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-.-- 	______________ 
of the Regi5t 	- 	Date 	ORDER OF THE TRIBUNAL 	 -- - 

:25.2.07 	
Issue notice as to why the Contempt 

—r\ 	
Proceeding shall not be initiated. 

- 	 List on 28.3.2002 for order. -- 

: 	 - 11ember>.. 	 ViceChajx'man 
mb 

- 	 128 3200 	List the case again on 9.4.2002. - 

- 	 - 	Member 	 Vice-Chaman- 

bb 
'- 	 9.4.e2 	 Pir. B.C. Pathak, learned Addi. C.G.S.C. 

- 	
apperp behalf of the Respondent No.2 

- 	 '- prays for time to Pile reply. Prayer allowed. 
List on 14.5.2002 for orders. 	 - - ô 	 - 

LC'hairman 
ir'AI& 	mb - 	- 

s -7 	c 	 - 
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1405.02 	Further three weeks time is 

allowed' to the  Resondent/Contempt- 

ner No.1 to file reply if any. 

List on 5/6/2002 for further 

orders. 

Member 	 Vice.!;2irman  

mb 

5.6.O 	Qn the prayer of Mr.B.C. 

pathak,1earned Aidl.C.G.S.C. 

four rJeéks time is allowed to file 

reply if any. List or 26.6.02 

for orders. 

M nber 	 Vice-Chairman 

•lm 

	

25.6.02 	On the prayer of Mr. 8.C.Path- 

ak, learned AdcEL.C.G.S.C. for the 

respondents further three useks time 

j8 allowed to the responderts to Pile 

reply, if any.  

List on 9.8.2002 for orders. 

1/ 

c;) 	rvk 
kA 
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C ( Utj 
fember, 	 Vice-Chairman 

	

mb 	 . 

	

9.8.02 	None apears for the applicant. 

Mr J.Sing'i, learned counsel has entered' 

appearance on behalf of the contem-

hers today. Mr 3.C4Pathak submitted 

that he has rtired from the case., 

The name of 'Mr Pathak may be struck 

off. 

• 	List again on 9.902002 for order. 

Member 	 ViceShairman 



• 	
C.P. 7/2002 .1• 

the RegtW[  

9.9.2302 	
It has -been stated by Nr, 3, 

Sing h, i.a 	U fl3 .1 5pp ea ring to r - 	
the Rupend.5 

that the Respondent 
* 	

No.2 D, 3agjr Singh Sandhu, Directer 
SQionai.Re3ea?Ch Laboratory bs 

•iready eupperennuated Thj is recorded. 

List again an 1 .10.2002 for,  
orders, 

mb 

	

1.10.02 	 List agàjn Ofl 7 .10.2002 for order- 
aè agreed by the partjsg 

- 	Plamber  
mb 	

Vice.uChajrman 

	

7.10.02 	 Heard I4r.H.1ahmafl learned counsel 

• I for the applicant and also Mr.J.Singh 

re] ass learne.' 	
1s 1- 

£ earing on Idar ].eaL ned counsel app 	

02 the Respondents. List on 14.11. 

or orders. 

I ( 	I 
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tS0! 	 t:Y:T  e 

	
Order of the Tribunal 

26.11.O 	 NUn Q appears 	for the applicant. 

Heard Mr. 3.Singh, 	learned Sr. counsel 
• 	 for th e respondents, 	List on 	4.12,32 

to enable the applicant to take necass- 
. . 

	 ary instructions on the matter. 
t 

• 

Vice".Chairman 
mb 

.12.2002 	Heard Mr.H.R.ahman, 	learned counsel 

for the applicant and also Mr.J.Singh, 

learned Sr.counsel for the respondents 

: 	 . 
assisted by Mr.I.A.Talukdar. 

Mr.Rahman, learned counsel for the 

. 	 applicant, 	referring 	to 	the 	judgment 
• 	 . 	 - 	

and 	order 	•. of 	. the 	Tribunal 	dated 

18.9.2001 	passed 	in 	O.A.54/2001, 

confendéd 	that 	by 	the 	impugned 	order 

the respondents willfully violated the 
out 

order 	of 	the 	Tribunal 	and 	left/the 

41  
applicant's 	case 	from 	fair 

: 

consideration. 	Mr.Rahman 	particularly 

submitted • that 	the 	Tribunal 	by 	its 

- 
iiAnmnf cr9r 	dated 	18.9.2001 	in 

--- 	 - 	 - _J  

O.A.54/2001 directed the authority to 

r 	 consider the case of the applicant for 

absorption and • that consideration was 

to be considered in the light of the 

notification 	dated 	13.1.1981. 	The 

respondents 	blatantly 	defied 	the 

directions. of the Tribunal, submitted 

Mr.Rahman. 

Contd./2 
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I  
Conl±d. 

4.12.2002 

sob 

4 dY' 

Countering the submissions of 

Mr.Rahman, Mr.J.Singh, learned Sr.counsel 

for the respondents contended that the 

authority considered the case •  of the 

applicant and in its wisdom found that 

the applicant was not found eligible to 

he absorbed in the light of the scheme. 

Mr.Singh, learned Sr.counsel for trhe 

respondents submitted that there is no 

willful disregard of the order of the 

Tribunal. Mr.Singh further submitted 

that in exercising contempt jurisdiction 

the Court or Tribunal is to look into the 

facts situation and judge the situation 

as to whether . the same amounted to 

deliberate defiance of the direction of 

the Tribunal or Court. Mr.Singh subrnitted 

that since the applicant was not found 

suitable for absorption on consideration 

of her case, she was not absorbed an 

hence the contempt proceeding is liable 

to be dropped against the alleged 

contembers. 

Upon hearing the learned counsel 

for the parties and on consideration of 
all aspects of the matter, we are of the 

opinion that the contempt p roceeding is 

not sustainable and the same is liable to 

be dropped. If the applicantis 

aggrievedi she may assail the action of 

the respondents in an approPriatE 

proceeding. 

With 	this 	observations, 
	th& 

contempt proceeding against the allege 

contemners stands dropped. 

Member 
	 Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL GUWAHATI BRANCHc 

GUWAHATI 

CONTEMPT'_PETITION NO OFPZ 

IN THE MATTER OF 

An application under Section 17 of the 

Administrative Tribunals Acts 1985 

A N D - 

IN THE MATTER OF 

W1fui disobedience and non-compliance 

of the order dated 189.2001 passed by 

this Honh1e Tribunal in Oriçjinal 

Application No 54/2001 

- A N P - 

IN THEMATTER OF 

• 	 Dr. F3inapani Saikia 
/ 

Dauqhter of Late K.C. Saikia 

Resident of Tarajan Fhukan Road 

Opposite I3harati Fress 

-P.O.Jorhat.1  Dist. Jorhatq Assam. 

F'etitioner .  

..- Versus - 

1 Dr. R.A. Macheikar 

Director General 

Contd...  
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Council of Scientific and Industri 

-ci Resecrch. 2, Rafi Mar 

New Delhi 	110001.. 

2. Dr. Jair Sinh Sandhu 7 
Director, Reqional Reseerh 

L,aboratory q  Jorhet 

Jorhat. 	785006. 

fS?spqndonternner.. 

The hwnbie petition of the petitioners 

above named 

NIOST_RESPECTFULLY SHEWETH 

That the petitioner is a citizen of India and 

a permanent resident of Jorhet in the district of 

Jorhat 	Assam.. 

That beinq aggrieved by the action of the 

respondent authorities in not recjulerising her services 

like that of ,  other similarly situated persons 	the 

petitioner had filed an application before the Ceitrai 

Administrative Tribunal c3uaheti Bench under Section 19 

of the Administrative •Vribunai Acts 1985. The said 

appi:.icetion was reçjistereci and numbered as Original 

Application No.54 of 2001. 

That this Hon'ble Tribune], after perusal of 

the materials on record and after hearing the parties 

Con td,.. p1 
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was pleased to dispose of thl appilcat. on filed by the 

petitic:ner with a drec:tion upon the respond.en ts to 

considert he case of the app]. icEint for absorption in 

1 ipht of the Scheme promulgated by commun ic:ation dated 

13.1. :L981 in the post of Scientist C Group IV or any 

other su.i tab Ic post consumera te to her educational 

c:uaiif icati on . The respondents were further ordered to 

complete the above exercise with three months from the 

date of rec:eipt of the order.  

A 	type copy of the order 	dated 

18.9.2001 is enc lc'sed herewith and 

marked as Annexure I to this pcti' 

tion 

4 	 That the petitioner begs o state that therea- 

fter 	she obtained a certified copy of the order 	dated 

1892001 	passed by this Hon ble Tribunal in 	Original 

Application No 	54 of 2001 and submitted the same before 

the respondents/contemners who acknowledged the 	receipt 

thereof 

That the petitioner beg to state that in the 

month of December 2001 she received a communication 

dated 12/14th December 2001 issued under the signature 

of the Administrative Officer, Regional Researc:h Labora--

tory Jorhat. By the said communication the petitioner 

was communicated the order passed by Director General 

Cctritd 	p!.- 
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c:::sIR while considerinci her case for absorption in com-

p1 mce with the drection of the Tribunal 

P: type copy of the •communicEtti n dated 

12/14th December 	21 is 	anne>ed 

ierewith and marked as cnnexure 	Ii 

in this petition. 

6. 	 That the petitioner beg to state that the 

Director Gsneral , CSIR while passinq the ctrcer observed 

that there is no merit in the case of the petitioner for 

absorption in CSIR Service 

7 	 That the petitioner begs to submit that the 

respondents/contemners by rei ec tinq the case of the 

petitioner - for absorption has wilfully and deliberately 

violated the d.irec:tion of this Hon bie Tribunal in as 

much as the Hon ble Tribunal had specifically direc:ted 

the responcient authorities to consider the case of the 

petitin€r for absorption in light of the communication 

dated 13.1.1981.  

8. 	 That the petitioner beps to submit that as 

per the direction of the Hon ble Tribunal the respondent 

authorities ought to have considered the case of the 

peti tioner for absorption in light of the communication 

cfated 13 1 .19B...But the respondents/contemners after 

goinq throunh the order passed by the Hon bl e Tribunal 

have wi]. fully and deliberately violated the same by  

C:antd .. . p!- 

N 
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rejecting the case of the petitioner for absorption in a 

most mechanical inner.  

9. 	 That the petitioner begs to submit that there 

is a clear order from this Hon ble Tribunal to c:onsider 

the c:ase of the peti t:i.oner for absorption in 1 ight of 

the communication dated 13.1.1981 which has been dei:b--

ert.eiy and wilfully v:Lolated by the resporidents/conten: 

ners.  

That the petitioner bec1s to submit that the 

action of the respondent s/contemners n not considering 

the case of the petitioner for absorption is wilful and 

d I bor icl a iori of this Har -Pble 1 ht til 

and disrespect to this Hon ble Tribunal by the respon 

dents/contemners For this action the respondents/con-

ternners are liable to be prosecuted under the Contempt 

of Courts Pct 

IL 	 That the petitioner begs to submit that the 

aforesaid action of the respondents/contemners amount to 

wi 1 ful and deliberate violation of the order dated 

1892001 passed by this Hon' hie Tribunal in Original. 

ppii.catic'n No 54 of 2001 and as such the 

res%ondents/cor temners. are i.iah .Ic to he prosecuted as 

per lewd 

j,2 	 That this application is filed bonafide and 

for the ends of ,justice 

Contdp/ 

a X 	 - 
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it is, therefore 1  prayed that 	Your 

Lcdhip's may he pleased to admit this 

petition q  issue nc'ti:e upon the respon 

dents/contemners to show cause as to why 

Contempt prctceedinqs should not be drawn 

up aqainst them for wilful and deiiber- 

H ate violation of this Hon'ble Tribunal 

Order dated 17E321 q  passed in Oriqi-

nal Application No 54 of 201 and on 

cause/causes being shown and after 

hearing 	the 	parties 	pass 	such 

H 

	

	 order- /orders as your Lordship's may deem 

fit and proper.  

And for this act of kindness the petitioners as in duty 

hound shall ever pray.  

Affidavit 

04 44-4. 	xz t Contth 
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IN 

PAR 

H 	 -AFFI DA Vl .j 
it 

I 	Dr.. Birapani Saikia daughter of Late K..C.. Saikia 

aged about 2 yrs 5  resident of TaraJan Jorhat 	Dis 

trict Jorhatq Assam 4  do hereby solemnly aff:irm and state 

as fol lows 

1 	 That I am the petitioner in the accompanying 

Petition and I am fully acquainted with the facts and 

circumstances of the case.. 

2.. 	 That the statements made in this affidavit 

and in paragraphs j• 	-f 	'- 'Care true to my know- 

J 4 	 ledge and those made in paragraphs 3 	3 	being 

atters of records are true to my information derived 

)herefrom which I beiieve to he true and the rest are my 

Umblesubmissions before thie Hori'bie Court.. 

	

And I sign this affidavit on this the 	[.eth 

day of JanLary' 202 at Guwahat.i 

Identified by me 	 J2  e)g 	a17Le 
D E P 0 N E jj. 

Advocate.. 	 Solemnly affirmed and declared by 

the deponent who is identified by 

vo.. Ji 	 Advocate 	bn 

this the 	th day of 

before me.. 

	

N A G I S 1 - A 	E. 
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Annexure"I 

C:ENTRAL cDM I N I STR(T I VETR I BLJNL. GUWcHPi I BENcH 

Oricilnal Applicant No 54 of 201 

D:e of Order 	This the 18th day of September 201 	 * 

• The Hon ble Mr. Justice D N Choudhury, V.ice-Chairrnan 

The Hon h.le Mr. 1< 1< Sharma idministr"ative Member.  

Di-. E:(1rhparfi Saikia 	- 

Daucjhter of Late K C Saik.ia 

aged about 31 years 

resident of Taraj ar Phukan Road 

Ocip Sharati Press 

PO. & Dist Jorhat 4  (ssam 

By Pdvoc:ate Sri H. Rahrnan 

Versus 	- 

I Union of India 

represented by the Min:iat ry of Science & Technol ociy 

New DeIhi 

2 The Director General 

Council of Scientific Research 4nusandhan Ehawan 

2 Rafi Margr New Delhi "-  1. 

3 The Director 

eqional Research Laboratory, Jorhat 

ssam 

Contdp/- 
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4, Controller of Administrathr 

Reciional Research Laboratory Jorhat 

Assam 	. 	 Respondents. 

By Advocate Sri B.C.Pathakq Addi C.G.S.C. 

0 R I)E R 

-4OLEY in  

This is.the second round of litiqation con-

cerning the applicant. Admittedly the applicant worked 

under the respondents from 198 to 1995. The applicant 

- was initially appointed as a Junior Research Fellow for 

a period of .2 years and thereafter she was al lotted to 

the . post of Senior Research Fellow with effect from 

2010,1988. The applicant was appointed as a Research 

Associate w.ith effect from 27.3.1992 to 2. 3. 1994 for a 

period of 2 years on a consolidated emoluments of Re. 

2208/- per month in the slab of Re. 2280-100--2700./-. The 

said arranpement was extended for a percDd of one year 

with effect from 4.11994 to :3,4,1995 on the existing 

terms and conditions. On the own show.inq of the respon-

dents the appicant continued in the Regional Research 

Laboratory initially as Junior Research Fellow s  then 

Senior Research Fellow and thereafter as Research Asso-

date and thus acquired full knowledge and experience of 

research work. As per the materials on record the appli-

cant. is M. Sc. in Physical Chemistry. The applicant also 

obtained Ph.D. in 1988 while she was working as Senior 

Research Fellow in R.R.L. She came to this Tribunal by 

•f1 I ing an application which was registered and numbered 

Contd ...  
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as Oripinal Application No, 44:3/1999, By the said appi. 

c:ation she sc:rught for a direction for permanent absorp-

t±on as per the scheme for absorption of Researchers 

- workinp in CSIR Laboratories. By order dated 2412.1999 

the irbunai directed the respondents to e>amine and 

dispose of her representation within the specified 

period. Despite the direction issued by the Tr:Lbunal the 

respondents were sittinq over the matter and informed 

the applicant that they took steps for reviewinp the 

order of the Tribunal. Frcnn the order dated 15.20 

issued by the Adminis.trative Officer the respondents are 

yet to dispose of her representation 

In the written statement, the respondents 

thouph admitted that the app.i icant fulfil led the el içii--' 

bility criteria for appointment or absorption but she 

did not •acpuire prescribed 15 years of continuous re-

search as Fel low/Assc:tc,,iate/Project Assistant on monthly 

payment basis. The respondents also stated that some 

other persons who were appointed throucih open advertise--

ment on rcqular basis could not he compared with the 

:tppiic::ant, 	- 

Mr. H. Rehman learned counsel appearinq for 

the applicant countering the assertion mack. by Mr. B.C. 

Fathak learned Addi. C.6.S.C. submitted that the appli-'-

cant also applied for the post aqainst the advertisement 

but till now her case was not considered. Mr. B. C. 

Pathak learned Add 1 . C. B S.C. strenuously asserted that 

Contd....p/-- 

I 
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the aplicart under no circumstances was entitled to he 

considered for absorption as per he scheme dated 

371999. Jir. Pathak submitted that as per the scheme 

one is to work for 16 years continuously as 

Feiiow/Associate/Projsct Associate on monthly payment 

basis Mr. Rahman submitted that the applicant worked 

under the respondents from 1985 onwards till 1995. On 

the own showing of the respondents she worked for more 

than 9 years as Junior Research Fellow, Senior Research 

Fellow and thereafter as Research Associate and acquired 

full knowledge of research work. The only controversy 

raised by the respondents, that she did not complete 15 

years of contjnuous service on monthly payment basis, 

Mr. Rahman4 therefore submitted that since she was 

rendering service in the R.R.L.for about 3 years before 

coming of the revised circular/scheme of 1998 the 

applicant was atiest entitled for being considered in 

the light of the circular dated 13.1.1981 

4. 	 From the conspectus it thus emerges that the 

applicant rendered nine years continuous service and 

worked against regular vacancy and identical post 	we 
U 

have given our anxious consideration on the matter. The 

respondents inspite of direction issued earlier did not 

pass any order. In the circumstances we are impelled to 

pass an order directing the respondents to consider the 

case of the applicant for absorption in the, tight of the 

scheme promulgated by communication dat.ed 13.1.1981 in 

the post of Scientific 'C' Sroup IV or any other suita- 

Contd...  
00) 
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:::ie post c::ommensurate to her educational cILli.t±on 

The respondents are ordered to complete the 3.bove exer 

dee within 3 months from the date of receipt copy of 

this order. 

The application is allowed to the extent 

indicated. There shall however q  be no order as to 

co,.te 

Sd/- VICE 	IAIRMAN 

Sd/- MEMBER (Ad) 

0 

TRUE COPY 

CdJ..... 111 crii hi c 

IV 

Ccntd 	p/-. 
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Annex u r e 	I I 

REGISTERED POST WITH A/D/COURIER SERVICE: 

NO, RU - 18 (119) 	Viq/201 

December' 12/14th' 2061 

From 	The Director 

RRL Jorhat 

ow 

Dr. (Ms.. ) Binapani Saik:ia 

DID Late K..C. Saikia 

Resi.dent of Tara.jar! Phukan Road 

Opposite to Bharati Press 

P.O. Jorhat 	78501 

Jorhat 

Sub 	Implementation of the order dated 18 9 2øf)1 

passed by the Hon hie CAL Guwahati Bench 

Guwahati in 0 A No.. 54 of 2001 (Dr (Ms., 

Binapani Saikia 	Vs 	the union of India & 

Others) for absorption of the app! icant as 

Scientist C in RRL -- Jorhat/CS:tR.. 

MacJam 

On the subject cited above and with reference 

to your letter dated 7.10.2001 enc :Lcsinq therewith an 

Order of the Han' bie c:AT, Guwahati Bench Guwahati I am 

directed to inform you that in order to comply with the 

ciirections of the Han' bie CAT.. Guwahati Benchq f3uwahati 

the matter was placed before the Director General CSIR 

Contd...  
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and the Honbie DG has considered your case carefully 

and has passed the following order. 

I have looked into the case of Dr. (Ms.) 

Binapani Saikia for her absorption as Scientist 'C in 

CSIR service as per directions of the HonbIe CT 

GLwJahati Bench and found that Dr. (Ms.) Binapani Saikia 

was JRF SRF and RA in CSIR from 1566 to 1995. 

As per directions of the Honble Supreme 

Court., CSIR with the approval of the Governing Body,  

formulated a scheme called "Scheme for Absorption of 

Researchers in CSIF: L.aboratories/InstituteS 1997". The 

Scheme was a one time measure and was applicable to, 

those eligible Researchers engaged on full time basis in 

CSIR Laboratories/institutes and had put in 15 (fifteen) 

years of continuous resEarch as Fellow/Associate/Project 

Associate an monthly payment basis and were in position 

on 2.5.1997. Since Dr. (Ms.) Saikia had neither put in 

15 (fifteen) years of continuous service as 

Fellow/Associate/Project Associate nor wac: she in posi-

tion as on 2..5.1997 her case was not covered under the 

aforesaid Scheme. 

As regards the contention of Dr. (Ms.) Saikia 

for considering her absorption under CSIR circular. 

letter No. 1(150)/68-E.II Part-lI dated 1$.1.1981 it 

may be noted that the Scheme contained under the said 

circular was as a one-time measure under which only the 

Contd ... p/- 
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personnel who were working on any scheme/project funded 

by non-CSIR agencies and were in position as on 

:13.1.1981 were eliqibie for consideration for absorption 
1 

in CSIR. This has been upheld by the CAT, Mumbai Bench, 

in a smiiar case (O.A.,s No.3/96 and 4/96 	dated 

7.5.1999) 	that the Scheme notified vide letter dated 

13.1.1981 was a one time measure and applicable to only 

those personnel who were in position as on 13.1,1931 and 

were working in any of the sponsored schemes/pro..iects 

funded by non-CSIR acencies. Since Dr. (Ms.) 3aikia was 

not working on any such scheme and joined CSIR As JRF 

only in the year 1986, her base s also not covered under 

the provisions of the'? Scheme notified vide CSIR letter 

No. 16(15)/68-E.I1 Part-Il dated 13.1.1931. 

I, therefore, do not find any merit in her 

case for absorption in CSIR Service. 
S 

Please acknowledge receipt of this communica-

• tion implementing the order of the Hon'hle EAT, Suwahati 

Ber)ch, Suwahati. 

Your's faithfully, 

Sd/- Eligible 

14. 12. 2G1 

N.K. Barbaruah 

ADMINISTRATIVE OFF 



IN THE CENTRAL ADMINISTRATI yE TRIBUNAL, GUWAHATI BENCH, 

GUWAHATI 

1, 

k 

Contempt Petition No. 7 of 2002 

(in OA No. 54/2001) 

Dr. (Ms) Binapani Saikia 
	

Petitioner 

Vs. 

Dr. RA Mashelkar & Another 	. 	 ...... . ...... Respondents 

Reply Affidavit filed by 

Dr. Raghunath Anant Mashelkar, Respondent No. 1 

I Dr Raghunath Anant Mashelkar, Son of late Shri Anant Tukaram Mashelkar, aged about 59 

years, at present working as the Director General of the Council of Scientific & Industrial Research, 

Rafi AhrnedKidwai Marg, New Delhi - 1, do hereby solemnly affirm and state as follows:- 

1. That a copy of the CP No. 7/2002 (referred to as the "petillon") has been served on me. In the 

said petition, I have been impleaded as respondent No.. I have gone through the said petition 

and understood the contents thereof. 

0 	4.6 

( 	 4 	2.  T t 1 have the highest regards for the Hon'ble CAT and the judicial system. I cannot even 

b 

	

E i 	violating the direction/order of the Hon'ble Tribunal, not to speak of the deliberate or willful 

ion of the same. 1 have complied with the directions of the Hon'ble Tribunal in my wisdom 

as clarified in the following paragraphs. Still if the Hon'ble Tribunal, by its interpretation of the 

order, comes to a finding that there is violation of the directions of the Hon'ble Tribunal,the same 

may beunintended and 1 tender an unconditional apology for the same. 

3. That before giving para wise reply to the Contempt Petition I humbly state that the Hon'ble 

Tribunal vide Order dated 18.09.2001 in OA No.54 of 2001 directed the respondents "to consider 

the case of the applicant for absorption in the light of the scheme promulgated by Communication 

dated 13.01.1981 in the post of Scientist "C", Group IV or another suitable post commensurate to 
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. 

her educational qualification." The respondents were further directed to complete the above 

exercise within three months from the date of receipt of the copy of the Order. 

On receipt of the judgment and order dated 18.9.2001 passed by this Hon'ble Tribunal in 

OA No. 54/2001, the respondent No.1, thoroughly examined the matter and also the provisions of 

the "Scheme for absorption of Researchers in CSIR Laboratories/Institutes, 1997" and circular 

letter No. 16(15)168-E1I Part II dated 13th  January, 1981. As per the scheme of 1997, a 

researcher who had completed at least 15 years of research as fellow/associate/project associate 

on monthly payment basis on 2.5.1997 and who was in position as on that date was eligible for 

being considered for absorption. This scheme was a one time measure. Explicitly and admittedly, 

the applicant/petitioner in the instant case had put in only nine years of research work. More over, 

the applicant was not in position as on 2.5.1997. The tenure of associate-ship of the applicant 

expired on 3,4.1995. As such, there was no provision to accommodate the applicant under the 

aforesaid Scheme of 1997. 

(Copy of the scheme of 1997 is Annexed as annexure Ri) 

The Honble Tribunal, while passing the order had specifically directed the respondents to 

consider the case of the applicant for absorption under the provisions of CSIR letter No. 

16(150)/68-E.11 Part II dated 13.1.1981. The respondents examined the case of the petitioner for 

absorption under the provision of the said circular dated 13th January 1981. The said circular 

contains guidelines regarding acceptance of the sponsored projects/schemes in CSIR and its 

na 	
tional 

 Laboratories/Institutes. It also contains guidelines regarding recruitment of staff in such 

prqjts / schemes which will be on behalf of the sponsor and for a fixed period for the duration of 

ç £ 	ihjme. This circular also envisages a scheme for absorption of existing staff as on 13.1.1981 in 

sponsored projects/schemes. The circular dated 13.1.1981 is not for Fellowships and/or 

associateships. 

(Copy of the circular dt. 13.1.1981 is Annexed as annexure R 2) 

On examination of the case of the petitioner and the circular dt. 13.1.1981 it was found that the 

provisions of the said circulars were applicable only to those personnel who were working on any 

scheme/project funded by non-CSIR agencies and were in position as on 13.1.1981. The 

petitioner was neither such a personnel as worked under any externally funded scheme or project 
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nor was she in position as on 13.1.81. She joined CSIR as Junior Research Fellow (JRF) in the 

year 1986. Junior Research Fellows are such students as are awarded fellowships by CSIR 

under the I4luman Resource Development Scheme to enable them to do their research work to do 

PhD. They may be upgraded as Senior Research Fellow after two years, increasing the amount 

of fellowship. Similarly Research 'Associate-ship is also offered for a fixed tenure for facilitating 

the scientists to do research work. The scheme of Research Associateships is to give support to 

the fellows who have done their PhDand are yet unemployed. Lab facilities are provided to them 

to enable them  to carry on research activities of their interest. These schemes are not mainly for 

the interest of the organization but are by way of a social welfare measure as held by the Hon'ble 

Supreme dourt in its judgement dt. 26.4.2002 in WP(C) No. 67 of 98 and related matters. 

(Copy of the Terms & Conditions governing Research Fellowships & Associaleship is 

Annexed as annexure R 3) 

The schemte under the circular dt. 13.1.81 was a one time measure to consider for absorption the 

personnel ppointedfor externally funded projects/schemes and not the ResearchFellows and 

Research \ssociates. Since the petitioner was neither a personnel working under externally 

funded proects nor was, she in position as on 13.1.81, she could not be absorbed under the 

scheme dti 13.1.81. I gave a due consideration to the case of the petitioner and after examining it 

thoroughly passed a well considered and speaking order on 8.12.2001 which was communicated 

to the Dirktor, Regional Research Laboratory, Jorhat, Respondent No. 2, vide letter No, 

21(58)2001-Law/7404 dt. 10.12.2001 who inter alia conveyed it to the petitioner vide his office 

letter no. RLJ-18(1 19)-Vig/2001 dt. 12th /14th December, 2001. 

(Copy of my order dt. 8.12.2001 communication dt. 10.12.2001 and 1 2th/14th December, 2001 are 

together Annexed as Annexure R 4). 

4. That the statements made in the said petition, which are not specifically admitted, are hereby 

denied. 

5. 	 PARAWISE REPLY 
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That with regard to the statements made in paragraphs 1, 2, 3, 4, 5 & 6 of the petition; I have 

nothing to comment as the said statements are related to records and documents. Nothing is 

admitted which are not borne on records. 

That with regard to para 7 & 8 of the Petition it is submitted that I have considered the case of 

theetitionerfor absorption in the light of the communication dated 13.1.1981 as directed by 

the Hon'ble Tribunal and found that the case was not covered under the said communication 

as aiready stated in para 3 above. It is denied that the respondents have violated the orders 

of the Hon'ble Tribunal by rejecting the case of the petitioner for absorption. The Hon'ble 

Tribnal in its order dt. 18.9.2001 had directed the respondents to consider the case of the 

petitoner for absorption under the scheme dt. 13.1.1981. The Respondents have considered 

the case for absorption and passed a speaking order as stated in para 3 above. 

Thatwith regard to para 9 of the Petition, I submit that the respondents jhave considered the 

case of the petitioner for absorption in the light of the communication dated 13.01.1981 as per 

the directions of the Hon'ble tribunal. 

Thatwith regard to para 10 & 11 of the Petition, I submit that the orders of the Honble 

been duly complied with and there is no violation of the orders, not to speak of 

he vilfull and deliberate violation of the same. It is denied that her case for absorption was 

• 	47)lot cpnsidered. 

• 	That 1with regard to para 12 of the petition, I submit that there is no willful and deliberate 

violation of theorder dated 18.09.2001 of the Tribunal in OANo.54/2001 and the prayer of the 

petitioner is not maintainable. In case the petitioner is not satisfied with the speaking order 

passed by the respondents, she may file a fresh OA. 

6. Thus, I say that the respondents have not done anything which is in violation of the 

orders/directiOns of the Hon'ble Tribunal. I deny the charges of willful or deliberate violation of the 

direction of Fionble Tribunal. It is reiterated that I have high respect and regards for this Hon'ble 

Tribunal and the judicial system. I cannot think of showing the slightest disrespect to the Hon'ble 

Tribunal. 	 • 



., 

7. 	Under the facts and circumstances of the case, I respectfully submit that the contempt petition 

has been filed without any merit and the same is liable to be dismissed being devoid of any merit. 

D! "  
(91i .49 	 IRA Mashelkar 

ilncp /Director General 

CQuncilo Scie tifi &lndustr,alResearch 
That the statements made in the reply are true to the best4 	 001 

information as derived from the records. 

c-
It uwPV 
Ot- Lj dV 

.10 

IA 

I sign thion this 241/ 'day of July, 2002 at________ 

- --- 	 1f 

Deponent 
v*ffl /RA Mashelkar 

/ Osrector General 
qftq 

Counéll of Scientific & Industrial Research 
jf- iio 001/New Delhi-hO 001 

IMM 

V\ 	-, 

VIN 

IdentiTied by me, 	4. 

lilA f/IL' 
f 	

flI/L1W 

Advocate 	 , 

26 JUL 
Solemnly affirmed and signed before me by the deponent, who is identified 

by Shri 	 on this Ipf day of July, 2002. 
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Anusandhan Bhavan, 2, Rafi Marg, New Delhi-hO 001 

No.3(3)-SAR/98-R&A 	 Dated : 03.07.1998. 

To 

Heads of All National Labs./Ingtts. 

Subject:- Scheme for Absorption of Researchers Working in CSIR 
V 	 Laba./Insttg. 

Sir, 

The Governing Body in its .144th meeting held on 18.2.1998 
had approved "Scheme for Absorption of Researchers. Working in :  
CSIR Labs./Instts." A copy of ...the scheme is sent .here'with for 
information and compliance. 

The aforesaid scheme will come into force from the date of 
issue of this letter. 

Yours faith llyi- 

	

R.S. 	
) 

t~-Z)7-)n 
DEPUTY 

'V 

Phones: EPABX - 3710138, 3710144, 3710158, 3710468, 3710805, 3711251, 3714238, 3714249, 3714769, 3715303 
Fax : 91-11-3714788 	Gram : CONSEARCH New Delhi 	E-mail V: csirhq@sirnetd.ernet.jn 
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SCHEME FOR 2'BSORPTION OF RESEARCHERS 

WORKING IN CSIR LABORATORIES/INSTITUTES 

NeofhScheme 

The Scteme: shall be called "Scheme for Absorption of 
Researchers in CSIR Laboratories/Institutes, 1997" 

Adiüinistration of Scheme 

The Council: of. Scientific & Industrial Research (CSIR), 
hereinafter ef erred as Council will administer the Scheme The 
Scheme would be a one-time measure and is for eligible 
researchers.; 

Définitrions:. 

i) 	The "Council" or CSIR shall mean the Council of 
cientific and Industrial Research. 

ii)he DG, CSIR shall mean Director-General, CSIR 

HkDG means Human Resource Development Group dealing 
iith extra mural research related activities of the 
ouncil. 

The Rules referred herein shall mean the CS'IR Service 
Rules 1994, for Recruitment of Scientific, Technical 

• 	and Supporting Staff. 

Te Central Selection Committee 	shall mean the 
Committee constituted by the D.G, CSIR as per Clause 
6(e) of the Scheme. 

The eligible Researcher shall mean persons who has 
put in 15 years of continuous research as 
Fel.low/ Associate! Project Associate on monthly 
payment basis on 02.05.1997 and is I was in 	position 
,las on that date, 

• 1 The Fellow! Associate means the persons working in 
-• CSIR Laboratories/Institutes who have been awardëWte 

Fellowship! Associateship under the CSIR Research A 
Fellowship and Associateship Schemes and Senior 
Research Associateship(Scientists'Pool) Scheme i ë 
the Scheme operated through Human Resource Development 
Group (HRDG) of the Council. Project Associate meañs 

- the person engaged as JRF/ SRF/ Associate in CSIR 
Laboratories/Institutes under the •externa1ly,'fdd 
projects/schemes - - - 

For continuous research purpose., a period of two months 
shall be condoned for counting the period of 15 years, 
and this will not be treated as break for this purpose. 
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/ 	
The period of two months may be in different spells but C 	the total period shall not be more than two months. 

4. To Whom Appii cable 

TheSchee being a onetime measure shall be ap1jcab1e to 
the eligible researchers engaged on full time basis in CSIR 

of the Council Laboratories/Institutes under the Scheme operated through HRDG 
or under externally funded projects/schemes of the 

Council in its Laboratories/Institutes 

5.. 	61tunencenient 2f ciieine 

The commencement of the. Scheme. shall be, the date notifying 
the approvalo.f the Governing Body of the Council. 

6 	Lems 
. conditions for sorptjon 

(a) 	As per "Rules", the  
t 	 máxirnuth age limit for recruitment o Group IV(l) and Group flT(2) is 35 years 	However, in the case of Researchers covered by this Scheme, 
relaxation upto 10 years would be considered in the 
upper age limit as on 0 2.05.1997, over and above the 
maximum age limit- prescribed underthe rules for 
recruitment to Group IV(i) and IV(2). 

(b) 	
The eligible researchers Concerned should possess the 
educational qualifjcaj05 -prescribed for the Goup IV(1) and Group IV(2) 	

No relaxation in educational qualifica 0 shall be permissible 
(C) 	

Orders on reservation f or SC/ST/OBC. etc. issued by 
Government of India from time to time shall apply in 
operating this Scheme. 

(d) 	
The selection of the concerned researchers for their 
absorption shall -be determined by a Central Selection 
Committee constituted by DG, CSIR on the lines of the 
Constitution of the Sele 
the " 	 ction Committee Prescribed in Rules". 	

The Central Selection Committee shall 
determine their suitability for absorption after 
interviewing the candidates Non - availability of posts shall not be .a constraint 
Scheme. 	 for implerlentation of this .  

A maximum of two opportunjtjs shall be given to the 
on eligible researchers for Considerati 	of absorption from the date of notification 	In case those who are not..recOmmended -byhe Central ...Sel.ct ion :Cornmitteé for absorption on the basis of - interviews in two chances, their fellowship/associateshlp sháll be governed by the 

terms and conditions &ppljcãbitc them. 

The eligible researchers shall be governed by the terms 
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1p 

and COfldjtjo5 of their Fellowship/ Associateship/ 
Project Associateship 

In case 	any of the eligible researcher 	fails to appear before the Central Selection Committee on the 
date and time of interview intimated to. him/her for the purpose, 	his / her chance for absorption shall be • treated as forfeited. 

The recommended reseachers shall have no right to make 
claim for placement in the same Laboratories/Institutes 
where they have. worked as researchers and can be placed 
in any other Laboratory/Institute depending Upon the need. 

This Scheme shall supersede all other provisjons/ 
ins tructions/ orders as far as in consistent 
with this Scheme. 

In case of any doubt about the interpretation of any of 
the provisions of this Scheme, the .. decision of the 
Director General, CSI. shall be final. 

DG, CSIR shall have the pàwer to relax/modify/amend any 
of the conditions/provisions ,  of the Scheme except 
relating to educational qualification mentioned in para 6(b). 

k.- 	f 



I COUNCIL OF SCIENTIFIC ANTD INDUSTRIAL RESEARCH RAFI MARG, 

O.16(15 1) 	New Delhi-i, the 13th dan., 1981.. 
N 	0)/G8_A  

From: 
Chief (Admifl1.Strati0n) 
Council of Scientific and Industrial Research 

To 

The Directors/Heads of all the National 
LaboratOrie5/1n8t1tute8e9ea1h Associations. 

Subject : Report of the Committee constituted to look into the 
questiOfl of linking of the technical assistance 

with overall plans and resources and programmes  
- 	absOrption of staff employed in externally funded 

projects/schemes. 

Sir, 

I am directed 
I to invite your kind attention to this office 

letter. Nb. 4/3/78-cTE dated 8.6.1979 regarding the COflStltUtlOfl 
of a Committee to look into the question of. linking of the 
technical assistance programmes with overall plans and resources 
and absorption of staff employed in externally funded 
projects/schemes and to state that the Report of the Committee 
was placed for consideration of the Governing Body at its meeting 

held on 30.9.1980. 

The Governing Body has approved of the report of the 
committee subject to certain modifications as proposed by the 
Director-General, CSIR. The salient features of Governing Body's 
decision are reproduced below 

The sponsored projects/Schemes under different 
categories should be aocepted/Undertaken on a selective i. 

• basis i.e. (i) these should be in consonance with the 
approved objectiVeS - goals and charter of the 
5oràtOry/IflSt1tUt 	(ii) be in the areas/fields of 

• the regular activities of the Institute; (iii) form 
part of the total plans of the LaboratOrY (iv) be 
included in the Annual/FiVe Year Plan of the Institute; 
and (v) be of a major benefit to the country. 

The projects should not serve merely as data bases for 
more advanced countries or provide a chance for dumping 
obsolete plants/technology in India and retard our 
growth. These should not also become a tool of 
diverting the Institute away from its approved 
priorities by lure of equipment etc. Where equipment 
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is capital intensive, one should normally not look for 
the acquisition of such equipment through sponsored 
schemes, but CSIR should take up the responsibility for 
this. There could be special situations where there 
are clear advantages of using a Scheme for this purpose. 

Such Projects/Schemes should first be cleared by the 
Research Advisory Council of the concerned 
Laboratory/Institute from the viewpoint of scientific 
merit/national relevance. Thereafter, these would be 
discussed with CSIR Headquarters, the nodal point for 
such discussions being the Planning Division. After the 
projects/schemes are cleared, by the CSIR, the same 
would The placed before the Executive Committee of the 
concerned Laboratoryfor approval. 

The work relating to these projects should, as far as 
possible, be- managed with the regular staff instead of 
making them a vehicle for additional manpower. - The 
Laboratories/Institutes should themselves have inherent 
capability to provide the major inputs for 
infrastructure to take on the sponsored schemes and the 

• incremental staff should be minimal. While planning to 
take up sponsored schemes, adequate thought should be 
given to aspects relating to the building up of staff 
as also for tapering it of f when the scheme gets 
completed. 

The prescribed procedure, as applicable for regular 
posts/staff, should be followed both for creating 
additional posts and recruiting -  additional staff, if 
any, required• for UNDP, PL-480 and other Bilateral 
projects. it. should beensured that while making 
recruitment for schemes/projects posts, there should be 
no dilution of quality. The staff recruited for such 
projects will be treated as temporary CSIR staff. 

In sponsored projects, however, the ecrujtment 
should be on behalf of the sponsor for a fixed period 
for the duration of Scheme only and it should be so 
made clear in the appointment letter of the candidate 
besides stipulating therein that the appointment is not 
a CSIR appointment, temporary or otherwise, and does 
not entitle the incumbent to any claim, implicit or 
explicit, on any CSIR post. 

For time bound sponsored projects to start within 
6 months of the agreement, the Labs./Instts. would be 
authorised to make-adhoc appointments to various posts 
through local Selection Committees, without, however, 
diluting the qualifications and other prescribed 
standards. 
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• The regular staff applying for the posts in such 
sponsored project; if selected :  could function in that 
position1 which may be higher, but purely temorarilY,, 
and revert to their substantive (regular) post on 
completion of the project. 

The staff recruited for schemes by following the 
prescribed recruitment procedure1 should not be 
required to undergo this procedure afresh for their 
appointment/absorption on. regular side in identical 
posts. On such absorption their scheme service will be 
taken into account for purposes of entitlement to 
various service benefits in CSIR such as Leave, Study 
Leave etc. 

The staff earlier appointed in the sponsored 
projects/Schemesi PL-480 schemes etc., who have since 
been absorbed on the regular side in the same 
Lab./Iflstt. in which the scheme was under. operatiOfl 
will be entitled to count their service.rendered under 
the scheme in an identical. post for purpose of 
assessment for promotion to the next higher grade. The 
advantage of assessment on this basis will, however, be 
available with effect from 1.10.1980 'or the date of 
completing the prescribed number of qualifying years 
for assessment, whichever is later.  

8/ The existing persons who have rendered three years 

V continuOUS service in a scheme should be absorbed 
either against existing regular vacancies in identical 
posts or by creating additional posts (by following 
prescribed procedure) if the work load in the 
Lab./Instt. ao demands. The supernumerarY posts could 
be created to absorb the staff employed in sucir 
projects/schemest initially being a one time effort 
only. The Laboratories/Institutes' should not recrut 
further staff until all such staff is absorbed. 

9. The grant made for' such projects should be treated as 
an adhoc grant to the Institute and the same should 
clearly figure in the overall IncomeExpenditure °  and 

- 	ifAssets_Liabilities" statements of the Institute. 

io. More opportunities should be given to younger 
Scientists to visit abroad for traixri-ng etc. in the 
scheme sponsored by tJNDP etc. - 

A copy of the report of the Committee is enclosed for your 
information, guidance and necessary action.. 	- 

I 



The earlier guidelines regarding the appointment (including 
service conditions) of stat r for, scheme/projects sponsored 
If inanced by non-CSIR bodies (both Indian and Foreign) and taken 
up at the Laboratories/Institutes, which are not in accord with 
the above decisions, will stand superseded to the extent 
indicated in the above paras. 

Yours faithfully, 

- 	 Sd!- 

- 	 ( CL Maihotra 
- 	- 	 Under Secretary 
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Please contact for any further details: 	

GENERAL-- -- 	
Tel; I'/o 

Dr D N Misra 	Advisef 	 383821 	
1. CSIR awards Juior Research Fellowship (JR to Dr C P Agaal 	Dy Adviser 	 588632  

Shri S N Rai 	Under Secreta 	 bright young men, and wome holding M.Sc. or 588704 	 eqivalenr 	th rt,io +k. 

	

- 	 j..  ..- 	 . '-M 'JpJ_IUI Luijily 

- for training in methods of research in Science 
and Technology under the expeit guidance of 

- 	 faculty members/scientists working in University 
• 	 Departments/National 	Laboratries 	and 

IflstitUte5 

2. The fellowship will be tenable in Universities/ 
IITs/Postgraduate Colleges/Government 

. research establishments includ!ng those of CSIR, 
R&D establishments of recognised public or 
private sector, industrial fitrns and other 

• recognised institutions. However, CSIR resees 
the right to determine the place best suited to 
provide necessary facilities in the area of science 
in which the awardee is to specialise. 

The fellowship is tenable in Jdia. Only bonafide 
Indian citizens normally resident in India are eli-
gible for award of research fellowship. 

The award of fellowship does not imply any 
assurance or guarantee for subsequent employ-
ment by CSIR to the beneficiary. 	. 	 . 

SUBJECT OF RESEARCH' Preference is 
given to subjects/topics of research relevant to 

	

• 	 . 	
.. 	 theresearch programmes of CSIR Laboratories 

and nationally important S & T areas. 

The andidates selected for Junior Research 
Fellowship will be expected to work for M. Phil./ 

	

Ph.D. 	degree 	of a. University/Institution 
authorised to award such degree: 

	

• 	: 	
7. The stipend of a JRF selected through the all 

	

• 	- 	 • 	
• india test will be Rs. 1,000/- p.m. In addition, - . 	 • 	 S 	 S 	

coritingent grant of Rs. 7,500/- p.a.. per fellow will S 	 • 	 • 	 S  - 	

. 	 •: be provided to the University/Institution.. 

• 	 S 	

. 	 I 
•1 
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The upper age limit for JRF shall be 28 years. A 
relaxation in age limit upto 3 years may be con- 

• sidered in the case of applicants who are suitably 
qualified and have research/training/teaching 
experience. The upper age limit is relaxable upto. 

• 5 years in case of candidates belonging of S.C./S.T. 
and women. 0 

The selection for award of Junior Research 
Fellowship shall be made on the basis of a com-
petitive written tesf at National level consisting of 

0  two papers. One of them is a compulsory paper 
of general nature for. testing mental ability and 

• broad awareness of scientific knowledge at an 
elementary level. The other will be an optional 
paper to be selected from amongst Chemistry, 
Earth Sciences, Life Scienes, Mathematics, 
Physics, Statistics. 

Applications for Junior Research Fellowship are 
invited on-all India basis through press advertise-
ment. The application form is printed in the 
Employment News on a specified date. The filled 

,
up application form must be sent to the Con-
troller of Examination, Examination Unit, CSIR 
Complex Pusa, Dr. K.S. Krishnan Marg. New 
Delhi-110 012, so as to reach by the prescnbed 
date. The controller of Examinations may be coil-
tacted in case of any difficulty. 

AWARD OF FELLOWSHIP AND RELEASE 
OF GRANTS : The fellowship will be awarded to 
the applicants qualifying in the test, bya formal 

• letter giving details of the grant and the con-
ditions governing it, under intimation to the 
University/Institution which sponsored the 
application. The grant money is payable in one or 
two instalments during the financial year on pre- 

O  sentation of claim bill in prescribed proforma duly. 
signed bythe Finance Officer/Head of the Institu-
tion.. The first payment will be made aft?r receipt 

0, 

of the joining report of the f ellow, alongwith other 
necessary documents as mentioned in the award 
letter, .through the guide duly forwarded by the 
Executive Authority of the Institution in whose 
favour the grant is to be- released. Subsequent 
payments will be made after receipt of a) the 
progress report of the research fellow in the pres-
cribed proforma (Annexure III) for the periOd 
ending 31st December, (b) statement of accounts. 
of expenditure incurred during the current finan-
cial year ending 28th February, alongwith the 
claim bill for the next finandal year from the 
institution. The unspent amount of earlier 
payments on account of stipend will be adjusted 
in- making the fresh payment. The accounts 
should be maintained on a ledger type system by 
the grantee institution for the research fellows 
(Annexure II). The University/Institution shall be 
responsible for proper utilisation of grants and for 
rendering the accounts to CS1R. - 

CONTINGENT GRANT: The contingent grant 
is Rs. 7,500/-. p.a. with effect from 1-3-87 for a 
research fellow. For less than one year, the con- - 
tingent grant will be admissible on pro rata basis. 
Part of this grant may beutilised by the research 
fellow for tours undertaken within the country in 
the interest of research work, purchase of books, 
etc. The unspent balance of contingency grant at 
the end of a year rnay . be carried forward to the 
next year. The guidelin?s for utilisaton  of the 
contingent grant are given in Annexure I. 

PROGRESS REPORT: The preparation of 
annual progress report on the research work 
done for the period ending 31st December; shall 
be an  essential part of the fellow's work. Each 
research fellow shall submit his annual research 
report in the prescribed proforma (Annexufe Ii!) 
to CSIR  through his guide/head of the depart-
ment so as to reach CSIR latest by 15th January. 

raI 
000:. 



The guide/head of the department shall bring out wishes to discontinue hiJeIlowship prior to 

in his assessment report the share of originality completion of the tenure on attainment of 
and initiative of the fellow in carrying out the original objectives of research, he must sub- 

research work. mit his resignation to CSJR through the 
guide 	one 	month 	in 	advance, 'indicating 

14. PUBLICATION/PATENT : The 	results 	of 	a specific 	reasons 	for 	not 	continuing 	the 
fellow's work 	may 	be 	published 	in 	standard fellowship. The fellowship shall cease from. 
refereed journals at the discretion Qf the guide 

. 
' 	 ..the 	date 	stipulated 	in 	the 	CSIR 	letter 

duly acknowledging the assistance provided by approving the resignation. Abrupt discon- 
CSIR. One reprint/photocopy of the research . 	

. 	 tinuance of fellowship without concurrence 
papers should be senttd CSIR after publication. 

. 	 of CSIR may lead to disciplinary action. 
Commercial exploitation of the results and patent 
rights 	arising 	out 	of 	the 	investigation 	will, . 	

(v) 	The' research fellow must send a detailed 

however, rest exclusively with CSIR. consolidated report of the research work 
done during the entire period of fellowship 

15. OBUGATIONS 	OF 	A 	RESEARCH on completion of the tenure/resignation of 
FELLOW: 	 . 	 . 	 . 

. 	 the fellowship, through the guide to CSIR, in 

(i) 	He must be a full time researcher and sub- . 	 . . 

	 the prescribed proforma (Annexure IV). 

mit himself to the disciplinary regulations of The 	fellow 	shall 	correspond 	with 	CSIR 
the university/institute/laboratory where he through the guide/head of the institution 
is working. Regular attendance of the fellow . 	

only during the tenure of the fellowship, 
may be ensured by the department by keep- The 	research 	fellow 	shall 	keep 	CSIR 
ing an attendance register. s informed 	about 	his 	getting 	the 	higher 

..(i) 	'In case a fellow decides to appear for any degree, 	submission 	of 	thesis 	for, Ph.D./ 

competitive 	examination 	he 	should 	. . 	
. M.Phil. and acceptance/publication of any 

invariably seek permission from his guide research paper arising out of the. research 
arid inform CSIR about it. . . 	

. 	 work 	done 	duiing 	the 	tenure 	of 	the 

(iii) 	The rsearch fellow shall submit to CSIR an . 	

fellowship. 	One 	reprint 	each 	of 	all 	the 

annual,report on the progress of his work research papers published must be sent to 

through his guide in the prescribed pro- CSIR. 

forma (Annexure. III) as provided in para 13. 16. TEAC1-JING 	AND 	DEMONSTRATION 
Once 	a 	research 	fellow 	accepts 	the WORK: The 	research 	feHow. may, 	on 	the fellowship and joins, it is incumbent on him 

recommendation of his guide, undertake hono- 
to continue the research for the normal , 

. 

" 	

- rary demonstration and teaching work provided 
tenure of the fellowship or for such lesser 

' the demand made on his time does not exceed.. 
duratiOn during which the original objec- 

six hours in a week and it would not hinder the 
tives of the research problem have been 

progress of research. CSIR should be informed' in 
achieved. . 	 . 

. 

such cases. 
.iv) 	No fellow shall discontinue 	his fellowship 

without prior approval of CSIR. In case he 17. 	A research fellow on the recommendation of the 

- . 	 . 	
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guide and piovided his university/institute has no 
objection may be permitted by CSIR to take. up 
temporary paid lecturership/research job in a 
recognised R&D institution/university, for a 
period not exceeding 6 months during the entire 
tenure of the fellowship (JRF and SRF together). 
The research fellow will not be entitled to any 
extension of his -fellowship for such periods. The 
fellow will not be entitled to stipend during such 
leave. 

8. Persons who are already in service andare selec-
ted for the award of fellowship, may be allowed to 
draw leave salary if admissible in addition to 
fellowship stipend. 

intimation to CSIR. The fellowship amount .for.. 
leave period will be paid after the fellow resumes 
duty and submits a medical certificate in support 
of actual confinement. it is expected that the 
fellow will make- up the deficiency during the 
remaining tenure. 

22. TRANSFER 	OF 	FELLOWSHIP: The 
- 	fellowship will be transferred from one institu- 

tion to another in special circumstances with the 
- prior approvalof CSIR. No.TA will be permissible in 

such cases. The research fellow must ensure that 
necessary facilities are available at the institution -
chosen by him for research .-.at the time of 

- 	application/joining the fellowship. 

LEAVE: Leave with stipend not exceeding 45 
days for each completed year of tenure may be 
allowed by the guide. This will be treated as part 
of the fellow's tenure. The leave due can be car-. 
ned over to the next year; however, not more 
than 90 days' leave can be accumulated at any 
time during the tenure. Of this not more than 30 
days can be availed of at the end, prior to comp-
letion 'bf the tenure of fellowship. During the first 
year of fellowship or any uncompleted year, leave 
may be, granted on pro rata basis. Sanction of 
leave without stipend may be considered by CSIR 
under special circumstances. 

The guide can grant leave to a fellow in hs 
charge with the concurrence of the Head of the 
institution/department if the leave is due, as pres-
cribed in para 19. If leave is not due, such cases 
will be decided by CSIR only. The fellow should 
not be allowed to proceed on leave without prior 
approval -of the Council. 

-- 21. For women-fellows, full stipend plus usual I-IRA, if 
any, may be paid per month during the period of 
absence up to 3 months on ground of maternity. 
Leave shall be sanctioned by the guide under 

TERMINATION OF FELLOWSHIP: The 
fellowship shall nOrmally stand terminated on 
completion of its tenure as mentioned in.paras 29 
& 30 or from the date the fellow resigns and his/ 
her resignation has been accepted by CSIR. 

If a fellow is -found to be lacking in research -. 
aptitude or negligent in his research assignment, 
the supervisor may inform CSIR. The fellowship 
may be terminated by the Council on the recom-
mendation of the supervisor and head of the 
department/institution. - 

If a fellow leaves without permission, stipend due 
at any time shall not be paid to him by the institu-
tion, till all university and other dues are cleared 
and certified by the university/institution. Res-
ponsibility in such a case shall be that of the 

- 	university/institution concerned. 	 - 

The unspent balance of grants lying with the 
institution at any time due to termination/ 
resignation of the fellow must be refunded to 
CSIR immediatly by means of a demand draftin 
favour of CSIR Complex. CSIR. New Delhi. 

8 	 .- 	 - 



27. Research fellows must settle their claims within satisfactory, the fellowship may- be upgraded to- 
one year of leaving the fellowship. No claim will SRF with stipend ® Rs. 1200/- per month with 
be admitted by CSIR after one year of leaving the 	 -. total tenure both as JRF & SRF limited to 5 years. 
fellowship. 

31. ACCOMMODATION/HRA : All 	research 
28. CSIR may send whenever considered necessary fellows may be allowed hostel accommodation 

its officers for reviewing the work of research, wherever available. Where this is not possible, 
inspection 	of 	accounts, 	etc. 	in 	universities/ - house rent allowance may be allowed as per the - 

institutes where the scholars are placed. rules of the host institution. The base for-calculat- 

29. TENURE: The tenure of JRF is two years. On 
ing HRA will be the,actual stipend of the research 

completion of two years as JRF, the research 
fellow. The concerned institutions will send HRA 

progress/achievement 	of 	the 	fellow 	shall 	be 
claims bill separately in respect of the fellows who 

assessed through interview by an expert commit- fulfil these conditions. 

tee consisting of the guide, head of the depart- MEDICAL BENEFITS: All research fellows 
rnent and an external member from outside the may be provided medical benefits as per rules of 
university/institution, who is expert in the rele- 	-. the host institution. 
vant 	field, 	not 	below 	the 	rank 	of 	Professor! 
Associate Professor. On receipt of assessment 

ADMINISTRATIVE OVERHEAD EXPENSES committee report, the Junior Research Fellowship 
may be upgraded to SRF with stipend increased to 33.1 For maintaining and timely submission of 
Rs. 	1200/- 	p.m. 	for two. years 	provided 	the the accounts of CSIR grants, the beneficiary 
research progress of the fellow has been found university/institution 	is 	entitled 	to 	claim 
satisfactory by the committee. Where the guide from 	CSIR 	the 	administrative 	overhead 

• hppens to be the Head of the Department also, 
- 	 charges at the following rates to be dis- 

the Dean, Faculty of Science or any senior mem- 	 S 
• 	bursed to the employees entrusted with the 

• ber of the Department may be associated as third maintenance of the accounts of grants: 
member of the committee. The extension of SRF 
for third year may be considered on receipt of the 	• . 

10% of actual expenditure of "Con- 

progress report of the research fellow and on tingency 	amount" 	subject 	to 	the 

specific recommendation of guide. However, the 	• 
maximum of Rs. 300/- per annum per 

-. total tenure as JRF and SRF together will not S 	 research • 	fellow/associate- 	directly 

exceed 5 years. 	- 
selected by CSIR. 

In the case of research schemes. 
30. If the progress of research fellow on completion of 

two years as JRF does not justify upgradation of . 	
. 	 (1) 	Rs. 	300/- 	per 	annum 	per 

his fellowship, his tenure as JRF may be. extended research 	scheme 	having 	one 

for a maximum period of one year only or ter- research fellow/associate or none. 

minated based on the recommendation of the (ii) 	Rs. 	500/- 	per 	annum 	per 
assessment committee. 	If 	on 	th.? 	subsequent research 	scheme 	having 	more 
assessment by the Expert Committee as men- than 	one 	research 	fellow/ 
tioned in the para 29, the progress is found to be associate. 

10 •• . 	 -S 11 
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provided that the total amount of adminis- 
trative overhead charges claimed by an 
institution shall not exceed Rs. 10,000/- per 

• 	annum. 
33.2 The admissibility of the overhead charges 

shall be subject to the timely submission 
(within one year) of the following 

• 	statements/documents to CSIR: 
Consolidated utilisation certificate in 
respect of the financial year in 
question. 
Abstract of receipts and payments 
account relating to CSIR grants for the 

• 	 year, alongwith the statement of 
• 	account of fellowships and schemes 

separately: Audited statement by 
statutory auditors/Govt. auditors may 
be sent later on. 
Details of refunds of unspent balance 
of terminated fellowships/schemes 

• 	. . 	together with cheque No. & date etc. 
4 	Abstract of claim for administrative 

overhead expenses. 
CSIR may withhold release of grants 
to the University/Institution which has 
not furnished the above statements/ 
documents for 2 years. 

33.3 The amount of administrative overhead 
chargesmay be retained by the institution 
while, refunding the unspent balance or 
where there is no unspent balance for the 
year in question, then from the grants of the 
current year. Payment of the administrative 
overhead charges to the employees main-
taining the accounts of CSIR shall be made 

• only on authorisation by CSIR and on 
receipt of the statements/documents men-
tioned above. Where there is no unspent 

balance left with the institution Or where it is 
not possible to pay the same from the 'Con- 
tingent grant' of current year the institution 

• may claim the amount from CSIR. 
33.4 The amount of overhead expenses shall be 

disbursed in full to the concerned 
employees • immediately on receipt of 
authority letter from CSIR and a confirma-
tion to this effect shall have to be given to 

• CSIR within a month of receipt of such 
- authority letter. 

12 
	 13 

I 
I 

r- 



-- - 	 . 

I'> 

ANNEXURE I (ii) Towards meeting--actual train fare and 
DA during tours of the research fellows 

GENERAL GUIDELINES only. He will be entitled to TA/DA as per- 

To facilitate speedy day-to-day working of the research missible in case of government servants 
fellowships of CSIR, the following powers can be exer-, drawing basic pay Ca Rs. 2 200/- p.m. 
cised by the supervisors of research fellows in con- S  However,DAwillbelimitedtP5OdaYsit 
currence with the Head of the Department/Dean of a year to research fellows.** 

the Faculty. (iii) Towards meeting TA/DA limited to first 
Sanctioning leave when it is due; class rail fare of outside expert mem- 
Approving tours of research fellows for: . ber of assessment committees. 

(i) 	Attending 	symposia/seminars! (iv) Chemicals/consumable items tequired 
conferences 	in 	India 	provided 	the for the research work. 
fellows are presenting papers which (v) Equipment 	required 	exclusively 	for 
have been accepted and for attending research. 
workshop/training course relevant to (vi) Photographic materials for research or 
the research project; thesis work. 

(ii) 	Field work connected with research; (vii) Computation charges. 
(iii) 	Computation work; (viii) Reprints/off-prints of research papers. 
(iv) 	Consulting rare reference volumes in (ix) Stationery and postal charges.*** 

the 	nearest 	university/research 
(x) Typing of research papers/thesis.** institution library. 
(xi) Any other purpose specifically autho- 

rised by CSIR. 
UTILIZATION OF CONTINGENT GRANT (xii) Contingent grant cannot be utilized for 

Contingent grant can be utilized for thefollowing: - 
foreign travel orother expenses for 
visit abroad. 

- 	. 	 1 	 (i) 	Acquisition of books and documents of rele- stationery items such as pen, pen- 
vancetothersearchtopicprovidedthe5eare cils, 	folders, 	file 	covers, 	carbon 

SI 	 not available in the library of the university, pape rs etc. and furniture items: 
college/institution* 

 

** 	
. The calculation of the daily allowance will be made from the 

date of commencement of the journey to the date he returns 

* 	The requisition is to. be recommended by the supervisor and 
to the Headquarters. 
Not to exceed 20% of the contingent grant. 

• 	
approved by the Head of the Department. The books will N.B. No expenditure can be incurred for purchasing furniture Library become the property of the University/Institution's and office equipment. 	- after purchase and could be issud to the supervisor/fellow 
after accession for use by the indenting fellow till his research 
fellowship is over. Normally, not more than 25% of the total 
annual contingent grant can be utilised for this purpose. • - • 

. 15 
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ANNEXUREH 
LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE IN RESPECT OF DIREcT RESEARCH FELLOWS 

(Please se'paras 11 and 12 of the Terms & Conditions) 

Date of Joining 

Name of Research Fellow 	
Dept  

RECEIPTS 	
PAYMENTS 

Particulars of grants received 	
Particulars of grants paid 

	

TDate of Cheque 	Stipend 	 Total Signature 	Date of 	Vr. 	Stipend 	 Total Signature 	Remarks 

receipt ' No., date 	
of Draw- 	payment 	No. 	

of Dis- 

of 	
and 	 I 	. 	ing Officer 	of 	 . 	. 	bursin9 

grants 	amount 	 I 	 (Finance 	grants 	 j 	Officer 
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ANNEXUREIV 

• 	
Prof Oa for Progress Report of ResCh Fellows for 

tion of fellowshiP to be submitted on 
the entire dura  
comp1et1of/tmtb0n of fowship: 

i. Name of the Fellow: 
Nature of Fellowship (JRFIsRF) :  
Name, designation and address of Guide: 

. Place of work (Name of the department and of 

the 
5 Date of j oining: 

6. Date of relinquishuiig the fellowship: 

7
or higher degree, if any: . Date of registration f  

(a) Topic of research: 
(b) Broad subject/area: 

Objective in undertakinq research: 

Total period of felloWshiP availed, in years and 

months: 
Sumrna1 work done. Actual research achieVe 

fnet may be summarised in about 300 words: 

(a) Consolidated report of work done during 
the entire period of fellowship b

ringing out 
d how far 

clearly the original objective an 
this has been achieved, 

emphasisig the 

salient features of the work done: 

(b) Research papers published/aCCePt 
	f or 

- . 	publication: 
(Full details of all authors, title, journals volume, 

riflt. avail-
year and paeS may be given and rep 
able may be enclosed): .  

(c) Whether higher degree obtained/thesis 
Yes/No. 

	

submitted: 	
..  

If yes, the name of degree and the title of thesis 

be mentioned: 

• 	
18 

In case the fellOW5P ..j_:
flot availed fQr full 

tenure, the reasons for j
5ontiflUing may be 

given, suchas gettifl a job, going abroad, lack of 
filities/guidan, personal factors, etc. 

. 	Signature of the Fellow 
Date  

4. Overall assessment and comments of the guide; - 
15. Whether the work is of any applied importance 

and, if so; whether patent has been/can be taken? 
If yes, whethr CSIR has been approached? 

Signature of the Guide 
Date  

 

19 
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GENERAL 

CSIR Research Fellowships and Associateships 
provide opportunities to bright: young men and 
women for training in methods of research under 
the expert guidance of faculty members/scientists 
working in UniverSity i)epartrnents /National 
Laboratories and Institutes in various fields of 	= 
Science & Technology including Agriculture and 
Medical Sciences. 

The Fellowships/AssociateShipS are tenable in 
Universities / ILTs I PostGraduate Colleges/ 
Government Research Establishments, including 
those of CSIR, R&D establishments of recognised 
public or private sector, industrial firms and other 
recognised Institutions. However, CSIR reserves 
the right to determine the place best suited to 
provide necessary facilities in the area of science 
and engineering in which the awardec is to 
specialise. 

The Fellowships/AssociateshiPS are tenable in 
India. Only bonafide Indian citizens, normally 
residing in India are eligible, for the award of 
Research Fellowships/AssociateshipS. 

The award of Fellowship/ Associateship does 
not imply any assurance or guarantee for sub-
sequent employment by CSIR to the beneficiary. 

suBsEcT.ppREsEARcHPreference is given 
to subject/topic' of research relevant to the research 
programmes of CSIR laboratories and nationally 
important S&T areas. 

JuNIOR RESEARCH FELLOWSHIP(JRF):A 
certain number of JRFs will be awarded each year 
by CSIR to those holding MSc/BEIBTeCh or 
equivalent degree, with 55% marks. 

APPLICATION PROCEDURE: Applications 
for JRF are invited twice a year through press 

1 
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advertisement on all India basis in the prescribed 
application form printed alongwith the advertise-
ment in the Employment News by a specified date. 
The completed application form may be submitted 
to the Controller of Examinations, Examination 
Unit, CSIR Complex Building, NPL Campus, 
Pusa, New Delhi-i 10012. 

AGE LIMIT :The upper age limit for JRF shall 
be 28 years which is relaxable upto5 years in the. 
case of candidates belonging to Scheduled Cas-
tes/ScheduledTribes,wômen and physically hand-
icapped applicants. 

SELECTION PROCEDURE: The selection for 
award of JRF shall be made on the basis of a 
competitive written test called NET, organised 
jointly by CSIR and UGC at national level consist-
ing of three papers.. One of them is of general 
nature and is compulsory. It tests mental ability 
and broad awareness of scientific knowledge at an 
elementary level. The other two papers are option-
al,and are to be selected from amongst (1) Chemi-
cal Sciences,(2) Earth, Atmosphere, Ocean and 
Planetary Sciences,(3) Engineering Sciences, (4) 
Life Sciences, (5) Mathematical Sciences,and (6) 
Physical Sciences.One of these is objcctive.type 
and the other requires short descriptive answers to 
questions. Usually examinations are held on last 
Sundays of June and December, each year. 

The candidates who qualify in the test are 
informed individually after the result is finalised; 
The Fellowship is awarded on receipt of necessary 
details in the prescribed proforma regarding marks 
obtained in the qualifying degree examination, 
place of work, research topic, the name of super -
visor and the concurrence of the Institution to 
provide all necessary facilities. The validity of the 
offer of this award will be one year only from the 
date of communication of the result. 

2 

STIPEND & TENURE:(i) The stipend ofaJRF 
selected through the all India test will be Rs 1800/-
pm for a period of 2 years. In addition, contingent 
grant of Rs 7500/- pa per Fellow will be provided' 
to the University/Institution. The guidelines for 
utilisation of contingent grant are given in An-
nexure-I 

(ii) On completion of two years as JRF, the stipend 
may be increased to Rs 2 100/- pm for the 3rd year 
on the basis of assessment of Fellow's research 
progress/achievements through interview by an 
Expert Committee consisting of the Guide, Head 
of the Department and an External Member from 
outside the University/Institution who is an expert 
in the relevant field, not below the rank of Profes 
sor/Associate Professor. Where the Guide happens 
to be the Head of Department, the Dean Faculty of 
Science or any senior member of the Department 
may be associated as third member of the Commit-
tee. On upgradation, the designation of JRF will be 
changed to SRF (NET). In the event of the Corn-
mitteç not recommending upgradàtion, the Can-. 
didate will continue as JRF with a stipend of Rs. 
1800/ pm for the 3rd year or his fellowship may 
be terminateddependiftg upon the decision of the 
Committee . The progress of research work of 
SRF(NET)/JRFwill be assessed again at the end 
of 3rd year following the procedure adopted at the 
end of 2nd year. It is expected that Fellows will 
have published work to their credit bythc end of 
3rd year. This shall form an important quantitative 
and qualitative criterion for judging the progress 
made by the Candidate. If the work of JRF is still 
not found satisfactory for upgradation, the fellow-
ship will be terminated. Extension of tenure for the 
4th and 5th year as SRF(NET) is permissible on 
usual assessment. The total tenure as JRF plus 
SRF(NET) will not exceed 5 years. This will in-
clude the tenure of Fellowship awarded by 
UGCIDST/ICMRIICAR etc. The order for con-
tinuation at higher stipend as SRF(NET), continua-
tion at the same stipend as JRF or otherwise at the 
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end of 2nd, 3rd, and 4thyear will be issued by the 
EMR Division. This will be done after the recom-
mendation of the three member Assessment Com-
mittee and detailed progress report duly supported 
by publications in the form of reprints/ pre-prints/ 
manuscripts of the pap&s published, accepted or 
communicated for publication(Annexure-III) have 
been considered. 

12. SENiOR RESEARCH FELLOW-
SHIP(SRF):A certain number of .  SRFs will be 
awarded each year by CSIR directly to those pos-
sessing the following qualification and experience: 

MSc,BE,BTech,BVSc,BPharm, or equivalent 
degree with first division, andat least two years of 
post - MSc ,BE , BTech , BVSc, BPharm ,research 
experience, as evidencedfroni published papers in 
standard refereed journals; 

ME, MTech or equivalent degree in Engineer-
ing/Technology; 

MBBS or BDS (with 1 year internship)! 
MVScfMPharm or equivalents. 

13. Research workers who have had at least two 
years training in methods of research and who have 
proved their aptitude for original research are 
eligible for this Fellowship. 

14. AGE LIMIT: The upper age limit for SRF shall 
be 32 years. Only in exceptional cases where a 
candidate is adjudged to have outstanding ability, 
the age limit may be relaxed marginally at the 
discretion of the CSIR. The upper age limit is 
relaxable upto 5 years in the case of candidates 
belonging to scheduled castes/tribes, women and 
physically handicapped applicants. 

15. APPLICATION PROCEDURE: Applications 
for SRF are invited twice a year on all India basis 
through press advertisement. The prescribed ap- 

plication form is printed alongwith the advertise-
ment in the Employment News. Application 
proforma duly completed and forwarded through 
the proposed Supervisor and Head of the Depart-
ment/Institution should be submitted within the 
prescribed date alOngwith a Demand Draft to the 
Under Secretary, EMR Division, CSIR Complex, 
NPL Campus, New Delhi- i 10012. 

SELECTION PROCEDURE: Selection will 
be made through the procedure of assessment of 
acadmic record and published/project work by 
discipline-wise high-level Expert Committees. 
Second class rail fare will be admissible to those 
applicants who are called for,  interview. The 
validity of the offer of appointment shall be 1 year 
from the date of issue of award letter. 

TENURE :The tenure of SRF will initially be 
2 years. Extension of tenure for the 3rd year can be 
recommended by the Director of the concerned 
Laboratory/Vice Chancellor of the university etc, 
on the basis of assessment of work done by a three 
member Expert Committee consisting of Guide, 
Head of Department and anexternal Professor in 

• the relevant field. The order for continuation or 
otherwise for the 3rd year will be issued by the 
EIvIR Division after the recommendation of the 
three member Assessment Committee and detailed 
progress report duly supported by publications in 
the form of 1-eprints/pre- prints/manuscripts of the 
papers published,accepted or communicated fo 
publication (Annexure-HI) have been considered. 
The total tenure as JRF &SRF will not exceed 5 
years and extension orders for the 4th and 5th year 
will also be issued according to the procedure 
outlined above. 

STIPEND: A SRF in scientific discipline is 
entitled to a stipend of Rs 2 100/- pm. The stipend 
in case of Medical(MBBS ,BDS,MVSc, and M-
Pharrn ) / Engineering subjects will initially be Rs 
2400/-pm for 1st and 2nd year and later enhanced 
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to Rs 2500/- pm for tht subsequent years depend-
ing on research progrjss having been assessed as 
satisfactory. 

GENERAL TERMS kND  CONDITIONS FOR 
RESEARCH FELLO WSHIPS 

19. AWARD OF FEULO WS HIP AND RELEASE 
OF GRANTS: The Fellowship will be awarded to 
the selected applicantLs by a formal letter giving 
'details of the grant and the conditionsgoverning it, 
under intimation to the University/Institution 
which sponsored their applications. The offer 
should be availed within one year. The grant 
money is payable in one or:two instalments during 
the financial year on preseiitation of claim bill in 
triplicate in prescribed proforma duly signed by the 
Finance Officer/Head of the InStitution. The first 
payment will be made after receipt of the joining 
report of. the Fellowj alongwith other necessary 
documents as mentioned in the award letter, 
through the Guide duy forwarded by the Execu-
tive Authority of the Institute in whose favour the 
grant is to be released. Subsequent payments will 
be made only after teceipt  of (a) the progress 
report of the Research Fellow, in the prescribed 
proforma(AnnexureJII)for the period ending 
28129th February and previous one year report, 
(b)staiement of accounts of expenditure incurred 
during the current fiiancial year ending 28129th 
February, alongwiihl the claim bill for the next 
financial year from the Institution. The sponsor 
Institution/Universitv may advance money for 
payment of stipend to the Fellow and to meet the 
contingent expenditue on his/her joining the Fel-
lowship for subsequent years which may be ad-
justed subsequently on receipt of the grants from 
the CSIR for the Fellcwship.. The unspent amount 
of earlier payments cn account of stipend will be 
adjusted in making 1.he fresh payment. The ac-
counts should be maintained on a ledger type sys-
tem by the grantee Institution for the Research 
Fellow (Annexure I!). The University! Institution 

shall be responsible for proper utilisation of grant 
and for rendering.the accounts to CSIR. 

CONTINGET GRANT: A contingent grant 
of Rs 7500!- pa per Fellow is provided to the 
University/Inst.itutixjii. For less than one year, the 
contingent grant will be admissible on pro-rota 
basis. Part of this grant may be utilised by the 
Research Fellow for tours undertaken within the 
country in the interest of research work, purchase 
of books, etc. The unspent balance of contingency 
grant at the end of a year may be carried forward 
to the next year. The guidelines for utilisation of 
the contingent grant are given in Annexure-I. 

PROGRESS REPORT:The preparation of an-
nual . progress report on the research work done 
shall be an essential pan of the Fellow's work. 
Each Research Fellow shall submit his/her annual 
research report in the preser bed pro forma (An-
nexure-Ill) toCSIR thrOugh his/herGuide/Head of 
the Department at the time of claiming the grant 
for the next financial year. It is essential to give 
upto date and. full, information against all the 
columns of Annextire- ilL The results should be 
presented quantitatively in Tables /Figures and 
discussed in terms of the objectives and con-
clusions drawn should also be given. Fragmentory 
reports shall not be entertairret The report should 
be always accompanied by èopies of published 
papers, pre-prints of papers acccpted for ptiblica-
tion and maiiuscripts of papers communicated for 
publication. Auendance rcord must accompany 
the annual reOrt. The Guide/Head of Department 
shall bEing out in his assessment report the sharC of 
originalitandiniiiative of the fellow in carrying 
out the research wotk, if thesis is submitted for 
higher degree, tiis may be reported by the 
Guide/Head of the dpartmcnt to CS.IR and the 
result when announeed. 

22.. PUBLICATION/PATENT: The results of a 
Fellow's research work may be published in stand- 
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ard refereed journalsai the discretion of the Guide. 
IT SHOULD BE ENSURED THAT THE ASSIS= 
TANCE PROVIDED Y CSIR IS ALWAYS AC-
KNOWLEDGED IN ALL SUCH 
PUBLICATIONS. On,t copy each of the published 
research papers should be sent to CSIR. Commer-
cial exploitation of the results and patent rights 
arising outof the invest.igation will, however, rest 
exclusively with CSIR. 

23. OBLIGATIONS OF A RESEARCH FEL-
LOW: (i) He/She must be a full time researcher and 
submit himself/herself to the disciplinary regula-
tions of the University/Institute/LaboratorY where 
helshe is working. Regular attendance of the fel-
low may be ensured by the department by keeping 
an attendance register. 

In case a Fellow decides to appear for an 
competitive examination he/she should invariably 
seek permission from the guide and inform CSIR 
about it. 

The Reseatch Fellow is not to take any assign-
ment other than related to his/her approved, re-
search programme, paid or unpaid. His/her taking 
up any paid assignment.at  any time in the course 
of Fellowship, excepting as specified in para 25, 
may lead to the Fellow being asked to pay back the 
entire, fellowship amount in addition to discipli-
nary action. 

The Research Fellow shall subniit to CSIR an 
annual report on the progress of his/her work 
through his/her Guide in the prescribed profor 
ma(Annexure-llI)a provided in para 21. The an-
nual progress report complete in all respect must 
be sent to CSIR within 15 .  days of the completion 
of the year. Years are. tobe counted from the. date 
of joining. Delay iá submission of annual report 
may lead to termination of Fellowship. 

8  

Once a Research Fel low accepts the Fellowship 
and joins,, it is incumbent on him/her to continue 
the research for the normal tenure of the Fellow-
ship or for such lesser duration during which the 
original objectives of the research problem have 
been achieved.  

(.vi) No Fellow shall discontinue his/ber FellOw-
ship'withoutprior approval of cSIR. In case he/she 
wishes to discontinue the Fellowship prior to corn-
pletion of the tenure on attainment of original 
objectives of research, he/she must submit the 
resignation to CSIR throughthe Guide one, month 
in advance, indicating specific reasons for not con-
tinuing the Fellowship. The Fellowship shall cease 
from the date stipulated in the CSIR letter approv-
ing the resignation. Abrupt discontinuance of Fel-
lowship without concurrence of CSIR may lead to 
disciplinary action. 

The Research FelloW must send a detailed 
consolidated 'report :of  the research work done 

-. . during theentire.period of Fellowship on comple-
tion of the tenure/resignation of the Fellowship 
through the Guide to CSIR, in the prescribed 
proforma (Annex ure-IV). 

During the tenure of the Fellowship, the 
Fellow shall correspond withCSIR only through 
the Guide/Head of the Jnstitution. 

The Research Fellow shall keep tSIR in-
formed about his/her getting the higher degree, 
submission of thesis fOiPhD,MD,MDS,MS, 
MPhil ME etc and submission/acceptance/publi 
cation of any research paper ariing out of the 
research work done during.the tenure of the fellow-
ship. He/she must acknowledge the suppoñ of 
CSIR in.thepublications.One'copy eachof all the 
research papers published must be sent to CSIR, at 
each stage of publication (mãnuscript/ reprint). 

9 
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(x) Any kind of paid or honorary part or full time 
employment or privatc practice even in honorary 
capacity.is  not.permisible during the tenure of 
Fellowship. 

TEACHING A1ID DEMONSTRATION 
WORK: The ResearchFellow may,on the recom- 

• mendation of the Guide, undertake honorary 
• lemonstration and teching work provided the 

demand made on his/ber time does not exceed six 
hours in a week and it would not• hinder - the 
progress of research. CSIR should be informed in 
such cases. 

A Research Fellow on the recommendation of 
the Guide and provided his/her University! In-
stitute has no objectior may be permitted by CSIR 
to take up temporary paid lecturership/ research 
job in a recognised R&D liistitution/ University, 
for a period not exc4eding one year during the 
entire tenure of the FelldwshipQRF AND SRF 

• together). The Researc h Fellow will not be enthled 
to any extension off the Fellowship for such 
periods. The Fellow will not beentitled to stipend 
or contingency durirg such leave. Such leave 
period will be countec in the tenure. 

CONDITIONS OF AWARD OF. FELLOW-
SHIP TO REGULAR EMPLOYEES:These will 
be as given below: 

• 	(i) In case the cánddate is doing PhD related 
research in the Towi /City of his/her employ-
ment, he/ she will get only contingency grant from 
CSIR and leave salry admissible from his/her 
Employer. 

(ii) In the event of candidate doing his PhD related 
research work at some Town/City other than the 
Town City of .his!heremplOyment, he/she will be 
entitled for stipend and contingency grait from 
CSIR. 

10  

LEAVE: Leave with stipend not.excecding 45 
days for each completed year Of tenure may be 
allowed by the Guide after the request has been 
communicated to CSIR The leave will be treated 
as part of the Feilow's.tenure. The leave due can 
be carried overtO the next year however not more 
than 90 days can be accumulated atany time during 
the tenure Of this not more than 30 days can be 
availed of at the end prior to completion of the 
tenure of Fellowship. During the first year of Fel-
lowship or any uncompleted yea , leave may be 
granted on pro-rata basis. Sanction of leave 
without stipend may be considerd by CSIR under 
special circumstances. In case a Fellow proceeds. 
on leave before termination of Fellowship, he/she 
must join b.ack before the expiry of tenure, failing 
which the tenure will be deemed to have ter-
minated with effect from the date he/she proceeded 
on leave. The- fact of joining back from leave, 
should be communicated to CSIR immediately. 

.28. The Guide can grant leave toa Fellow in his 
charge with the concurrence of the Head of the 
Institution/Department if the leave is due, as 
prescribedin the para 27. If:lea ye is not due, such 
cases will be decided by CSIR only. The Fellow 
should not be allowed to proceed on leave to visit 
abroad for attending conferences / .seminars etc. 
without prior approval of the CSIR. The entire 
duration of such foreign visits if funded by any 
national / international agency; whether partially 
or fully, would be treatcd as leave without stipend. 

29. For women Fellows, full stipend plus HR.A,if 
any, may be paid pm during the. period of absence 
upto 90 days on ground of maternity. Such leave 
shall be sanctioned by.the Guide under intimation 
to CSIR. TheFcllowship.amotint for leave period 
will be paid after the Fellow resumes duty and 
submits a medical certificate in support of actual 

• confinement. It is expected that the Fellow will 
make up the deficiency during the remaining 
tenure. . . . 

II 
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30. TRANSFER OF FELLOWSHIP: The Fellow- 	, house rent allowance will be allowed as per the 

ship will be transferred from one InstitutiOn to ruleofthehostinstittitions.ThebaSiSfOrCaICUlat 

another in special circirnstances with the prior .ing HRA will be the actual stipend Of the Research 

approval of CSIR. No TA will be permissible in Fellow. The concerned istitution will send HRA 

such cases. The researci Fellow must 'ensure that claim bill, in'triplicate separately in respect of the - 

necessary facilities are available at the Institution Fellows who fulfil the requisite conditions of the 
chosen by him/her for research at the time of host institutions 
aplication/ joining 'the Fellowship.  

31.TERMINAT1ON'01, FELLOWSIIIP:TheFel- may be provided medical benefits as per rules of 

lowship shall normally Istand terminated on corn 	' the host Institution This will be limited to the 

pletion of its tenure or from the date the fellow. 	' Fellow 'only 'and not for their family membcrs/ 

resigns and his/her resignation has been accepted dependants.  

byCS1R. 
 

38. ADMINISTRATIVE OVERHEAD EXPEN- 

.32. If a Fellow is found to be lacking in research SES 
aptitude or negligent ii his/her research assign- ' 	 . 	 .. 
ment the Supervisor niay inform CSIR The Fel 38.1 For maintaining and timely submission of the 

lowship may be termiiiated by the CSIR on the , accounts of CSIR grants, the beneficiary Univer- 

recommendation of theupervisor and'Head of the sity/ Institution is entitled to claim from CSIR the 

Department/Institution. administrative overhead' charges at the following 
rates to be disbursed to the employees entrusted 

33 If a Fellow leaves 'iithout permission, stipend with the maintenance of the accounts of grants 

due at any time shall not be paid to him/her by the 
Institution, till all Unversity and other dues are . (a) 10% of actual expenditure of contingency 

cleared and certified by the University/Institution, amount subject to the maximum of Rs 300/- pa per 

Responsibility in such cases shall be that of the Research Fellow/Associate directly selected by 

University/institution concerned. 	 ' 	 a . CSIR. 

34 The unspent balance of grant lying with the (b) In case of Research Schemes Rs 300/ pa per 

Institution at any time lue to termination /resigna- Research Scheme having one Research Fel 

tion of the Fellow must be refunded to CSIR im low/Associate or none 

mediately byrneansofademanddraftiflfaVOUrOf  
CSIR Complex, New Delhi 38.2 Rs 500/- pa per Research Scheme having 

more than one Research Fellow/Associate 

35 	Research Fellowas must settle their claims provided that the total amount of administrative 

within one year of leaving the Fellowship No overhead charges claimed by an institution shall 

claim will be admitted by CSIR after one year, of not exceed Rs 10000/ per annum 

leaving the Fel1owshi.  
I 38 3 The admissibility of the overhead charges 

36. ACCOMMODATIONIHRA : All Research shall be subject to the timely submission (within 

Fellows may be allowed hostel accommodation, , one year) of the following sta:ernenls/ documents 

wherever available. Where this is not possible, to CS!R: 	' 
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Consolidatedutilisation certificate in respect of 
the financial year in question. 

Abstract of receipt and payment accounts relat-
ing to CSIR grants for the year, alongwith the 
statement of accountsof lellbwship and Schemes 
separately duly signeq by  the Finance Officer and 
countersigned by thI  Registrar. Audited state-
ments by statutory lauditors or Government 
auditors (as is the case) may be sent later on. 

Details of refundsl  of unspent balance of ter-
minated Fellow/Schrnes together with cheque 
No. & date, etc. 

CSIR may withhcld release of grants to the 
University/institutiod which has not furnished 
abstract of claim for idministrative. overhead ex-
penses alongwith staiemcnts/docümcnts for one 
year. 

38.4 The amount of administrative overhead éhar-
ges may be retained by the Institution while 
refunding the unspentbalance or where there is no 
unspent balance for the year in question, thin from 
the grants of the currern year, proyided theac-
counts are rendered vithin 1 year. Payment of the 
administrative overhead charges to the employees 
maintaining accounts!of  CSIR shall be made only 
on authorisation by CSIR and on receipt of the 
statement/documents nentioned above. 

38.5 The amount of pverhead expenses shall be 
disbursed in full to the concerned employees im-
mediately on receipt Of authority letter from CSIR 
and a confirmation td this effect shall have to be 
given to CSIR withira month of receipt of such 
authority letter. 

RESEARCH FELLOWSHIPS UNDER 
LABORATORY QUOTA: 

The JRF's may be recruited under Director's quota 
of a CSIR Laboratory! Institute from among the 
candidates who are identified for support by EMR 
from the result of the national CSIR-UGC JRF 
NET test. Selection for SRF's will be through the 
high level disciplinewise committees of CSIR.. 
The number of fellowships (JRFs & SRFs) will not 
exceed ten at a giyen time. The terms and condi-
tions as given above will be applicable to all JRFs 
and SRFs. 

RESEARCFIASSOCIATESHIP(RA): 

A certain number of RA-ships will be awarded 
each year directly by CSIR to encourage young• 
research workers who have shown promise in 
original research and propose to pursue research 
work in science, engineering or technology on 
specific projects. 

ELIGIBILITY :Under this scheme, persons 
possessing :Doctorate  (PhD/MD/MS/MDS) or 
equivalent degree or hàving3 years of research, 
teaching and design.and development experience 
after MVSc/ MPharm/ME/MTech will be eligible 
for appointment as RA. 

AGE LIMIT: The upper age limit for appoint. 
ment of RA will normtily be 35 years. The upper 
age limit is relaxable upto 5 years in the case of 
applicants belonging to Scheduled Castes! Tribes 
and women and physically handicapped. The As-
sociate will do full time research work on problems .  
stated in his/her application and approved by 
CSIR. 

43. APPLICATION PROCEDURE:Aplications 
for RA-ship are invited twice a year on all india 
basis through press advertisement. The prescribed 
application form will be printed alongwith the 
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advertisement in the ErnpIomefltNewS. The com-
pleted application proformà must be submitted.to  
the Under Secretary, EMR Division, CSIR Com-
plex, NPL CAmpus, New Delhi-I10012, within 
the prescribed date. 

SELECTION PROCEDURE: The selection 

F would be through assesment of academic 
achievements of candidates and interview of those 
sreened by high level disciplinewise Selection 
Committees constituted for the purpose. Second 
class rail fare is admissible to those applicants who 
are called for interview. 

The RA-ships are tenble in Indian Univer-
sitiesfllTs/ Colleges! Government Research Estab-
lishments and those of recognised public or private 
sector industrial firms and other Institutions ap-
proved by the CSIR. 

STIPEND AND CONTINGENCY GRANT: 

The consolidated stipend of RA will be in :the 
following 4 slabs: 

Rs:2200 - 100 - 2700 
Rs2700.-I00-3200 
Rs 3200 100 - 300 
Rs3700- 125-4325 

The stipend may normally be fixed at Rs 2200/- in 
case of fresh PhDs in the slab of Rs 2200-100 
2700. However, a selected RA may be placed in 
the higher slab if thereisamplc justification and 
such recommendationi is made by the dis-
ciplinewise Selection:Committee and approved by 
DGSIR In addition, cpntingent grant of Rs 
10,000/- pa per Associate will beprovidedto the 
concerned Universities/InstitutiOflS 

TENURE : Associateship will be tenable ini-
tially for aperiod of.twc years, extendablefor a 
period not exceeding thre years. At. the time the 
RA is about to complete 2years the progress would 

be assessed by a high level disciplinewise Assess-
ment Committee consisting of one external mem-
ber not below the rank of Professor, Supervisor of 
the candidate and Head of the Department. If the 
Supervisor happens to be the Head of the Depart-
ment, another Professor of the same Department 
may be associated with the Committee. However, 
the order for extension or otherwise will be issued 
by the EMR Division after having considered the 
high level disciplinewise Committee's report, 
together with the detailed progress report duly 
supported by the reprints/ preprints/ manuscripts 
of the papers published, accepted or communi-
cated. The above procedure will be followed every 
year after first,2 years. The total tenure of RA will 
not exceed 5 years including the tenure of As-
sociateship awarded by UGCIDSTIICMRIICAR 
etc. 

AWARD OF ASSOCIATESHIP AND 
RELEASE OF GRANTS: 

The procedure described in paras 15 to 19 for 
Fellowship will be applicable in the case of As-
sociateship. - 

CONTINGENT GRANT: 

The contingent grant is Rs 10 1000/- pa. The details 
in para 20 of Fellowships will be applicable for 
utilisation Of this grant. 

The Associate shall present yearly reports on 
the progress of his/her work, through the Super-
visor and the Head of the Department in the 
University/Institution, in the prescribed proforma 
(AnnexUre IIi),as informed in para 21. He/she will 
b entitled to an annual increment Of Rs 100/125 
depending on the progressof work and approval 
by CSIR subject jo the maximum ceiling in the 
particular slab he/she is placed in 

16 
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5L The Associate shall, at the expiry of the As- dation duly approved by the R.C. with appropriate 
sociateship submit a comprehensive rcport of the justification alongwnh the bio-daia of the incum 
work done during the entitc period of As- bentmaybesenuotheDirectorGeneral,CSIRfor 
sociateship through the supervisor to CSIR in the his consideration and approval. 
prescribed proforma .(Anncxure IV) alongwi.th 
copies of any published' work (manuscripts, 57 	The qualification, emoluments, age and 
reprints). general conditions of tenure and leave, etc. will 

remain the same as for genel RAs. 
52. If an Associate wishes to leave• the As- 
s9ciateship before the end of the tenure it 'hould 58 An RA would not be treated as a regular 
be with the prior approval of CSIR employee of the CSJR nor hisi her tenure would be 

added towards service, if he/she is subsequently 
53. The Associateship can be terminated,if at any employed in CS!R as a Scientist on any regular 
time CSIR is not satisfied with the progress or post. 
conduct of the Associate 

• In a parucular laboratory not more than 5 RAs 
54 	For rules regarding selection 	payment of may be in position at a given point of time The 
funds, utilisation of contingent grunt, submission aggregate quota of Associateship and Fellowships 
of progressreport,tenure, publications and patents, under the Director's quotatogether shall not nor- 
leave for temporary or paid lecturership /research 
job, etc. the general rules ipplicable to JRFs and 

mally exceed 15 However, the Directors can cre 
from ate additional positions 	the budgets of their 

SRFs will apply to RA exept that the Supervisor Institutes, if required. 
of RA will be equivalent t Guide of Fellow. 

GENERAL : CSIR may send whenever con- 
RESEARCH 	ASSOCIATES 	UNDER sidered necessary its officers for reviewing the 
LABORATORY QUOTA work of the Fellows and Associates inspection of 

- accounts, etc. in Universities/ institutes where the 
55. A RA-ship may becreated in a CSIR laboratory scholars are placed. 
when the Director considdrsit necessary to have 
service of senior research worker of a specialisa 61 The stipend of Research Fellow/ Associate is 
tion for a specific project for a short duration. An exempted from the payment of the income tax. 
Associate, during his/her tenure, will work in the 
specific project and depending upon his/her. per- 62. Any kind of paid or honorary part - or - full 
formance and potentialities 	may be later con time employment or private practice even in 
sidered for permanent absorption in the laboratory 	

: 
honorary capacity is not permissible during the 

in accordance with the prescribed procedures. tenure of Fellowship/ Associateship. 

56. RAs may be selected th':rough interview by high- 63. These terms and conditions supersede all pre- 
level disciplinewise Seleètion Committees con vious insirucuons issued in regard to JRF/ SRF/ 
sututed locally with members of the same level as RA However, any relaxation would require ap 
for the selection for the 1post of Scientist B 	In proval of DGSIR In all matters decision taken by 
exceptional cases where there is a deviation in the 	' CSIR will be final 
minimum qualification specified, the recommen- • 	 - 	 • 

18 	
: 19 



- 	 - 	.- 

-_..,_:•_- 

ANNEXUIE I 	- 	 - 
(ii) Towards meeting actual train farc and DA. 
During tours the Research Fellow/Associate will 

GENERALGUIDELINES 	. - 

be entitled to TA/DA as admissible in case of 
goverment servants drawing basic, pay.-@ Rs 

To facilitate speedy day to-day working of the 2200/ pm "' However, DA will be limited to 50 

Research Fellowships! Asscciateships of CSIR, days in a year; 

the following•- power-can be exercised by the 
Guides of Research Fellows! Assoclates* in con 

I 
(in)Towards meeting TA/DA limited to first class 

cirence with the Head of theDepartment/ ean of. rail fare of outside expert members of-Assessment 

the Faculty! Director/Vice chancellor. . 	

- Committee.**** 

1. Sanctioning of leave when it is due. . 

(iv) Chemical/consumable items required for the 
research work.  

- 	 2; Approving of tours of Research Fellows! As--  
. 	

(v) Equipment required exclusively for research. 
. 	 . 	 - 	 - 	 - ,. sociates for: 

(i) Attending Symposia! Seminars! Conferences in (vi) Photographic materials for research or thesis 

India provided the Fellows/Associates are present work. 	- 	 . 	 - 

• 	ing.papers which have been accepted and for at- 
tending Workshops! Training Courses relevant to - 

• - the research projects; 	- - 

Field work connected with research 

Computation work; 

Consulting rare reference volumes in the 
nearest University/Research Institution library. 

3. Utilization of contigent grantfor the following: 

(i) Acquisiton of booksi and documents of 
relevance to the -research topic provided- these are 
not available in the -libraryof. the University/In-
stitution.**  

* senior faculty member (or Supervisor) for Research As- 

sociatese 	- - 	- 	-------------- 

** The requisition is tobe recommended by the Supervisor and 
- approved by the Head of the DipaninenL.The book will bccome 

the propelty of the Universitylln4titutiOflS Library after pur -

chase and could be issued to the SupervisorlFellow/ASSOCiate 
after accesion for use-by the indenting Pellow/Associate till-
his/her research Fellowship/Assoiateship is over. Nosmally, 
not more than 25% of the total annual contigent grant can be 
utilised for this pwpose. 

(vii)ComputatiOn charges. 

(viii)Reprints!Off-Prints of research papers. 

Stationary and postal charges.***** - 

Typing of Research papers. 

Registeratiofl fee for attending conference in 
India and abroad. 

(xii)Any other purpose, specifically authorised by 

CSIR.  

N.B. No expenditure. can be incurred for purchas-
ing furnitures and office equipment. 

** The calculation of the daily allowance-Will be made from 
the date of commencement of the -journey to the date he/she 
returns to the Headquarters. - 

***** it is expected that Assessment Committee meetings are 
so fixed that services of experts can be utilised while they are 

on a visit to that Institution. 

*** Not to exceed 20 1TO- of the contigent grant. 
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• 	 ANNEXURE-Il 

LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE EN RESPECT OF-DIRECT 
RESEARCH FELLOWS/ASSOCIATES 

(Please see para 19 & 20 of the terms & conditions) 

Name of Research Fellow 	 Department 	 . Date of joining 

RECEIPTS 	 PAYMENTS 
(Particulars of grant received) 	 (Particulars of grants paid) 

Year 	Date of Cheque Stipend Contin- Total Sig. of Date of. Vr. No. Stipend Contin- Total Sig. of Remarks 
receipt No. Date 	gency 	drawing payment 	 gency 	Dis- 
of grant & Amount 	 Officer of grants 	- 	 bursing 

(Finance 	 Officer 
Offlcer/ 

Registrar 

1 	2 	3 	4 	5 	6 	1 	2 	3 	4 	5 	6 	7 
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Proforma for Annual Progress Report of Research 
Fellow/Associate 

Name of the Fellow/Associate: 
Nature of fellowship (JRF(NET)/ SRF(NET)/ 
SRF/RA): 

3 CSIR Award No: 
Name, designation and, address ofGuide: 
Place of work( Names of the Department I 
Institute/University/College, etc.): 
Date of joining: 
Period upto which fellowship is tenable: 
Date of registeration for higher degree 
(MPhil, PhD, ME, etc.): 
(a) Topic of research: 
(b) Broad Subject area: 
Objective in undertaking work: 
Period of Report: from to, 
Attendence: 

Total No. of wOrking days during the 
period under report: 
Out of these, total No of days in which 
the Fellow/Associate was present and 
worked: 
Number of days for which leave was 
sanctioned: 

13.Detailed report 'about the research work done 
during theabove mentioned period.This should 
include quantitative results of research presented 
in Table(s)fFigure(s), discussion and conclusions 
drawn (separate Sheets should be attached): 

Summary of research work done during this 
period (in not more than 300 words;a seperate 
sheet may be attached): 

Plan of work for the next year (separate sheet 
may be attached): 

24 
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16. Research papers published / accepted for pub- 
lication/communicated for publication (Details of 
authors, titic,journal,volumc,pagc number and 

• rôprints of published pacrs/prcprints of accepted 
papers/ and manuscripts of communicated papers 
mustbe sent); 

:17a.(For the fellows whp are not holding regular 
tmployment with a University/Laboratory/In-
stitute etc.) 

It is affirmed that 1 have devoted my full time to 
research and that I did not take up any other paid 
or unpaidwork without taking written permission 
from CSIR. 

18. Overall assessment and cOmments of the 
Guide; 

It is certified that the information provided 

above and in separate pages enclosed with this 

report by the Fellow/Associate is correct to the best 
of my knowledge and belief. 

My specific comments about the peformances 
of above Fellow/Assocj ate are; 

Date: 	 Signature of Guide/Head 

Date: 	 Signature of Fellow/Associate 

17b.(For the Fellows who are holding regular 
employment with a University/Laboratory/In-
stitute etc.) 

It is affirmed that I have devoted my full time to 
research and that I did not take up any other paid 
or unpaid work without uking written permission 
from CSIR and am on i study leave and have 
claimed only my regulaf salary/leave salary or 
only the Fellowship stiend and no salary as 
provided in para 26 of terms and conditions. 
(Strike out whichever is not applicable) 

id 	Date: 	 Signature of Fellow/Associate 
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Date: 	Signature of the Fellow/Associate 
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ANNEXUREIV 

• Proforma for progress Report of Research Fellow! 
Associate for the entire duration of Fellowship! 
Associateship to be submitted on completion/ ter-
mination of Fellowship/Associateship: 

1. Name of the Fello'/Associate: 

.21 Nature of FelIowslip (JRF(NET)/ SRF(NET)/ 
SRF/RA) 

CSIR Award No:. 

Name,designation and address of Guide: 

 Place of work (Names of the Department and 
of 

the Institute! University or College): 

 Date of joining: 

 Date of relinquishing the Fellowship! 
Associateship: 

 Date of registeration for higher degree,if any: 

 Topic of research: 

Broad Subject/area: 

Objective in undertaking research: 

Total period of Fellowship! Associateship 
availed in years and months: 

Attendence records: 

Summary of work done. Actual research 
acheivement may be summarised in about 500 to 
1000 words: 

(a) Consolidated ireport of work done during 
the entire period of Fellowship /Associatship. This 
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should bring out clearly the original object-ives 
and how far these have been acheived, emphasis-
ing the salient features of the work done by giving 
quantitative data and its interpretation. 

Research papers published I accepted for pub-
lication / communicaed for, publication (}ull 
details of authors, titlejourflal,volume,year and 
page numbers maybe given and rtpiints/preprints/ 
manuscripts of research papers must be enclosed. 
If some papers are submitted for publication or are 
published after submission of Annextire-IV, their 
copies may be sent to EMR Division as soon as 
available by giving reference to CSIR award no. 
This may be ensured by the Guide/Supervisor: 

Whether Ph.D. thesis has been submitted: 
Yes/No 

If yes, title of thesis may be given 

d) Which higher.degree has been obtained: 

In case the Fellowship!Associateship has not 
been availed for the full .tenure,the reasons for 
discontinuing may be given,such as getting a job, 
going abroad,iack of facilities/guidance,personal 
factors,etc. 	 . 

Whether the work is of any applied importance 
and,if so, whether patent has beert/can be taken? If 
yes, whether CSIR has been approached: 

Future correspondence address of the Fel-
low/Associate 

T •  18. Any remark/comment: 

a 
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I have looked into the case of Dr. (Ms.) Beenapani Saikia for her 
absorption as Scientist 'C ,  in CSIR service as per directions of the 
Hon'ble CAT, Guwahati Bench and fouhd that Dr. (Ms.) Saikia was JRF, 
SRF and RA in CSIR from 1986 to 1995. 

As per directions of the Honble Supreme Court, CSIR, with the 
approval of Governing Body, formulated a scheme called "Scheme for 
Absorption of Researchers in CSIR Laboratories/Institutes, 1997". The 
Scheme was a one-time measure and was applicable to those eligible 
Researchers engaged on full time basis in CSIR Laboratories/Institutes 
and had put in fifteen years of continuous research as 
Fellow/Associate/Project Associate on monthly payment basis and were 
in position on 2.5.1997. Since Dr. (Ms.) Saikia had neither put in fifteen 
years of continuous service as Fellow/Associate/Project Associate nor 
was she in position as on 2.5.1997, her case was not covered under the 
aforesaid Scheme. 

As regards the contention of Dr. (Ms.) Saikia for considering her 
absorption under CSIR circular letter No. 16(150)/68-E.lI Part-Il dated 
13.1.191, it may be noted that the Scheme contained under the said 
circular was as a one-time measure under which only the personnel 
who were working on any scheme/project funded by non-CSIR agencies 
and were in position as on 13.1.1981 were eligible for consideration for 
absorption in CSIR. This has been upheld by the CAT, Mumbài Bench, 
in a similar case, that the Scheme notified vide letter dated 13.1.1981 
was a one-time measure and applicable to only those personnel who 
were in position as on 13.1.1981 and were working in any of the 
'sponsored schemes/projects funded by non-CSIR agencies. Since Dr. 
(Ms.) Saikia was not working on any such scheme and joined CSIR as 
JRF only in the year 1986, her case is also not covered under the 
provisions of the Scheme notified vide CSIR letter No. 16(150)168-E1I 
Part-Il dated 13.1.1981. 

I, therefore, do not find any merit in her case for absorption in 
CSIR service. 

(R.A. MashIkar) 
Director-General, CSIR 

• 1tc 
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No. 21(58)2001-Law/7 	fr 	 10th December 2001 

I 
1RH 

iSSUE4 
The Director 
Regional Research Laboratoifj'  
P.O. Jorhat 785 006 (Assarn)\  

Sub: Implementation Guwahati. Bench dated 
18.9.2001 in OA No. ofrtd by Dr. (Ms.) Binapani Saikia for 
absorption as Scientist 'C' iWRRL, Jorhat/CSIR 

Sir, 

• 	I am directed to refer to the Order of Hon'ble CAT, Guwahati Bench, in the 
above cited case. To comply with the directions of the Hon'ble CAT, DC, CSIR 
has considered the case of Dr: (Ms.) Binapani Saikia carefully and has passed the 
following order: 

"I have looked into the case of Dr. (Ms.) Binapani Saikia for her 
absorption as Scientist 'C' in CSIR service as per directions of the Hon'ble 
CAT, Guwahati Bench and found that Dr. (Ms.) Saikia was JRF, SRF arid•. 
RA in CSIR'from 1986 to 1995. 

As per directions of the Hon'ble Supreme Court, CSIR, with the 
approval of Governing Bàdy, formulated a scheme called "Scheme for 
Absorption of Researchers in CSIR Laboratories/Institutes, 1997". The 
Scheme was a one-time measure and was applicable to those eligible 
Researchers engaged on full time basis in CSIR Laboratories/Institutes and 
had put in fifteen years of continuous research as Fellow/Associate/Project 
Associate on monthly payment basis and were in position on 2.5.1997. 
Since Dr. Ms.) Saikia had neither put in fifteen years of continuous service 
as Fellow/Associate/Project Associate nor was she in position as on 
2.5.1997, her case was not covered under the aforesaid Scheme. 

As regards the contention of Dr. (Ms.) Saikia for considering her 
('QIP r'irc'i,Ir Ic+fr lIr 	1(1cn'iIRP II Prf..Il r1fr 
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13.1.1981, 	It may 
'.1 '.111 ' 	'.., LI 	LII 	 '.., LL'..,I 	 •'J. 	'_' 	I '.' .' p '..' '' 	 . 	 '.. 

be noted that the Scheme contained under the said 
( 

circular was as a one-time measure under which only the personnel who 
were working on any scheme/project funded by non-CSIR agencies and 

> 	
rr" were 	in 	position as 	on 	13.1.1981 	were 	eligible 	for 	consideration for 

absorption in CSIR. This has been upheld by the CAT, Mumbal Bench, in a 
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similar case (O.A.s No, 03/96 and 04/96 dated 7.5.1999), that the Scheme 
notified vide letter dated 13.1.1981 was a one-time measure and applicable 
to only those personnel who were in position as on 13.1.1981 and were 
working in any of the spOnsored schemes I projects funded by non-CSR 
agencies. Since Dr. (Ms.) Saikia was not working on any such scheme and 
joined CSIR as JRF only in the year 1986, her case is also not covered 
under the provisions of the Scheme notified vide CSI.R letter No. 
16(150)168-E.11 Part-Il dated 13.1.1981. 

I, therefore, do not find any merit in her case for absorption in CSIR 

service." 

You are requested to apprise Dr. (Ms.) Binapani Saikia of the decision of the 
DG, CSIR suitably. 

Yours faithfully, 

(B.S. Gaira) 
Sr. Deputy Secretary 
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No. RLJ-18(119)-Vig./2001 

GRAM RESEARCH 

tA 
Email drrljt @ csir.res.in  

inform @ csir.res.in  
librrijt @ csir.res.in  

FAX 0376-370011 TeIe- -N 3701213370086 
33701153370012 

't14 31tTR 4)iijicii, 	
( 	

i#u.i 
 ) 

REGIONAL RESEARCH LABORATORY 
(A CONSTITUENT ESTABLISHMENT OF CSIR) 

JORHAT 785 006 (ASSAM) 

DECEMBER 12, 2001 
From 	: The Di rector, 	 S  

RRL, Jorhat-6. 

• 	 To 	: The Joint Secretary (Admn.) 
Council of Scientific & Industrial Research 

Rafi 
Anusandhan Bhavan 

Ahmed Kidwal Marg 
NEW DELHI-hO 001. 

KIND AENTION 	: 	Shri 	B.S. 	Gaira, Sr._Dy.Secrety 

• S.ub :- 	 Implementation 	of 	the 	Order dated 	18.09.2001 
passed by the Hon'ble CAT, Guwahati Bench, 	Guwa 
hati 	in O.A.NO. 	54 of 2001 (Dr. 	(Ms.) 	Binapani 
Saikia 	Vs. 	the 	Union of 'India & Others) 	for 

• absorption of the applicant as Scientist C in 

( 	
RRL-Jorhat/CSIR. 

Sir, 	 - 

On the subject cited above and with reference to your 
letter No.21(58)/2001-Law dated December 10, 2001, I am directed to 
forward herewith a copy of letter addressed to Dr. (Ms.) Binapani 
saikia, forfavour of your kind perusal and information. 

Enc. : -. As above 

Yours faithfully, 

( N. K. Barbaruah ) 
ADMINISTRATIVE OFFICER 
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REGIONAL RESEARCH LABORATORY 
(A CONSTITUENT ESTABLISHMENT OF CSIR) 

JORHAT 785 006 (ASSAM) 

DECEMBE1 12, 2001 

/ 
/ 
/. 

) 	' 

- REGISTEREJ 

0. RLJ_18(119)-v1g./2001 

From : the Director, 
RRL, jorhat-6. 

TO 
Dr.(MS) Binapafli saikia 

0/0 Late K.C. saikia 
Resident of Tarajan phukar' Road 
Opposite to Bharati Press 

po._jorhat-785 001 

jorhat. 

8 09 2001 
Sub :- Implementation of the order dated 1..  

passed by the Hon'ble CAT, GuWahati Bench, GUWa-

hati in O.A.NO. 54 of200l (Dr. (Ms.) 	
Biflapafli 

saikia vs. the union of India & others) for 
absorption of the applicant, as scientist 

C in 

RRL_Jorhat/CSIR. 

Madam, • 

On the subject cited above and with reference to your 

letter dated'07.10.2001 enclosing therewith an order 
of the Hon'.ble 

CAT, Guwahati Bench, Guwahati, I am directed to infàrm you that in 

order to comply with the directions of the Hoñ'ble CAT, Guwahati 

Bench, Guwahati , the matter was placed before the Director General, 

CSIR and the Hon'ble DG 
has considered your case carefully and has 

passed the following order. 

II haue locked into the case of Dr(MS) flinapani Saikia for her 
absorption as Scientist NCO in CSIR seruice as per directions of the 
IIon'ble CAT, Cuwahati Bench and found that Dr(MS) Saikia was JRF, SRF 

and BA in CSIR from 1986 to 1995. 

As per directions of the Hon'ble Supreme Court, CSIR, with the 

approual of the Couerfliflg Boiij, formulated a scheme called 
ISchefle for 

Absorption of Researchers in CSIR LabotatOrteSt InstitUtPS, 19971. The 
Scheme was a one time measure and was applicable to those eligible 'Research-

ers engaged on r 
full time basis in CSIR Laboatoriest Institutes and had put 

ontd. ..: 2 
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in 15 (fifteen)f COfltju005 
ya 	 llo 

	

research as Fe/flssociate,p. 	Associ- 
ate on monthl p yme 	

basis and were in POsition on 025 1997 Since Dr. 
'(Ms.) Saikja had neither put in 15 (Fifteen) 9ears of COntinuo05 service as 
Fe1lut, Associate/pr.oject Associate nor was she in Position, as on 02.0s.1997 
her case was not covered under the aforesaid Scheme. 

As regards the cant tion of Dr. (14s 
absorpti00 Under 	 ) Saikja for Considering her 

CSJ Circular letter o. 16(150)168_E11 Part-jj cular 
dated 

3
.1.198j, it may be noted that the Scheme contained under the said cir 

was as a one-time measure under which onl 
any scheme/project fUfldd by non- 	y the personnel who wer working on agencj5 and were in position as on were eligji for Consideration fur absorption in CSlfl• This has 
been upheld by the CAT, fiumbal Bench, in a similar case (0.A. Ho. 03/96 and 
04/96 dated 7.5.1999), that the Scheme notified vide letter dated 13.1.1981 was a one-time measure 

and applicable to only those personnel 
(mo "ere in 

Position as on 13 .1.1981 and were working in any of the Sponsored Schemes/ projects Funded by non-CSl agencj 5Since Dr.(H5) Saikia was not work-
ing on any such scheme an jojnie CSJ a

y in the year 1986, her case is also not covered under the provisis JUF onl

ons of the Scheme notified vide CSIR letter Ho.16(lso)/68E11 Part-li dated 13.01.1981 

I, 
therefore do riot finü an 

CSIR serviceI 	 y merit in her case For absorption in 

Please - acknOWledge receipt of this communication imple-
lnenting the Order of the Hon'bje 

CAT, Guwahati Bench, Guwahati 

Yours faithfully, 

( N,. K. Barbaruah ) 
ADMINISTRATIVE OFFICER 
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Contempt Petition N0L7 of 2002 

(in OA No.. 54/2001) 

Dr.(Ms) Binapani Saikia 

Vs. 

Dr. R.A. Mashelkar & another ,  

L 11  

• . . • 	Petitioner 

Respondents 

Reply Affidavit filed by Dr. 

iagir singh .Sandhu, Respondent 

No.2 

I, or. Jagir Singh Sandhu, son of Late sadar Labh singh, 

aged about 60 years, resident of RRL Colony campus, Jorhat, at 

present working as the Director, Regional Research Laboratory., 

District - Jorhat (Assarn), do hereby solemnly affirm and state as 

follows :- 

That a copy of the CP No.7/2002 (referred to as the "peti 

tion") has been served on me. In the said petition, I have been 

impleaded as respondent No. 2. I have gone through the said 

petition and understood the contents thereof. 

That I have the highest regards for the Hon'ble CAT and the 

judicial system. I cannot even think of violating the direction 

• 	 contd ..... 2 
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/order of the Hon'ble Tribunal, not to speak of the deliberate 

or wilful violation of the same. I have complied with the 

directions of the Hon'ble Tribunal in my wisdom as clarified in 

the folllowing paragraphs. Still if the Hon'ble Tribunal, by 

its interpretation of the order, comes to a finding that there 

is violation of the directions of the Hon'ble Tribunal, the 

same may be unintended and I tender an unconditional apology 

for the same. 

3. That before giving parawise reply to the Contempt Petition, 

I humbly state that the Hon'ble Tribunal vide order dated 

18.09.2001 in OA No.54 of 2001 directed the respondents "to 

. consider the case of the applicant for absorption in the light 

4 of the scheme promulgated by Communication dated 13.01.1981 in 

the post of Scientist "C", Group IV or any other suitable post 

commensurate to her educational qualification." The respon-

dents were further directed to complete the above exercise 

within three months from the date of receipt of the copy of the 

order. 

On receipt of the judgment and order dated 18.09.2001 

passed by this Hon'ble Tribunal in OA No. 54/2001, I referred 

the matter to the Director General, CSIR, the respondent No.1, 

who examined it and also the provisions of the "Scheme for 

Contd.....3 
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absorption of Researchers in CSIR Laboratori es/Insti tutes, 1997" 

and circular letter No.16(150)/68-En(pt.II) dated 13th Janu-

ary, 1981. As per the Scheme of 1997, a researcher who had 

completed at least 15 years of research as fellow/associate/ 

project associate on monthly payment basis on 0205.1997 and 

who was in position as on that date was eligible for being 

considered for absorption. This scheme was a one time measure. 

Explicitly and admittedly, the applicant/petitioner in the in-

stant case had put in only nine years of research work. More-

over, the applicant was not in position as on 02.05.1997. The 

tenure of associateship of the applicant expired on 03.04.1995. 

As such, there was no provision to accommodate the applicant 

under the aforesaid Scheme of 1997. 

(Copy of the scheme of 1997 is Annexed as Annexure R-1) 

/ 	

The Hon'ble Tribunal, while passing the order had spe- 

cifically directed the respondents to consider the case of the 

applicant for absorption under the provisions of CSIR letter 

No. 16(150)/68-E.II(part-IJ) dated 13.01.1981. The respondents 

examined the case of the petitioner for absorption under the 

provision of the said circular dated 13th January 1981. The 

said circular contains guidelines regarding acceptance of the 

sponsored projects/schemes in CSIR and its National Labora- 

.4;. --. 	 contd .... 4 
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tories/Institutes. It also contains guidelines regarding re-

cruitment of staff in such projects/schemes which will be on 

behalf of the sponsor and for a fixed period for the duration of 

scheme. This circular also envisages a scheme for absorption 

of existing staff as on 13.01.1981 in the sponsored projects/ 

schemes. The circular dated 13.01.1981 is not for fellowships 

and/or associ ateshi ps. 

(copy of the circular dated 13.01.1981 is Annexed as 

Annexure R-2). 

On examination of the case of the petitionerand the circular 

dated 13.01.1981, it was found that the provisions of the said 

circulars were applicable only to those personnel who were 

working on any scheme/project funded by non-CSIR agencies and 

were in position as on 13.01.1981. The petitioner was neither 

such a personnel as worked under any externally funded scheme 

or project nor was she in position as on 13.01.1981. She joined 

CSIR as Junior Research Fellow (JRF) in the year 1986. Junior 

Research Fellows are such students as are awarded fellowships 

by CSIR under the Human Resource Development Scheme to enable 

them to do their research work to do Ph.D. They may be upgraded 

as Senior Research Fellow after two years, increasing the amount 

of fellowship. Similarly, Research Associateship is also 

I. 

JS  
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offered for a fixed tenure for facilitating the scientists to 

do research work. The scheme of Research Associateships is to 

give support to the fellows who have done their PhD and are yet 

unemployed. Lab facilities are provided to them to enable them 

to carry on research activities of their interest. These 

schemes are not mainly for the interest of the organization but 

are by way of a social welfare measure as held by the Hon'ble 

Supreme Court in its judgement dated 26.04.2002 in wP(c) No.67 

of 1998 and related matters 

(Copy of the Terms & Conditions governing Research 

Fellows&Associateship is Annexed as annexure R-3). 

The scheme under the circular dated 13.01.1981 was a one time 

'4\measure to consider for absorption the personnel appointed for 

externally funded projects/schemes and not the Research Eel- 

ows and Research Associates. Since the petitioner was neither 

a personnel working under externally funded projects nor was 

she in position as on 13.01.1981, she could not be absorbed 

under the scheme dated 13.01.1981. Respondent No.1, the Direc-

tor General, CSIR, gave a due consideration to the case of the 

petitioner and after examining it thoroughly passed a well 

considered and speaking order which was communicated to me, 

vide his office letter No.21(58)2001-Law/7404 dated 10.12.2001, 

Contd.....6 
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I conveyed it to the petitioner vide office letter No.RLJ-18 

(119) -Vi g ./2001 dated 12th/14th December, 2001. 

(Copy of communication dated 10.12.2001 and 12th/14th 

December, 2001 are together Annexed as Annexure R-4). 

4. That the statements made in the said petition, which are 

not specifically admitted, are hereby denied. 

S. PARAWISE REPLY 

(1) That with regard to the statements made in paragraphs 1, 2, 

3, 4, 5 & 6 of the petition, I have nothing to comment as 

the said statements are related to records and documents. 

Nothing is admitted which are not borne on records. 

(ii)That with regard to para 7 & 8 of the Petition, it is 

submitted that I referred the case of the petitioner for 

absorption in the light of the communication dated 13.01.1981 

as directed by the Hon'ble Tribunal to the Director, Gen-

eral, CSIR, Respondent No.1, who considered it and found 

that the case was not covered under the said communication 

as already stated in para 3 above. It is denied that the 

respondents have violated the orders of the Hon'ble Tribu 

nal by rejecting the case of the petitioner for absorption. 

contd ..... 7 
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The Hon'ble Tribunal in its order dated 18.09.2001 had 

directed the respondents to consider the case of the peti-

tioner for absorption under the scheme dated 13.01.1981. 

The Respondents have considered the case for absorption 

and passed a speaking order as stated in para 3 above. 

(iii)That with regard to para 9 of the Petition, I submit that 

the respondents have considered the case of the petitioner 

for absorption in the light of the communication dated 

13.01.1981 as per the directions of the Hon'ble Tribunal. 

(iv)That with regard to para 10 & 11 of the Petition, I submit 

that the orders of the Hon'ble Tribunal have been duly 

complied with and there is no violation of the orders, not 

to speak of the wilful and deliberate violation of the 

same. It is denied that her case for absorption was not 

considered. 

(v) That with regard to para 12 of the petition, I submit that 

there is no wilful and deliberate violation of the order 

dated 18.09.2001 of the Tribunal in OA No.54/2001 and the 

prayer of the petitioner is not mai ntai nabl e. In case.the 

petitioner is not satisfied with the speaking order passed 

by the respondents, she may file a fresh OA. 

-tntd ..... 8 
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6. Thus, I say that the respondents have not done anything 

which is in violation of the orders/directions of the t-ion'ble. 

Tribunal. i deny the charges of wilful or deliberate violation 

of the direction of Hon'ble Tribunal. It is reiterated that I 

have high respect and regards for this Hon'ble Tribunal and the 

judicial system. i cannot think of showing the slightest 

disrespect to the Hon'ble Tribunal. 

7. Under the facts and circumstances of the case, i respect 

fully submit that the contempt petition has been filed without 

any merit and the same is liable to be dismissed being devoid ol 

any merit.  

Deponent 

That the statements made in the reply are true to the bes 

of my knowledge, belief and information as derived from the records 

-tt 

I sign this on this 2L day of July, 2002 at jorhat. 

rDeponent 

Identified by me,  

solemnly affirmed and signed before n 

Advocate/JOrhat. 
by the deponent, who is identified by Sr 

H ch 	 , Advocate on this 

day of July, 2002 at Jorhat 
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$ 	 SLruriIs LUR A±SORPTION OF RESEARChERS 

WORKING IN CSIR LABORTh.TORIES/INSTITT1RS 

Scheme 

The Scheri(e shall be called "Schemefor Absorption of 
RésearcherS in CSIR LabortOries/ZflstitUte5, 1997 11 . 	 . 

Administration of Scheme 	 .' 	 . 

The Council of Scientific & Industrial" Research (CSIR) 
hereinaf_er referredas Council will administer the Scheme. The 
Scheme 'lOU1d be a one-time measure and is for, eligible 

researchers. 	 . 

3: 	DefnitiQ 	 . 	. 

j) 	The 'Council' or C$IR shall mean the Council at  
ScientifiC and Industrial Research. 

ii) 	The DG, CSIR shall mean Director-efleral, CSIR.. , 

HRDG means Human Resource Development Group dealing 
with extra mural researchrelated activities of the 
council. 

• 	 . 	 ' 	•.r: 	 . 	, 	. 	. 	, 	' 

• 	 iv) 	The Rules referred herein hall' meanthe CSIR'S 1erViCe 

Rules 1994, for Recruitment of ScientifiC..TeqhniCal'.. 
and Supporting Staff. 

 

''"'i•'  

	

v The Central Selection Committee 	shail mean the 

Committee constituted by the 	 asp 	Clause 

6(e) of the Scheme. 	 . 	•., 	:' 

The eligible Researcher shall mean persons who has 
put in 15 years of continuous 	research as 
Fellow! Associate! Proj ect Associate on rtonthly 
payment basis on:02.O5.1997 iand is I. was in 	position 

as on that date. 	. 	 •• 	. 

vii) 	
The Fellow! Associate means'.the,. .persons,worjciflg inL 
CSIR Laboratories/Institutes who have I  been awarded the 

Fellowship! Assoclateship under theCSIR Research A 
Fellowship and AssoclateshiP Schemes and 	SefliOT 

Research AssocLateship(SCiflti5t5'P00l.) 	Scherre i e 

the Scheme operated 
Group (HRDG) of tne Council Project Associate means, 
the person engaged as JRF/ SRF/ Associate fl CSR 

Laboratories/Institutes under the externallY1 f3dd 
projects/Schemes - 

/ 	 .;ci. •  ........... . 



• 	 The period of two months may be in, different spells but 
tie otal period shall not be more than two months, 

4. To Whom ipplicb1e 

• 	The. Schem being a one-timemeasure.sha1l be applicable o 
the eligible . researchers: engaged on. full: time basis in, CSIR 
LaboratOrieS/IflstitUteSi'uflder the Schemeoperated through HRDG 
of the Council or,  underexterna1ly funded projects/schemes of the 

• 	Council in its Laboratories/InstitUteS. 	. 	. .; 	. 

Côrnmencen\entQScheme '. 	;;:": 	•: 	
'" 

The cotumenement of the Scheme shall be, the date notifythg 
the approval de theGoverning Body of the,Council. .. 	I 
6. 	Tes & Conditions for Asotion 

2 	 ,• 

• 	(a) 	As 1per "Rules", the maximum age limit for recruitment 
to Group P1(1) and Group'IV(2) is 35 years. However, 
in the case of Researchers covered by this Scheme, 
relaxation upto .10 years .. would be considered in "the. 
upthr age limit as on ,02.05l997, over and above ,tie 

age lltcit presc-ribéd under the rules fbr lum 
r 	uitmeflt to Group IV(1) and IV(2) . . . 

(b) 	Th2 eliible researchers concerned should possess the 
eclu 2cational qualifications prescribed for the Grup 
IV() ' and Group P1(2) . 	No relaxation' in educatiqn'al 	•: "1 
qu'lficatiofl shall be permissible 

• 	. (C) 	 0i.ers on reservation 	for SC/S/OBC, etc. issued' y 
Goiernment of India from time to time shall apply .n 
opratLng this Scheme 	 ' 

TiA s'election of the concerned researchers or eher, 
aborption shall be determined'by a Central Selection 
Comittee constituted by DG, CSIR on the lines of the 
co4st,itution of the Selection Committee prescribed 'in 
the "Rules'. 	The Central Selection Committee : shall 
deLermine 	their suicability for absorption after 
inerviewing the candidates. ion-avai1abilitY of .pOSS 

shi1l not be a -'-constraint for imp1ementatiO.n .of,thiS. 
Scetue - 	 •: 	'' 	,' 	:- 	•., ' '' : 	- 	•, 

A Imaximum of to opportunities sha1l be given to te 
eligible researchers for considerà.t'i'o'rof' absorptipn 
from the date of notification. 	In case those who 'are 
no 'recommended by--the Central Se1ectioi CPmmittee..fpr 
aborptior1 on the. basis of 	 . 

'thei fellowship/SSociateship shallb governed by te 
t :ms and conditions applicable to them: 

h 	

' 	, 	: 	• 

T. eligible researcherS shall be governed by the terms 

/ 	
:: 	 '' 	 ' 	

..•, 	

:' :.2.": 	 , -. 	 • 	 - 

• 	 - 
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In case 	dflo l Lhee1jjb1eresearcher 	fajls1to, 

dat'e and titnejofr 3.nterviewintimatedo 	 HI purse, 	his 	 her chance 'for'absorptJ.on sha11be 
' Lrei od ai 	L r 	 f 	I 	

I 

This ecornmended reseacherusha1Lhve)no righL to' mak clai!It for placement .in thesameLabQratorjes/Instjtut e ; 
whet 'they have'wokeda reaearchers3.1 an c a nl.be  placec ±n,1 	y,.. other 	 .' 
need  

-r4'  
7. 	. . Thi Scheme" shall supeseda . allother proVis±0nu4 

inst:uctjons/ ordereMas J  far a 	in' consjtept 
ciiLI this Schern&' 	3 c i 	 I 

- 	. ... 	 ,I.'•'I 	':h' -8. '-- 	In 	 any-oç 
the(provisjonsoethi3Scme;).the decision -of.,  • . • 	 Dirécto Geriea' 	Sigjali be f iiii. 	" 

I 
 j Ijif I 	 J 9 	DG, CSIR shall have the p1ower to relax/tnodify/arnend iy 

condiEibh/provjsions dfth& iScheme. ccdep':. 
relal ing Lo educ - t- &onal qualificaLa,ci rnprittonecl in pars 

• 	6(b). 	
: 	 -. 	 • 	
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MERiT AND NORMAL ASSESSMENT SCHEME 

Annexure 7.6.1(A) 

COUNCIL OF SCIENTIFIC &'INDUSTRIAL RESEARCH 
Rafi Marg, 

No.16(150)/68-E.II(pt.II) 	New Deihi1,the 13th Jar., 1981 

From: 	 -- 
Chief (Administration) 
Courncil of Scientific & Industrial Research 

To 

The Directors/Heads of all the National 
Laboratories/Institutes/Research Associations. 

Subject 	Report of the Committee constituted to look into 
the 	question 	of • linking of 	the 	technical 
assistance programmes with overall plans and 
resources and absorption of staff employed in 
externally funded projects/schemes. 

S i r  

I am directed to invite your kind attention to this 
office . letter No.4/3/78-CTE dated 8.6.1979 regarding the 
constitution of a Committee to look into the quet.1on of 
linking of the technical assistance programmes with overall 
plans and resources and absorption of staff employed in 
externally funded projects/schemes and to state that the 
Report of the Committee was placed for consideration of the 
Governing Body at its meetifng held or 30.9.1980. 

The Governing Body has approved of the report of the 
Committee subject to certain modifications as proposed by the 
Director4General, SIR. The salient features of Governing 
Body's decision are reproduced below:- 

1. 	The sponsored projects / Schemes under diffeent 
categories should be accepted / undertaken on a 
selective basis i.e.(j) these should be in 
consonance with the approved objectives, goals 
and charter of the Laboratory / institute; (ii) be 
in the areas / fields of the regular activities of 

I the Institute; (iii) form part of the total plans 
of the Laboratory; (iv) be included in the Annual 
/ Five Year Plan of the Institute; and (v) be of 
a major benefit to the country. 

2 . 	The trr.i 	t..:i 	)ii j I ri 'I. :je rv,: rn' rely .uj di t.i h. 	; 
I for more advanced countries Cr provide a chance 

for dumping obsolete plants / technology in India 

I 	
51 

I 

.1 

. 	
t. 
 ,f  

ti ; 

.-. ...-1) -" 	.. 
.1P'1 • 

2tt 1 r. :1' 1, 

..i. Pc. I., F• - -' " '-.c 

1• 	
'v:'- 

-:• 

II.  

0  

	

LI4 p  4i." • 	I 
- 	

dicç. .......... 

'.:., 

•.... 

;1 	

•• 	•. 

	

•,ic,, ..4 . , 	
. 	. 



I.- 

3 

4 

5 

- 

and retard our growth. These should not aiso'boome 
a tool of diverting the Institute away from 'its 
approved priorities by lure of equipment etc.Where 
equipment is capital intensive, one enould 
normally not look for the acquisition of such 
equipment through sponsored schemes, but C.S:1.R. 
should take up the responsibility for this. There 
could be special situations where there are cletr 
advantages of using a Scheme for this purpose. 

Such Projects / Schemes should first be cleared by 
the Research Advisory Council.of the concerned 
Laboratory / lnstltutn from -the 	vlowpont of 
scientific 	merit 	/ 	national 	relevance. 
Thereafter, these would be discussed with CSI'R 
Headquarters, the nodal point for such discuszfr0.6 
being the Planning Division. After the projectT; 
schemes are cleared by the CSIR, the same wouläbe 

	

placed before 'the Executiv.e Committee of the 	: 
concerned Laboratory for approval. 	 . 

The work relating to these pojects should, as . far: 
as possible, he managed with the regular staff 
ltiot.oiii of mki ,ig thorn s vehicle for additionai 
manpower. The Labnrat,ori 05 / I no I; I tutco nhou Id 
themselves have inherentcapàbility to provide 
the major inputs for infrastructure to take on the 
sponsored schemes and the incremental staff should. 
be  minimal. While planning to take up sponsored 
schemes, adequate thought should be given to 
aspects relating to the building up of staff as 
also for tapering it off when the scheme gets 
completed. 

The prescribed procedure, as 	applicable for 
regular posts/staff, should .be followed both for 
creating additional posts and recruiting 
additional staff, if any, required for UNDP, PL-
480 and other Bilateralprojects. It should be 
orion red that while maid rig regruht.ment for schemes 

pro.jeCLs posts, there should be no dilution of 
quality. The staff recruitbd for such projects 
will be treated as temporary CSIR staff. 

in 	sponsored 	projects., 	however, 	th 
recriji Lment should be on behalf of the sponsor for 
e fixed period for the duration of Schema only and 
it should be so made clear in the appointment 
letter of the candidate besides stipulating 
i.hereiri that the appointment is not a 

I

CSIR 
.ippohit.mont, temporary or otherwise, and does not 

t.hc inciiniberit to any claim, 	Implicit., or 
explicit, on any CSIR Pont. 
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NI Id 1 	AND 	NOI MAI 	A 	MINI 	1LNI 

For 	time hound Sponsored projects 	to 	start within 	6 	months of the agrenien t. 	the 	Labs instt.. 	won Id 	be 	Sn t.horisCd 	to 	make 	adhoc Cppojntments to 	various 	posts 	through 	local Seleôtjon 	Committees, without, 	however, 	diluting 
the 4u&lifications and other prescribed standards 

The 	regular staff applying for the posts 	in such sponsored 	project, 	if 	selected 	could function in that position, 	which may 	be 	higher, but 

J purely 	temporarily, 	and 	revert 	to 	their substantive 	(regular) post on completion 	of 	the project, 

 The 	staff recruited for schemes by following 	the presôrjbed 	recrujtmejt procedure, 	should 	not 	bd required 	to 	undergo this 	procedure 	afresh 	for 
their appointment / absorption on regular side 	in identical 	posts. 	On-such absorption their 	scheme service wil 1 he taken into acurjt, for purposes of 
entitlement 	to various service ber.tefits 	in 	CSIR such as Leave, 	Study Leave etc. 

 The 	staff 	earlier 	appointed 	in 	the 	sponsored projects 	/ schemes, 	FI480 schemes ct- c., 	who 	}iavi) lnc 	Icfl 	it>ncrbe,-I 	on 	I.ho 	•rojpxIir 	side 	n 	the .1 sOme 	Lab. 	/ Instt, 	in which t.ho scheme was 	under 
operation, will be entitled to count their service 
rendered under the scheme in an identical post for 
purpose 	of assessment for promotion to 	the 	next higher grade. 	The advantage of assessment on 	this basis will, 	however, 	be 	available 	with 	effect from 	1 .10.1980 or 	the date 	of 	completing 	the prescribed 	number 	of 	qualifying 	years 	for assessment, 	whichever is 	later.  

( 	a. 
 

The existing persons who have rendered three years 
continuous service in a scheme should be 	absorbed either 	against 	existing 	regular 	vacancies 	in identical posts or by creating 	additional 	posts (by folloiwin 	prescribed 

	

Procedure) 	if 	the 	work load 	in 	the Laboratory / Institute • 	. 	
' 

so 	dmnd3. The 	supernumerary 	posts 	cou].d 	he 	created 	to absorb 	the 	staff 	employed in 	such 	projects 	/ schemes, 	initially being a one time effort 	only. • 	 . The 	Laboratories / Institutes should not 	recruit 
further staff until all such staff is absorbed 

• 	 9 
The grant macic for such projects should be treated 
as 	an adhoc grant to the Institute and 	the some 	 •••, should 	clal3 	figure 	in the ovJl 	Jneorn Cxpc nd i tu i 	'nd 	A 	t " 	I 	In I I I Ii 	I 	mI 	t of, 	t.I' 	I hs I 	Itt I,' 
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10. 	More opportunities should be given to younger 
Scientists to visit abroad for training etc.in  the 

scheme sponsored by U.N.D.P. etc. 

A copy of the report of the Committee is enclosed for 
your infc,rination gui dance and necessary action. 

The 	earlier guidelines regarding the 	appointment 

(including service conditions) of staff for scheme / projects 
sponsored / financed by non-CSIR bodies (both Indian and 
Ford gn) and taken up at the Laboratories / Institutes which 
are not in accord with the above decisions will stand 
superseded to the extent indicated in the above paras. 

Yours faithfully, 

Sd/- 

C.L. Malhotra 
Under Secretary. 

Copy to. 

The Sr - Finance and Accounts Off lcers / Finance and 
Accounts Officers of all the National Laboratories / 
Institutes / CSIR Headquarters (including CSIR Complex). 

. The 	Directors 	/ Heads of all 	the 	
transferred 

Laboratories / Institutes / Research Associations for 
information 

All the Divisions / Sections at CSIR Headquarters / 
CSIR Complex. 

P.S. to DGS1R. 

5 	Chief ('Firiance) 

Ii 	ii -n 

7. 	Chief (Administration). 

I)y. Chin I ( 

Sd / - 
Under Secretary. 
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ANNEX(jpj -RI 	 7T 
$ 	 1 

i:ii 'V AND NuILMAI. AI!:HI:NT ,ulII!:Mk 

REPOT OF THE COMMITTEE CONSTITUTED TO 
LOOK!INTO THE QUESTION OF LINK1Nq OF THE 
TECHNICAL ASSISTANCE PROGRAMMES 	WITH 

OVER4LL PLANS AND RESOURCES 	AND 
ABSORPTION OF STAFF EMPLOYED 	IN 

EXTEINALY FUNDED PROJECTS/SCHEMES 

This Committee was appointed by the Director-General, CSIR 
in pursuance of the recommendations of the 29th Conference of 
Directors held at CFTRI, Mysore on 2-3.6.1978. 	The letters 
appointing the Committee, nominating its Chairman and 	the 

meetings held tire appended (Appendix 1,11 & iii respectivelY). 

The Committee was provided with the relevant documents by 
the CSIR Secretariat. The list of these is given in letter 
No.16(150)/68E.I1(Pt.II) 	dated 	29/30.61979 	from 	

the 

Chief (Administration) (App(.-ndix TV) 

The Committee did not invite any suggestions, as the 
Directors could forward their suggestions to this Committee as 
indicated to them in Council's letter No.4/3/78Cte. dated 8.6.79 
commiinicoting 	the 	constitution of 	the 	Committee. 	

Some 

ono w'r' 	r'0"i v,'d 	V ire nomo or the 	DI roc to rs 	1, f 	thu 

Nat.I onal 	Labora I,or 	. 	'I'hus& 	were tin I y curia I tic md by 
	the 

Committee. 	Some representations made by the 'Scheme personnel' 
regarding their service conditions put up to the Committee, were 
also considered. 

The Committee held a preliminary discussion in its meeting 
held at Hyderabad on 28.8.1979 and also went through the various 
orders already existing on the subject. In its final meeting 

held 	on 	12 ....1980, the Committee reviewed 	
the 	existing 

procedures/practices prevailing in CSIR and also in other 
organisations like ICAR y_-U, ii.  via the scope arid the need for 
taking up projects funded by outside agencies. 

Based on the discussions held in the above two meetings, the 
Committee makes the following recommendations - 

	

0 	Cril1 	iCt 	iQQ 

1.2 	It should be in consonance with the approved objectives 
and goals of the Institute as enumerated in its 
Charter. 

1.3 	It should form a part of the planned growth of the 
institute and should result in an increase in the 
general level of capability of the Institute in its 

1iri4 of growth. 

	

.4 	 t. atir.ruiii b 	apart. ut tin: Annu.r I lily': Yn:.ur P1 on of the 
institute or should first he included in such plan 
befbre being put up for further processing. 
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MERIT AND NORMAr ASSESSMENT SCHEME 

	

1.5 	It should be of major benefit to the country. 

	

2.0 	Approvals before an approach is made to the Govt. 

	

2.1 	It should have the approval of the Institute's Research 
Advisory Council (RAC) and Executive Committee (EC). 

	

2.2 	It 	should 	be discussed with 	Chief 	(Planning), 
Chief(Admn. ) and Chief (Finance) before seeking 
approval of E.C. to (a) ensure and certify proper 
counterpart budget provision and (b) to avoid 
unnecessary duplication of the capabilities existing in 
one or the other CSIR Institutes. 

	

3.0 	Qjctives which such projcts should not serve. 

3.1 Such projects should not become a vehicle of 
augmentation of manpower in the Laboratory by the back-
door. The (JNDP projects, Bilateral projects, and other 
Sponsored projects should not be used as a vehicle for 
additional manpower and the work relating to these 
projects should as far as possjbje be managed with the 
regular staff. 

	

3.2 	Projects should not serve merely as data bases for more 
advanced countries or provide a chance for dumping 
obsolete Plants/technology in India and retard our 
growth. 

	

3.3 	Projects should not become a tool of diverting the 
Institute into by-Lanes away from the main path of its 
approved priorities by lure of equipment etc. 

	

4.0 	Rjkjtrnn Q 	ditjonal stafL 	 ntjn 
JQt P1QJQt It1L 

	

4.1 	Any grant to meet expenditure in such projects should 
be classified as an ad-hoc grant to CSIR/Instjtute 

4.2 As an obvious corollary to this, additional staff, if 
any, recruited under such projects will be treated as 
temporary CSIR staff and their methods of recruitment, 
service conditions and benefits will be automatically 
regulated accordingly. 

	

4.3 	The additional staff If any required for such projects 
will be required to be justified in the usual manner and posts 

	

will have to be got created by following the 	prescribed procedure 

	

5.0 	$gg 	a0-1a1L1&fl of pkl 	Lt_tng 
such EQ 
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MERIT AND NORMAL ASSESSMENT SCHEME 

5.1 The existing staff who were earlier employed under 	the 
sponsored projects/schemes, PL-480 Scheme etc. 	and have 

since 	been appointed on regular side will be 	entitled 

for 	assessment for promotion to the next higher 	grade 

on 	the 	basis 	of total 	combined 	service 	under 	the 

scheme(s) 	and 	on 	regular 	side iin 	the 	grade 	on 

fulfilment 	of the 	given conditions. The advantage 	of 

assessment 	on 	this 	basis, 	will, 	however, 	become 
available 	to 	them 	from 	1.4.1980 	or 	the 	date 	of 
completing 	the prescribed number of 	qualifying 	years 
for assessment, 	if such date is later than 1.4.1980. 

5.2 The 	period 	of 	service rendered 	under 	a 	scheme 	in 
another sister Laboratory/Institute will not count 	for 

the 	purpose of assessment in the 	Laboratory/Institute 
where. 	he 	is- employed 	on 	the, 	crucial 	date 	(i.e. 

1.4.1980). 

5.3 The 	persons 	who have been 	continuously 	working 	for 

three 	years or more under an externally funded 	scheme 
and have not been regularised 50 far will be considered 
for 	absorption against existing regular 	vacancies 	in 
identical posts as and when available In the respective 
Laboratory/Institute. 	In 	case sufficiext 	number 	of 

vacancies 	are not available to absorb them but 	enough 

work 	load 	exists 	in 	the 	concerned 

Laboratory / Institute, 	the 	Director/ Head 	of 	the 

National 	Laboratory/Institute 	should 	take 	up 	the 

question 	of creation of additional posts on the 	basis 

of 	the work load and/or new - projects that 	might 	have 

been 	undertaken, as per the prescribed 	procedure, 	to 
consider their absorption. 

5.4 The 'Planning' 	and 'Finance' 	Divisions may be requested 
to examine such proposals keeping in view the fact that 
such 	additional 	posts are required 	to 	consider 	the 
absorption of persons already.working in the scheme for 
more than three years. 

5.5 Such 	of the scheme personnel as were selected 	to 	the 

scheme posts by 	following the prescribed procedure 	of 

recruitment 	will 	not 	be 	required 	to undergo 	this 

procedure 	afresh for their absorption on 	the 	regular 

side 	in 	identical 	posts, 	as 	above, 	and 	on 	such 

absorption 	the protection 	of the 	pay 	drawn by 	them 

in 	the 	scheme 	posts 	will 	be 	allowed. 	On 

absorption 	on 	the 	regular 	side, 	they 	will 	become 

entitled 	to 	the 	benefit 	of' 	Leave, 	Study 	Leave, 

promotion 	by 	assessment etc. for 	which 	purpose 	the 

achem 	 wi 1 1 	I 	n 	1)( 	ta1'n 	'In ic, 	,.(c(,tLr I. - 

5.6 Cases 	which have already been decided will not be 	re- 

opened 	generally, however, 	any case 	meriting 	special 
consideration may he examined and decided on- individual 
merit by Director-General, 	CSIR. 
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6.0 Distinction bglEeen Ssored B,a .rch and above 	tX Qf f'j. 

6.1 In 	the 	above 	t'pes of Projects, 	there 	is 	a 	major deployment of funds and resources of the Institute 	and these are thus in 	'Grants-in-Aid' a way 	 Projects. 
6.2 In 	sponsored projects, 	the total costs are met by 	the Sponsoring Organisation 

7.0 cLth 	 tLf 	QIijjnt 	In 	Snzred QJLb,, 

7.1 As 	far as possible, 	staff should be Seconded from 	the Institute for sponsored projects, 

7.2 
In case staff is recruited for sponsored projects, 	the recruitment 	should be on behalf of the sponsor 	for 	a fixed period 	and 	the letter 	of 	appointment 	should clearly state that such an appointment. 

7.2,1' is not a C1UR appointment 	temporary of otherwise; 

2.2 do 	not. 	cuLl LIe 	tie 	I rictinibent 	to 	any 	claim, 	Imp! telL or explicit, 	on any CSIR post. 

7.3 For 	time-bound sponsored projects to start within 	six months 	of 	the 	agreement, 	the 	Institute 	should 	be authorjsed to recruit such staff without following 	the rules and regulations of recruitment in CSIR as regards advertjsment 	But 	the 	educational qualifications experience 	prescribed 	for a 	given 	post 	should 	be rigidly 	followed 	and not 	relaxed. 	Local 	Selection Committees 	on 	the pattern of similar 	committees 	for CSIR posts should be constituted by the 	Director 	for such posts and the matter reported to E.C. 	and 	CSIR. This 	should CflSUTC that no dilution 	of standards 	takes place. 

7.4 Since 	the basic reason for rgLcKqiting qlatl for 	time- bound sponsored 	projects 	is 	to 	provide 	aditiQnaj manpower 	to 	keep to the time 	targets, 	flromotjon 	of staff 	from the Institute against a 	sponsored 	project post is not 	justifiable 

7.5 Presently, 	Deputation 	(duty) 	Allowance is governed 	by the Ministry of Finance O.M. 	dated 27.1,1970 as 	quoted in 	CSR 	letter No, 	16 (150)/68-EI 

	

dated 	16th 	June, 1970 	to 	the 	Di rector 	N 	Li ona] 	Cheini cal 	F.,ab"r;i Lry 
itsireitin i,i,hi,11 	on 	iv I rig 1.1 cii 	I cwa,1c'c t. 	I ust. 	Lute 	tjLff 	aeeorjd€I 	to .sponsoreel projects, 
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Please contact for any further details 

Dr. Sukumar Mallick (Head, HRD Group) 
No.  5748632 

Ms. Sushila Khulnanj (Scientist) 
Tel No. 5741038 

All correspondence should be addressed to 

The Head, 
1-1 uman Resource Development Group, 

CSIR Complex Building, 
Opp. Institute of Hotel Management, 

Dr. K. S. Krishnan Marg, 
New Delhi - 110 012 

Abbreviations used 

CSI R : 	Council of Scientific & Industrial Research 
DGSIR 	Director General Scientific & Industrial Research 
HRD 	: 	Human Resource Development 
EM H 	: 	Extra M oral Developineffl, 
JRF 	 Junior Research Fellow 
SRF 	: 	Senior Research Fellow 
RA 	: 	Research Associate 
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.-. 
GENERAL 

The EMR Division under HRD Group of CSIR provide CSIR Research 
Fellowships and Associateships to bright young men and women for 
training in methods of resetdh under the expert guidance of fac-
ulty members/ scientists working in University Departments/ 
National Laboratories and Institutes in various fields of Science & 
Technology and Medical Sciences. List of CSIR Laboratories is at 
Annexure-T. 

The CSIR Fellowships/ Associateships are tenable in Univer-
sities/ IITs/ Post-Graduate Colleges/ Government Research Estab-
lishments including those of CSIR, R&D estahIishments of reog-
nized public or private sector, industrial firms and other recog-
nised institutions. However, CSIR reserves the right to determine 
the place lbest suited to provic,e necessary facilities in the area of 
science and technology in whih the awardee is to specialise. 

The CSJR Felloyth'ps/Associateships are tenable in India. Only 
bonafide Indiancitizens, resd ng in India are eligible for the award 
of lesearch Fellowships /Assoiteships. The programme is aimed 
at/ation.a1 Human Resource Development for S&T. 

/fhe award of CSIR Fellowships/ Associateships is for fixed tenure 
/ and does not imply any assürapce or guarantee for subsequent em-

ployment by CSIR to the beneficiary. The authority to award/ ter-. 
minaté vests with CSIR. The awardee shall not lay claim to per a-
nent absorption in CSIR; afth the expiry of the Fellowship/ 
AssOciateship. 

S SUBJIECI OF RESEARCH 

Preference is given to a subject/topic of research relevant to the research 
programmes of CSIR'laboratorie and nationally important S&T areas 

6. CSIR JUNIOR RESEARCH FELLOWSHIP(JRF) 

A certain numbeofJRFs are awr. éath year by CSIR to those holding 
MSc or equivalent degree, with a minimum 55% marks after qualifying the 
National Eligibility Test (NET) conducted by CSIR twice in a year 



S 

I - 
APPLICATION PROCEDURE 

Applications for JRF are invited twice a year through press advertisemen 
on all India basisin the prescribed application fOrm printed along with 
the advertisement in the Employment News by a specified date. The 
completed appliction form may be submitted to the Controller of. 
Examinations, Examination Unit, CSI'R Complex Building, Opp. Institute 
of Hotel Managemnt, Pusa, New Delhi - 110 012 

AGE LIMI 

The upper age limit for JRF shall be 28 years.which is relaxabe up±o.. 5 
years in the case of candidates belonging to Scheduled Casei/. Schedü1ed 
Tribes, women, physically handicapped and OBC applicants. 

SELECTION PROCEDtIRE 

The selection for 4vard of JRF shall be made on the basis of acomjietitive 
written test called[the National Eligibility Test (NET), conducted by CSIR 
at national level a'id consisting of two papers. Pa6er - I is objective type 
consisting of Part (A) general nature and Part (B) is subject type. It tsts 
the mental ability and broad awareness of scientific knowledge at the 
rudimentary leveL The secondpaper is to be selected from amongst (1) 
Chemical Sciences, (2) Earth, Atmosphere, Ocean and Planetary Sciences, 
(3) Life Sciences, (4) Mathematical Sciences and (5) Physical Scienëes. The 
second paper requires short descriptive answers to questions: Usually 
examinations are held for a day on the third Sunday in June and 
December, each year. 	 . 

The candidates who qualify in the test are informed individually 
after the result i's finalized. The Fellowship is awarded on receipt  of 
necessary details of the qualifying degiee examination, place of work, 
research topic, the name of supervisor and the concurrence of the 
flhstitution to provide all necessary facilities. The validity of the offer of 
this award will be oñé year. The candidate is expected to register for Ph.D 
degree within a period of one year from the date of joining. 

STIPEND &TENURE 

The stipend of a JRF selected through the all India test will be Rs 
5000/- pm for a period o'f 2 years. In addition, annual contingent gi"ant of 
Rs 10,000/- per Fellow will be provided to the University! InstitutiOn. The 
guidelines for utiliation of contingent grant are given in Annexure II. 

On completioii of two years as JRF, the stipend may be increased 
to Rs 5600/- pm for the 3rd  and subsequent year on the basis of assessment 
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of Fellows' research progress/ achievements through interview by an 
Expert Committee consisting of the Guide, Head of the Department and 
an External Member from outside the University! Institution who is an 
expert in the relevant field, not below the rank of i.rofessor/ Associate 
Professor. As fr am possible the Exterritil Member should be the  
Chairman of the 3 member Cômmitee: Where the Q ' uid@ happefls to be 
the Head of the Department, the Dean, Faculty o Science or any senior 
member of the Department may be associated as the third member of the 
Committee (ANNEXURE III). On upgradation, the designation of JRF 
will be changed to SRF (NET). In the event of the Committee not 
recommending upgradation, the candidate will continue as JRF with a 
stipend of Rs 000 !- pm for the 3rd  year or his fellowship may be 
terminated depending upon the decision of the Committee. The progress of 
research work of JRF will be assessed again at the end of 3,d  year for such 
up gradation. 

It is expected that Fellows will have published work to their credit by the 
end of 3rd  year. This shall form an important quantitative and qualitative 
criterion for judging the progress made by the candidate. If the work of 
JRF is still not found satisfactory for upgradation, the fellowship will be 
terminated. Extension of tenure for SRF(NET) for the 4th  year will be on 
the basis of the progress report and recommendation of the guide. The 5th 
year extension as SRF(NET) is permissible on the recommendation of 
three members assessment committee and progress report duly supported 
by publications in the form of reprints/ preprints/ manuscripts of the 
paper published, accepted or communicated for publication (Annexure IV). 

The total tenure as JRF plus SRF(NET) will not exceed five years. This 
will include the tenure of Fellowship awarded by UGC/ DST! ICMR! ICAR 
etc or any other funding agency! Institution. The order for continuation at 
the higher rate of stipend as SRF(NET), continuation at the same rate of 
stipend as JRF or otherwise will be issued by the EMR Division of HRDG, 
CSIR. Extension may not also be granted if the fellow does not 
acknowledge support of CSIR in his research publications. 

12. CSIR SENIOR RESEARCH FELLOWSHIP (SRF) 

A certain number of SRFs will be awarded each year by CSIR directly to 
those possessing the following qualifications and experience 

MSc, BE, BTech with minim urn 60% marks and at least two years of post 
MSc, BE, BTech, research experience as evidenced from fellowship/ 
associateship or traineeship and published papers in standard refereed 
iou rn a is. 

OR 
ME, MTech or equivalent degree in Engineering! Technology with 
minimum 60% marks. 
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OR 
• MBBS or BDS (with 1 year of internship) with first division. 

OR 
BPharm/ BVSC/ BSc (Ag) or equivalent degree with minimum 60% marks 

• 	and at least three years of research experience. 
OR 

MPharm/ MVS/ MSc (Ag) or equivalent degree with minimum 60% 
marks and at ieAst one year research experience. 

Research 1workers who have had requisite training in methods of 
research alongyith above qualifications and who have proved their 
aptitude for origina1 research are eligible for this Fellowship. 

AGE LIMIT 

The upper age limit for SRF shall be 32 years. The upper age limit is 
relaxable upto 5 years in the case of candidates belonging to scheduled 
castes/ tribes, wmen, physically .handi'capped and OBC applicants 

1.' APPLICATION PROCEDURE. 

Applications for SRF are normally invited twice' a year on all India basis 
through press advertisement. The prescribed application form is printed 
alongwith the ádvei'tisement in the Employment News usually during the 
month of April and October every year. Application proforma duly 
completed and forwarded through the prQposed Supervisor and Head of 
the Department! Institutions should be submitted within the prescribed 
date alongwith a Demand Draft for the amount indicated in the 
advertisement to the Deputy Secretary, EMR Division, HRD Group, CSIR 
Complex, Opp Irstitute of Hotel Management, Pusa, New Delhi - 110 012. 

16. SELECTJON PROCEDURE 

Selection will be made through the procedure of assessment of academic 
record and published/ project work by discipline-wise high-level expert 
Committees. Second class rail fare will be admissible to those applicants who 
are called for interview. 

Merely fulfilling lof eligibility criteria, will not entitle a candidate for being 
called for interv{éw Candidates will be called for interview after screening 
on the basis of criteria adopted by CSIR depending on the number' of 
fellowships available. CSIR ;reserves the right to. call or not to call a 
candidate for interview. 

The validity of the award letter shall be six months from the date 
mentioned in the award letter. No extension beyond six months will be 
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considered. Decision of CSIR in matters of selection for interview or for 
award of Fellowships etc. shall be final. 

17. TENURE 

The tenure of SRF will initially be 2 years. Extension of tenure for the 31d 

year will be issued by EMR Diiision of HRDG after receiving the 
recommendation of three member Expert Committee consisting of Guide, 
Head of Department and an external Professor in the relevant field duly 
supported by detailed progress report and publications in the form of 
reprints/ preprints/ manuscripts or paper communicated for publication 
(ANNEXURE V). The total tenure as JRF & SRF will not exceed 5.years. 
The tenure of SRF in Engineering & Medical Sciences is four years. 
Extension for the 31 & 4th years will be issued by EMR Division according 
to the procedure outlined above. Computation is made of the total period 
of tenureship of Research Fellow! Associate if he/ she has availed any 
other fellowship of equivalent status from any agency! institute. A 
Research fellow! Associate who joins on the first day of the month, his!.her 
tenureship will be completed on the last dày of the previous month. In 
other cases the tenureship will be completed on the last day of the same 
month. 

STIPEND 

SRF in a scientific discipline is entitled to a stipend of Rs 5600!- pm for 1, 
2nd & 3rd years. The stipend in case of medical (MBBS, BPharm, BDS, 
MVSC and MPharm) and engineering subjects (l)oth at bachelors & 
master's degree level) will initially be Rs 6000!- pm for 1 8 t and 2' years 
and later enhanced to Rs. 6400!- for the subsequent years depending on 
progress of researOh having been assessed as satisfactory. 

GENERAL TERMS AND CONDITIONS FOR RESEARCH 
FELLOWSHIPS 

AWARD OF FELLOWSHiP AND RELEASE OF GRANTS 

The Fellowship will be awarded to the selected applicants by a formal 
letter giving details of the grant and the conditions governing it, under 
intimation to the University ! Institution which sponsored their 
applications. The offer should be availed within one year for JRF and 6 
months for SRF! RA from the date mentioned in the award letter. The 
grant money is payable in one or two instalments during the financial 
year on presentation of claim bill in triplicate in prescribed proforma 
(Annexure VI) duly signed by the Finance Officer! Head of the Institution. 
The first payment will be made after the receipt of the joining rport of 
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the fellow alongwith other necessary documents as mentioned in the 
award letter, through the Guide duly forwarded by the Executive 
Autho.rity of t1ie Institute in whose favour the grant is to be released. 

• Subsequent pa'ments will be made only after reoeiptof (a) the progress 
report of the Research Fellow in the prescribed proforma (Annexure V) 
for the period ending 31 March. and previous one year report, (b) 
statement of aJcounts of expenditure incurred during the current financial 
year ending 31March, alongwith the claim bill for the next financial year 
from the institution. The sponsor Institution] University may advance 
money for payb:ient of stipend to the fellow and to meet the contingent 
expenditure onl hiW her joining .the fellowship for subsequent years which 
may be adjusted subsequently on receipt of the grants from the CSIR for 
the Fe1lowship The unspent amount of earlier payments on account of 
stipend will be adjusted in making the fresh payment. The accounts 
should be maiiitained on a ledger type systemby the grantee Institution 
for the Researèh Fellow (Annexure - \THI). The University! Institution 
shall be resporsib1e for proper utilization of grant and for rendering the 
account to CSIR. 

CONTINGENT GRANT 

A contingent giant of Rs 10,000/- per fellow per annum is provided to the 
University! Insitution. For less than one year, the contingent grant will 
be admissible on pro-rata basis. Part of this grant may be utilized in the 
interest of reserch work, purchase of books, etc. The unspent balance of 
contingency gr4nt at the end of a year may be carried forward to the next 
year. The guidèlins for utilization of the contingent grant are given in 
Annexure-Il. ISRFs will be given Rs 3000/- (lump sum) extra on 
submission of PhD thesis in e-form. For details contact CSIR's Unit for 
R&D of Information Products at urdip@vsnl.com  

PROGRESSREPORT 

The prep aratioii of annual progress report on the research work done shall 
be an essential part of the Fellow's work. Each Research Fellow shall 
submit his/ I  her annual research report in the prescribed proforma 
(Annexure - within a period of 15 days after completion of one year 
tenure to CSIR through his! her Guide! Head, of the Department at the 
time of claiming the grant for the next financial year. It is essential to give 
upto date and full information against all the columns of Annexure - IV. 
The results shuld be presented quantitatively in Tables! Figure and 
discussed in terms of the objectives and conclusions drawn should also be 
given. Fragmeitary reports shall not be entertained. The progress report 
should be always accompanied by copies of published papers, re-prints, 
pre-prints of palpers duly acknowledging financial assistance of CSIR duly 

b accepted for publication, manuscripts of papers communicated for 



j 	pul)IlCat,ion, failing which the fellowshjp will be terminated. Attendance 
record must accompany the annual report. The Guide! Head of 
Department shall bring out in his assessment report the share of 
originality and initiative of the fellow in carrying out the research work. If 
thesis is submitted for higher degree, this may be reported by the guide of 
the department to CSIR and the result when announced. 

PUBLICA'rIoN/ lATENT 

The results of a Fellow's research work may be published in standard 
refereed journals at the discretion of the Guide. IT SHOULD BE 
ENSURED THAT THE ASSISTANCE PROVIDEI) BY CSIR ALWAYS 
ACKNO\'LEDGED It ALL SUCH PUBLICATIONS One copy each of 
the published research papers should be sent to CSIR. The right to 
corn meicial exploitation of the results and pate ut. i'ight arising out. of the 
investigation will, however, rest exclusively with CSIR. 

OBLIGATIONS OF RESEARCH FELLOW 

He! She be a full time researcher and submit himself/ herself to the 
disciplinary regulations of the University! Institutc/ Lahora tory where lie/ 
she is vorki ng. Regular attendance of the fellow iiiay be cimsuied by the 
department by keeping an attendance register. 

In case a fellow decides to appear for competitive examination, he/ 
she would invariably seek permission from the guide and inform CSJR 
about it. 

The Research Fellow is not to take any assignment other than 
related to his/ her approved research programme, paid or unpaid. IJis/ her 
taking up any paid assignment at any tune in the course of fellowship, 
excepting as specified in para 24, may lead to the fellow being asked to 
pay back the entire fellowship amount in addition to disciplinary action. 

Once a Research Fellow accepts the Fel lowsliip and joins, it. is 
incumbent on him/ her to continue the research for the normal tenure of 
the fellowship or for such lesser duration which the original objectives of 
the mesea rch p mobl e in have been achieved. 

No Fellow shall discontinue his! her Fellowship without prior 
apprval of CSIR. In case he/ she wishes to discontinue the fellowship 
prior to completion of the tenure on attainment of original objectives of 
research, he/ she must submit the resignation to CSIR through the Guide 
one month in advance, indicating specific reasons for not continuing the 
Fellowship. The Fellowship shall cease from the date stipulated in the 
CSIR letter approving the resignation. 
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The reearch Fellow must send a detailed consolidated report of the 
research wok done during the entire period of Fellowship on completion 
of thetenuré/resignation of the Fellowship through the Guide toCSIR, in 
the prescrib dp roforma (Annexure-Vill), within one month. 

During the tenure of the FellQwship, the Fellow shall correspond with. 
CSIR only tl'irough the Guide with the approval of the. I-lead of the Institu 
tion.  

The Research Fellow shall keep CSIR infOrmed about his/her getting 
the higher. dkree, submission of thesis for PhD,MD,MDS,MS,M PhiI,M E etc. 
and submission/acceptance/publicatifl of any research paper arising out 
of the research work done during the tenure of the fellowship. 1-le/she 
must acknowledge the support of CSIR in.the publication. One copycach 
of all the rçsearch papers publishec.niustbe sent to CSIR at each stage of 
publication manuscript/reprint. 	. 

TEMPJRARY TEACHING & RESEARCH JOB. . 

A Research Fellow on the recomrnndatiofl of Guide; and provided h is / her 
Univ/lnstitite has no objection, may be permitted by CSIR to take up tem-
porary paiq lecturership/research job in a recognised R&D lnstitution/ 
University, College/Institute of repute / Recognised R&D Institution / PDF 
studies in llndia & abroad for a period not exceeding one year during the 
entire tenuie of the Fellowship (JRF & SRF together). The Research Fellow 
will not b entitled to any extension of the Fellowship for such periods. 

The Fellow  will not be entitled to stipend or contingency during such 
leave. Such leave period will be counted in the tenure. Such leave can be 
taken on1yaftér joining and working as Research Scholar at least for one 
year. Fellojw has to report for duty at the same place from where he 
proceeded on leave. 

LEA'VE 	 •. 

Leave with stipend not exceeding 45 days for each completed year of ten-
ure may he allowed by the Guide after.the request has been communi-
cated to CSIR. The leave will he treated as part of the Fellow's tenure. The 
leave due can be carried over to the next year; however not more than 90 
days can be accumulated at any time during the tenure. Of this notmore 
than 30 da's can be availed of at the end, prior to completion of the 
tenure of .  lellowship. During the first year of Fellowship or any, uncom-
pleted year leave may be gra.nted on pro-rata basis. Sanction of leave with-
out stipeni may he considered by CSIR under special circumstances. In 
case a Fellow proceeds on leave before termination of Fellowship, he/she 
must join l3ack before the expiry of tenure, failing which the tenure will be 
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I ô 	deemed to have terminated with effect from the date he/she proceeded on 
leave. The fact of joining back from leave should be communicated to CSIR 
immediately. 

26. The Guide can grant leave to a Fellow in his/her charge with the 
concurrence of the Head of the Institution/Department if the leave is due, 
as prescribed in the para 25. If.Jeave is not due, such cases will be decided 
by CSIR only. The Fellow should not be allowed to proceed on leave to 
visit abroad for attending conferences/seminars etc. without prior ap-
proval of the CSIR well in advance. The entire duration of such foreign 
visits if funded by any national/international agency, whether partially or 
fully, would be treated as leave without stipend. 

27(i). For women Fellows with less thari two surviving children are entitled 
for full stipend plus HRA, during the period of absence upto 135 days on 
grounds of maternity. Such leave shall be sanctioned by the Guide under 
intimation to CSIR. The Fellowship amount for leave period will be paid 
after the fellow resumes duty and submits a medical certificate in Support 
of actual confinement. It is expected that the Fellow will make up the 
deficiency during the remaining tenure. 

(ii) Male fellows of CSIR with less than two surviving children are enti-
tled for 15 days paternity leave during confinement of his wife on submis-
sion of relevant documentary proof 

28. TRANSFER OF FELLOWSHIP 

The fellow should carefully choose the host institution, infrastructural facil-
ity to carry out his research before joining. Request for transfer of fellowship 
will not be entertained except on compelling circumstances for which the 
fellow & his/her guide should submit proper justification. The No Objec-
tion Certificate should be produced by the fellow/associate from supervi-
sor and Head of Department of University/Institute from where transfer is 
sought and where to be transferred by giving reasons of transfer. No TA 
will bepermissible in such cases. The research Fellow must ensure that 
necessary facilities are available at the Institution chosen by him/her for 
research at the time of joining the Fellowship. However, no transfe,rs will 
be allowed in the last six months of the tenure of fellowships & also alter 
submission of Ph.D thesis. Joining time given in the event of transfer 
which will be treated as duty period will be as under: 

Local transfer I day 
<300 km 2 days 
> 300 km one week 



• 	29. TERMINATION OF FELLOWSHIP 

The Fellowship shall normally stand terminated on cbpletion of its tenure 
or from th6l date the Fellow resigns and his/her resignation has been 
accepted by CSIR. The Fellowship may be terminated by the CSIR oin the 
recommenda'tion of the Supervisor and Head of the Department/lnstjtu 
tion. The fellwship may also be terminated if the institut ion where it is 
tenable refuses to continue to provide facilities to the fellow on discipli-
nary grounds and so informs CSIR. 

If a felldw leaves without permission, stipend due at any time shall 
not be paid to him/her by the Institution, till all University and other dues 
are cleared and certified by the University/Istitutjon Responsibility

Il in such cases hall be that of the University/Institution concerned. 

The unspent balance of grant lying with the Institution at any time 
due to termination/resignation of the Fellow must be refunded to cslR 
immediately by means of a demand draft in favour of CSIR Complex, 
New Delhi. 

Research Fellows must settle their claims with in one year of leaving 
the Fellowship. No claim will be admitted by CSIR after one year of leaving 
the Fellowshj. 

ACCOMMODATION/HRA 

All Research Fllows may be allowed hostel accommodation wherevr avail-
able and those residing in hostel provided by University/Insitute will not 
be eligible for HRA. Reimbursement of hostel fee is not permissible. Where 
this is not possible, house rent allowance will be allowed as per the rules of 
the host instituions. In no case it should exceed the rates payable to Ccii-
tral Govt. employees in that area. The basis for calculating H1A will be the 
actual stipend f the Research Fellow. The conceriied institution will send 
HRA claim bill in triplicate separately in respect of the Fellows who fulfil 
the requisite cofiditions of the host institutions. 

MEDICAL BENEFITS 

34.1 All Reseach Fellows may be provided medical benefits s per rules of 
the host Institution. This will be limited to thd fellow only and not for 
his/her family members/dependents. For calculating the medical benefits 
the criteria will be the revised bask pay of central Govt employees. 
34.2 The host irstitute may get the fellows/associates medically examined 
at the time of joinin g  or thereafter, if feltnecessary. 

OVERHEAD CHARGES 

35.1 For maintining and only on timely submission of the accounts of 
CSIR grants, the beieficiary University/jjlstittjtion is entitled to claim from 

11) 



CSIR the overhead charges at the following rates. 

For Research Fellows and Associates Rs 500/- per year without any 
ceiling on the total amount. 

The rates are applicable from the finanical year 1998-99. 

35.2 The admissibility of the overhead charges shall be subject to the 
timely submission (within one year) of the following statement/documents 
to CS1R: 

Consolidated utilisation certificate in respect of the financial year in 
question. 

Statement of Accounts of CSIR grants headwise & yearwise. Audited 
statement by statutory auditors or government auditors may be sent later 

on. 

Details of refunds of unspent balance of terminated Fellowships 
alongwith cheque number, date etc. 

Abstract of claim for overhead charges. 

35.3 The amount of overhead charges may be retained by the Institution 
while refunding the unspent balance or where there is no unspent balance 
for the year in question, then from the grants of the current year, provided 
the accounts are rendered within one year. Payment of the overhead charges 
to the employees maintaining accounts of CSIR shall be made only on au-
thorisation by CSIR and on receipt of the statement/ documents mentioned 
above. 

35.4 The disbursement of overhead charges will be at the discretion of the 

institute / university. 

RESEARCH FELLOWSHIPS IN CSIR LABORATORIES 

The JRF's may be recruited in CSIR Laboratory/Institute from among the 
candidates who are identified for support by EMR from the result of the 
national CSIR-UGC NET only. The terms and conditions as given above 
will be applicable to all JRF5 & SRFs. GATE - Qualified (in Engineering and 
technological subjects only) candidates can be selected as JRFs in CSIR 
Laboratories after following a procedure prescribed by Directors. Persons 
declared eligible for lecturership only will also be eligible for award of JRF 
in sponsored schemes, through HRD or other agencies only 

SRF(EXTENDED) 

For those meritorious candidates who have submitted their Ph.D thesis and 
are awaiting the award of Ph.D degree may apply for SRF(Extended). The 



'I 

	 —c-_- 	I 
tenure will be for a maximum period of one year only. This tentire of 
SRF(Ext) will be counted in case the candidate applies and get selected as 
CSIR BA, after getting the Ph.D degree. The upper age limit for SRF(Ext) 
is 33 years. 

CSIR RFSEARCH ASSOCIATESHIP (RA) 

A certain numbpr of 'RA-ships may be awarded each year directly by CSIR 
to young reseaxjch workerswho have shown promise in original research 
and propose to pursue research work in science, engineerIng, medicine or 
technology on specific projects. The Associate will do full time research 
work on problerhs stated in his/ her application and approved by CSIR. 

ELIGIBILITY 

Under this schme, persons possessing Doctorate (PhD! MD! MS/ MDS) or 
equivalent degree or having 3 years of research, teaching and design and 
development experience after MVSc/ MPharm/ ME! MTech will be eligible 
for award as RA. 

AGE LIlilT 

The upper age lmit for award of RA shall be 35 years. The upper age, limit 
is relaxable upljo 5 years in the case of applicants belonging to scheduled 
castes/ tribes, women, physically handicapped and OBC candidates. 

APPLICATION PROCEDURE 

Application for RAship are normally invi.ted twice a year on all India basis 
through press advertisement. The prescribed application form will be 
printed alongith the advertisement in the Employment News. The 
completed application proforma must be submitted to the Deputy 
Secretary, EMR Division, CSIR Complex, Opp. Institute of Hotel 
Management, Piusa, New Delhi - 110 012, within the prescribed date. 

SELECTION PROCEDURE 

The selection would be through assessment of academic achievements of 
candidates and.interviews of thOse screened by high level disciplinewise 
Selection Committees constituted for the purpose. Second class rail fare is 
admissible to those applicants who are called for interview. The validity of 
the offer of award shall be six months from the date mentioned in the 
award letter: 

The RA-hips are tenable in Indian Universities! IlTs! Colleges/ 
Government Research Establishments and those of recognized public or 
private sector industrial firms and other Institutions approved by CSIR. 

12 



S 44. STIPEND AND CONTINGENCy GRANT 

The consolidated stipend of RA will be one of the following. 
Rs 8000/- 
Rs 8800/- 
Rs 10500/- 

1,04 	
The stipend may normally be fixed at Rs 8000/-. However, a selected RA 
may be placed in the higher stipend if there is ample justification and such 
recommendation is made by the disciplinewise Selection Committee and 
approved by DGSIR. In addition, contingent grant of Rs 10,000/- per annum 
per Associate will be provided to the concerned Universities/Institutions. 

45. TENURE 

Associateship will be tenable initially for a period of one year. It may be 
extended further at the discretion of CSIR. In such a case the progress of RA 
would be assessed each year by high level disciplinewise Assessment Com-
mittee consisting of one external member not below the rank of Professor, 
Supervisor of the candidate and Head of the Department. If the Supervisor 
happens to be the Head of the Department, another Professor of the same 
Department may be associated with the Committee. External member 
should preferably be Chairman of the three member Committee. However, 
the order for extension or otherwise will be issued by the EMR Division 
after, having considered the high level disciplinewise Cothmittee's report, 
together with the detailed progress report duly supported by the reprints/ 
preprints/manuscript of the papers published, accepted or communicated. 
The total tenure of RA is planned to be of maximum 3 years including the 
tenure of associateshipawarded by UGC/DST/ ICMR/JCAR etc. 

46. AWARD OF ASSOCIATESHIP AND RELEASE OF GRANTS 

The procedure described in paras 19 to 27 for fellowship will be applicable 
in the case of Associateship. 

47. CONTINGENT GRANT 

The contingent •grant is Rs 10,000/- pa. The , details in para 20 of 
Fellowship will be applicable foi utilisation of this grant. 

48. The Associate shall present yearly reports on the progress of his/her 
work, through the Supervisor and the Head of the Department in the 
University/Institution, in the prescribed proforma (Annexure IV), as 
mentioned in para 21. 

49. The Associate shall, at the expiry of the Associateship, submit, a 

13 
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comprehensive report of the work done during the entIre period if. 
Associateship through the supervisor to CSIR in the published work 
(manuscripts, relrints). 

50. 	If an Assoiate wishes to leave the Associateship before the eiid f 
the tenure, it shduld be with the prior approval of CSIR. 

51 	The Associateship can be tuiminated, if at any time SIR is not? 
satisfied with thd piogress or conduct of the Associate 	 I 

For rules regarding selection, payment of fund 	utilistion of 
contingent grant, submission of progress report téñure, publications and 
patents, leave fdr temporary or paid lecturership research job etc. the 
general rules applicable to JRFs & SRFs will apply to RA. 	 - 

DELEGATION OF POWERS TO DIRECTORS 

Director of CSIR Iaborathry/ Institute is empowered to upgrade the JRF to 
SRF and extend the tenure of SRF and RA after following the prescribed 
procedure on the basis of three members assessment committee report. 
The order is to be issued by the laboratory and only COpy may be sent to 
Head, HRDG for monitoring. Director is also empowered to sanction leave 
(without stipend kiso), accept esignation etc. under intimation to HEDG. 
This will apply In case of those Fellows! Associates who are awarded 
fellowship/ assocateship by HRD Group of CSIR. Director is also 
empowered to sinction leave without stipend to a fellow/ associate 
proceedings abrodd upto the period of one year only under intimation to 
Head, HRDG. 

GENERAL 

CSJR may send henever considered necessary its oficersfor reviewing 
the work of the Fellows and Associates, inspection of accounts, etc, in 
Universities! Institutes•where the scholars are placed. 

Any kind of paid or honorary, part-or-full-time employment or 
private practice eren in honorary capacity is not permissible during the 
tenure of Fellowship! Associateship. 

The stipend of research fellow/ associate is exempt from 
Lthe Paylnentoflincome tax under 10(16) of IT Act, 1961. 

These termis and conditions supersede all previous instructions 
issued in rcg:mrd t.( JRF/ SRF/ RA. Flowever, any, relaxatu)n would require 
approval o!DGCSIR. in all matters decision taken by CSIR shall be final. 

14 
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ANNEXUREI 

Jr OF CSIR LABORATORIES AND THEIR IMPORTANT 
RESEARCH PROGRAMMES 

Central Building Research Institute(CBRI), Roorkee - 247 667 

Providing S & T back up to the problems of buildings & construction industries in the 
areas of housing; building materials; geotechnical & structural engineering. 

Centre for Cdlubr a1 Moled,ttr Biology (CCMB), Hyderabad - 500 007 

Biophysics 	 Molecular Biology; 	genetics and 	evolution: 
biomedicines &•biotechnoiogy. 

Central Drug Research Illstute (CD)RI, Lucknow - 226 001 

Development of con&aceptives; new drugs for .tropical diseases (malaiia, 
iIlariasis,ieil1maniasjs); cardio-vascular and central nervous system disordcr. 

Central Electrochemjcal Research Institute (CECRI), Karaikudi - 623 006 

Batteries 	and 	power 	sources, electrochemical 	materials 	science, 
electrohydromett urgy 3  electrochemica! instrumentation. 

Central Electronics Engineering Research Institute(CEERI), Pilani - 333 031. 

Microelectronics-LSI\VLSI 	circuits; Strategic 	Electronics (Semiconductor 
Devices); Indusrial clectronicsMicroprocessor and PC based control systems for 
sugar, tea, lentliëi-, d1iy, pulp, paper, and textile industry; colour graphics and 
digital mapping systems; MuséU lectrbñic.Audjo\'isual systems and speech 
engineering 

Centre for Biochemical Technology (CBT), Delhi - 110 007. 

Allergy and Immunology ; diagnostics; genetic engineering bioorgatiics and 
high tech reagents. 

Central Fuel Research JiistiIllt 	'Rfl ; 	kltI 88 108. 

Coal preparation ; carbonization for assessing coking characteristics of coal for 
different metallurgkal applications and formulations of coal blends for the steel 
industry ; development of pollution Gontr& thdasures for coal based industries, 

15 
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0 8. 	Central Food Technological Research Institute (CFTRI), Mysore - 570 013. 

Development of food products and processes for optimal utilization of country's 

agricultural produce; upgrading traditional foc1 technology & development of 

appropriate technologies for reducing/eliminating post-harvest losses of perishables 

and durables: bioactive substances and food packaging. 

Central Glass and Ceramic Research Institute (CGCRI), Calcutta - 700 032. 

Development, of different varieties of optical glasses; electronic materials; low-

cost building materials and bio-ceramics. 

Central Institute of Medicinal and Aromatic Plants (CIMAP), Lucknow 226 016. 

Development of agrotechnologies for 

aromatic plants. Basic rese0rch in the 

genetics, entomology and pharmacognosy. 

economically important medicinal and 

area of phytochemistry; pathology 

Central Leather Research Institute ((LRI), Madras 600 020. 

Modernisation of tannerics; development of environment friendly chemicals and 

technologies including enzymatic options, tannery and slaughter house by-

products: waste water management; region-specificappopriate technologies. 

Centre for Mathematical Modelling and Computer Simulation(C-MMACS), 

Bangalore 560 037. 

Mathematical Modelling; Global climate change. 

Central Mechanical Engineerig Research Institute (CMERI), Durgapur-715 209. 

Design and development of mobile manipulators; robotics; deep-seabed mining 

- - 	 systems; and reliability analysis of systems in atomic power plants. 

Central Mining Research Institute (CMRI), Dhanbad 826 001. 

Development of mining technology for the exploitation of complex coal deposits; 

numerical modelling of rock excavations and computer application in mine planning 

and designing from stability and safety point of view; ergonomics in mining 

operations. 

Central Road Research Institute (CRIU), New Delhi 110 020. 

Pavement ! design 	and performance; road condition monitoring; maintenance 

planning ahd management; landslide management and I  hazard 	mitigation; 

deterioration 	and rehabilitation 	of bridges; transportation planning; traffic 

engineering road safety and environmental problems. 

Central Sc4entitic Instrumentation Organisation (CSIO), Chandigarh -160 020. 

Development of instruments for microelectronics; special defence needs: 

Development of analytical instrumentation. 

16 



17 	
Institute of Himalayan Bioresource Technology 

(IHBT), Palampur. - 176 061. 

Floriculture , 
 tea sciences; biotechnology and natural plant products. 

Central Salt and Marine Chemical Research Instjtu (CSMCRI), 
Bhavnagar 364 002. 

Salt engineering; marine chemicals; desalination of brackish/saline water ; marine 
algae: photoinorganic chemistry and phytosalinity. 

Indian Institute of Chemical Biology (IICB), Calcutta 700 032. 

Natural products of medicinal, biological and industrial value; development of 

innovative inimunoassay techniques; development of tissue-targeted drug-delivery system. 

Indian Institute 
of Chemical Technology(IJCT), Hyderabad 500 007. 

Development of technologies for esticides drugs, organic intermediates and fine 
c he in ica Is. 

Indian Institute of Petroleuzn(IJp), Dehradun 248 005. 

Petroleum 	
refining technology ; Separation Processes ; Catalytic reforming; 

Petroleurn Products Applications; alternative fuels. 

Institute of Microbial Tcchnology(LMT), Chandigarh 160 031 

Molecular biology and microbial genetics; animal cell/tissue culture and protein 
engineering. 

Indian National Scientific Documentation Centre(JSDOC) New Delhi 
- 110 067 

Design and developnient of S&'I database; network-based online Services; R&D 
in information science and technology. 

Industrial T'xico)ogy Research Centre (ITRC), Lucknow - 226 001. 

Neirntoxicology: 	
environmental 	

health; immunotoxicology and environmental bioechnology. 

25 	National 
Aerospace Laboratories (NAL), Bangalore -560 017 

Aerospace electronics; High density acoustics; modelling of fluid flows; aircral and 
missile aerodynariiics 

26. 	
National Botanical Research Institute (NBRI), Lucknow - 226 001 

Plamit biotechnology: envirorlmnemital sciences ; taxonomy and ethnobotany; plant 
molecular biology. 

17 
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National Chemical Laboratory (NCL), Pune-411 008 

Catalysis;:, biotechnology; organic chemical technology. Basic research in chemistry 
and biochemistry. 

National Environmental Engineering Research Institute (NEERI), 
Nagpur-440 020 

Nationalisocietal missions on drinking water; environmental biotechnology; hazardous 
waste ma1agement; modelling and optimization. 	 V  

National Geophysical Research Institute (NCR!), Hyderabad-500 007 

Seismology; geophysical exploration and geophysical instrumentation. 

National Institute of Oceanography (NIO), Goa-403 004. 

International Geosphere-Bio-sphere programme; oceanographic studies of the 
Antarctic waters; marine biotechnology and technologies for rural development. 

National institute of Science Technology and Development Studies (NISTADS), 
New Delhi-hO 012 

Mathematical modelling for S&T studies; infomation systems & S&T archival 
resources; technological and socialchange; history and philosophy of science. 

National Metallurgical Laboratory (NML), Jamhedpur-831 007 

Mineral benefaction; development; processing and evaluation of alloys. 

National Physical Laboratory (NPL), New Delhi-hO 012 

Measurements, standards and calibration; cryogenics and superconductivity; applied 
projects like thin films; underwater acoustic devices and nonconventional energy 
devices. 

National Institute of Science Communication (NISCOM), New Delhi-hO 012 

Information services : Medicinal & Aromatic Plants Information Service (MAPIS); 
and Industrial Information Service: Science Popularization. 

Regional Research Laboratory (RRL), Bhopal - 462 026 

Developnient of low-cost/alternalive building materials; natural resources database 
nianagenknt and modelling studies on groundwater resources; metallurgy; 
beneficiation of low grade ores and process modelling. 

Regional Research Laboratory (RRL), Bhubancswar - 751 013 

Mineral processing; extractive metallurgy; survey & cultivation of aromatic, medicinal 
and oilier economic plants. 

18 
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Regional Research Laboratory (RRL), Jainmu - 180 001 

Natural products & organic chemistry; introduction, improvement 
and cultivation of medicinal and aromatics plants; post harvest 
tech ilologv l FId app lied iii icrobioli)gy & in u La (ion genetics. 

Regional Research Laboratory (RRL), Jorhat - 785 006 

Development of oil field chciiiicals; agiochwnic;ils; (hugs and drug 
intermediates; olgailic chenmistry; bio-cheniistiy and geoscience. 

N. 	l egi ona I H esca reb I a boratory (H. R1), Tiiva ud ru in - 695 019 

Maternal Science 	Ceiainics! High Tc supercoildLictors! alloys & 
coin pos i t.e sip olyme rs 

IVlineralogy 	Clays/ beach, sand, minerals 
Computer 	Modeling and sti inulatiozi of iii;iteii;il science, 
Science 	 material processing aspects. 
Chemistry 	inorganic! Analytical! organic Chemistry 

'10. 	Structural Engineering Research Centre (SERC), 
Chennai 600 113 

Structural dynamics; 	experimental mechanics; structural 
cUi1cie(.es amid concrete (:omnposites. 

-\ 
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ANNEXURE-Il 

GENERAL GUIDELINES 

To facilitate speedy day today working of the Research Fellowships/ 
Associateships of CSJR, the following power can be exercised by the G u id es * 

of Research Fellows/Associates in concurrence with the Head of the De-
partrnent/Dean Of the Faculty/ Director /Vice Chancellor. 

I 	Sanctioning of leave when it is due. 

2 	Approving of tours of Research Fellows/Associates for: 

Attending Symposia/Seminars/Conferences in India provided the 
Fellows/Associates are presenting papers which have been accepted 
and for attending Workshops/Training Courses relevant to the re-
search projects. 

Field work connected with research; 

Computation work; 

Consulting rare reference volumes in the nearest University/Research 
Institution library. 

3. 	Utilization of contingent grant for the following: 

Acquisition of books and documents of relevance to the research topic 
provided these are not available in the library of the University/In- 
stitute .** 

Towards meeting actual train fare and DA***.  During tours the 
Research Fellow/Associate will be entitled to TA/DA as admissible 
in case of Government servants drawing (Revised) basic pay @ Rs 
8000/- pm & above but below Rs 16,40() for RA's and Rs 4100 and 

* 	Senior Faculty member (or Supervisor) for Research Associates. 
** 	The requisition is to be recommended by the Supervisor and app roved by 

the Head of the Department. The book will become the property of the 
University/Institution's Library after purchase and could be issued to the 
Supervisor/Fellow/Associate after accesion for use by the indenting Fel-
low/Associates till his/her research Fellowship/Associateship is over. Nor-
mally not more than 25% of the total annual contingent grant can be uti-
lized for purpose. 
The calculation of the daily allowance will be made from the date of com-
mencement of the journey to the date he/she returns to the Head-quarters. 
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above but below Rs 6,500 for Research Fellows. However, PA Will be 
limited to 50 days in a year. 

Towards meeting TA! PA limited to first class/ entitled class rail 
fare of outside expert. members of ;issessmeiit. Committee 

Chemical/ consumable items required for the research work. 

Equipment required exclusively for research. 

Photographic materials for research or thesis work. 

Computation charges. 

Reprints! Off-print, of ieearcli papers. 

Stationery and postal charges 

rlypjflg of resea rcli iipers. 

Jegist.r;it'.ion fee fur 	t.t.endiiig con fer(' nc' in ltl(li;1 an(l al)Ioa(l. 

Any other purpose, specially authorized by CSI R. 

Contingency grant caii be utilized for re4istlatioIl of Phi.) and 
submission of thesis. 

Coiil'.iiigeiil. grant c:iiuiut. he Ut I ised foi 

Foreign travel or ol;her expenses for vlsi t abroad. 

Stationery items such as: pen, pencils. folders, file covers, carbon 	 - 
papers etc. and furniture items. 

It is expected that Assessment Committee meetings are so fixed 
that services of experts can he utilized while they are on a visit, to 
that institution. 

Not to exceed 20% of the contingent. grant. 

IJ.13 No exI)e!chitiI1'e (''ill 1)1' iil(iI1'I'('(l fur 	)tl1'(:hi;Is1l1g flirliit.ti1'(' 	11)(1 ()ffI(:( 

('(ltiiI)1i1t'111. 
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ANNEXURE-Ill 

THREE MEMBERS ASSESSMENT COMMITTEE REPORT FOR JRF 
	 F 

ASSESSMENT FOR UPGRADATION OF MR/MRS 

-------------------JRF WORKING 
AT 	 ___ON COMPLETION OF TWO YEARS 

THE CONSITUTION OF THE COMMITTEE 

DR  
PROFESSOR / ASSOC I AlE 
PROFESSOR DEPARTMENT' 
UNIVERSITY/INSTITUTE. 

HEAD OF THE DEPARTMENT 
(IN CASE HOD IS THE GUIDE, THEN 
DEAN OR ANY OTHER SENIOR 
MEMBER OF THE FACULITY) 

GUIDE / SUPERVISOR  

EXTERNAL MEMBER 

MEMBER 

MEMBER 

DATE, TIME AND VENUE OF ASSESSMENT/INTERVIEW 

ASSESSMENT OF THE COMMITTEE 

RECOMMENDATIONS* 
(Strike out whichever is not admissible) 

In view of the outstanding/very good/satisfactory performance of the 
JRF, and also the fact that he/she has published work to his/her credit.. 

Mr/Ms ..... may he upgraded as SRF(NET) and his/her 
stipend may be rised to Rs 5600 per month. 

Mr/Mrs 	 may be allowed to continue for third year 
on the existing rate of stipend. 

MEMBER 
	

MEMBER 
	

MEMBER 
(EXTERNAL) 
	

GUIDE 
	

(HOD) 

22 
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ANNEXURE-IV 	 0 

Proforina for Annual Progress Report of Research Fellow/Associate. 

Name of the Fellow/Associate: 

Nature of Fellowship (JRF(NET)/SRF(NET)/SRF/RA): 

CSIR Award No: 

Name, designation and address of Guide: 

5 . 	Place of work (Names of the Department/Institute/ University/Col- 
lege, etc.): 

Date of joining: 

Period upto which fellowship is tenable: 

Date of registeration for higher degree (MI'hil, PhD, ME, etc.): 

(a) Topic of research 

(b) Umad Subject a i'ea: 

Objective in undertaking work: 

.11. 	Period of Report: From 	 to 

12. 	Attendance: 

Total No. of working days during the period under report: 

Out of these, total No. of days in which the Fellow/Associate was 
present and worked: 

Number of days for which leave was sanctioned: 

13. 	Detailed report about the research work done during the above men- 
tioned period. This should include quan t I ta live results of resca rch 
presented in Table(s)/Figure(s), discussion and conclusions drawn 
(separate sheets should be attached): 

14. 	Summary of research work clone during this period (in not more than 
300 words: a separate sheet may be attached): 

15. 	Plan of work for the next year (separate sheet may be attached): 

16. 	Research papers published /accepted for publication/ communicated 
for publication (Details of authors, title, journal, volume, page ntimher 
and reprints of published papers/preprinis of accepte(l papers/ and 
manuscripts of communicated papers must be sent): 
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17. 	It is affirmed that I have devoted my Ml time to research and that 	I 
did not take up any other paid or unpaid without taking written 
permission from CSIR. It is also certified that due acknowlcdgrncit 
of CSIR Financial assistance has been made in the published paper. 

Date: 	
Signature of Fellow/Associate 	: 

18. Overall assessment and comments of the Guide: 

It is certified that the information provided above and in separate 
pages enclosed with this report by the Fellow/Associate is Correct to 
the best of my knowledge and belief. 

My specific comments about the performance of above Fellow/As- 
sociate are as under:- 

Date: 	
Signature of Guide/Supervisor/Head 
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ANNEXURE-V 

THREE MEMBERS ASSESSMENT COMMITTEE REPORT FOR SRF/RA 

ASSESSMENT OF DR/MR/MS 

SRF\/R\A WORKING Al' 
	 ON 

COMPLETION OF TWO YEARS 

THE CONSTITUTION OF THE COMMITTEE 

DR __________________ 	EXTERNAL MEMBER 

PROFESSOR / ASSOCT ATE 
PROFESSOR DEPARTMENT 
UNIVERSITY/INSTITUT 

HEAD OF THE DEPARTMENT 	MEMBER 

(IN CASE HOD IS THE GUiDE, 
THEN DEAN OR ANY OTHER SENIOR 
MEMBER OF THE FACULITY) 

GUIDE/SUPERVISOR 	 MEMBER 

DATE, TIME AND VENUE OF ASSESSMENT/INTERVIEW 

ASSESSMENT OF THE COMMITTEE 

RECOMMENDATIONS 
(Strikeout whichever is not applicable 

In view of the outstanding/very good/ satis factory* performance of 

the SRF, and also the fact that he/she has published work to his/her credit, 
the Committee makes the following recommendations. 

1. Mr/Mrs 	 ________________ may be allowed to continue 

for thi rd/four th* year. 

MEMBER 	 MEMBER 	 MEMBER 

(EXTERNAL) 	 (HOD) 	 GUIDE 

* For Engineering & Medical Scienccs 
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ANNEXURE-VI 

WHiLE CLAIMING THE GRANT IT MAY KINDLY BE ENSURED THAT 
STATEMENT OF ACCOUNTS AND UTILIZATION CERTIFICATE FOR 
THE PREVIOUS GRANT HAVE BEEN SUBMITTED TO CSIR 

M.B.R No. 	To be filled and submitted. 

Date 	in triplicate 

TO 
Head, HRDG 
(lR (.ompk'x 
NPL Campus, New Delhi - 110 012 

GRANTS-IN-AID-BILL 

TSIR Sanction No 	dated  

Name of the Fellow 
(in case of single person) 

RA 
SRF Statement endosed 
JRF in triplicate 

Number of Research Fellow 
(In case of consolidated bill) 	Total 

PARTICULAR AMOUNT OF GRANT  Total Remarks 
Staff Cont HRA  

1 Amount Sanctioned 
for the year 
199 

2 Grant Claimed 
for the Period 
from 	to_____ 

DEDUCT 
3 Unspent Balance 

brought forward 
from the year 

4 	Net amount 	. 

claimed 
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Certified that the amount claimed in the bill will be utilized for the 
purpose it is sanctioned and 'in accordance with the Terms and Con-
ditions for CSIR Fellowship and Research Grants. 

Cerfied that the aendace records have been maintained & checked. 

Certified also that the work of the Research Fellows/ Associate for 
the past six.months has been satisfactory. 

Certified thit the persons for whom JIRA is claimed have not been 
provided any accomodation and HRA claimed is as per rules of this 
Institute. The individual certificate has been obtained in January 19 
9 / July 19 / and are enclosed duly signed by the fellow/RA 

Siature 	
Counter -Signature & Designation of the Supeisor 	

of Head of Institutjo 
(Office Stamp) 

* Strike out whichever jie 
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Deputy Financial Adviser! Finance & Accounts Officer 



 

 

ANNEXURE - VII 

LEDGER SHOWING THE AMOUNT OF RECEIPT AND EXPENDITURE IN 
OF DIRECT RESEARCH FELLOWS/ASSOCIATES 

P1ease see para 19 and 20 off the T-&ms & Conditions) 

Name of Research Fellow 	 Department 	 Date of joining 

RECEIPTS 
	

PAYMENT 

Particulars of grants receive-d 	- 	 (Particulars of grant paid) 

Year Date uf Cheque No. 	Stipend Contin- 	ifotal 	5g. of Date of Vr No. 	Stipend 	Contin- 	Total 	-- -Sig of 	- 	 Remarks 
recei - t Date of gency 	 Dkewing Payment gency 	 Disbur 
of grant Amount Oiicer of Grants smg 

(Hnar-ma Officer) . 	 Officer 

1 2 	 3 4 	S, 	6 j 2 	3 	 4 	5 	6 	 7 

199-9 

Ba lance 
B/F from 
Previous 
year  

Receipts Payments 
during during 
the Year the year 

Balance 
C/o to 
the next 
year  



ANNEXURE-Vill 

Proforma for Progress Report of Research Fellow/Associate for the entire 
duration of Fellowship! Associateship to be submitted on completion/ ter- 
mination of Feilowship/Associateship: 

1. Name of the Fellow/Associate: 

2. Nature of Fellowship (JRF(NET)/SRF(NET)!SRF/RA): 

3. CSIR'Award No: 

4. Name, designation and address of Guide: 

5. Place of work (Names of the Department and of the Institute! Uni- 
versity or College): 

6. Date of joining: 

7. Date of relinquishing the Fellowship!Associateship: 

8. Date of registration for higher degree, if any: 

9. Topic of research: 

Broad Subjectarea: 

10. Objectivp in undertaking research: 

11. Period of Fellowship!Associateship availed in years and months: 

12. Attend aice records: 

13. Summar' of work done. Actual research achievement may be sum- 
marised in about 500 to 1000 words: 

14. (a) Consolidated report of work done during the entire period of Fel- 
lowship/Associateship. This should bring out clearly the origi- 
nal objectives and how far these have been achieved, emphasis- 
ing the salient features of the work done bygiving quantitative 
data and its interpretation. 
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Research papers published /accepted for publication/ communi 
cated for publication (Full details of authors, title, journal, vol-
ume, year and page number may be given and reprints! preprints 
/ manuscripts of research papers must be enclosed. If some pa-
pers are submitted for publication or are published after submis-
sion of Annexure-Vill, their copies may be sent to EMR Division 
as soon as aailable by giving reference of CSIR award no. This 
may be ensur'd by the Guide/Su ervisor: 

Whether PhD ti esis has been submitted: Yes/No 

If yes, title of thesis may be given 

Which higher degree has been obtained: 

In case the Fellowship/Associateship has not been availed for the 
full tenure, the reasons for discontinuing may be given, such as get-
ting a job, going abroad, lack of facilities/guidance,personal factors, 
etc. 

Whether the work is of any applied importance and, if so, whether 
patent has been/can be taken? If yes, whether CSIR has been ap-
proached: 

Future correspondence address of the Fellow/Associate 

Any remark/comment: 

Date: 	 Signature of Fellow/Associate 

Overall assessment and comments of the guide: 

Date: 	 Signature 
of the 

Guide/Supervisor/Head 

3' 
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Council of Scientific & Industrial Research 
HRD Group Activities at a Gance 

HRD has been contributing significantly towards producing an inquiring society. In its mandate, it has various activities which have 

potential for generating a strong knowledge base. These numerous schemes cover a wide range of scientists (aging from 16 years to 

65 years). 	 : 
The following chart highlights the eligibility criteria, selection procedure, time of application, amount/stipend ad tenure of the various 

activities. 

\\ 

Activity I Scheme Eligibility Selection Normal time for Amount! Stipend! Tenure 

Qualification! age procedure application Grant 

1 2 3 4 5 6 

CSIR Programme Class X PlusI16 Years lop 50 students of After the Class X Nostipend. Hand Extendable upto 

on Youth for CBSE,ICSE, State results are holding programme in B.Sc. leVel 

Leadership in Board Examination announced. CSIR laboratory upto 

Science (CPYLS) Application to be graduate level in 
eht to nearest science 

CSIR Iaboraty  

Junior Research M.Sc.(55%) By qualifying in the Twice a year, in Rs, 5000/-pm bwith 2 years, 

Fellowship(JRF)a 50% for SC! ST National Eligibility response to annual contingent grant extendable by 1 

Age limit: 28yrs d lest(NET) - (CSIR- advertisement in of Rs. 10,000/- year 

UGC Examination) Employment News 
in Feb/Aug 

Senior Research 1st class M.Sc. with 2 Evaluation by Advertised in Basic science SRF: 3 years 

Fellowship(SRF) years research discipline-wise Employment post-graduates, Rs. Total tenure 

experience; M.Pharm., expert committees on News twice a year 5600/- pm b; JRF+SRF: 5years 

MBBS with one year the basis of Engineering and 

intemship; documents submitted Medical Science 

M.E. or M.Tech. or (personal interview awardees, Rs. 6000 pm 

equivalent degrees; Contingent Grant of 

Age limit: 32 yearsd . -. 
Research Ph.D. having research Evaluation by Advertised in Ps. 8,000/-(lixed) 315 years 

Associateship (RA) publications; disciplinewise expert Employment News Rs. 8,8001-(fixed) 

M.E. or M.lech: committees on the twice a year Rs.10,500/-(fixed) 

having three years basis of documents 

experience; M.D. with submi(te/personal Annual Contingent 

good academic record; interview Grant of Rs. 10,000/- 

Age limit: 35 yearsd  for all  

Senior Research Ph.D., M.Tech., Evaluation by Being received Basic Rs. 8,0001- to Ps. Maximum 3 years 

Associateship MDIMS with 2 years disciplinewise expert throughout the year 10,325/- pIus usual 

(SPA) (Scientist's research/ teaching committees on the allowances admissible 

Pool Scheme) experience and basis of documents to CSIR employees 

publication(s) submitted/personal 
interview  

Emeritus Scientist Eminent Evaluation by Any time during the Rs. 10000/- p.m a 3 years; 

Scheme Superannuated referees and the year suitable contingency exteridable by 2 

scientists standing committee grant & Research more years upto 

______________ Fellow/Associate 65 years of age 

Visiting Middle level scientists Evaluation by Twice a year TA&DA for two visits to 3 years 

Associateship from universities/R&D committee(s) a CSIR lab. Maximum 

units in industries  of 60 days in a year  

Research Scheme All levels of scientists Evaluation by Any time during the Normally, up to Rs. 12 Usually 3 years 

employed in referees and area- year lakhs for 3 years 

universities, research wise research 
institutions and R&D committees; 

units Committees meet 
twice a year  

coritinued... 
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he 1i1 Scme Eligibility Selection Normal time for Amount! Stipend I Tenu re 

Quatifian / age Procedure application Grant  
3 4 5  

S~onsored,, '  All ieVe.cscientists Evaluation by Any time during the Normally, up to Rs. 25 Usually 3vears 

Research Sheme ernplo 	i referees and area- year lakhs for 3 years 

uttiv/ies, research wise research 
instønsand R&D, committees; 
uri 	, Committees meet 

twice a year 
with CSIR Lab 

_________________iequioniv__ _.-- 

Indian Language 	journals br&iht Evaluation by Any time during the 
--•------•------ ------------ 

Normally Varies Year to year basis 

Journal 	 init-dian referees year between 
1uages with the Rs 100001 and 

ie objeCtive of Rs. 1,00,000/- per 
science  annum  

Travel Gr?nt 	nvited Rsearch Evaluation by a Any time during the Full or partial grant for Days required for 

Fello&Research committee which year, preferably 3 travel only presentation of 

Associates-  whose meets'10-12 times a months before the research papers in 
/ 
/ 	papershave - been year event international 

accepted for conferences 

presentation abroad. 
Age limit:4Oyears  

Grant fo '  Seminars, Symposia Evaluation by a Anytime during the Partial support; 

Smpo' 	. 	
; . Conferences etc. committee which year, preferably 3 Varying between Rs. 

organised on a meets10-12 times a months before the 10,000/- and Rs. 

national level by year event 1,00,000/- 

scientific societies, etc.  
Citizen of India Evaluation & Nominations Citation, plaque and 

Ert 	f 	Prize engaged in research in recommendations of accepted once a Rs 2,00,000/- as prize 

1 S & T the Advisory year in the 1 11  money 
1 Age limit : 45 years Committee Quarter of the year. Book assistance of 

Rs 10,000/- p.a.  
:ug Scientist Young Scientist of Evaluation & Nominations Citation, plaque and 

.\wird (YSA) CSIR system recommendations of accepted once a Rs 50,000/- as prize 
Age limit :35 years the Advisory year through money and research 

Committee Director, CSIR Lab Project of about Rs 10 

L _____________ ___________________ __________________ 
In Nov/ Dec 
Tentatively. 

lakhs for 5 years 

L  

JRFs' and SRFs are expected to register for and obtain Ph.D. degrees by the end of tenure. 
In addition house rent allowance (HR.A) according to the rufes of the organization where placed is 0dmissible 

' 

	

	 Further details, terms and conditions and application proforma can be obtained from the Head, Human Resource Uevefopment Group, 
CSIR Complex, Library Avenue, New Delhi - 110012. 
For JRF, SRF and RA positions, there is relaxation in age F:;iit upto 5 years for SC /ST /OBC / physicatiy handicapped and women 
candidates. 
The stipend can be fixed in any of the three categohes depending upon qualifications/ experience/ recommendations by the Committee. 

Alng'wth the plethoraofac-tivities done by HRDG, the Industry Sponsored Special PhD Programme (ISSPP) has been launched 

for NET qualified studertt. 
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GENERAL 

CSIR Research Fellowships ahd Associateships pro-
vide opportunities to bright young men and women for 
training in methods of research under the expert guid-
ance of faculty members/scientists working in University 
Departments/National Laboratories and Institutes 
(Annexure-Vill) in various fields of Science & Technol-
ogy including Agriculture and Medical Sciences. 

The CSIR Fellowships/AssociateshiPS are tenable in 
Universities /llTs/Post-Graduate Colleges/Government 
Research Establishments including those of CSIR, R&D 
establishments of recognized public or private sector, 
industrial firms and other recognised institutions. How-
ever, CSIR reserves the right to determine the place best 
suited to provide necessary facilities in the area of sci-
ence and engineering in which the awardee is to 
specialise - 

The CSIR Fellowships/Associateships are tenable in 
India. Only bonafide Indian Citizens, normally residing in 
India are eligible for the award of Research Fellowships/ 
Associateships. 

The award of CSIR Fellowship/Associateship does 
not imply any assurance or guarantee for subsequent 
employment by CSIR to the beneficiary. The authority 
to award/terminate vests with CSIR. The awardee shall 
not lay claim to permanent absorption in CSI1, after the 
expiry of the Fellowship/Associateship. 

SUBJECT OF RESEARCH: 
Preference is given to a subject/topic of research rel-
evant to the research programmes of CSIR laboratories 
and nationally important S&T areas. 

CSIR JUNIOR RESEARCH FELLOWSHIP 
(JRF): 

A certain num,&er of JRFs will be awarded each year by 
CSIR to those holding MSc/MA or equivalent degree, 
with a minimum 55% marks after a nation - wide bian-
nual examination conducted by CSIR. 

• 	 7. APPLICATION PROCEDURE: 
Applications for JRF are invited twice a year through 

-p 
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1  prA advertisement on all India basis in the prescribed 
app)iation form printed aIongwith the edvortisementTn 
the Employment News by a specified date. The com-
pleted application form maybe ubmifted to the Control 
ler of Eamlnations, Examination Unit, CSIR Complex 
Building, NPL Campus, Pus:a, New Delhi- 110012. 

AGE LIMIT: 
The upper age limit for JRF shill be 28 years which is 
relaxable upto 5 years in the case of candidates belon-

ing to Scheduled Castes/Sceduled Tribes, women and 
physically handicapped applicants. 

SELECTION PROCEDURE: 
The selection for award ofiJRF shall be made on the 
basis of a competitive Writtn test called the National 
Eligibility Test (NET), cond.icted by CSIR at national level 
and consisting of three paj,ers. Paper-! is of general 
nature and is compulsory. !tjtests the mental ability and 
broad awareness of scientific knowledge at the rudimen-
tary leval. The other two papers (Papers II & Ill) are 
optional, and are to be selecthd from amongst (1) Chemi-
cal Sciences, (2) Earth, Atmosphere, Ocean and Plan-
etary Sciences, (3) EngineerIng Sciences, (4) Life Sci-
ences, (5) MathematIcal Sclnces and (6) Physical Sci-
ences. One of these Is of an bjective type and the other 
requires short descriptive anwers to questions. Usually 

examinations are held for alday  on the last Sunday in 

June and December, each year. 

The candidates who qualify In the test are informed 
individually after the result is finalised. The Fellowship is 
awarded on receipt of necesary details in the qualifying 
degree examination, place of work, research topic, the 
name of supervisor and the oncurrence of the Institu-
tion to provide'all necessary facilities. The validity of the 
offer of this award will be oie year only from the date 
of communication of the result. The candidate is ex-
pected to register for Ph.D ddgree within a period of one 
year. 

STIPEND & 

(1) The stipend of a JRF selcted through the all India 
test will be Rs 2500/- pn4 for a period of 2 years. In 

addition, annual contingeht grant of Rs 10,000/- per 

2 

S . 

Fellow will be provided to the Uriver6Ity/InstltUtI0n. 
The guidelines for utilisatlofl of contingent grant are 

given in Annexure-1 

(Ii) On completion of two years as JRF, the stipend may 
be increased to Rs 2800/-pm for the 3rd year on the 
basis of assessment of Fellow's research progress/ 
achievements through interview by an Expert Corn-
mittee consisting of the Guide, Head of the Depart-
ment and an External Member from outside the 
University/InstitutiOn who is an expert in the rel-

evant field, not below the rank of Frofessor/As$oCi 

ate Professor. As far as possible the External Mem-

ber should be the Chairman of the 3 member Com-

mittee. the external member may be changed every 
year. Where the Guide happens to be the Head of 
the Department, the Dean faculty of Science or any 
senior member of the Department may be. associ-
ated as the third member of the Comniittee 
(ANNEXURE VI). On Upgradatiori, the designation 
of JRF will be changed to SRF(NET). In the event of 

the Committee not0mmending  upgradation the 

Candidate will continue as JRF with a stipend of Rs 
2500/- pm for the 3rd year or his fellowship may be 

terminMed depending upon the decision of the Com-
mittee. The progress of research work of SRF(NET)/ 

JRF will be assessed again at the end of 2 year. 

It is expected that Fellows will have published work to 
their credit by the end of 3rd year. This shall form an 
important quantitative .and qualitative criterion for judg-

ing the progress made by the Candidate. If the work of 
JRF is still not found satisfactory for upgradatlon the 
fellowship will be terminated. Extension of tenure for the 
4th and 5th year as SRF(NET) Is permissible on usual 
assessment. The tofal tenure as JRF plus SRF(NET) will 
not exceed Five (5 years). This will include the tenure of 

Fellowship awarded by UGC/DST/ICMR/ICAR etc or 

any other funding agncy/IflStitUti0fl. The order for con-
tinuation at the higher rate of stipend as SRF(NET), 
continuation at the same rate of stipend as JRF or 
otherwise at the end of 2nd, 3rd, and 4th years will be 
issued by the EMR Division of HRDG, CSIR. This will be 
done after the recommendation of the three member 

3 
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Assessment Committee and detailed progress rept 
duly supported by publications in the form of reprints/ 

pre-prints/manuscripts of the papers published, accepted 

or communicated for publications (Annexure-Ill) have 

been considered. If the composition and recommenda-

tions of the Assessment Committee are not as per above 

guidelines, extension may not be granted. Extension 

may not also be granted if the fellow does not acknowl-

edge support of CSIR in his research publications. 

12. CSIR SENIOR RESEARCH FELLOWSHIP 
(SRF). 

A certain number of SRFs will be awarded each year by 
CSIR directly to those possessing the following qualifica-
tions and experience:. 

MSc,BE,BTech.BVSc.BPharm, or equivalent degree 
with first division, and at least two years of post-
MSc,BE,BTech, BVSc, BPharm, research experi-
ence, as evidenced froni published papers in stan-
dard refereed journals (journals listed in Current 
Contents); 

ME,Mlech or equivalent degree in Engineering/ 
Technology; 

MBBS or BDS (with 1 of year internship)/MVSc/ 

MPharm or equivalent. 

13. Research workers who have had at least two years 

training in methods of research and who have proved 
their aptitude for original research are eligible for this 
Fellowship. 

14. AGE LIMIT: 
The upper age limit for SRF shall be 32 years. Only in 

exceptional cases where a candidate is adjudged to have 
outstanding ability the age limit can be relaxed margin-
ally at the discretion of the CSIR. The upper age limit is 

relaxable upto 5 years in the case of Candidates belong-

ing to scheduled castes/tribes, women and physically 
handicapped applicants. 

15. APPLICATION PROCEDURE: 
Applications for SRF are invited twice a year on all India 

basis throygh press advertisement. The prescribed 

applcation form is printed alonywith the advertisement 

1-11 

imthe Employment News. Application proforma duly 
completed and forwarded through the proposed Super-

visor and Head of the Department/Institution should be 

submitted within the prescribed date alongwith a De-

mand Draft for the amount indicated in the Advertisment 

to the Deputy Secretary, EMR Division, HRD Group, 
CSIR Complex, NPL Campus, New Delhi-1100l2. 

SELECTION PROCEDURE: 
Selection will be made through the procedure of assess-

ment of academic record and published/Project work by 

discipline-wise high-level expert Committees. Second 

class rail fare will be admissible to those applicants who 
are called for interview. Candidates are free to choose 

two areas for being considered but if called for interview 
for the chosen areas payment of TA to them will depend 
on the Intervening period between successive interviews. 
The validity of the offer of appointment shall be one year 
from the date of issue of award letter. However candi-
dates are expected to join within a month of the date of 
the issue of the award letter failing which award may he 
cancelled. In Exceptional cases extension of joining be-

yond a month may be considers by HRDG/CSIR. Deci-
sion of CSIR in matters of selection for interview or for 

award of Fellowships etc. shall be final. 

TENURE: 
The tenure of SRF will initially be 2 years. Extension of 

tenure for the 3rd year can be recommended by Director 
of the concerned Laboratory/Vice Chancellor of the 

University etc, on the basis of assessment of work done 
by a three member Expert Committee consisting of 
Guide, Head of Department and an external Professor in 

the relevant field . The order for continuation or 

otherwise for the 3rd year will be issued by the EMR 
Division after the recommendation of the three member 

Assessment Committee and detailed progress report 

duly supported by publications in the form of reprints/ 
preprints/manUScriPt5 of the papers published, accepted 

or communicated for publication (Annexure-lil) have 

been considered (ANNEXURE VII). The total tenure as 

JRF & SRF will not exçe.Qd 5ysand extension orders 
for the 4th and 5th year will also be issued according to 

the procedure outlined above. Computatio6 is made of 

4 	 5 
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-c,; 
his/her joining the fellowship for subsequent years which 

may be adjusted subsequently on receipt of the grants 
from the CSIR for the Fellowship. The unspent amount 

of ëalier payments on account of stipepd will be adjusted 

in making the fresh payment The accounts should be 

maintained on a ledger type system by the grantee 
Institution for the Research Fellow (Annexure-Il). The 
University/Institution shall be responsible for proper 
utilisatiôn of grant and for rendering the account to 

P 	CSIR. 	 .: 

the total period of, tenureship of Research Fellowj 
Ass 	te if he/she h 	any other fellowshi availed 	 of 
equi

o.: 

 nt status from any agency/institute, 

The Tenure of SRF in Engineeing .& Medical Sciences 
is Four Years, 	 I 

STJPEND 
An SRF in a scientific discipline is entitled to a stipend of 
Rs 2800/- pm. The stipend in case of Medical (MI3BS, 
BDS,MVSc and MPharm)/ Engineering subjects will mi- 
tially be Rs 3000/- pm for 1st and 2nd years and later 
enhanced to Rs 3200/- pm for the subsequent years 
depending on progress of researLh having been assessed 
as satisfactory. 

GENERAL TERMS AND 
RESEARCH FELLOWSI-JI 

AWARD OF FELLOWsfjJp AND RELEASE 
OF GRANTS: 

The Fellowship will be awarded tc the selected applicants 
by a formal letter giving details of the gtant and the 
conditions governing it, under intimation to the 

	

University/Institutio n  which 	sponsored their 
applications. The offer should be availed within one 
year. The grant money Is paiable in one or two 
instalments during the financial yar on presentation of 
claim bill in triplicate in prescribed proforma (Annexure 
VY duly signed by the Finance I

Officer/Head of the 
Institution. The first payment will be made after receipt 
of the joihiiis rpopt of the Fellow, alongwith other 
necessary documents as mentioned in the award letter, 
through the Guide duly forward'ed by the Executive 
Authority of the Institute in whoselfavour the grant is to 
be released. Subsequent payments will be made only 
after receipt of (a) the progress re'port of the Research 
Fellow in the prescribed proforma (Annexure-lII) for the 
period ending 28/29th February and previous one year 
report, (b) statement of accounts ofexpenditure incurred 
during the current financial year ending 28/29th 
February, alongwith the claim bill çor the next financial 
year from the institution. The sponsor Institution/ 

University may advance money for payment of stipend 
to the fellow and to meet the contingent expenditure on 

CONTINGENT GRANT: 
Acontingent grant of Rs10,000/- per fellow per annum 
is provided to the University/Institution. For less than 
one year, the contingent grant will be admissible on pro-
rata basis. Part of this grant may be utilised by the 
Research Fellow for tours undertaken within the country 
in the interest of research work, purchaseof books 3  etc. 

The unspent balance of contingency grant at theend of 
a year may be carried forward to the next year. The 
guidelines for utilisation of the contingent grant aregivn 

in Annexure-I. S  

PROGRESS REPORT: 
The preparation of annual progress report on the 
research work done shall be an essential part of the 

Fellow's work. Each Research Fellow shall submit hls/ 
her annual research report in the. prescibed proforma 
(Annexure-Ill) within a period of 15 days after cbmpletlon 
of one year tenure to CSIR through his/her uid/Hed 
of the Department at the time.of claiming the grant, for 
the next financial year. It is essential to give upto date 
aiid full information against all the columns of Annexure-
Ill. The results should be presented quantitatively In 
Tablès/ Figures and discussed .in terms of the objectives 
and conclusions drawn should also be given. Frag-
mentory reports shall not be entertained. The report 
should be always accompained by copies of published 
papers, pre-prints of papers accepted, for publication and 
manuscripts of papers communicated for publication. 
Attendance record must accompany the annual report. 
The Guide/Head of Department shall bring out in his 
assessment report the share of originality and initiative 
of the fellow in carrying out the research work, if thesis 

FOR 
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is submitted for higher degree, this may be reported by 
financial assistance of CSIR may be ensured failing 

the Giide/} -lead of the department to CSIR and 	Ie which the fellowship may be term mated.  
result when announced, 

(v) Once a Research Fellow accepts the Fellowship  
22. 	PUBLICATION/PATENT: and ioins it is incumbent on him/her to continue 
The results of a Fellow's.resarch work may be published the research for the normal tenure of the fellow- 
in standard refereed journals at the discretion of the 

. 
ship or for such lesser duration during which the 

Guide. IT SHOULD BE ENSURED THAT THE ASSIS- original objectives of the research problem have 
TANCE PROVIDED BY CSIR IS ALWAYS ACKNOWL- 

been achieved.  
EDGED IN ALL SUCH PUBLICATIONS. One copy 
each of the published research papers should be sent to (vi) No Fellow shall discontinue his/her Fellowship 

CSIR. The right to commerical 	exploitation of the re- . without prior approval of CSIR. In case he/she 

suIts and patent rights arising out of the investigation j 
wishes to discohtinue 	the 	fellowship 	prior 	to 

of the tenure on attainm  ent of original completion will, h6wdv', iet eciusively with CSIR, 
objectives of research, he/she must submit the 

23. 	OBLIGATION OF RESEARCH FELLOW: resignation to CSIR through the Guide one month 

He/She be a full time researcher and submit him- in 	advace, 	indicating 	specific 	reasons 	for 	not 

self/herself to the disciplinary regulations of the continuing the Fellowship. The Fellowship shall 

University/lnstitute/ Laboratory where he/she is cease from the date stipulated in the CSIR letter 

working. Regular attendance of the fellow may be approving the resignation. Abrupt discontinuance 

ensured by the department by keeping an atten- 
of Fellowship without concurrence of CSIR may 

dance register. lead to disciplinary action. 

In case a Fellow decides to appear for a competi- (vii) The Research Fellow must send a detailed consoli- 

tive examination he/she whould invariably seek 
dated report of the research work done during the 

entire period of Fellowship on completion of the 
permission from the guide and inform CSIR about J tenure/resignation of the Fellowship through the 
it. I Guide to CSIR, 	in 	the 	prescribed proforma. 

(iii) 	The Research Fellow is not to take any assign- (Annexure-IV). 
ment other than related to his/her approved re- 

(Viii) During the tenure of the Fellowship, the Fellow  
search programme, paid or unpaid. His/her taking shall correspond with CSIR only through 	the  
up any paid assignment at any time in the course 

Guide/Head of the Institution. 
of fellowship, excepting as specified in para 25, 
may lead to the fellow being asked to pay back the (ix) The Research Fellow shall keep CSIR informed 

entire fellowship amount in addition to disciplinary I  about his/her getting the higher degree, submis- 

action. sion of thesis for PhD,MD,MDS,MS,MPh1I, ME 

(iv) 	The Research Fellow shall submit to CSIR an 
etc. and submission/acceptance/ publication of 

annual report on the progress of his/her work 
any research paper arising out of the research 
work done during the tenure of the fellowship. 

through his/her Guide in the prescribed proforma 
He/she must acknowledge the support of CSIR in 

(Annexure-Ill) as provided in para21. The annual 
the publications. One copy each of all the research progress report complete in all respects must be . 

papers published must be sent to CSIR at each 
sent to CSIR within 15 days of the completion of 

stage of publication (manuscript/reprint). 
the year. Years are to be counted from the date of 
joining. Timely submission of progress report with (x) Any kind of paid or honorary part or full time 
reprints/pre-prints 	duly 	acknowledging 	the employment or private practice even in honorary 
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ire pf capacity is not permisible during the teni 
Fellowship. 

24. TEACHING AND DEMONSTRATION WORK: 
The Research Fellow may, on the recommendation of 
the Guide, undertake honorary demonstration and 
teaching work provided the den?and made on his/her 
time does not exceed six hours in a week and it would 
not hinder the progress of resdarch. CSIR should be 
informed in such cases. 

A Research Fellow on th recommendation of 
Guide and provided his/her Univ/Institute has no objec-
tion may be permitted by CSIRto take up temporary 
paid lecture rship/rese arch job in, a recoriied R&D In-
stiution/University, College/Instt of repute/Recognised 
R&D lnstitution/PDF studies in India & Aboard for a 
period not exceeding one year during the enire tenure of 
the Fellowship (JRF .& SRF together). The Research 
Fellow will not be entitled to any extension of the Fellow-
ship for such periods. The Fellp will not be entitled to 
stipend or contingency during such leave. Such leave 
period will be counted in the tenure. Such leave can be 
taken only after joining and workirg as Research Scholar 

- at least for one year. Fellow has to report for duty at the 
same place from where he proceded on leave. 

CONDITIONS OF AWARD OF FELLOW -
SHIP TO REGULAR tMLOYEES: 

These will be as given below. 
(1) 	In case the candidate is doing PhD related research 

in the Town/City of his/he employment, he/she 
will get only contingency grant from CSIR and 
leave salary admissible frorr his/her Employer. 

(ii) 	In the event of candidate doing his PhD related 
research work at some Towr/City other than th 
Town City of his/her emplojment, separated by a 
minimum distance of 150 kms he/she will be en-
titled for stipend and contingncy grant from CSIR. 

LEAVE: 
Leave with stipend not exceeding 45 days for each 
completed year of tenure may be allowed by the Guide 
after the request hasbeen communicated of CSIR. The 
leave will be treated as part of the Fellow's tenure. The 

ieci-t'e due can be carried over to the next year; h( 
not more than 90 days can be accumulated at any 
during the tenure. Of this not more than 30 days can be 
availed of at the end, prior to completion of the tenure 
oi Fellowship. During the first year of Fellowship or any, 
uncompleted year, leave may be granted on pro-rata 
basis. Sanction of leave without stipend may be corisid-
ered by CSIR under special circumstances. In case a 
Fellow proceeds on leave before termination of Fellow-
ship, he/she must join back before the expiry of tenure, 
failing which the tenure will be deemed to have termi-
nated with effect from the date he/she proceeded on 
leave. The fact of joining back from leave should be 
communicated to CSIR immediately. 

The GUide can grant leave to a Fellow in his/her 
charge with the concurrence of the Head of the Institu-
tion/Department if the leave is due, as prescribed in the 
para 27. If leave is not due, such cases will be decided by 
CSIR only. The Fellow should not be allowed to proceed 
on leve to visit abroad for attending conferences/semi-
nars etc. without prior approval of the CSIR. The entire 
duration of such foreign visits if funded by any national/ 
international agency, whether partially or fully, would be 
treated as leave without stipend. 

For women Fellows, fulistipend plus HRA, if any, 
may be paid pm during the period Of absence upto 90 
days on grounds of maternity. Such leave shall be sanc-
tioned by the Guide under intimation to CSIR. The 
Fellowship amount for leave period will be paid after the 
fellow resumes duty and submits a medical certificate in 
support of actual confinement. It is expected that the 
Fellow will make up thedeficiency during the remaining 
tenure. 

TRANSFER OF FELLOWSHIP: 
The Fellowship will be transferred from one Institution 
to another in special circumstances with the prior ap-
proval of CSIR. No. TA will be permissible in such cases. 
The research Fellow must ensure that necessary facilities 
are available at the Institution chosen by him/her for 
research at the time of application/joining the Fellow-
ship. Joining time for a week only will be given in the 
event of transfer which will be treated as duty period 
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L3I 
provided the distance is more than 300 Kms. 

TERMINATION OF FELLOWSHIP: 
The Fellowship shall normally stand terminated on 
completion of its tenure or from the date the Fellow 
resigns and his/her resignation has been accepted by 
CSIR. For, a person who, joins or the1st day of .tFe 
month, his/her tenureship will be completed on the last 
day of the previous month. In other cases, the tenureship 
will be completed on the last day of the same month.. 

If a fellow is found to be lacking in research apti-
tude or negligent in his/her research assignment, the 
Supervisor may inform CSIR. The Fellowship may be 
terminated by the CSIR on the recommendation of the. 
Supervisor and I-lead of the Department/Institution. The 	r 

Fellowship may be terminated by the CSIR on the 
recommendation of the Supervisor and Head of 
theDepartment/Institute.The fellowship may also be ter-
minated if the institution where it is tenable refuses to * 
continue to provide facilities to the fellow on disciplinary 
grounds and so informs CSIR. 

If a fellow leaves without permission, stipend due 
at any time'sháll not be paid to him/her by the Institu-
tion, till all University and other dues are cleared and 
certified by the University/Institution. Responsibility in 
such cases shall be that of the University/Institution 
concerned. 

The upspent balance of grant lying with the Insti-
tution at any time due to termination/resignation of the 
Fellow must be refunded to CSIR immediately by means 
of a demand draft in favour of CSIR Complex, New 
Delhi. 

Research Fellows must settle their claims within 
one year of laving the Fellowship. No Claim will be 
admitted by CSIR after one year of leaving the Fellow-
ship. 

ACCOMMODATION/HRA: 
All Research Fellows may be allowed hostel accommo-
dation wherever available. Where this is not possible, 
house rent allowance will be allowed as per the rules of 
the host institutions subjects to the condition that HRA 
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p'jables, in no ca5e, shail be more than the ra 
payables to Central Govt. employees in that area. 
basis for calculating HRA will be the actual stipend of the 
Research Fellow. The concerned institution will send 
HRA claim bill, in triplicate separately in respect of the 
Fellows who fulfil the requisite conditions of the host 
institutions 	., ,. 	 ., .. . . 	 . 

MEDICAL BENEFITS: 
All Research Fellows may be provided medical benefits 
as per rules of the host Institution. This will be limited to 
the fellow only and not for his/her family members/ 
dependants. 

ADMINISTRATIVE OVERHEAD EXPENSES 

38.1 For maintaining and timely submission of the ac-
counts of CSLR grants, the beneficiary University/ 
Institution is entitled to claim from CSLR the ad-
ministrative overhead charges at the following rates 
to be disbursed to the employees entrusted 'vith 
the maintenance of the accounts of grants: 

10% of actual expenditure of contingency, 
amount subject to the maximum of Rs 300/-
per Research Fellow/Associate directly se-
lected by CSIR. 

In case of Research Schemes, Rs 300/- per-
Research Scheme having one Research Fel-
low/Associate or none. 

38.2 Rs 500/- per Research Scheme having more than 
one Research Fellow/Associate, provided that the 
total amount of administrative overhead charges. 
claimed by an institution shall not exceed Rs. 
10,000/- per annum. 

38.3 The admissibility of the overhead charges shall be, 
subject to the timely submission (within one year) 
of the following statement/documents to CSIR. 

Consolidated utilisation certificate in respect of 
the financial year in question. 

Abstract of receipt and payment accounts re-
latirig to CSIR grants for the year, alongwith 
t,ftatement of accounts of Fellowsipn:. 
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Schemes separately duly signed by the Finae 
Officer and countersigned by the Registrar. 
Audited statements by statutory auditors or 
Government auditors (as is the case) may be 

sent later on. 

Details of refunds of unspent balance of termi-
nated Fellow! Schemes together with cheque 

No & date etc.. 

CSIR may .withhcld release of grants to the 
University/InstitutOn which has not furnished 
abstract of claim for administrative overhead 
expenses alongwih statement/documents for 

one year. 

38.4 The amount of admihistrative overhead charges 
may be retained by the Institution while refunding 
the unspent balance or where there is no unspent 
balance for the year in question, then from the 
grants of the current year, provided the accounts 
are renderd within 1 jear. Payment of the admin 
istrative overhead charges to the employees main-
taining accounts of tSlR shall be made only on 
authorisation by CSIR and on receipt of the state-
ment/documents merliioned above. 

38.5 The amount of overhead expenses shall be dis-
bursed in full to the concerned employees immedi-
ately on receipt of authority letter from CSIR and 
a confirmation to this effect shall have to be given 
to CSIR within a month of receipt of such author-

ity letter. 

39. CSIR RESEARCH FELLOWSHIPS UNDER 
LABORATORY QUOTA 

The JRF's may be recruited under Director's Quota of a 
CSIR Laboratory/Institute from among the candidates 
who are identified for support by EMR from the result of 
the national CSIR-UGC NET Selection for SRF's will be 

through the high level disciplinewise committees of CSIR. 
The number of fellowships(JRFs & SRFs) will not ex-
ceed ten at a given time. The terms and conditions as 
given above will be appli4ble to all JRFs and SRFs. 
GATE- Qualified (in Enginerin9 and tecnological sub-
jects only) candidates can Ie sàlected as JRFs in CSIR 
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L?'oratories after following a procedure prescribed by 

Directors. 

CSIR RESEARCH ASSOCIATESHIP (RA): 
A certain number of RA-ships will b awardedeach year 
directly by CSIR to encourage young research workers 
who have shown promise in original research and pro-
pose to pursue research work in science, engineering or 

technology on specific projects. 

ELIGIBILITY: 
Under this scheme, persons possessing Doctorate (PhD! 
MD/MS/MDS) or equivalent degree or having 3 years of 
research, teaching and design and developrnent experi-
ence after MVSc/MPharrn/ME/MTech will be eligible 
for appointment as RA. Those who have'\submitted 
PhD/MD/MS/MDS theses can also apply for RAship. 
On selection they will be awarded Provisional 

Associateship. 

AGE LIMIT: 
The upper age limit for appointment of RA will hormally 
be 35 years. The upper age limit is relaxable upto S 
years in the case of applicants belonging to Scheduled 
Castes/Tribes and women and physically hand(capped. 
The Associate will do full time research work on prob-
lems stated in his/her application and approved ly CSIR. 

APPLICATION PROCEDURE: 
Application for RAship are invited twice a yer on all  

India basis through press advertisement. The prescribed 
application form will be printed alongwith the advertise-
ment in the Employment News. The completed pplica-
tion proforma must be submitted to the DeputySecre-
tary, EMR Division, CSIR Complex, NPL Campds, New 
Delhi-i 10012, within the prescribed date. 

SELECTION PROCEDURE: 
The selection would be through assessment of äcdernic 

achievements of candidates and interviews of \those 
screeened by high level disciplinewise Selection Cnrnit-
tees consitituted for the purpose. Second class ril fa\e 
is admissble to those applicants who are called fo inte 
vcw. The validity of the offer of appointments shell h 
1 year from the date of issue of award letter. 
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4. Th@ IA-ships are tenable in Indian Universjties/ 
II?s/ ollege/Government Research Estab1ishme 
and those of recognised public or private sector ihdustrial 
firms and other Institutions approved by the CSIR. 

STIPEND AND CONTINGENCY GRANT 
The consolidated stipend of HA will be in the following 
4 slabs: 

Rs 2800-100-3300 

Rs 3300-100-3800 
Rs 3750-125-4375 

Rs 4325-125-4700-150-5000 

The stipend may notmally be fixed at Rs 2800/- in case 
of fresh PhDs in the slab of Rs 2800-100-3300. How-
ever, a selected RA may be placed in the higher slab if 
there is ample justiiitionand such recommendation is 
made by the disciplinewiseSeJection Committee and 
approved by DGSIR. In addition, contingent grant of Rs 
10,000/- pe annum perAssociate will be provided to 
the concernd Universities/Institutions. A research As-
sociate, if he/she so desires, may apply for enhance-
ment of slab agaist adverisement once in the entire 
tenure on Lompletion of 2 years as CSIR Research 
Assoicate. 

TENURE: 
Associateship will be tenable initially for a period of two 
years, extendable for a period not exceeding three years. 
At the time the RA is about to complete 2 years the 
progress wquld be assessed by a high level disciplinewise 
Assessment Committee consisting of one external mem-
ber not below the rank of Professor, Supervisor of the 
candidate and Head of the Department. If the Supervisor 
happens to be the Head of the Department, another 
Professorbf the same Department may be associated 
with the Cbmmittee. External member should preferbly 
be Chairman of the 3 member Committee. Every year 
external member shoud be changed. However, the order 
for extension or QtherWise will be issued by the EMR 
Division after having consIdered the high level 
disciptine&iise Committee's report, together with the 
•detailtd piogress report duly supported by the reprints/ 
prep/ints/manuscript of the papers published, accepted 

or communicated. The above procedure will be followed 
every year after first 2 years. The total tenure 0A will 
not exceed 5 years including the tenure of associateship 
awarded by UGC/DST/ICMR/ICAR etc. 

AWARD OF ASSOCIATESHIP AND RE. 
LEASE OF GRANTS 

The procedure described in paras 15 to 19 for fellowship 
will be applicable in the case of Associateship. 

CONTINGENT GRANT 
The contingent grant is Rs 10,000/- pa. The details in 
para 20 of Fellowship will be applicable for utilisation of 
this grant. 

The Associate shall present yearly reports on the 
progressof his/her work, through the Supervisor and 
the Head of the Department in the University/Institu-
tion, in the prescribed proforma (Annexure III), as in-
formed in para 21. He/she will be entitled to an annual 
increment of Rs 100/125 depending on the progress of 
work and approval by CSIR subject to the maximum 
ceiling in the particular slab he/she is placed in. 

The Associate shall, at the expiry of the 
Associateship, submit a comprehensive report of the 
work done during the entire period of Associateship 
through the supervisor to CSIR in the published work 
(manuscripts, reprints). 

If an Associate wishes to leave the Associateship 
before the end of the tenure, it should be with the prior 
approval ofCSIR. 

The Associateship can be terminated, if at any 
time CSIR is not satisfied with the progress or conduct 
of the Associate. 

For rules regarding selection, payment of funds, 
utilisation of contingent grant, submission of progress 
repoct, tenure, publications and patents, leave for tern 
porary or paid lecturership/research job, etc. the general 
rules applicable to JRFs and SRFs will apply to RA 
eji that the Supervisor of RA will be equivalent to 
Guide of Fellow. 
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CSIR RESEARCH ASSOCIATE UNDER 
LABORATORY QUOTA 

An R-ship may be created in a CSIR laboratory 
when the Diretor considers it necessary to have the 
services of a senior research worker of a specialisation 
for a specific project for a shortduration. 

RAs may be selected through interview by high 
level disciplinewise Selection Committees consituted lo-
cally with members of the same lvel as for the selection 
for the post of Scientist B. In eceptional cases where 
there is a deviation in the minimum qualification speci-
fied, the recommendation duly approved by the R C with 
appropriate justification alongwith the bio-data of the 
incumbentmay be sent to the Director-General, CSIR 
for his consideration and approval. 

The qualification, emoluments, age and general 
conditions of tenure and leave, etc. will remain the same 
as for general RAs. 

An RA would not be treated as regular employee 
of the CSIR, nor his/her tenure would be added towards 
service, if he/she is subsequentl' employed.in  CSIR as 

a Scientist on any regular post. 

In a particular laboratory not more than 5 RAs 
may be in position at a given point of time. The aggre-

.gate quota of Associateship and Fellowship under the 
Director's quota together shall not normally exceed 15. 
However, the Directors can create additional positions 
from the budgets of their Institutes, if required. 

GENERAL: 
CSIR may send whenever considrd necessary its off ic-
ers for reviewing the work of the Fellows and Associates, 
inspection of accounts, etc, in Universities/Institutes 
where the scholars are placed. 

The stipend of Research Pellow/Associpt e is ex-
empted from the payment of the income tax. 

Any kind of paid or honorary part-or-full-time em-
ployment or private practice eveb in honorary capacity 
is not permissible during the tenure of Fellowship/ 
Associateship. 
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..63. These trms and conditions supersede all previous 
instruction issued in regard to JRF/SRF/RA. However, 
any relaxation would require approval of DGSIR. In all 
matters decision taken by CSIR shall be final. 
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ANNEXURE-I 

of Government servants drawing basic pay 011s 
2200/ -  pm 	. However, DA will be limited to 

GENERAL GUIDELINES 50 days in a year. 	 - 

To facilitate speedy day to clay working of the Research Towards meeting TA/DA limited to first class 
Fellowships/Associateships of CSIR, the following power rail fare of outside expert members of assess- 
can be exercised by the Guides of Research Fellow/Ass6- mont Committee"'. 
ciates 	in concurrence with the Head of the Department/ 
Dean of the Faculty/Director,'Vice chancellor, Cheti-ilcal/consumable items required for the: 

research work. 
Sanctioning of leave when it is due. 

Equipment required exclusively for research. 
2 	Approving of tours of Research Fellows/Associates 

for: Photographic materials for research or thesis 
work. 

(i) 	Attending Symposia/Seminars/Conferences in 
( 	

(vii) 	Computation charges. 
India provided the Fellow/Associates are pre- 
senting papers which have been accepted and Reprints/Off-prints of research papers. 
for attending Workshops/Training 	Courses Stationery and postal charges.`* 
relevant to the research projects. 

(ii) 	Field work connected with research; 
(x) 	Typing of Research papers. 

(iii) 	Computation work; 
(xi) 	Registration 	fee 	for 	attending 	conference 	in 

India and abroad. 
(iv) 	Consulting rare reference volumes in the near- (xii) 	Any other purpose, specifically authorised by. 

est University/Research Institution library. CSIR. 
3. 	Utilization of contigent grant for the following: Contigent grant cannot be utilised for 

(i) 	Acquisiton of books and documents of rel- Foreign travel or other expenses for visit abroad. 
evance to the research topic provided these 
are not available in the library of the Univer- Stationery items such as: 	pen, pencils, 	folders, 	file, 
sity/Institute. covers, carbon paper etc. and furniture items. 

(ii) 	Towards meeting actual train 	fare and 	DA. The calculation of the daily allowance will be made from 
During tours the Research Fellow/Associate the date of commencement of the journey to the date 

will be entitld to TA/DA as admissible in case he/she returns to the Head-quarters. 

it is expeded that Assessment Committee meetings are 
Senior Faculty member (or Supervisor) for Research so fixed that services of experts can be utilised while they 
Associates. are on a visit to that Institution. 

The requisition is to be recommended by the supervisor Not to exceed 20% of the contigent grant. 
and approved by the Head of the Department. The book 
will become the property of the UniversitV/lnstitutions N.B No expenditure can be incurred for purchasing 
Library after purchase and could be issued to the Super- furnitures and office equipment. 
visor/Fellow/Assiate after accesion for use by the 
indenting Fellow/Associate till his/her research Fellow- 
ship/Associateship is over. 	Normally not more than 
25% of the total annual contingent grant can be utilized 
for purpose. 

20 
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ANNEXURE-Ill 

Proforma for Annual Progress Report of Research 
Fellow/Associate. 

1. Name of the Fellow/Associate: 

2. Nature of Fellowship (JRF(NET)/SRF(NET)/SRF/ 
RA): 

3. CSIR Award No: 

4. Name, designation and addre'ss of Guide: 

5. Place of work (Names of the Department/Institute! 
Univèrsity/ Cbllege, etc.): 

6. Date of joining: 

7. Period upto which fellowship is tenable: 

8. Date of registeration for higher. degre& (MPhil, PhD, 
tvlE,etc.): 

9. Topic of research: 

Broad Subject area: 

10. Objective in undertaking work: 

11. Period of Report: From 	 to 

12. Attendence: 

Total No. working days during the period under 
report: 

Out of these, 	total 	No. 	of (Jays 	in which 	the 

Fellow/Associate was present and worked: 

Number of days for which leave was sanctioned: 

13. Detailed report about the research work done during 
the above mentioned period. This should include 
quantitative results of research presented in Table(s)! 
Figure(s), discussion and conclusions drawn (separate 
sheets should be attached): 

14. Summary of research work done during this period 
(in not more thah 300 words; a separate sheet may 
be 	attached): 

15. Plan of work for the next year (separate sheet may 

2 	s be 	attached): 
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16. Research papers published/accepted 19 publica-

tion/cijbiated for publication (Detis of au-

thors, l'iii, journal, voluriie, page nunibeiand re-

prints of published papers/preprin if accepted 

papers/ and rnanuscrils of comriiiniaited papers 

must be sent); 

I 7a. (For the fellows &4io are not bing reula' employ-

ment with a Unierlty7abofory/lnitute etc.). 

It is affirmed,, that I ha.d"evoted my full time to 

research ane. that I diLniak  up any other paid or 

unpaid wok Vkjifhout fjg written permission from 

CSIR. lts aist ce.fl.dthat due acknewledgement of 

CSjR;lnancis3i11ce has been made in the pub-

liskd paper 

Signature of Fellow/Associate 

1S. (For 13ie Vellows who are holding regular, employment 

a, kiversity/Laboratory,1nstitute etc.) 

iiied that I have devoted my full time to 
and that 'I did not take up any other paid or 

work without taking written permission from 

CSIR and am on study leave and have claimed only 

my regular salary/leave salary or only the Fellowship 

stipend and no salary as provided in para 26 of terms 

and conditions. (strike out whichever is not appli-
cable) 

Date: 	 Signature of Fellw/Associate 

18. Overall assessment and comments of the Guide: 

Ills certified that the information provided above and 

in separatee pages enclosed with this report by the 
Fellov/Associat,' is eoriect to the best of my lcnowl 
edge and bclicf. 

My specific comments abbut the performances of 

above Fellow/Associafe ie; 

Date: 	 Signature of Guide/Head 
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ANNEXURE-IV 

Proforma for Progress Report of Research Fellow/ 

Assoicate for the entire duration of Fellowship/ 

Associateship to be submitted on complelion/ termination 

of Fellowship/Associateship: 

Name of the Fellow/Associate: 

Nature of Fellowship (JRF(NET)/SRF(NET)/SRF/ 
RA): 

. CSIR Award No: 

Name, designation and address of Guide: 

Place of work (Names of the Department and of tic 

lnstitute/ University or College): 

Date of joining: 

Date of relinguishing the Fellowship/Associateship: 

Date of registeration for higher degree, if any: 

(a) Topic of research: 

(b) Broad Subject area: 

Objective in undertaking research: 

Period of Fellowship/Associatcship avail(!d in years 
nd mrnt}. 

Attendence records: 

Summary of wok done. Actual research achievement 

may be summarised in about 500 to A000 words: 

a) Consolidated report of work done during the 

entire period of Fellowship/Associateship. This 

should bring out clearly the original objectives and 

how far these have been achieved, emphasising the  
salii'iit features of the work (lone by qiviliq qiiaritit; 

live data and its interpretation. 

(b) Research papers published /acceptef for publ-

cation/ communicated for publication (Full details of 
authors, title, journal, volume, year and pa ritnn 

her may he given and reprinls/prcprint s/ nunaiw 

scripts of research papers must be enclosed. If sonic 

papers are submitted for publication or are pub-

lished after submission of Annexure-IV, their copies 
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maysent to EMR Division as soon as available by 
giving reference to CSIR award no. This may be 

- 	ensured by the Guide/Supervisor: 

Whether PhD thesis has been submitted: Yes/No 

If yes, title of thesis may be given 

Which higher degree has been obtained: 

In case the Fellowship/Associateship has not been 
availed for the full tenure, the reasons for discontinu-
ing may be given, such as getting a job, going abroad, 

lack of facilities/guidancce, personal factors, etc. 

Whether the work is of any applied importance and, 
if so, whether patent has been/ can be taken? If yes, 
whether CSIR has been approached: 

Future correspondence address of the Fellow/Asso-

ciate 

Any remark/comment: 

Date: 	 Signature of Fellow/Associate 

Overall assessment and comments of the guide: 

Date: 	 Signature 
of the 

Guide/Supervisor/Head 
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ANNEXURE-V 

?vI.B.R No._.L------------- - To be filled and submitted 

Date . 	 _____ in triplicate 

TO 
	

WHILE CLAIMING 	THE GRANT 

MAY KINDLY BE ENSURED 
THAT STATEMENT OF A-

Joint Secretary (Ad-  COUNTS AND UTILIZATION 

ministration) Council of CERTIFICATE FOR THE PREVI-
Scientific & Industrial OUS GRANT HAVE BEEN SUB-

Research 
	

MITTED TO CSIR 

GRANTS-IN-AID-BILL 

CSIR Sanction No _____ 	dated 

Name of the Fellow, 
(In case of single person) 

RA 
SRF Statement enclosed 
JRF in triplicate 

Number of Research Fellow 
(In case of consolidated bill) 	Total 

PARTICULAR 	AMOUNT OF GRANT Total Remarks 

Staff Cont. HRA - 

1.Amount Sanct- 
ioned for the year 

199 -9 

2.Grant Claimed - 

for the Period 
from 	to 

DEDUCT 
3.Unspent Balance 
brought forward 

4. Net  amount 

claimed  
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 fk -- 	 ;,-. 	kill will be 	
(To be fill ed in by the CS1R) 

I 	i..eruiieo naL LI1 	dIIIUUL IL I..LUIII IU U 

utilized for the purpose it is samctioned and in accor- 

dance with the Terms and Conditions for CSIR Fel- 	j 	 -  
lowship and Research Grants. 	

Gr.No. 	 LMR.I. 

Certified that the attendance records have been 	
Passed for Rs  

maintained & checked. 	 (Rs. 

Certified also that the work of the Research Fellows/  

Associate for the past six months has been satifactory. 
Cheque to be issued in favour of 

Certified that the persons for whom HRA is claimed 
have not been provided any accomodation and HRA 

claimed is as per rules of this Institute. 	 Under Secretary/Section Officer 

Council of Scientific & industrial Kesearcn 

Pay Rs__________________________________Only (Rupees 

Signature 	 Counter-Signature & Designation 

of the Supervisor 	 of Head of Institution 

(Office Stamp) 
	

Finance & Accounts OFficer 

Council of Scientific & Industrial Research 

WN 
	 RM 

•1 	I 

Dated 



ANNEXURE-VI 

THREE MEMBER ASSESSMENT 
COMMITTEE REPORT 

ASSESSMENT FOR UPGADATION OF MR/MRS 
JRF WORKING AT 

ON COMPLETION OF TWO YEARS 

THE CONSITUTION OF THE COMMITTEE 

DR I EXTERNAL MEMBER 
PROFESSOR/ASSOCIATE 
PROFESSOR DEPARTMENT 
UNIVERSITY/ 
INSTITUTE 

HEAD OF THE DEPARTMENT 	MEMBER 
(IN CASE HOD IS THE GUIDE, THEN 
DEAN OR ANY OTHER SENIOR 
MEMBER OF THE FACULfTY) 

GUIDE/SUPERVIsOR 	 MEMBER 
DATE, TIME AND VENUE OF ASSESSMENT/INTER-
VIEW 

ASSESSMENT OF THE COMMITTEE 

ANNEXURE VII 

THREE MEMBER ASSESSMENT 
COMMITrEE REPORT 

ASSESSMENT OF DR/MR/MS  
SRF WORKING AT  ON 
COMPLETION OF TWO YEARS 

THE CONSTITUTION OF THE COMMITTEE 

DR, 	 EXTERNAL MEMBER 
PROFESSOR/ASSOCIATE 
PROFESSOR DEPARTMENT 
UNIVERSITY! 
INSTITUTE 

HEAD OF THE DEPARTMENT 	MEMBER 
(IN CASE HOD IS THE GUIDE, 
THEN DEAN OR ANY OTHER SENIOR 
MEMBER OF THE FACULITY) 

GUIDE/SUPERVISOR 	 MEMBER 

DATE, TIME AND VENUE OF ASSESSMENT/INTER-
VIEW 

ASSESSMENT OF THE COMMITFEE 

RECOMMENDATIONS 

• 	In view of the outstanding/very good/satisfactory 
• performance of the JRF, and aIsc the fact that he/she has 
published work to his/her credit, the Committee makes the 
following recommendations. 

Mr/Mrs 	may be allowed to 
continue for third year on the eisting rate of stipend. 

Mr/Ms 
 
may be upgraded as SRF 

and his/her stipend may be raised to Rs 2800 per month. 

RECOMMENDATIONS 

In view of the outstanding/very good/satisfactory per -
formance of the SRF, and also the fact that he/she has 
published work to his/her credit, the Committee makes the 
following recommendations. 

1. Mr/Mrs 	may be al- 
lowed to continue for third year on the existing rate of 
stipend. 

MEMBER 	 MEMBER 	 MEMBER 
(EXTERNAL) 	(HOD) 	 GUIDE 

30 1 	 31 

MEMBER 	 MEMBER 
	

MEMBER 
(EXTERNAL) 	(HOD) 

	
GUIDE 
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ANNEXURE - VIII 

LIST OF CSIR LABORATORIES AND THEIR 
IMPORTANT RESEARCH PROGRAMMES 

S. 	NAME & ADDRESS 	MAJOR PROGRAMMES/ 
NO OF LABORATORY 	THRUST AREAS 

Central Building Providing S & I back-up to the 
Research Institute problems of buildings and con-
(CBRI), Roorkee- struction industries in the areas of 
247667 	 housing, building materials, 

geotechnical & structural engi- 
neering, building physics and fire 
research & testing. 

Centre for Cellular Biophysics & biochemistry ;  mo-
and Molecular Biol- lecular biology; cell biology; ge-
o g y 	(CC M B), netics & evolution; biomedicines 
Hydera bad 	- & biotechnology. 
500007  

3 	Central Drug 	Re- 	Development 	of contraceptives. ;  
search Institute 	new drugs 	for 	tropical 	diseases 
(CDRI), Lucknow- 	(malaria, filariasis, leishmaniasis), 
226001 cardio-vasculai- and 	central 	ner- 

vous system disorders, 	hepato- 
protection and allergy; develop- 
ment of immunodiagnostics for 
early 	diagnosis 	of 	malaria, 
filariasis 	and 	leishmaniasis ; 	de- 
velopment of vaccines for lep- 
rosy, 	malaria and 	cholera; 	ex- 
ploration 	of 	terresterial 	plants, 
including Indian traditional 	rem- 
edies, and marine flora and fauna 
for novel molecules for drug de- 
velopment; 	development 	of 
immunomodulators ; 	develop- 
ment of cost-effective innovative 
chemical/fermentation technolo- 
gies for the institute's new drugs, 
known drugs and drug intermedi- 
ates, biologicals and fermentation 
products; basic research on biol- 
ogy of reproduction, 	host-para- 
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site bio-chemical mechanisms, 
regulation of CVS and CNS func-
tions and enzymes and receptor 
studies to obtain new leads' for 
drug development. 

Central Electro- Batteries and power sources, cor-
chemical Research rosion Science and engineering, 
Institute (CECRI), electrochemicals, electrochemi-
Karaikudi- 623006 cal materials science, electrohy- 

drometallurgy, electropyromet 
allurgy, electrochemical instru- 
mentation, electrodjcs and 
electrobiology and industrial 
metal finishing. 

Central Electronics MicroelectronicsLSj/VLSJ cir -
Engineering Re- cults, design and prototype iabri-
search Institute cation of ASICs, power semicon-
(CEERI), Pilani - ductor devices, multilevel hybrid 
333031 	 microcircuits, etc. Strategic Elec- 

tronics (Semiconductor E)evlces)
VI-I3and rrillllunetrc wave Impact 
diodes and GaAs devices; Micro-
wave Tubes-Design and proto-
type fabrication of power TWTs, 
magnetrons, crossed field ampli-
fier, fast wave microwave tubes, 
miniature magnetron, S-band 5-
MW pulsed klystron, type -M dis-
penser cathodes. Industrial Elec-
tronics - Microprocessorand PC 
based control systems for sugar, 
tea, leather, dairy, pulp, paper 
and textile industry ;  energy-effi-
cient drive and power electronic 
systems for industry, Data High-
Way Maplan, drip irrigation sys-
tem, colour graphics, and digital 
mapping system. Museum Elec-
tronics - Audio-visual systems and 
speech engineering with special 
reference to voice communica-
tion with machines, synthesis for 
Indian languages. Drugs ;  Diag-
nostics; Reagents. 
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6. CSIR Centre for Bio- Allergy and Immunology, 
Chemicals Technol- diagonstics, genetic engineering, 
ogy (CBT), Delhi - bio-organics and high tech re-

110,007 agents. 

Central 	Fuel 	Re- Coal preparation (from labora- 

search 	Institute tory to continuous pilot plant 

(CFRI), Dhanbad- scale), coal carbonization for as- 

828 108 sessing coking characteristics of 

coal 	for 	different 	metallurgicai 
applications and formulations of 
coal blends for the steel industry, 
development of various proc- 
essd fuels, development of pol- 
lution control measures for coal- 
based industries, waste utilization, 
characterization of coals, lignites, 

cok 	and related products, and 
process engineering for coal con- 
version technologies. 

Central Food Tech- Development of food products 

nological Research and processes for optimal utiliza- 

Institute 	(CFTRI) tion of country's agricultural pro- 

Mysore-570013 duce; 	modernization of primary 

processing 	industry; develop- 
ment' of value-added convenience 
products; 	upgrading 	traditional 

food technology & development 
of 'appropriate technologies for 
reducing/eliminating post-harvest 

losses 	of 	perishables 	and 

durbles; basic 	research reIatd 
to food additives, 	preservatives, 

miéronutriefltS, food 	toxicity and 

safety, food microbiology, 	enzy- 

matic and 	moleclular biology, 
bioactive substances and food 
packaging. 

Central Glass and Development of different variet- 

Ceramic Research ies', of 	optical 	glasses, 	optical 

Institute 	(CGCRI), materials, 	electronic 	materials, 

Calcutta - 700 032 enineering and high temperture 
materials, 	composites, 	low-cost 
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building materials and bioceram-
ics. 

Central Institute of Development of agrotechno- 
Medicinal and Aro- logles and chemical and process- 
m a t I c 	P I a n t s ing technologies for economically 
(CIMAP) Lucknow - important medicinal and aromatic 
226 016 plants, both indigenous and ex-

otic, Is an Important goal of the 
institute. Basic research in the 
area of phytochemistry, plant 
physiology and biochemistry, pa-
thology, genetics, entomology 
and pharmacognosy. 

Central Leather Re- Modernisation of tanneries, de- 

search 	Institute velopment 	of 	environment- 

(CLRI), 	Madras - friendly chemicals and technolo- 

600 020 gies including enzymatic options, 
computer-aided designs for foot- 
wear and garments, split leathers 
and quality upgradation of lower 
ends, molecular biology of colla- 
gen and metal-collagen interac- 
tions, waste water management, 
region-specific appropriate tech- 
nologies, tannery and slaughter 
house byproducts including car- 
cass utlilization, and hazard & risk 

analysis. 

CSIR Centre for Mathematical Modelling; Global 
Mathematical Mod- climate change. 
elling and Com-
puter Simulation (C-
MMACS), Banga-
lore - 560 037 

13, Central Mechanical 
Engineering Re-
search institute 
(CMERI), Durgapur 
- 715 209 

Design and development of mo-
bile manipulators, robotics, deep-
seabed mining systems, modern 
oil expellers, reliability analysis of 
systems in atomic power plants, 
automated power looms and sug-
arcane harvesters. 
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Central Mining Re-
search Institute 

(CMRI), Dhanbad-

826 001 

Central Road Re- 
search Institute 

(CRRI), New Delhi - 

110020  

Development of mining technol-
ogy for the exploitation of com-

plex coal deposits; total pack-

ages for optimal exploitation of 

mineral deposits using improved 
technologies; numerical model-

ling of rock excavations and com 

puter application in mine plan-

ning and designing from stability 
and safety points of view; and 

underground spaces techno-

logy.ln addition, work has been 
done on prediction of ground sta-

bility; parameters contributing to 

air pollution in mines; ergonom-
ics in mining operations; corro-

sion in mines; physicalmodelling 
of coal mining systems; develop-

ment of communication systems 

for mines, methods for ventila-
tion and safety In mines, mimiing 

machinery and equipment. 

Pavement design and perfor-
mance, road condition monitor -

ing, pavement management sys-

tem, maim,tenance planning and 
management, pavement deterio-

ration modelling, landslide man-
agement and hazard mitigation, 
and improved transportation 

planning for emerging urban' 

needs. Besides, applied research 

on planning and engineering as-

pects of rural roads, material 

characterization, pavement eval-
uation, highway instrumentation, 

deterioration and rehabilitation 

of bridges, transportation plan-

ning, traffic engineering, road 
safety and environmental prob-

lems. 

Development of Instruments for 

microelectronics, special defence 
needs, medical application, geo-

scientfic studies, environment 
monitoring, robotics and process 

control, coherent and integrated 

optics. Development of analytical 

instrumentation for use in agricul-

ture, food processing. 

Floriculture, tea sciences, biotech-

nology and natural plant prod-

uc t S. 

Salt and salt engineering, marine 

chemicals, desalination of brack-

ish/saline water, ion exchange 

resins and polymers, reverse os-

mosis, marine algae, inorganic 

chemicals, photolnorganic chem-
istry and phytosailnity. 

16. Central Scientific 

Instruments Or-
ganisation (CSIO), 

Chandigarh - 

160020 

17. CSIR Complex, 

Palampur-176061 

18. Central Salt and 

Marine Chemicals 

Research Institue 

(CSMCRI), 

Bhavnagar - 

364002 

19. Indian 	Institute 	of Natural 	prooucts of' medicinal, 

Chemical Biology biological and industrial value and 

(llCB), 	Calcutta 	- synthetic duplication of products 

700032 of interest; development of inno- 

vative immunoassay techniques; 
understanding the basis of para- 

sitism and development of bio- 

technologies applicable to the 

diagnosis and chemotherapy of 

visceral 	leishmaniasis; 	investiga- 

tion of the 	molecular basis of 

pathogenicity of Vibrio cholerae 
and development of an effective, 

long-acting oral vaccine against 

cholera infection, development of 

novel approaches towards fertil- 

ity control and regulation; delin- 
eation of the cellular & molecular 
basis of brain development and 

genesis 	and 	prevention 	of 

movement of disorders; investi- 

gation of gastric physiology; de- 
velopment 	of 	tissue-targeted 
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National Aerospace 
Laboratories (NAL), 
Bangalore 	- 
560 017 

drug-delivery systems; investiga-
tion of the molecular mechanism 
of biocatalysis; studies on the bio-
synthesis and liberation of carbo-
hydrases In higher fungi; devel-
opment of radlopharmaceuticals 
for myocardial imaging and renal., 
and hepatobiliary studies; protein 
engineering models for self -orga-
nizational phenomena in living 
systems. 

Indian Institute of Development of technologies for 
Chemical Tech- pesticides, drugs, organic Inter-
nology (lid), mediates and fine chemicals, 
Hyde r a bad 	- catalysts, polymers and organic 

500007 	 coatings, utilization of low-grade 
coals, and value added products 
from vegetable oils. Process de-
sign and mechanical engineering 
design organic synthesis catalysis. 

Indian 	Institute 	of Petroleum refining technology, 

Petroleum 	(lIP), development of separation pro- 
D e h r ad u n 	- cesses, conversion processes, pe- 
248005 troleum products applications, 

development of chemicals and 
biotechnology. Separation Pro- 
cesses 	Aromatic extraction, 

dewaxing/deoiling, .lubes/bitu- 
mens, deasphalting and adsorp- 
tive separations.Conversion Pro- 
cesses: ' : talYtic reforming (SR & 
CCR), hydrotreating, hydrocrack- 
ing, fk1d catalytic cracking and 
resid cracking, vlsbreaking and 
delayed coking. Petroleum Prod- 
ucts Applications: Alternative fu- 
els, velicular emissions, 	perfor- 
mance evaluation, conservation 
of fuels and lubricants, tribology, 
Industrial burners, domestic ap- 
pliances, waste disposal through 
incineration. Chemical Science: 
Process development for additives 
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& Intermediates, .speciallty 
chemicals, chemicals from blo-
mass and electrochemistry/cor-
rosion. Biotechnology: Microbial 
enhanced oil recovery and micro-
bial dewx1ng. 

Molecular biology and microbial 
genetics, animal cell/tissue cul-
ture, protein engineering and 
separation technology. 

Design and development of S & 
I database, network-based online 
services, R & D In information 
science and technology. 

Neurotoxicology, environmental 
health, ecotoxicology, phototoxi-
cology, phytoxlcology, epidemi-
ology, immunotoxicology, devel-
opmental toxicology, cardiovas-
cular toxicology, pulmonary toxi-
cology, environmental carcino-
genesis, environmental monitor-
ing and environmental biotech-
nology heavy metals, industrial 
dusts and fibres, plastics and 
polymers, hydrocarbons, pesti-
cides, detergents, dyes and food 
additives. 

Aerospace electronics and sys-
tems, fluid dynamics, aerodynam-
ics, flight experiments, flight me-
chanics and control, materials 
science; propulsion, structural en-
gineering and wind energy. High 
density acoustics, sensor technol-
ogy, modelling of fluid flows, tur-
bulent and transitional flows, flow 
structure and management, air-
craft and missile aerodynamics, 
aircraft parameter estimation, 
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Institute of Microbial 
Technology (IMT), 
Chandigarh - 

160 031 

IndIan National 
Scientific Documen-
tation C e n t r e 
(INSDOC), New 
Delhi - 110 067 

Industrial Toxicol-
ogy Resarch Centre 
(ITRC), Lucknow-
226 001 
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flight simulation, wind tunnel 	 drugs from the sea, r*Ine 

simulation, development of spe- 	 bioteëhnology, biofouling and cot - 

cial materials like fibres and corn- 	 rosion studies, technologies for ru- 

posites, advanced structural Ce- 	 •. 	 ral development, development of 

ramlcs, turbornachinery, corn- 	 marine Instruments, and devel- 

puter-aided design and machin- 	 opment of acoustic and remote 

ing, Composite structures, fatigue 	 sensing techniques for monitoring 

and fractures. 	 the oceans. 

National Botanical Plant biotechnology, floriculture,. 

Research Institute tree biology, plant wealth utiliza-

(NBRI), Lucknow- tion, environmental sciences and 

226 001 	 taxonomy & ethnobotany; Plant 

molecular biology 

National Chemical Catalysis, biotechnology, organic 
Laboratory (NCL), chemical technology, and poly-

Pune- 411 008 	mers and other high performance 

materials. Basic research in 

chemistry and biochemistry. 

Natioanl Environ- National/societal missions on 
mental Engineering drinking water, Ganga Action 

Research Institute Plan, etc, environmental biotech-
(NEERI), Nagpur- nology, hazardous waste manage-

440 020 	 ment, environmental impact and 

risk assessment, environmental 

systems design, modelling and 

optimization. 

National Geophysi- Seismology, lithosphere, earths 

cal Research lnsti- interior and environment, ground- 

u t e 	(N G R I), water, geophysical exploration 

H y d e r a b a d 	- and geophysical instrumentation. 

500007 

National Institute International Geosphere-Bio-

of Oceanography sphere Programme, surveys for 

(N 10), Go a - polymetallic nodules, oceano- 

403004  graphic studies of the Antarctic 
waters, island development 

programme, coastal zone man-

agemerit, resources and param-
eters mapping of the EEZ of In-

dia, ir-sea interaction studies, 

Natioanl Institute of Mathematical modelling for S & 

Science Technology I studies, S & I indicators and 

and Development scientometrics; sociology of sd- 

Studies (NISTADS), ence; resource planning & utiliza- 

New Delhi-110012 tion for regional development ;  
information systems & S & I at, 
chival resources; technological 

and social change; history & phI-

losophy of science; R & D man-. 

agement and training; and inter-

national policy and S & T. 

National Metall- Ore dressing, mineral bene-

urgical Laboratory liciation, material processing and 

(NM Ii, Jamshed- evaluation of ferrous and non- 
pur - 831 007 	ferrous metals; development, 

- 	 processing and evaluation of al- 

loys; and component integrity 
evaluation. 

National Physical Measurements, standards and 

Laboratory (NPL), calibration, electronic & engi- 

New Delhi-110012 neeririg materials, radio and at-

mospheric physics, cryogenics 

and superconductivity, applied 

projects like thin films, optical 

coatings, xeroradiography, high-

pressure metal forming & hIgh-

powered ultrasonic systems, and, 

underwater acoustic devices, 
rionconventional energy devices, 

and theoretical condensed mat-

ter physics. 

a 
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• Activity Eligibility Selection Normal Time for Amount/stipend/ Tenure 

Scheme Qualification/age procedure application Grant 

1 2 3 4 5 6 

Senior Research Ph.D., M.Tech., MD/MS, Selection through c Likely to be Basic fixed Rs. 2200 to Just for 3 years with no 
Associate (SRA) with 2 year research! UPSC/ Special through advt. Rs. 6300/- plus usual allow- provision for extension 
(Scientists Pool) teaching experience and Selection Board ances admissible to CSIR 

publication(s) employees. 

Emeritus Scientist Eminent superannuated Evaluation by re- Any time during the Rs. 4000 p.m. a suitable con- 3 years extenable by 2 
Scheme scientists ferees and the year tingency grant & Research more years upto 65 

standing committee Fellow/Associate years of age. 
Visiting Associate- Middle levei scientiSts from Evaluation by -do- TA & DA for two visits to a CSIR - 
ship universities/R&D units in committees) lab., totalling 60 days in a year 

industry 
Research Scherr All leveLsorscientists Evaluation by -do- Vanes up to Rs 10 lakh Usually 3 years 

employed in universities, referees and area- during the entire period 
research institutions and wise research corn- 

R&D units. mittees; committees 
meet twice a year 

Sponsored Research -do- -do- -do- Varies, up to Rs. 20 lakh during -do- 
Scheme the entire period. TIe up with 

CSIR lab, is a requirement 

(Contd. on hock p.age) 

• 	 -------. 	
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34. PublicatIons 	and Dissemination of information to 
Information Direc- Scientific Community; Wealth of economic plants; and develop- 

torate (PID), New India; Information Services- The ment of new analytical methods. 
Delhi - 110 012 two Information services run by 

PID 	Medicinal & Aromatic are: 37. Regional Research 	Natural 	products 	& 	organic 

Plants 	Information 	Service Laboratory (RRL), 	chemistry, drugs & pharmaceuti- 

(MAPIS), and Industrial informa- Jammu Tawi - 	cals, process development & en- 

tion Service; Science Populariza- 180001 glneering design,, 	Introduction, 

tion. improvement and cultivation of 
medicinal and aromatic plants, 

35. Regional Research Development of low-cost/alterna- survey, post-harvest technology, 

Laboratory (RRL), tive building materials/compo- applied microbiology & mutation 

Bhopal- 462 026 nents; development of new mate- genetics, food technology, cellu- 

rials like metal-matrix and alloy lose, pulp & board, and utitiza- 
based composites; 	tribological tion of mineral resources. 

studies, e.g. 	wear-related 	prob- 
lems in mining equipment, farm Regional Research Development of oil field chemi- 

implements; 	ferrites from blue 
Laboratory (RRL), cals, 	agrochemicals, drugs and 

dust; characterization of natural 
Jorhat - 785 006 drug 	intermediates, 	cellulose, 

fibres, 	fibre-reinforced 	polymer pulp and paper, inorganic cFiemi- 

materials; corrosion & engineer- cals and building materials. 	Or- 

ing 	failure 	studies; 	quality- ganic 	chemistry, 	bio-chemlstry 

upgradation of foundary tech- and geoscience. 

niques, especially metal-based in- Regional Research Chemistry of natural 	products, dustry in tribal and backward sec- Laboratory (RRL), agro processing 	and 	speciality tors of M.P; beneficiation of low I r iv a n d rum 	- agrochemicals related to spices 
grade ores and coal; utilization of 695019 and 	plantation 	crops ; 	materlals fertilizer minerals of M.P, utiliza- 

screening/processing for value 
tion of aluminium silicate miner- 

addition of clays & non-nuclear als; natural resources database 
. beach sand minerals; oxidic fine management; modelling studies 

ceramics; metal alloys & compos- on groundwater resources man" 
ites, photochemical systems in- agement modelling studies on 
cluding solar energy conversion, water quality. 
calibration/upgradation of proce- 

36. Regional Research Mineral 	processing, 	extractive 
dures 	for analysis of pollutants' 
and waste water technology. Laboratory (RRL), metallurgy (pyro and 	hydro), 

Bhubaneswar 	- preparation of special materials 40. Structural 	Engi- Tall and 	large span structures 
751013 and alloys, design and project neering 	Research (bridges), specially on analysis and 

engineering, preparation of inor- Centre 	(SERC) design 	of 	superstructure 	of 
ganic and organic chemicals (in- Ghaiiabad-20 1002 bridges, their aerodynamic beha- 
cluding. pigments,drug, pharma- viour and distress diagnostics of  
ceuticals and perfumery chemi- existing bridges. 	Research pro- 
c als); 	survey 	& 	cultivation 	of gramme on natural disaster miti- 
aromatic, medicinal and other gation related to wind and earth- 

quake. 
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PRrNTED AT PID, NEW DELHI 110 012  

(;ENERAL 

CS.IR  Research Fellowships and Associateships provide 
opportunities tobright young men and women for training in 
methods of research under the expert guidance of faculty 
members/scientists working in University Departments /Na-
tional Laboratories and Institutes in various fields of Science 
& Technology including Agriculture and Medical Sciences. 

The Fellowships/Associateships are tenable in Universities 
/ IlTs / Post-Graduate Colleges/Government Research Estab-
lishments including those of CSIR, R&D establishments of 
recognised publicor private sector, industrial firms and other 
recognised institutions. However, CSIR reserves the right to 
determine the place best suited to provide necessary facilities: 
in the area of science and engineering in which the awardee 
is to specialise. 

The Fellowships/Associateships are tenable in India. Only 
bonafide Indian citizens, normally residing in India are 
eligible•for the award of Research Fellowships/As-
sociateships. 

The award of Fellowship/ Associatcship does not imply any 
assurance or guarantee for subsequent employmnt by CSIR 
to the beneficiary. 

SUBJECT OF RESEARCH : Preference is given to 
subject/topic of research relevant to the research programmes 
of CSIR laboratories and nationally important S&T areas. 

JUNIOR RESEARCH FELLOWSHW(JRF) A certain 
number of JRFs will be awarded each year by CSIR to those 
holding. MSc/BE/BTech or equivalent degree, with 55% 
marks. 

APPLICATION PROCEDURE: Applications for JRF 
are invited twice a year through press advertisement on all 
India basis in the prescribed application form printed 
alongwith the advertisement in the Employment News by a 
specified date. The completed application form may be sub-
mitted to the Controller of Examinations, Examination Unit, 
CSIR Complex Building, NFL Campus, Pusa, NewDelhi-
110012. 

L 	 . 	. 	. 	. 



8•E L1NII'I' 	The upper age limit for JRF shaH be 2 	I 
iithe case of candidates 	a ! 	

Depamcut may be ass6ciated as third member of (lie 
which is relaxable upto 5 	 VI). On upgradation the designa- y 	.' 	 years 

belonging to Scheduled Castes/Scheduled Tribes,wome 	and 
- Committee (ANNEXURE 

(ion of JRF will be changed to SRF (NET). In the event of the 
physically hmdicapped applicants. Committee not recommending upgradation J 	Candidatc 

will continue as JRF with a stipend of 	pm forthe 
9. SELECTION l'ROCElURE : The selection for iward 

3rd year or his fellowship may be terminated depending upon 
ofi RF shall be made on (lie basis of a competitive writtentest 

the decision of the Committee. The progress of research work 
called the National Eligibility Test (NET), organised jointly Of SRF(NET)/JRF will be assessed again at the end of 3d 
by CS1R and UGC at national level atid consisting of three year following the prbcedure adopted at the end of 2nd year. 
papers. One of them is of general nature and is compulsory. 

is expected that Fellows will have published work to their 
It tests mental ability and 1  broad awareness of scientific 

credit by the end of 3rd year. This shall form an important  
khe other t 1  o papers 	re nowledge at an elementary level. T quantitative and qualitative criterion for judging the progress 
optional,and are to he selected from amotig'st (I) Chemical made by the Candidate. If the work of JRF is still not found 
Scicnces,(2) Earth, Atmospiere, Ocean and Planetary Scien- 

satisfactory for upgradation, the fellowship will be ter- 
ces,(3) Engineering Sciences, (4) Life Sciences, (5) Mathe- 

minated. extension, of tenure for the 4th and 5th yir as 
matical Scicnces,and (6) Physical Sciences. One of these is 
of an objective type and the other requires short descriptive 

, 	is 	 usual 	asstent. 	'l'hc 	li 

answers to questions. Usually exaniiiations are held on last 
lus SRFN 	ot ex 	cars. This 

Fellowship awarded by 
Sundays of June and December, each year. 

will 	include the tenure o 
UGCIDST/ICMRJICAR otc. The order for continuation at 

10. The candidates who qualify in the test are informed 
individually al'tcr the result is finaliscd. The Fellowship is .  
awarded on receipt of necssary details in the prescribed 
proforma regarding marks 6btained in the qualifying degree 
examination, place of vork, research topic, the name of 
supervisor and the concurrsncc of he Inst i tot ion to provide 
all necessary facilities. The validity of the otter of this award 
will be one year only from the date of communication of the 
result. The candidate is expected to register for Ph.!) degree 
within a period of one ycar. 

II. STIPEND & TENURE 1 : ( i) The stipend of a .JRF selected 
thr,ough the all India test will be Rs 2500/- pm for aperiod of 
2 years. In addition, contincnt grant of Rs 10,006/- pa per 
Fellow will be provided td the University/Institution. The 
guidelines for utilisation of contingent grant are given in 
Annexure-I 

(ii) On conipletiotrof two gears as JRF, the stipend may be 
increased to Rs 2800/- pm for the 3rd year on the basis of 
assessment of Fellow's rbsearch progress/achievements 
through interview by an Exert'Commi(tee consisting of the 
Quide, I-lead ofthe Dcpartm4nt and an External Member from 
tit7GdeticUnivcrsity7Thstitution \vhfl?tiixiiert in the 

relevant field; not below the, rank of, Professor/Associate 
Professor. Where the Guide happens to be (lie Head of I)cpart-
ment, the Dean Faculty of Science or any senior member of 

I 

higher stipend as SR1(NlI), continuation at inc same supcnu 
as JRF or otherwise at the end of 2nd, 3rd, and 401 yeIr will 
be issued by the EMR Divisionof HRDG, CSIR. This will be 
done after the recommendation of the three member Assess-
ment Cnmniittee and detailed progress report duly supported 
by publications in the form of reprints/prc-prints/manusCfipts 
'of.the .papers published , accepted or communicated for 
publication(Annexure-1 II) have been considercd.If the corn-
'position and recommendatiOns of the Assessment Committee 
are not as per above guidelines, extension may not be granted. 

12. SENIOR RESEARCH FELLOWSUIP(SRF) : A ccr-

tain number of SRFs will be awarded each year by CSIR 
'directly to those possessing t he l'ul lowing qua Ii ficat ions and 

experience: 

MSc,BE,BTcchBVSc,I3Pharm, or equivalent degree with 
first divisiup, and at least two years of fiost - MSc, liE, 13'l'ech, 
BVSc, BPharm, research experience, as evidenced from pub-
fished papers in standard refereed journals (journals listed in 
Current Contents); 

ME, MTech orequivalent degree in EnginccringlTcchnol-

ogy; 

MBBS or I3DS (with I year intcrnship)/ MVSc/MPharm 

or equivalent. 

cL'-t /6f9it1R-1, 	
çc 
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Research workers who have had at least two years training 

in methods of research and who have proved their aptitude for 
original research are eligible for this Fellowship. 

AGE LIMIT : The upper age limit for SRF shall be 32 
years. Only in exceptional cases where a candidate is ad-
judged to have outstanding ability, the age limit may be 
relaxed marginally at the discretion of the CSIR. The upper 
age limit is relaxable upto 5 years in the case of candidates 
belonging to scheduled castes/tribes, women and physically 
handicapped applicants. 

APPLICATION PROCEDURE: Applications for SRF 
are invited twice a year on all India basis through press 
advertisement. The prescribed application form is printed 
alongwith the advertisement in the Employment News. Ap-
plication proforma duly completed and forwarded through the 
proposed Supervisor and Head of the Departmentllnstitution 
should be submitted within the  prescribed date alongwith a 
Demand Draft for the amount indicated in the Advertisment 
to the Deputy Secretary, EMR Division, CSIR Complex, NPL 
Campus, New Delhi- I 10012. 

SELECTION PROCEDURE: Selection will be made 
through the procedure of assessment of academic recOrd and 
published/project work by ciisci pline- wise high-level Expert 
Committees. Second class rail fare will be admissible to those 
applicants who are called for interview. Candidates are free 
to choose more than one area for being considered but if called 
for interview for all chosen areas payment of TA to them will 
depend on the intervening period between successi"e inter-
views. Decision of CSIR will be final in such cases. The 
validity of the offer of appointment shall be one year from the 
date of issue of award letter. 

TENURE : The tenure of SRF will initially be.2 years. 
Extension of tenure for the 3rd year can be recommIWy 
the Director of the concerned Laboratory/Vice Chancellor of 
the University etc, on the basis of assessment of work done 
by a three member Expert Committee consisting 9f Guide, 
Head of Department and an external Professor in the relevant 
field. The order for continuation on otherwise for the 3rd year 
will be issued by the EMR Division after the recommendation 
of the three member Assessment Committee and detailed 
progress report duly supported by publications in the form of 
reprints/pre-prints/manuscripts of the papers published, ac-
cepted or communicated for publication (Annexure-lil) have 
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been considered (ANNEXUR VII). The total tenure as JRF 
& SRF will not exceed 5 years nd extension orders for the 
4th and 5th year will also be issued according to the procedure 
outljned above. Computation is made from the total period of 
tenureship of Research Fellow/Associate if he/she has availed 
any other fellowship of equivalent status from any agency/In-
stitute. 

STIPEND : An SRF in a scientific discipline is entitled 
to a stipend of Rs 2800/- pm. The stipend in case of Medi-
cal(MBBS ,BDS,MVSc, and MPharm ) / Engineering sub-
jects will initially be Rs 3000/-pm for 1st and 2nd years and 
later enhanced to Rs 3200/- pm for the subsequent years 
depending on progress of research having been assessed as 
satisfactory. 

GENERAL TERMS AND CONDITIONS FOR 
RESEARCH FELLOWSHIPS 

AWARD OF FELLOWSHIP AND RELEASE OF 
GRANTS: The Fellowship will be awarded to the selected 
applicants by a formalletter giving details of the grant and the 
conditions governing it, under intimation to the University/In-
stitution which sponsored their applications. The offer should 
he availed within one year. The grant money is payable in one 
or two instalments during the financial year on presentation 
of claim bill in triplicate in prescribed proforma (Annexure 
V) duly signed by the Finance Officer/Head of the Institution. 
The first payment will be made after receipt of the joining 
report of the Fellow, alongwith other necessary documents as 
mentioned in the award letter, through the Guide duly for-
warded by the Executive Authority of the Institute in whose 
favour the grant is to be released. Subsequent payments will 
be made only after receipt of (a) the progress report of the 
Research Fellow in the prescribed proforma(Annexure-
IIi)for the period ending 28129th February and previous one 
year report, (b).rtate,nen t of accounts of expenditure incurred 
during the current financial year ending 2812 9th February, 
alongwith the claim bill for the next financial year from the 
Institution. Jhe sponsor Institution/University may advance 
money for pf ayment of stipend to the Fellow and to meet the, 
contingent expenditure on his/her joining the Fellowship for 
subsequent years which may be adjusted subsequently on 
receipt of the grants from the CSIR for the Fellowship. The 
unspent amount of earlier payments on account of stipend will 
be adjusted in making the fresh payment. The accounts should 



be maintained on a ledger type system by the grantce Institu-
lion for the Research Fellow (Annpxurc 11). The University! 
Institution shall be responsible for proper utilisation of grant 
and for rendering the accounts to CS1R 

CONTINGENT GRANT : A contingent grant of Rs 
10,000!- pa per Fellow is provided'to the University/Insitu-
tion. For less than one year, the conliligelit grant wi4 be 
admissible on pro-rata basis. Part of this grant may be uti used 
by the Research Fellow for tours undertaken within the 
country in the interest of rescarch work, purchase of bobks, 
etc.The unspent balance of coFitingI7cy grant at the end bf a 
)'ear may be carriedforward to the ie.vt rear. The guidelines 
for utilisation of thecontingent granare given in Anncxurc-l. 

PROGRESS REPORT : Th preparation of annual 

progress report on the research work done shall be an essential 
part of the Fellow's work. Each Res jarch Fellow shall submit 
his/her annual research report in the prescribed proforma 
(Annexure.-III) within a period of I 5 1 days after completion of 
one year tenure to CSIR through hi/hcr Guide/Head of the 
Department at. the time of clai mi n the grant for the next 
financial year. it is essential to giveupto date and full infor-
mation against all the columns of Annexure- III. The results 
should be presented quantitatively un  Tables /Figures and 
discussed in terms of the objectives and conclusions drawn 
should also be given. Fragmentory r4ports shall not'be enter-
tained. The report should be always acconipanied by copies 
of published papers, pre- prints of papers accepted for publi-
cation and manuscripts of papers communicated for put,lica-
tion. Attendance record must accompany the annual report. 
The Guide/Head of Department shalt bring out in his assess-
ment report the share of originality an1 initiative of the fellow 
in carrying out the rescarch work. if thesis is submittedfor 
higher degree, this may be reported b' the Guide/Head of the 
department to CSIR and the result when announced. 

2. PUBLICATION/I'ATENT The results of a Fellow's 
research work may be publiShed in stndard refereed journals 
at the discretion of the Guide. IT SHOULD BE ENSURED 
THAT THE ASSISTANCE PROVIDED BY CSIR IS AL-
WAYS ACKNOWLEI)GEI) IN ALL SUCH PUBLICA-
TIONS. One copy each of the published research papers 
should be sent to CSIR. Commercial exploitation of the 
results and patent rights arising out of the investigation will, 
however, rest exclusively with CSIR.  

23. OBLIGATIONS OF A RESEARCH FELLOW: 
He/She must be a full time researcher and submit him-

self/herself to the disciplinary regulations of the Univer-
sityflnstitutefLaboratory where he/she is working. Regular 

attendance of the fellow may be ensured by the department by 
keeping an attendance register. 

In case a Fellow decides to appear for an competitive 
examination he/she shoUld invariably seek permission from 
the guide and inform CSIR about it. 

The Research Fellow is not to take any assignment other 
than related to his/her approved research programme, paid or 
unpaid. His/her taking up any paid assignment at any time in 
the course of Fellowship, excepting as specified in para 25, 
may lead to the Fellow being asked to pay back the entire 
fellowship amount in addition to disciplinary action. 

The Research Fellow shall submit to CSIR an annual 
report on the progress of his/her work through his/her Guide 
in the prescribed proforma(Annexure-llI)as provided in para 
21. The annual progress' report complete in all respect must 
be Sent to CSIR within 15 days of the completion of the year. 
Years ,are to be counted from the date of joining. Timely 
submission of profress report with reprints/pre-printsuly 
acknowledging the financial assistants of CSIR may be en-
sured failing which the fellowship may be terminated. 

Once a Research Fellow accepts, the Fellowship and joins, 
it is incumbent on him/her to continue the research for the 
normal tenure of the Fellowship or for such lesser duration 
during which the original objectives of the research problem 

have been achieved. 

No Fellow shall discontinue his/her Fellowship without 
prior approval of CSIR. In case he/she wishes to discontinue 
the Fellowship prior to completion of the tenure on attainment 
of original objectives of research, he/she must submit the 
resignation to CSIR through the Guide one month in advance, 
indicating specific reasons for not continuing the Fellowship. 
The Fellowship shall cease from the date stipulated in the 
CSIR letter approving the resignation. Abrupt discontinuance 
of Fellowship without concurrence of CSIR may lead to 
disciplinary action. 

The Research Fellow must send a detailed consolidated 
report of the research work done during the entire period of 
Fellowship on completion of the tenure/resignation of the 
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Fellowship through the Guide to CSIR, in the prescribed' 	cotigency grant from CSIR'and leave salary admissiblS 

proforma (Annexurc-IV). 	 from his/her Employer. 

During the tenure of the Fellowship, the Fellow shall 
correspond with CSIR only through the GuidefHead of the 

Institution.. 

The Research Fellow shall keep CSIR informed about 
his/her getting the higher degree, submission of thesis for 
PhD,MD,MDS,MS, MPhil, ME etc. and submssion/accep-
tance/publication of any research paper arising out of the 
research work done during the tenure of the fellowship. 
He/she must acknowledge the support of CSIR in the publi-
cations. One copy each of all the research papers published 
must be sent to CSIR, at each stage of publication 
(manuscript) reprint). 

Any kind of paid or honorary part or full time employment 
or private practice even in honorary capacity is not permisible 
during the tenure of Fellowship. 

TEACHING AND DEMONSTRATION WORK : The 

Research Fellow may, on the recommendation of the Guide, 
undertake honorary demonstration and teaching work 
provided the demand made on his/her time does not exceed 
six hours in a week and it would not hinder the, progress of 
research. CSIR should be informed in such cases. 

A Research Fellow on the recommendation of the Guide 
and provided his/her Univ/ Institute has no objection may be 
permitted by CSIR to take up temporary paid lecturership/ 
research job in a recognised R&D Institution! University, 
Collcge/lnstt. of repute/Recognised lnstitution/ PDF studies 
in India & Aborad for a period not exceeding one year during 
the enire tenure tenure of the Fellowship (JRF & SRF 
together). The Research Fellow will not be entitled to any 
extension of the Fellowship for such periods. The Fellow will 
not be entitled to stipend or contingency during such leave. 
Such leave period will be counted in the tenure. Such leave 
can be taken only after joining and working as a Research 
Scholar at least for one year. Fellow has to report for duty at 
the same place from where he proceeded on leave. 

CONDITIONS OF AWARD OF FELLOWSHIP TO 
REGULAR EMPLOYEES:Thcsc will be as given below 

(i) in case the candidate is doing PhD related research in the 
Town /City of his/her employment, he/ she will get only 

(ii) In the event of candidate doing his PhD related research 
work at some Town/City other than the Town City of his/her 
employment, he/she will be entitled for stipend and contin-

gericy grant from CSIR. 

LEAVE : Leave with stipend not exceeding 45 days for 

each completed year of tenure may be allowed by the Guide 

after the request has been communicated.to  CSIR. The leave 

will he treated as part of the Fellow's tenure. The leave due 
can be carried over to the next year; however not more than 
90 days can be accumulated at any time during the tenure. Of 
this not more than 30 days can be availed of at the end, prior 
to completion of the tenure of Fellowship. During the first 
year of Fellowship or any uncompleted year, leave may be 
granted on pro-rata basis. Sanction of leave without stipend 
may be considerd by CSIR under' special circumstances. In 
case a Fellow proceeds on leave before termination of Fel-

lowship he/she must join bac .k before the expiry of teure, 

failing which the tenure will be deemed to have terminated 
with effect from the date he/she proceeded on leave. The fact 
of joining back from leave should be communicated to CSIR 

immediately. 

The Guide can grant leave to a Fellow in his charge with 
the concurrence of the Head of thcInstitution/DcpartrnCnt if 
the leave is due, as prescribed in the para 27. If leave is not 
due, such cases will be decided by CSIR only. The Fellow 
should not be' allowed to proceed on leave to visit abroad for 
attending conferences /,serninars etc. without prior approval 
of the CSIR. The entire duration of such foreign visits if 
funded by any national! international agency, whether par-
tially or fully, would be treated as leave without stipend. 

For women Fellows, full stipend plus l'IRA,if any, may 
be paid pm during the period of absence upto 90 days on 
grounds of maternity. Such leave shall be sanctioned by the 
Guide under intimation to CSIR. The Fellowship amount for 
leave period will be paid after the Fellow resumes duty and 
submits a medical certificate in support of actual confinement. 
It is expected that the Fellow will make up the deficiency 

during the remaining tenure. 

TRANSFER OF FELLOWSHIP The Fellowship will 

be transferred from one Institution to another in special 



circumstances with the prior approval of CSIR. No TA will 
be permi.sible in such cases, The research Fellow mustelisure 
that necessary facilities are available at the Institutionchosen 
by him/her for research at the time of application/joining the 
Fellowship. Joining time fo!r a week only will be given in th 
event of transfer which will be treated as duty period provided 
the distance is more than 360 Km. 

TERMINATION OF FELLOWSHIP: The Fellowship 
shall normally stand terminated on completion of its tenure 
or from the date the Fellow rsigns and his/her resignation has 
been accepted by CSIR. Fora person who joins on the 1st day 
of the month, his/her lcnurcthij. will be compleed on the last 
day of the previous month. In other cases, the tenUreship will 
be completed on the last day of the sarnernonth. 

If a Fellow is found to be lacking inresearch aptitude or 
negligent in his/her research 1 assignment, theSupervisor may 
inform CSIR. The Fellowship may be terminated by the CSIR 
on the recommendation of the Supervisor and Head of the 
Dcpartmentflnstitut ion, 

If a Fellow leaves withodt permission, stipend due at any 
time shall not be paid to him/her by the Institution, till all 
University and other dues are cleared and certified by the 
University/Institution. Responsibility in such cases shall be 
that of the University/Institution concerned. 

The unspent balance of gant lying with the Institution at 
any time due to tcrmination/rsignation of the Fellow must be 
refunded to CSIR immediately by means of a demand draft 
in favour of CSIR Complex, 4eW Delhi. 

Research Fellows must sdttle (heir claims within one year 
of leaving the Fellowship. Noclaim will be admitted by CSIR 
after one year of leaving the Fellowship. 

ACCOMMODATIONJHRA : All Research Fellows 
may be allowed Jostel accorimodation wherever available. 
Where this is not possible, thouse rent allowance will be 
allowed as per the rules of the host institutions. The basis for 
calculating HRA will be the acttial stipend of the Research 
Fellow. The concerned institUtion will send HRA claim bill, 
in triplicate separately in respect of the Fellows who fulfil the 
requisite conditions of the host institutions. 

MEDICAL BENEFITS All Research Fellows may be 
provided medical benefits as per rules of the host Institution. 

.10 

This will be Ii inked to the Fellow only and not for his/her 
0 family members/dependants. 

387APMINISTRATIVEOVERHEAD EXPENSES: 

38.1. For maintaining and timely submission of the account,s 
of CSIR grants, the beneficiary Univcrsity/ Institution is 

entitled to claim from CSIR the administrative overhead 
charges at the following rates to be disbursed to the employees 
entrusted with the maintenance of the accounts of grants 

10% of actual expenditure of contingency amount subject 
to the maximum of Rs 300/- pa per Research Fellow/As-
sociate directly selected by CSIR. 

In case of Research Schemes, Rs 300/- pa per Research 
Scheme having one Research Fellow/Associate or none. 

38.2. Rs 500/- pa per Research Scheme having more than one 
Research Fellow/Associate, provided that the total amotint of 
administrative overhead charges claimed by an institution 
shall not exceed Rs 10,000/- per annum. 

38.3. The admissibility of the nt'er/,cad charges s/tall be 
subject to the timely sub,nission (within one year) of the 
following statements! docuneits 10 C'SIR: 

Consolidated utilisation certificate in respect of the finan-
cial year in question. 

Abstract of receipt and payment accounts relating to CSI R 
grants for the year, alongwith the statement of accounts of 
Fellowship and Schemes separately duly signed by the 
Finance Officer and countersigned by the Registrar. Audited 
statements by statutoryauditors or Government auditors (as 
is the case) may be sent later on, 

Details of refunds of unspent balance of terminated Fel-
low/Schemes together with cheque No. & date, etc. 

CSIR may withhold release of grants to the University/In-
stitution which has not furnished abstract of claim for ad-
mi nistrati ye 	overhead 	expenses 	alongwith 
statements/documents for one year. 

38,4. The amountof administrative overhead charges may be 
retained by the institution while refunding the unspent 
balance or where there is no unspent balance for the year in 
question, then from the grants of the current year, provided 
the accounts are rendered within I year. Payment of the 



administrative overhead charges to the employees maintain-
ing accounts of CSIR shall be made only on authorisation by 
CSIR'and on receipt of the statementldocuments mentioned 
above. 

38.5. The amount of overhead expenses shall be disbursed in 
full to the concerned employees immediately on receipt of 
authority letter from CSIR and a confirmation to this effect 
shall have to be given to CSIR within a month of receipt of 
such authority letter. 

• 39. RESEARCH FELLOWSHIPS UNDER 
LABORATORY QUOTA 

71  
The JRF's may be recruited under ,  Director's quota of a 

CSIR Laboratory/ Institute from among the candidates who 
are identified for support by EMR from the result of the 
national CSIR-UGC NET. Selection for SRF's will be 
through the high level disciplinewise committees of CSIR 
The number of fellowships (JRFs & SRFs) will not exceed 
ten at a given time. The terms and conditions as given above 
will be applicable to all JRFs and SRFs. 

40, RESEARCH ASSOCIATESIIIP(RA) 

A certain number of RA-ships will be awarded each year 
directly by CSIR to encourage young research workers who 
have shown promise in original research and propose to 
pursue research work in science, engineering or technology 
on specific projects. 

41. ELIGIBILITY Under this scheme, persons possessing 
Doctorate (PhD/MD/MS/MDS) or equivalent degree or 
having 3 years of research, teaching and design and develop-
went experience after MVSc / MPharin/ MFJ 1V11'cch will he 
elIitle Ini' ipptihitnieni its kA. 'l'hos wlu have suhndtted-
Ph.D/MD!MS/MDS theses can also apply for RAship. On 
selection they will be awarded provisional Associateship. 

ACE UN'IIT : The tipper age limit for appoinln)cnt of 
RA will normally be 35 years. The upper ae limit is relaxable 
o to5 years in the case of applicants belonging to Scheduled 
Castes! Tribes and women and p ysica y ian icapped. The 
Associate will do full time research work on problems stated 
in his/her applicatioir and approved by CS1R. 

43. APPLICATION PROCEDURE Applications for RA- 
ship are invited twice a year on all India basis through press 
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advertisement. The prescribed application form will be 
printed alongwith the advertisement in the Employment 
News. The completed application proforma must he sub-
initted to the Deputy Secretary, EMR Division, CSIR Com-
plex, NPL Campus, New Delhi- 110012, within the prescribed 
date. 

SELECTION PROCEDURE : The selection would be 
through assessment of academic achievements of candidates 
and interview of those screened by high level disciplinewise 
Selection Committees constituted for the purpose. Second 
class rail fare is admissible to those applicants who are called 
for interview. The validity of the offer of appointement shall 
be 1 year from the date of issue of award letter. 

The RA-ships are tenable in Indian Univcrsities/llTs/ 
Colleges! Government Research Establishments and those of 
recognised public or private sector industrial firms and other 
Institutions approved by the CSIR. 

46, STIPENDAND CONTINGENCY GRANT 	- 

The consolidated stipend of RA will be in the following 4 
slabs 

Rs2800- 100-3300 

Rs3300- 100-3800 

Rs 3750 - 125-4375 

Rs4325- 125 - 4700 - 150 - 5000 

The stipend may normally be fixcd at Its 2800/- in case of 
fresh PhDs in the slab of Its 2800-100-3300. However, it 

selected RA may be placed in the higher slab if there isample 
justification and such recommendation is made by the dis-
eiplitir.wiseSckcthoi ColTilithirn nod alipruvedhy UflSIU, in 
addition, contingent grantoiRs I lJ,Ot)0/- paperAssoclate will 
be provided to the concerned Universities/Institutions, A 
research Associate, if he/she so desires, may apply for enhan-
cement of slab against adverisement once in the entire teni.:re 
on completion of 2 years as CSI R Resetuch Associate, 

47. TENURE : Associateship will be tenable initially for a 
V 

 period of two years, extendable : for a .period not exceeding 
three years. At the time the RA is about to complete 2 years 
the progress would be assessed bya high level disciplinewisc 
Assessment Committee consisting of one external member 

c not below the rank of Professor, Supervisor of the candidate 
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and Head of the Department. If the Supervisor happens to be 
the Head of the Department, another Professor of the same 
Department may be associated with the Committee. However, 
the order forextension orotherwise will be issued by the EMR 
Division after having considered the high level disciplinewise 
Committee's report, togetherwith the detailed progress report 
duly supported by the reprints/ preprints/ manuscripts of the 
papers published, accepted ocommunicated. The above pro-
cedure will be followed every, year after first 2 years. The total 
tenure of RA will not exceed 5 years including the tenure of 
Associateship awarded by UGC/DST!ICMRJICAR etc. 

48. AWARD OF ASSOCIATESHIP AND RELEASE OF 
GRANTS 

The procedure described in paras 15 to 19 for Fellowship 
will be applicable in the case of Associateship. 

CONTINGENT GRANT' 

The contingent grant is Rs 10,000!- pa. The details in para 
20 of Fellowships will be applicable for utilisation of this 
grant. 

50. The Associate shall present yearly reports on the progress 
of his/her worl, through the Supervisor and the Head of the 
Department in the University/Institution, in the prescribed 
proforma (Annexure lll),as informed in para 21. He/she will 
be entitled to an annual increment of Rs 100/125 depending 
on the progress of work and approval by CSIR subject to the 
maximum ceiling in the particular slab he/she is placed in. 

SI. The Associate shall, at the expiry of the As-
sociateship,submit a comprehensive report of the work done 
during the entire period of Associateship through the super-
visor to CSIR in the prescribed proforma (Annexure IV) 
alongwith copies of any published work (manuscripts, 
reprints). 

52. If an Associate wishes to leave the Associateship before 
the end of the tenure, it should be with the prior approval of 
CSIR. 

53, The Associateship can be terminated,if at any time CSIR 
is not satisfied with the progess or conduct of the Associate. 

54. For rules regarding selection, paymentof funds, utilisation 
of contingent grant, submission of progress report,tenure, 
publications and patents, leave for temporary or paid lecturer- 
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ship /research job, etc, the general rules applicable to.JRFs 
and SRFs will apply to RA except that the Supervisor of RA 
will be equivalent to Guide of Fellow. 

RESEARCH ASSOCIATES UNDER LABORATORY 
QUOTA 

55. An RA-ship may be created in a CSIR laboratory when 
the tirector considers it necessary to have the services of 
senior research worker of a speciálisation for a specific 
project for a short duration. An Associate, during his/her 
tenure, will work in the specific project and depending upon 
his/her performance and potentialities, may be later con-
sidered for permanent absorption in the laboratory in accord-
ance with the prescribed procedures. 

1

,56. RAs may be selected through interview by high level 
disciplinewise Selection Committees constituted locally with 
members of the same level as for the selection for the post of 
Scientist B. In exceptional cases where there is a deviation in 
the minimum qualification specified, the recommendation 
duly approved by the R.C. with appropriate justification 
alongwith the bio-data of the incumbent may be sent to the 
Director- General, CSIR for his consideration and approval. 

.,/ 57. The qualification, emoluments, age and general condi-
tions of tenure and leave, etc. will remain the same as for 
general RAs. 

An RA would not be treated as a regular emplaye of the 
CSIR, nor his/her tenure would be added towards service, if 
he/she is subsequently employed in CSIR as a Scientist on any 
regular post. 

In a particular laboratory not more than 5 RAs may be in 
position at a given point of time The aggregate quotf'of 
Associateship 'aAd 1 FéIlóiships under the 'D?'i quot 9  
togethershall not normally exceed 15 bwever thcDirectors1 

,cawvcreateiladditiional positions 	 their 
Institutes, if réquired7 

GENERAL : CSIR may send whenever considered 
necessary its officers for reviewing the work of the Fellows 
and Associates,inspection of accounts, etc. in Universities! 
Institutes where the scholars are placed. 

The stipend of Research Fellow! Associate is exempted 
from the payment of the income tax. 

15 



. Any kind of paid or honorary pa - or - full -time 

employnent or private practice even in honorary capacity is Q Q not permissible during the tenure of Fellowship! As-
sociateship, 

63. These terms and conditions supersede all previous instruc-
tions issued in regard to JRF/ SRF! RA. However, any relaxa-

tion would require approval ofDGSIR. In all matters decision 
taken by CSIR will be final. 

ANNEXUREI 

GENERAL GUIDELINES 

To facilitate speedy day-to-day working of the Research 

Fellowships! Associateships of CSIR,the fol•lowingpower 

can be exercised by the Guides of Research Fellows! As-
socia t es * in concurrence with the Ilicad of, the Depart-
ment/Dean of the Faculty! Dircctor/VicF chancellor. 

I. Sanctioning of leave when it is due. 

2. Approving of tours of Research Fellows! Associates For: 

Attending Symposia) Seminars! Conferences in India 
provided the Fellows!Associates are prscnting papers which 

have been accepted and for attending Workshops! Training 

Courses relevant to the research projccts; 

Field work connected with research; 

Computation work; 

Consultino rarc reference volumes in the nearest Univer-

sity/Research Institution library. 

3. Utilization of cuntigent grant for the following: 

Acquisiton of books and documents of relevance to the 

research topic provided these are not aailable in the library 
of the Uni vcrsity!Institution. * * 

Towards meeting actual train fare and DA. During tours 

the Research Fellow!Associate will be entitled to TA/DA as 

* senior lacuttv nicitiher (or Supervisor) for Rcseirch Associates. 

** The requisition is to be recommended by the Supervisor and approved 

by the Head of the Department. The hook will become the property of the 
University/Institution's Library after purchase nni could he issucd to the 
Supervisor/Fettow/Associatc after accesion for use by the indenting PcI-

tow/Associate titt his/her research Fctlowship/Associateship is over. Nor. 
matty. not more than 25% of the total annual contigent grant can be 
utitised for purpose. 

IR 
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admissi 	in case of goverment servants drawing basic pay 
@ Rs 22 I-pm *** However, DA will be limited to 50 days 	0 
in a year. 

Towards meeting TAJDA limited to first class rail fare of 
outside expert members of Assessment Co mrn ittee****. 

Chemical/consumable items tequired for the research 
work. 

Equipment required exclusively for research. 

Photographic materials for research or thesis work. 

Computation charges. 

Reprints/Off-prints of researqh papers. 

Stationery and postal c h arges .***** 

Typing of Research papers. 

Registration fee for attending' conference in India and 
abroad. 

Any other purpose, specifically authorised by CSIR. 

Contigent grant cannot be utiisedfor 

Foreign travel or other expenses for visit abroad. 

Stationery items such as: pn, pencils, folders, file, 
covers, carbon paper etc, and furniure items. 

The cnlcutn(ion of the daily allowance will he made from the date of 
cornmcncemcnt of the journey to the date he/she returnS to the Head-
quarters. 

It is expected that Assessment Committee meetings are so lixed that 
-services of experts can be utilised while they are on a visit to that Institu-
tion. 

Not to exceed 20% of the contigent grant. 

N.B. No expenditure can be incurred for purchasing 
furnitures and office equipment. 

18 
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16. Research papers published / accepted for publica-
(ion/communicated for publication (Details of authors, 

ANNEXURE III 	 . 	title,journal,volume,page number and reprints of published 
papers/preprints of accepted papers/ and manuscripts of com- 

Profornia for Annual Progress Report of Research Fellow/As- 
municated papers must be sent); 

sociate 	 I 7a. (For the fellows who are not holding regular employment 

Name of the Fellow/Associate: 	
with a University/Laboratory/Institute etc.) 

It is affirmed that I have devoted my full time to research and 
Nature of fellowship (JRF(NET1)!SRF(NET)/SRF/RA): 	

that I did not take up any other paid or unpaid work without 

CSIRAward No: 	 taking written permission from CSIR. It is also certified that 
due acknowledgement ofCSIR Financial assistance has been 

Name, designation and address of Guide: 	 made in the published paper. 

Place of work (Names of the Deartment /lnstitute/Univér-
sity/College, etc.): 

Date ofjornrng: 	 Date : 	 Signature of Fellow/Associate 

Period upto which fellowship is' tenable: 
l7b. (For the Fellows who are holding regular employment 

Date of registeration for higher degree 	 with a University/Laboratory/Institute etc.) 
(MPhil,PhD,ME,etc.): 

9. (a) Topic of research: 

(b) Broad Subject area: 

10. Objective in undertaking work,: 

11. Period of Report: from to 

12. Attcndcncc 

Total No. of working days during the period under report: 

Out of these, total No. of days in which the Fellow/As-
soCiate was present and worke(l: 

Number of days for which lea'e was sanctioned: 

13. Detailed report about the research work done during the 
above mentioned period.This shuld include qUantitative 
results of research presented in Table(s)/Figure(s), discussion 
and conclusions drawn (separate sheets should be attached): 

14. Summary of research work done during this period (in not 
more than 300 words;a seperate shet may be attached): 

15. Plan of work for the next year (separate sheet may be 
attached): 

it is it iii ri ned that I have devoted my full time to r researc Ii it rid 
that I did not take up any other paid or unpaid work without 
taking written permissionfrom CSIR and am on study leave 
and have claimed only my regular salary/leave salary or only 
the Fellowship stipend and no salary as provided in para 26 
of terms and conditions. (Strike out whichever is not ap-
plicable) 

Date : 	 Signature of Fellow/Associate 

H. (Jveritll asscssrrrcrrt and currrrrrCnts nt tire (itride: 

It is certified that the information provided above and in 
separate pages enclosed with this report by the Fellow/As-
sociate is correct to the best of my knowledge and belief. 

My specific comments about the peformances of above 
Fellow/Associate are 

Date: 	 Signature of Guide/Head 

I 
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g 	 be sent to EMR Division is soon as available by gi{ j' 
Q J.  reference to CSIR award no. This may be ensured byme ANNEXURE IV 	 Guide/Supervisor: 

Proforma for progress Report of Research Fellow! Associate 
for the entire duration of Fellowship! Associateship to be 
submitted on completion/ termination of Fellowship/As-
sociateship: 

I. Name of the Fellow/Associate: 

Nature of Fellowship (JRF(NET)!SRF(NET)/ SRF!RA): 

CSIR Award No: 

Name,designation and address of Guide: 

Place of work (Names of the Department and of the 
Institute! University or College): 

Date of joining: 

Date of relinquishing the Fellowship! Associateship: 

Date of registeration for higher degree,if any: 

(a) Topic of research: 

(b) Broad Subjectiarea: 

Objective in undertaking research: 

II. Total period of Fellowship! Associateship availed in years 
and months: 

Attcndcnce records: 

Summary of work done. Actual research acheivement 
may be summarised in about 500 to 1000 words: 

14, (a) Consolidated report of work done during the entire 
period of Fellowship !Associatship. This should bring out 
clearly the original object- ives and how far these have been 
acheived, emphasising the salient features of the work done 
by giving quantitative data and its interpretation. 

(b) Research papers published / accepted for publication / 
communicaed for publication (Full details of authors, 
title,journal,volume,year and page numbers may be given and 
rcprints/preprin(s/ manuscripts of ràscarch papers must be 
enclosed. If some papers are submitted for publication or are 
published after submission of Annexure-IV, their copies may 

24 

(c) Whether PhD thesis has been submitted: Yes/No 

If yes, title of thesis may be given 

d) Which higher degree has ben obtained: 

In case the Fellowship!Associateship has not been availed 
for the full tenure,the reasons for discontinuing may be 
given,such as getting a job, going abroadlack ol 
facilities!guidance,personal factors,ctc. 

Whether the work is of any applied importance and,ilso, 
whether patent has been/can be taken? If yes, whether CSIR 
has been approached: 

Future correspondence address of the Fellow/Associate 

Any remark/comment: 

Date: 	 Signature of the Fellow/Associate 

Overall assessment and comments of the guide: 

Date 	 Signature 
of the 

Guidc/Supervisor/Head 

25 
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• 	I 	
: 

M.B.R No. . 

	

Date in triplicate 	 . 

TO 

Joint Secretary (Administration) 
Council of Scientific & Industrial Research 

CSIR Sanction No ................ 

Name of the fellow 
(In case of single person) 

Number of Research Fellow 
(In case of consolidated bill) 

ANNEXURE-V 

To be filled and submitted 
in triplicate 

[ILE CLAIMING THE GRANT IT MAY KINDLY BE 
ENSURED THAT STATEMENT OF ACCOUNTS AND 
UTILIZATION CERTIFICATE FOR THE PREVIOUS 
GRANT HAVE BEEN SUBMITTED TO CSIR 

GRANTS-IN-AID BILL 

dated................. 

RA 
SRF 	Statement enclosed 
JRF 	in triplicate. 
Total 

0 

PARTICULARS AMOUNT OF GRANT Total Remarks 

Staff Cont. HRA 

Amount Sanctioned for 
theyear199-9  

Grant Claimed for the 
period from ........... 
to 

IDEDUCT 
Unspent Balance brought 

forward  

Net amount claimed 

-4 

-4 

3 



Certified that the amount claimed in this bill will be utilized for the purpose it is sanctioned and in accordance with the Terms 
and Conditions for CSIR Fellowships and Research Grants. 

Certified that the attendance records have been maintained & checked. 

Certified also that the work of the Research Fellows/Associates for the past six months has-been satisfactory. 

Certified that the persons for whom HRA is claimed have not been provided any accomodation and HRA claimed is as ncr rules 
of this Institute. 

Signature 	 Counter-Signature & Designation of Head of Institution 

co of the Supervisor 	 (Office Stamp) 

7 

- 0 
0 

(To be filled in by the CSIR) 

Gr. No 	 EMR. I 	 - 	 Dated ............... 

Passedfor Rs ................................(Rs ........................................................... 

Cheque to be issued in favour of 

t'J 
Under Secretary/Section Officer 	- 

Council of Scientific & Industrial Research 

- - 	 (Budget Head-Gntsin-aid "Fellowships") 

PayRs .....................Only (Rupees ................................................ ........... only) 

Finance & Accounts Officer 
Council of Scientific & Industrial Research 

__.v_ 



AnnexureVi 	 - - 	
Anneure VII 

THREE MEMBER ASSESSMENT THREE MEMBER ASSESSMENT 
COMMITTEE REPORT COMMITTEE REPORT 

ASSESSMENT FOR UPGRADATION OF MR/MS ............... 	,. 	. ASSESSMENTOF 	DRMR./MS .............................. . ./ 
JRF WORKING AT 	 ON COMPLETION 	: 	, 

. SRF WORKING AT .................... ON COMPLETION OF 
OF TWO YEARS 	 . . TWO YEARS 

THE CONSTITUTION OF THE COMMITI'EE 	 . THE CONSTITUTION OF THE COMM ITrEE 

I. 	DR................. EXTERNAL MEMBER 
DR EXTERNAL MEMBER  ................. 

PROFESSOR/ASSOCLATE 
PROFESSORIASSOCIATE 

PROFESSOR DEPARTMENT 
PROFESSOR DEPARTMENT 

S  UNIVERSITY/ 	; 
UNIVERSITY/  

. INSTIrUTE. 
INS1ITUTE  

2. 	HEADOFTHE 	 • 	MEMBER 	 . 
2. 	HEADOFTHE 	 MEMBER 

DEPARTMENT 
(IN CASE HOD IS THE GUIDE. THEN DEPARTMENT 

DEAN OR ANY OTHER SENIOR (IN CASE HOD IS THE GUIDE THEN 

MEMIJER OFTHE FACULITY) DEAN OR ANY OTHER SENIOR 

3. 	GUIDEJSUPERVISOR 	 MEMBER 
- MEMBEROFTHEFACuLFrY) 

3. 	GUIDEJSUPERVISOR 	 MEMBER 
DATE, TIME AND VENUE OF ASSESSMENT/ 

iNTER VIEW DA'IE, TIME AND VENUE OF ASSESSMENTI 

ASSESSMENT OF THE COMMITFEE INTERVIEW 

ASSESSMENT OF THE COMMITtEE 

RECOMMENI)A'FIONS 

In view of the outstanding/v&y good/satisfactory performance of thc 

JRF, and also the fact that he/she has published work to his/her credit. 

I he committee makes the following rcco m mcndat ions: 

I 	Mr./Ms ...........................may be allowed to 
continue for third year on the existing rate of stipend. 

2 	Mr/Ms ............................may he upgraded as 
SRF and his/her stipend may be raised to Rs. 2800 per month. 

MEMBER 	 MEMBER 	 MEMBER 

(EXTERNAL) 	 (HOD) 	 (GUIDE) 

5 	 .. 	 30 

55 5 •5  
'.5.-,., 	

5. 	 5. 	

,,-:, 	I - .. ••_ '; 	-•'' ...... 
,_ 	'." •_')'_'  

RECOMMENDATIONS 

In view of the outstandinvcry gd/saIisfacIory performance of the 

SRF, and also the fact that he/she has published work to his/her credit, 

the committee makes the following recommendations: 

MriMs ........... may be allowed to continue his her research work 

for third year. 

MEMBER 	 MEMBER 	 MEMBER 

(EXTERNAL) 	 (HOD) 	 (GUIDE) 

RECOMMENDED 
DIRECTORJVICE CHANCELLOR 

• 	31 
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1. GENEQAL 

1.1 The Council of Scientific & Industrial Research 
(CSIR) provides financial assistance to promote research 
work in the fields of Science & Technology, including 
Agriculture, Engineering and Medicine. The assistance is 
provided by way of grants to Professors/Experts in 
theuniversities, IIT5, post-graduate institutions, recognised 
R&D laboratories both in public and private sectors. Re-
search proposals of applied nature as well as those falling 
under basic sciences which atlempt to solve specific 
problems being pursued by CSIR laboratories, or in newer 
and complementary fields, are considered for CSIR sup-
port. Priority is given to multi-disciplinary projects which 
involve inter-organisationap co-operation (including that of 
CSIR laboratories). Preference is given to schemes which 
have relevance to research programmes of CSJR 
laboratories (Annexure-Ill). 

1.2 Investigators working in Government Research 
Laboratories/Establishments are generally not eligible for 
the grant. 

1.3 A time bound research proposal clear and specific 
in the objective(s) and realistic and reasonable in the 
means needed to execute them has good chance of getting 
CSIR support. The CSIR provides essential financial in-
puts for viable research schemes so as to obtain definite 
advancements in specific fields and areas. 

1.4 Research grants of CSIR are intended mainly to 
supplement the research facilities available with the spon-
soring institutions. They provide money for one or more 
Junior Research Fellows (JRF), Senior Research Fellows 
(SRF) and Research Associates(RA), contingencies and 
equipment. Usually the amounts sanctioned for equipment 
are small. No graded posU are snrw.tinnnci. 

1.5 Depending on the magnitude and nature of re-
search involved a research scheme may have more than 
one investigator and, in such a case, the first investigator 
sh.rll be known as "Principal Investigator" (P1). In (Ire event 
of a collaborative project involving two or more institutions, 
the consent of each such institution must be furnished with 
the proposal. Collaborative projects involving CSIR 
laboratories are encouraged. 

1.6 The Pls may submit their proposals directly to the 
Human Resource Development (HRD) Group of CSIR; 

I.  
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A laboratories may invite 
in:specific areas of interest 
They will forward these to 

1.7 CSIR has a numbei of disciplinewisé -seatch 
committees to consider the rpsearch proposals falling in 
their respective fields and rnke recommendationsto the 
Governing Body of CSIR for financial assistance. The 
research committees usually ñieet twice a year and recom-
menct grants for viable resarch. schemes received for 
financial assistance and reviw the progress of ongoing 
schemes for their continuation. 

1.8 The Directors of C 
applications for research gra 
to their respective laboratori 
the CSIIR HAD Group. 

1.9 The schemes recei'ed through the Directors of 
CSIR laboratories shall also be examined for their 
suitability by subjectwse resarCh committees. A commit-
tee for such schemes will cornprise several Directors and 
one eminent non-CSIR specialist, In all other respects the 
schemes under 1.6 and 1.8 iill be treated similarly. 

1.10 Sanctioned schemes are monitored and renewed 
each year by research comnittees based on the progress 
reports to be submitted by the investigators, these should 
be received by CSIR by lst October. P1 is expected to 
suitably acknowledge the support received from CSIR in 
each of the publications arisihg from the work done under 
the scheme. Schemes are liable to be terminated if the 
progress is not considered satisfactory by the concerned 
committee. On completion of the scheme, thePI is required 
to submit Final Technical Rport (FTR) in the prescribed 
proforma (Form-F). 

2.PROCEDUREFORAPPLY1NG 

2.1 Application for reseach grant-can be submitted at 
any time during the year. The research proposal should be 
submitted in the prescribed proforma (Form-C). The ap-
plication should be forwarded, through the Head of the 
concerned institution duly certtified that (i) the core facilities 
are available and will be pro'ided to the investigator(s) to 
work On the proposed schene, and (ii) the department/in-
stitute will discharge all its obligations, particularly in 
respect of management of the grants given1 

2.2 The researct) proposals on receipt in CSI R are sent 
to referees and CSIR lab&atories in which work re-
lated/analogous to the proJosal is in progress, for their 

2  

evalurCJ. i. These are (lien considet ed by the concerned. 
area research' committees (as explained in 1.7 and 1.9). 

3. OPERATION OF SANCTIONED SCHEME 

3.1 Documents to be sent to CSIR: CSIR funds are 
placedat the disposal and contrpl of the sponsoring institu-
tion which is entrusted with the accountability of grant. The 
quantum of financial assistance to each sanctioned 
cheme is mentioned in the original award letter and 

renewal sanction. Grants are released in one or two instal-
ments for each fiscal year. The grant for the first year is 
released by CSIR along with the sanction letter. It is 
stipulated that the scheme shall start from the commence-
ment date mentioned in the letter or within 3 months from 
the date of issue of the letter. Following documents need 
to be provided to CSIR immediately after the receipt of 
sanction letter: (i) a certificate by the P1 countersigned by' 
the Head of the department/institution that no other aid-
giving agency is funding the work proposed to be done 
under the scheme sanctioned by CSIR, and (ii) an agree. 
ment in the prescribed Form-A on non-judicial stamp paper 
of ,  As 21- (each page duly signed by P1) and (iii) date of 
commencement, 

3.2 Date of start: A scheme is considered to have 
commenced as soon as some expenditure has been made 
from the grant. 

3.3 Purchase of equipment: For the release of equip-
ment grant the proforma invoice of the supplier, with whom 
the order has been placed is to be furnished alongwith the 
claim bill to CSIR by P1 through the Registrar/Prin-
cipal/Director of the Institute upon completion of purchase 
formalities, in any case within 3 months from the date of 
receipt of the equipment grant, 

3.4 Tenure: The tenure of a scheme is 3 years, if a 
shorter duration has not been asked by the investigator. 
Extension beyond 3 years may be. considered in a few 
deserving cases depending on the progress and need of 
the project; the extension is granted rarely. The period of 
extension will however be limited to a maximum of two 
'years. The P1 may make a request for extension in time, 
preferably in his renewal application for third year, giving 
detailed justification and period for which extension is 
required. A detailed report of scientific achievements under 
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P1, Hd of the Department and an external member from 
outside the university/institution who is an expert in the 
relevant field and is not below the rank of Professor/As-
sociate Professor, Where P1 is the Hed of Department, 
the Dean of the university/institution may be associated 
with the Board. The recommendations of the Board on 
each applicant alongwith the candidates' applications are 
to be sent to CSIR for the approval and formalization of 
selection. 

(C) PA 

Persons among those directly selected by CSIR for 
award of RA-ship can be appointed as RAs in schemes. 

The procedure given in 3.5(b) (iii) can be used for 
appointing RAs. However, CSIR is to be informed about 
the outcome of selection, so that the same can be formal-
ized, 

3,6 When SRF/RA is selected by the national adver-
tisement mode, 3.5(b) (iii) and (c) (ii), the biodata of the 
candidates should be obtained in the Form-G, 

3.7 In case it becomes expedient to the overall interest 
of the work, P1 may appoint JRF/SRF/RA in place of 
sanctioned position under intimation to CSIR indicating 
reasons therefor, 

3.8 The tenure of the follow(s)/associate(s) appointed 
in a scheme, excepting that of JRF-NET (CSIR), is co-ter-
minus with the scheme. In other words, the tenure of the 
Fellow/Associate shall cease from the date the scheme 
terminates, irrespective of the period Of fellowship/as-
sociateship held by him/her in that scheme. The total 
tenure of a fellow as JRF+SRF can be 5 years only. 

3.9 The educational qualifications prescribed for the 
award of research fellowship/associateship are as under:-

(a) Junior Research Fellowship (JRF) 

The minimum qualifications are: MSc or equivalent 
degree and passing of NET/GATE test; The selection for 
award of Junior Research Fellowship is made on the basis 
of a competitive written test organised jointly by CSIR and 
UGC at national level consisting of three papers. One of 
them is compulsory paper of general nature for testing 
mental ability and broad awareness of scientific knowledge 

the scheme since inception must invariab oe sent 
alongwith the request for extension. 

3.5 Appointment of JRF/SRF/RA : The approved re-
search schemes of CSIR have provision for manpower to 
assist the inJestigator(s) in the research programme. The 
positions provided are JRF, SRF and/or RA. The qualifica-
tions and age requirements for JRF/SRF/RA appointments 
are given in the paras 3.9 and 3.10. 

JRFs 

COmpetitive vritten test is conducted jointly by CSIR 
and UGC at national level (National Education Test NET), 
to qualify young men and women for appointment as JRFs. 
Available NET qualified candidates can be appointed 
directly in the schemes of CSIR. Persons who have 
qualified in the GATE test can also be selected for appoint-
ment.as  JRFs. They should be interviewed to determine 
their suitability. Non-NET or non-GATE qualified can-
didates can not be appointed as JRFs. 

SRFs 

CSI A directly selects certain number of persons for 
SRFs on the basis of academic record, published work and 
interview by disciplinewise high-level expert committees. 
Persons among these awardees, who are otherwise 
eligible, can be appointed as SRFs in CSIR schemes. 

The NET/GATE qualified candidates having a min-
imum of 2 years of research experience after MSc or 
equivalent degree can be selected and appointed on the 
basis of their possessing two years training in methods of 
research and aptitude for research. The details of the 
selected candidates accompanied by NET/GATE 
qualification certificate and recommendation of the inter-
view board constituted for the purpose of recruiting SRF(s) 
must be sent to CSIR. The appointment will be then 
formally approved by CSIR, 

SRFs can also be selected by national advertise-
ment from among the non-NET/GATE qualified MSc/ 
equivalent degree candidates possessing two years train-
ing in methods of research and aptitude for research 
assessed from published project work or candidates pos-
sessing ME/MBBS or equivalent qualification. The eligible 
candidates will be interviewed by a Board consisting of the 



at an elementary level. The other to are optionaPe 1 S 

to be selected from amongstfl) Chemical ScienceS, 2) 
Earth Atmosphere1 Ocean and Planetary ScienceS, 3) 
Engineering ScienceS, 4) Life scienceS, 5) MathematiCal 
Sciences and 6) Physical Sciences. One of these will be 

objective type and the other will require short descriptive 

answers to questions. 
Applications for JRF are in'iited twice a year on all India 

basis in the prescribed applictiofl form printed alongwith 
the advertisement in the Empyrnent News by a specified 
date. The completed application form may be submitted to 
the Controller of ExarniflatiorS, Examination Unit, CSIR 
Complex Building NPL Campus, Pusa, New Delhi- 

• 110012. 

The candidates who qualify in the test are informed 
individually after the result is finalised. 

Senior Research FelIowship (SRF) 

The minimum qualificati9flS are: (i) MSc,BE, BTech, 
BVSc, BPharm, or equivalent degree and at least two 
years of post-MSc, BE, BTeóh, BVSc, BPharm, research 
experience, as evidenced from published papers in stand-
ard refereed journals; (ii) ME MTech or equivalent degree 

in Eng i neer ingRectfl0b0gY (iii) MBBS or BDS, with 1 year 

internship! MVSc/ MPharm or equivalents, 

Research ASSOCIStOShIP (RA) 

The minimum qualifications are : Doctorate 

(PhD/MD/MS/MDS)or equi)aleflt degree or having 3 years 
of research, teaching and iesign and development ex-
perience after MVSc/MPha9Ifl/ME/MTeth 

3.10 The upper age limit for JRF, SAF and RA shall be 
28 32 and 35 years respectively as on the day on which 
the application is made. A snall relaxation in age limit may 
be considered, in the case of applicants who are suitably 
qualified and experienced, ? the recommendations of the 
selection committee. The upper age limit is relaxable upto 
5 years' in the case of canqidates belonging to scheduled 
castes/tribes and women and physically handicapPed can- 

didates. 

3.11 Stipend : The stipnd payable to JRF, SRF & RA 
working In the research schemes Is as follows: 
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(1) 	i"osftion 	 1st & 2nd 	3rd & 
yr 	subsequent 

yr 

JAF 	 Rs.1800/- 	Rs.2100/- 

(2) 	SRF in 	 1St & 2nd 	3rd & 
yr 	subsequent yr 

Scientific disciplines 	Rs. 2100/- 	As. 2100!- 
other than Medicine & 
Engineering 

Medicine & 	 Rs.24001- 	Rs.25001- 

Engineering fields 

(3) RA: The consolidated emoluments will be under the 
following 4 slabs depending on qualification and ex- 
perience: 

(a) Rs. 2200-1 00-2700; (b) Rs. 2700-100-3200; 

(c) Rs. 3200-100-3700; (d) As. 3700-125.4325 

3.12 Assessment for continuance: Progress of JRFs 
and SRF5 working in research schemes will be assessed 
at theend of two years by a Committee consisting of the 
P1, the Head. of the Department (where the P1 himself 
happens to be the Head of Department, the second mem-
ber of the Committee will be the Dean or Professor/As-
sociate professor/Reader of the Department) and an 
external member from outside the university/Institution 
'who is an expert in the relevant field and is not below the 
rank of Professor/Associate Professor. The stipend of JRF 
willho incronsod from Rs .1 600/- pm to Rs 2109/pm nnd 
of SRF (Medical and Engineering disciplines) from As 
2400/- pm to As 2500/- pm, for the remaining tenure of the 
scheme, provided the research progress has been found 
satisfactory .by the Committee: 

(b) Increment in stipend for RA: The candidate 
selected for RA will initially be placed inthe first slab of As 
2200 -100-2700 - at a monthly stipend of Rs 2200/- with 
the provision for annual increase of Rs 1001- depending on 
his satisfactory performance. The annual increase will be 
from the first of the month in which he had joined. When 
the selection committee recommends higher slab of 
stIper.d than the minimum (Rs 2200/-) ,the reasorVjustlfiCa -

tion for the same should be recorded in the minutes. 

(c) House rent allowance (HRA) and Medical al-
lowance (MA): In addition to stipend, the fellow/associate 



will be entitled to: (I) HRA as per rules of the htiü 
tion, provided he/she has not been given hostel\accom-
modation (stipend paid/payable will be treated as pay for 
the purpose of HRA), (ii) MA, as admissible as per the rules 
of the host institution to its employees (this will be limited" 
to the fellow only and not for their family members/depen-
dants). 

3.13 Leave : A fellow/assOciate may avail of 45 days' 
leave with stipend for each completed year of his tenure or 
on pro-rata basis for any fraction of a yea. The leave due 
can be carried over to the next year. HoWver, not more 
than 90 days leave can be accumulated at any time during 
the tenure of fellowship/associateship and nOt more than 
30 days can be availed of at the end, i.e/prior to the 
completion of the tenure. 

3.14 The P1 may grant leave to a fellow/associate with 
the concurrence of the head of the departrnent/institution,if 
the leave with stipend is due, as mentioned in the para 
3.13. If leave with stipend is not due, such cases will be 
decided by CSIR only, and the fellow/associate should not 
be allowed to proceed on leave without prior approval of 
the Council. 

3.15 For women fellows/associates, full stipend plus 
usual HRA may be paid per month during the period of 
absence upto 3 months on ground Of maternity. Leave may 
be sanctioned by the P1 under, intimation to CSIR. The 
fellowship/ associateship amount for such teave period will 
be payable after the fellow/associate resumes duty and 
submits a medical certificate in support of ctual confine-
ment. 

3.16 The following are the general rules governing the 
fellowship/associateship:. 

Only Indian citizens are eligiIe fQrresearch.fellow- 
ship/assocrateship 

., 

The award of fellowship/àssociateship does not 
imply any assurance or guarantee for subsequent employ-
ment by CSIR or at the institution where he/she is working. 

If a Fellow/Associate is reported to have been 
lacking in his or her research assignment, the fellow-
ship/associateship is liable to be terminated by CSIR.  

CTINGENT AND EQUIPMENT GRANT 	.' 

4.1 The amount of contingent grant in schemes may 
vary depending upon the subject and the problem ofre-
search. The contingent grant may be utilised for special 
consumables or other materials essentially required for 
research, tours undertaken as anessential part of research 
work, purchase of books etc. not available in the institution. 

4.2 Equipment grant is provided for purchase or 
fabrication of a particular equipment essential for the 
project which is not available in.the concerned deprt-
ment/institution. Heavy budget for equipment is normally 
not encouraged by CSIR. 

4.3 The guidelines for the utilization of contingency 
grant are given in Annexure-l. The accounts areto.be 
maintained in a prescribed manner as indicated in An-
nexurell. 

PROGRESS REPORT AND RENEWAL OF SCHEME 

5.1 Research committees of CSIR will monitor the 
progress of schemes to ensure that the funds are effective-
ly utilised for maximum results. For this purpose invés-
tigators of research schemes are required to submit to 
CSIR every year comprehensive reports indicating the 
progress as on 31st of August. While the initial report of 
the first year's progress.of work is éxpectedto be brief, 
subsequent reports should be sufficiently detailed so as.to Ir 
enable the research committee to review the progress of 
work vis-a-vis the progress of work stipulated for the 
period. The progress report alongwith "Renewal Applica-
tion" in the prescribed proformas (Form-El & Forrn-E2) 
and list of equipment purchased from CSIR grant, if any, 
as indicated in clause 8.0(viii) should be sent in time so as 
to reach CSIR on or before 1st of October each year. The 
schemes are renewed on year-to-year basis, till the corn-
pletion of their, tenure, subject to the recommendation of 
the concerhed research committee to that effactbasad'on 
the evaluation of the progress report. 

52 The scheme will not be renewed for the next 
financial year unless the progress report/renewal applica-
tion is received in CSI R by 1 St October for consideration 
by the committee; delay may lead to termination of the 
scheme. 



at.an elementary level. The bther two are optionQ,apers 
to be selected from amongst 1:) Chemical ScienceS, 2) 
Earth Atmosphere, Ocean and Planetary Sciences, 3) 
Engineering Sciences 4) Lie Sciences, 5) MathematiCal 
Sciences and 6) Physical S1ciences. One of these will be 
objective type and the other will require short descriptive 
answers to questions. 

Applications for J RF areinvited twice a year on all India 
basis in the prescribed application form printed alongwith 
the advertisement in the EnpIoymeflt News by a specified 
date. The completed applictiofl form may be submitted to 
the Controller of Examinations, Examination Unit, CSIR 
Complex Building NPL bampus, Pusa, New Delhi- 
110012. 

The candidates who qualify in the test are informed 
individually after the result is finalised. 

(b) Senior Research FellqwShip (SRF) 

The minimum qualifictionS are: (I) MSc,BE, BTech, 
BVSc, BPharm, orequivàeflt degree and at least two 
years of post-MSC, BE, B9lech, BVSc, BPharrn, research 
experience, as evidencedlrOm published papers in stand 
ard refereed journals; (ii) ME, MTech or equivalent degree 
in EngIneerIflgIreChnotOgY (iii) MBBS or BDS with 1 year 
internship! MVSc/ MPharrr or equivalents. 

(C) Research AssociateS1ip (RA) 

• The minimum quaiifications are : Doctorate 
(PhD/MD/MS!MDS) or equivalent degree or having 3 years 
of research, teaching anc design and development ex-
perience after MVSc/MPhrm/ME/MTech 

3.10 The upper age linit for JF, SRF and RA.shall be 
28,32 and 35 years respctively as on the day on which 
the application is made. A maIl relaxation in age limit may 
be considered, in the case of applicants who are suitably 
qualified and experienced on the recommendations of the 
selection committee. The tipper age limit is relaxable upto 
5 years in the case of crdidateS belonging to scheduled 
castes/tribes and women and physically handicapped cart- 

didates. 

3.11 Stipend : The stipend payable to JRF, SRF & RA 
working In the research shernes Is as follows: 
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(1) 	osiofl 1st & 2nd 3rd & 
yr subsequent 

yr 

JAF Rs.1800/- Rs.2100/- 

(2) 	SRF in 1st &.2nd 3rd & 
yr subseqUent yr 

Scientific disciplines As. 2100!- As. 2100/- 
other than Medicine & 
Engineering 

Medicine & Rs.2400/- Rs.25001- 
Engineering fields 

(3) RA: The consolidated emoluments will be under the 
following 4 slabs depending on qualification and ex-
perience: 

(a) Rs. 2200-100-2700; (b) Rs. 2700-100-3200; 

(c) Rs. 3200-100-3700; (c) 'As. 3700-125-4325 

3.12 Assessment for continuance: Progress of JRFs 
and SRFs working in research schemes will be assessed 
at the end of two years by a Committee consisting of the 
P1, the Head of the Department (where the P1 himself 
happens to be the Head of Department, the second mem-
ber of the Committee will be the Dean or Professor/A-
societe P(ofessor/Reader of the Department) and an 
external member from outside the unIversIty/InstitutIon 
who is an expert in the relevant field and is not below the 
rank of Professor/Associate Professor. The stipend of JAF 
will be increased from As 1800!- pm to Rs 21 00/-pm and 
of SRF (Medical and Engineering disciplines) from Rs 
2400!- pm to Rs 2500!- pm, for the remaining tenure of the 
scheme, provided the research progress has been found 
satisfactory by the Committee. 

(b) Increment in stipendfor RA: The candidate 
selected for RA will initially be placed in the first slab of Rs 
2200-100-2700 - at a monthly stipend of Rs 2200/- with 
the provision for annual increase of Rs 100/- depending on 
his satisfactory petformanCe. The annual Increase will be 
from the first of the month in which he had joined. When 
the selection committee recommends higher slab of 
stipend than the minimum (Rs 2200!.), the reasorVjustifiCa-. 
tion for the same should be recorded In the minutes. 

(c) House rent allowance (HRA) and Medical al-
lowance (MA): In addition to stipend, the fellow/associate 
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will be•entitled to: (i) HRA, as per rules of the ho?,wjistitu-
tion, provided he/she has not been given hostel accom-
modation (stipend paid/payable will be treated as pay for 
the purpose of HRA), (ii) MA, as admissible as per the rules 
of the host institution to its employees (this will be limited 
to the fellow only and not for their family members/depen-
dants). 

3.13 Leave : A fellow/associate may avail of 45 days 
leave with stipend for each completed year of his tenure or 
on pro-rata basis for any fraction of a year. The leave due 
can be carried over to the next year. However, not more 
than 90 days leave can be accumulated at any time during 
the tenure of fellowship/associateship and not more than 
30 days can be availed of at the end, i.e. prior to the 
completion of the tenure. 

3.14 The P1 may grant leave to a fellow/associate with 
the concurrence of the head of the department/institution, if 
the leave with stipend is due, as mentioned in the para 
3.13. If leavewith stipend is not due, such cases will be 
decided by CSIR only, and the fellow/associate should not 
be allowed to proceed on leave without prior approval of 
the Council. 

3.15 For women fellows/associates, full stipend plus 
usual HRA may be paid per month during the period of 
absence upto 3 urontlis on ground of maternity. Leave may 
be sanctioned by the P1 under intimation to CSIR. The 
fellowship/ associateship amount for such leave period will 
be payable after the fellow/associate resumes duty and 
submits a medical certificate in support of actual confine-
ment. 

3.16 The following are the general rules governing the 
fellowship/associateship: 

Only Indian citizens are eligible for research fellow-
ship/associateship. 

The award of fellowship/associateship does not 
imply any assurance or guarantee for subsequAnt employ-
ment by CSIR or at the inslitution where he/she is working. 

If a Fellow/Associate is reported to have been 
lacking in his or her research assignment, the fellow-
ship/associateship is liable to be terminated by CSIR.  

C4TINGENT AND EQUIPMENT GRANT 

4.1 The amount of contingent grant in schemes may 
vary depending upon the subject and the problem of re-
search. The contingent grant may be utilised for special 
consumables or other materials essentially required for 
research, tours undertaken as an essential part of research 
work, purchase of books etc. not available in the institution. 

4,2 Equipment grant is provided for purchase or 
fabrication of a particular equipment essential for the 
project which is not available in.the concerned depart-
ment/institution. Heavy budget for equipment is normally 
not encouraged by CS IA. 

4.3 The guidelines for the utilization of contingency 
grant are given in Annexure-l. The accounts areto be 
maintained in a prescribed manner as indicated in An-
nexure-Il. 

PROGRESS REPORT AND RENEWAL OF SCHEME 

5.1 Research committees of CSIR will monitor the. 
progress of schemes to ensure that the funds are effective-. 
ly  utilised for maximum results. For this purpose inves-
tigators of research schemes are required to submit to 
CSIR every year comprehensive reports indicating the 
progress as on 31st of August. While the initial report of 
the first year's progress.of work is expected to be brief, 
subsequent reports should be sufficiently detailed so as to 
enable the research commfttee to review the progress of 
work vis-a-vis the progress of work stipulated for the 
period. The progress report alongwith "Renewal Applica-
tion" in the prescribed proformas (Form-El & Form-E2) 
and list of equipment purchased from CSIR grant, if any, 
as indicated in clause 8.0(viii) should be sent in time so as 
to reach CSIR on or before 1St of October each year. The 
schemes are renewed on year-to-year basis till the corn-
pletion of their tenure, subject to the recommendation of 
the concerned research committee to that effect, based on 
the evaluation of the progress report. 

5.2 The scheme will not be renewed for the next 
financial year unless the progress report/renewal applica-
tion is received in CSI R by 1st October for consideration 
by the committee; delay may lead to termination of the 
scheme. 
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at an elementary level. The other two are optionQ,apers 
to be selected from amongst 1) Chemical Sciences, 2) 
Earth, Atmosphere, Ocean and Planetary Sciences, 3) 
Engineering ScienceS, 4) Lif6 Sciences, 5) Mathematical 
ScIences and 6) Physical Sci,erices. One of these will be 
objective type and the other Will require short descriptive 
answers to questions. 

Applications for JRF are irvited twice a year on all India 
basis in the prescribed application form printed alongwith 
the advertisement in the Emp!oymeflt News by a specified 
date. The completed application form may be submitted to 
the Controller of ExaminatiohS, Examination Unit, CSIR 
Complex Building NPL Campus Pusa, New Delhi- 

110012. 

The candidates who quIify in the test are informed 
individually after the result is finalised. 

(b) Senior Research FelIovship (SRF) 

The minimum qualificatibns are: (i) MSc,BE, BTech, 
BVSc, BPharm, or equival4it degree, and at least two 
years of post-MSc, BE, BTech, BVSc, BPharm, research 
experience, as evidenced frm published papers in stand-
ard.refereed journals; (ii) MEl MTech or equivalent degree 
in E ngi neering/Technology; (iii) MBBS or BDS, with 1 year 
internship! MVSc/ MPharm or equivalents. 

(C) Research AssociateShip (RA) 

The minimum qualifications are : Doctorate 
(PhD/MD/MS!MDS) or equivaleflt degree or having 3 years 
of research, teaching and design and development ex-
perience after MVSc/MPharm/ME!MTech 

3.10 The upper age limifor JRF, SRF and RA shall be 
28, 32 and 35 years respectively as on the day on which 
the application is made. A srnall relaxation in age limit may 
be considered, in the case bf applicants who are suitably 
qualified and experienced, on the recommendations of the 
selection committee. The upper age limit is relaxable upto 
5 years in the case of candidates belonging to scheduled 
castes/tribes and women and physically handicapped can- 

didates. 

3.11 Stipend : The stip4nd payable to JRF, SRF & PA 
working in the resear.ch schemeSiS as follows: 
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(1) 	osition 	 1st & 2nd 	3rd & 
yr 	subsequent 

yr 

JRF 	 Rs.18001- 	Rs.2100/- 

(2) 	SRF in 1st & 2nd 3rd & 
yr subsequent yr 

Scientific disciplines Rs. 2100/- Rs. 21001- 
other than Medicine & 
Engineering 

Medicine & Rs.2400/- Rs.2500/- 
Engineering fields 

(3) RA: The consolidated emoluments will be under the 
following 4 slabs depending on qualification and ex-
perience: 

(a) Ps. 2200-100-2700; (b) Ps. 2700-100-3200; 

(c) Rs. 3200-100-3700; (d)Rs 3700-125-4325 

3.12 Assessment for continuance: Progress of JRFs 
and SRFs working in research schemes will be assessed 
at the"nd of two years by a Committee consisting of the 
P1, the Head of the Department (where the P1 himself 
happens to be the Head of Department, the second mem-
ber of the Committee will be the Dean or Professor/As-
sociate Professor/Reader of the Department) and an 
external member from outside the university/InstitutIon 
who is an expert in the relevant field and Is not below the 
rank of Professor/Associate Professor. The stipend of JRF 
will be increased from Ps 1800!- pm to Rs 21 00/-pm and 
of SRF (Medical and Engineering disciplines) from Ps 
2400!- pm to Rs 2500!- pm, 'for the remaining tenure of the 
scheme, provided the research progress has been found 
satisfactory by the Committee. 

(b) Increment in stipend for RA: The candidate 
selected for RA will initially be placed in the first slab of Rs 
2200 -100-2700 - at a monthly stipend of Rs 2200!- with 
the provision for annual increase of Ps 100/- depending on 
his satisfactory performance. The annual increase will be 
from the first of the month in which he had joined. When 
the selection committee recommends higher slab of 
stipend than the minimum (Ps 2200/-), the reasorVjustifica -
tion for the same should be recorded in the minutes. 

(c) House rent allowance (H PA) and Medical al-
lowance (MA): In addition to stipend, the fellow/associate 
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CtTINGENT AND EQUIPMENT GRANT 

4.1 The amount of contingent grant in schemes may 
vary depending upon the subject and the problem of re-
search. The contingent grant may be utilised for special 
consumables or other materials essentially required for 
research, tours undertaken as an essential part of research 
work, purchase of books etc. not available in the institution. 

4.2 Equipment grant is provided for purchase or 
fabrication of a particular equipment essential for the 
project which is not available in.the concerned depart-
ment/institution. Heavy budget for equipment is normally 
not encouraged by CSIR. 

4,3 The guidelines for the utilization of contingency 
grant are given in Annexure-l. The accounts areto be 
maintained in a prescribed manner as indicated in An-
nexure-ll. 

PROGRESS REPORT AND RENEWAL OF SCHEME 11  

5.1 Research committees of CSIR will monitor the 
progress of schemes to ensure that the funds are effective-
ly utilised for maximum results. For this purpose inves-
tigators of research schemes are required to submit to 
CSIR every year comprehensive reports Indicating the 
progress as on 31st of August. While the initial report of 
the first year's progress.of work is expected to be brief, 
subsequent reports should be sufficiently detailed so as to 
enable the research committee to review the progress of 
work vis-a-vis the progress of work stipulated for the 
period. The progress report alongwith 'Renewal Applica- •  
tion" in the prescribed proformas (Form-El & Form-E2) 
and list of equipment purchased from CSIR grant, if any, 
as indicated in clause 8.0(viii) should be sent in time so as 
to reach CSIR on or before 1st of October each year. The 
schemes are renewed on year.to.yenr basis till the coni-
pletion of their tenure, subject to the recommendation of : 
the concerned research committee to that effect, based on 
the evaluation of the progress report. 

• 5.2 The scheme will not be renewed for the next 
financial year unless the progress report/renewal applica-
tion is received in CSIR by 1st October for consideration 
by the committee; delay may lead to termination of the 
scheme. 

9 	 1 
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will be entitled to: (I) HRA, as per rules of the hofistitu -
tion, provided he/she has not been given hostel accom-
modation (stipend paid/payable will be treated as pay for 
the purpose of H RA), (ii) MA, as admissible as per the rules 
of the host institution to its employees (this will be limited 
to the fellow only and not for their family members/depen-
dants). 

3.13 Leave : A fellow/associate may avail of 45 days' 
leave with stipend for each completed year of his tenure or 
on pro-rata basis for any fraction of a year. The leave due 
can be carried over to the next year. However, not more 
than 90 days leave can be accumulated at any time during 
the tenure of fellowship/associateship and not mfre than 
30 days can be availed of at the end, i.e. prior to the 
completion of the tenure. 

3.14The P1 may grant leaveto a fellow/associate with 
the concurrence of the head of the departmentlinstitution,if 
the leave with stipend is due, as mentioned in the para 
3.13. If leave with stipend is not due, such cases will be 
decided by CSIR only, and the fellow/associate should not 
be allowed to proceed on leave without prior approval of 
the Council. 

3.15 For women fellows/associates, full stipend plus 
usual HRA may he paid per month during the period of 
absence upto 3 months on ground of maternity. Leave may 
be sanctioned by the Fl under intimation to CSIR. The 
fellowship/ associateship amount for such leave period will 
be payable after the fellow/associate resumes duty and 
submits a medical certificate in support of actual confine-
ment. 

3.16 The following are the general rules governing the 
fellowship!associateship: 

• (i) Only Indian citizens are eligible for research fellow-
sliip/associutosl up. 

The award of fellowship/associateship does not 
imply any assurance or guarantee for subsequent employ-
ment by CSIR or at the inslitution where he/she is Working. 

If a Fellow/Associate is reported to have been 
lacking in his or her research assignment, the fellow -
sluip/associateship Is liable to be terminated by CSIR. 



___.....g- 

5.3 Progress in a Scheme is also mon(tored',jough 
presentation in annual get-together arranged by CSIR. 
Participation in get-togethth as and when organised is 
mandatory for the continuance of Scheme. The contingen-
cy grant should be utilized:to meet the expenditure on 
TA/DA incurred for participaion in get-together. 

6. FINAL TECHNICAL REPDRT(FTR) 

6.1 The P1 is required to submit FTR for the entire 
duration, in the prescribed prDforma (Form- F) within three 
months from the date of termination of the scheme. The 
report must be detailed and should include information 
about (a) the original objectie of the scheme, (b) how far 
these objectives have beed achieved, and (c) how the 
results have benefitted the Country's technological 
development or enriched the existing knowledge on the 
subject. The actual research achievements made under 
the scheme may be.summarsed in about 200-500 words 
and mentioned in the FTR to facilitate publication of the 
same by CSIR. Failure to submit the FTR on termination 
of the scheme will disqualify the investigator from seeking 
further assistance from CSIR. Copies of manuscripts, 
preprints and reprints of ppers arising from the work 
completed under the scheme .sho,uld be attached to the 
FTR. 

6.2 Further informatjon,I such as on publication of 
papers/acceptance of paperqor publication, award of PhD 
degree(s) to research fellow(s) working under the scheme 1  
etc. that is not available at thb time of submission of FIR 
should be sent to CSIR latr, as soon as it becomes 
available. 

givincgencies and this may lead to the concerned inves-
tigators not getting any new scheme in future. 

7. RESULTS OF RESEARCH AND INTELLECTUAL 
PROPERTY RIGHTS 

7.1 Investigators are encouraged to publish the results 
of research. While doing so acknowledgement to the effect 
that financial assistance was received from CSIR should 
be made in the research paper published. 

7.2 Institutions are encouraged to seek legal/patent 
protection to theresults of research. CSIR will render 
advice on the patentability or otherwise of research results. 
If the results of research are to be legally protected, the 
results should not be published' without action first being 
taken to secure legal protection for the results of the 
research. Reference must be made to CSIR in such an 
eventuality. If OSIR so requires, action shall be taken by 
the institution to accord legal protection to the results of the 
research. 

7.3 The title to the patent, or other legal protection 
accorded to the results of research, shall vest in the 
institution where the research work is carried out. 

CSIR may at any time require the tnstitution to grant 
an irrevocable, non-exclusive licence to any organisation 
and/or public sector enterprise of the Government of India, 
on such terms as may be mutually agreed between the 
institution and the licencee. If no agreement can be 
reached, CSIR will have the right to specify the terms to 
the institution. 

• 	6.3 Last 3 months' contir 
salary of JRF/SRF/RAs must 
only after, the FTR has bee 
mentioned grant will be pay,  
has been forwarded by the ir 

6.4 It may be noted that t 
now being published routine 
Industrial Research (JSIR) 
grant giving agencies. FTR s 
be according to instructions 
will be taken for non-receipt o 
names of defaulting Pls will  

?ncy grant and last months' 
released by the institution 

sent to CSIR. The above 
e by CSIR only if the FIR 
itution to CSIR. 

?fs prepared from FTRs'are 
in Journal of Scientific and 
well as shared with other 
ild not be sketchy. It should 
yen in 6.1. A serious view 
Ieiáyed receiptof FIR. The 

circulated to all the fund 

8. OPERATION OF FUNDS 

CSIR sends the first instalment of the grant along with 
the sanction letter.The investigator while claiming. 
second/subsequent instalment of grant should certify that 
the expenditure claimed under different heads has actually 
been incurred and utilised properly during the period for 
which the payment was claimed and further that the grant 
has been exclusively utilised for the purpose for which it 
was sanctioned. This certificate should be subniitted by the 
investigator to the executive authority of the university/in-
stitution who maintains the accounts of CSIR grants in the 
following manner: 
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(I) The statement of accounts and utilisation ceç,,cate 
should be certified by the accounts officer and cointer -
signed by the finance officer, registrar / administrator of the 
university / institute and submitted to CSIR. 

An audited statement of accounts and utilisation 
certificate duly certified by the statutory audit authority of 
the institution should also be sent on completion of the 
research scheme. 

Any unspent balance from earlier payment lying 
with the institution at any time due to term i nation/resigna-
tion of the fellow, etc. should be adjusted before claiming 
the subsequent grants Q1 else refunded to CSIR immedi-
ately by means of demand draft in favour of Extramural 
Research, CSIR Complex, CSIR, New Delhi. 

University/Institution receiving grants from CSIR 
will have to maintain separate accounts for each research 
scheme on ledger type system (Annexure-Il). 

All equipment, books, etc. purchased out of the 
grant will have to be entered into the stock register main-
tained by the university/institution and also in a separate 
register maintained by the investigator and certified by the 
head of the department. 

The university/institution will be responsible for the 
safe custody of the equipment purchased out of the grant. 

Items of equipment should be purchased on com-
petitive tender basis. 

A list of equipment purchased may be appended 
with the renewal application. The name, description of the 
equipment cost in rupees, date of purchase, and the name 
of the supplier, may be given in the list. The main pur-
pose/function of the equipment may also be mentioned 
against each item. Equipment should be purchased within 
3 months from the date of receipt of the first sanction letter. 
Otherwise the equipment grant shall stand withdrawn. 

The stock register should be checked by the 
auditor of the host institution. 

After the termination of a scheme, the institution 
may retain the equipment, costing upto Rs 3 lakhs pur-
chased for the purpose of the scheme. As regards any 
single equipment costing more than Rs 3 lakhs, CSIR 
reserves the right for its disposal after the conclusion of the 
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scher. In case the institution is interested in retaining the 
equipment, DG, CSIR may be approached for approval for 
retention of the equipment. However, all other equipment, 
books, etc. purchased out of the grant would normally. 
become the property of the university/institution on the 
condition that the investigator/fellows/associates shall 
have a free and unfettered use of these until the conclusion 
of the scheme's tenure. 

9. ADMINISTRATIVE OVERHEAD EXPENSES 

9.1 For maintaining and timely submission Of the ac-
counts of CSI R grants, the beneficiary university/institution 
is entitled to claim the administrative overhead charges 
from CSIR at the following rates to be disbursed to the 
employees entrusted with the maintenance of the accounts 
of grant: 

(i) Rs 300/- per annum per research scheme having 
one research fellow or research associate or none and (ii) 
Rs 500/- per annum per research scheme having more 
than one research fellow/associate. It is to be noted that 
the total amount of administrative overhead charges 
claimed by an institution shall not exceed Rs 10,000/-per 
annum. 

9.2 The admissibility of the overhead charges shall be 
subject to the timely submission (within one year) of the 
following statements/documents to CSIR: 

Consolidated utilization certificate in respect of the 
financial year in question. 

Abstract of receipts and payments account relating 
to CSIR grants for the year, alongwith the statement of 
accounts of fellowships and schemes separately. Audited 
statement by statutory auditors or Government auditors, 
as the case may be, can be sent later on. 

Details of refunds of unspent balances of ter-
minated fellowships/Schemes together with cheque no. & 
date, etc. 

Abstract of claim for administrative overhead ex-

penses. 

9.3 The amount of administrative overhead charges 
may be retained by the institution while refunding the 
unspent balance or where there is no unspent balance for 
the year in question, then from the grant of the current year. 
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Payment of the administrative overhead charge,'p the 
employees maintaining the accounts of CSIR snail be 
made only on authorisation by CSIR and on receipt of the 
statement/documents mentioned above. Where there is no 
unspent balance left with the institution or where it is not 
possible to pay the same from the 'contingent grant' of 
current year, the institution may claim the amount from 
CSIR. 

9.4 The amount of overhead expenses shall be dis-
bursed in full to the concerned employees immediately on 
receipt of authority letter from CSIR and a confirmation to 
the effect shall have to be given to CSIR within a month of 
receipt of such authority lettei. 

9,5 The timely completion of administratjve and finan-
cial tasks described in 9.2 is essential for continuance of 
grants to the beneficiary organisations. CS1 R may withhold 
release of grants to the university/institution which has not 
completed the stipulated tasks and furnished the required 
statements/documents for 2 years. 

L 
Claiming of any dues immediately. Submission of 

the audit utilisation certificate and audited statement of 
accounts for the grants paid by the CSIR and to arrange 
refund of unspent amount from the grant to CSIR immedi-
ately on termination of the scheme 

(vi) Sending of one reprint of each research paper 
published as a result of the work done under the CSIR 
grant to EMR Division as and when published. 

Note These terms and conditions supersede all pre-
vious instructions issued in regard to research s.chemos 
and JRF/SRF/RA. In all matters decision taken by CSIR 
will be final. 

10. OBLIGATIONS OF PRINCIPAL INVESTIGATOR 

The following are the obligations of the P1 of a research 
scheme: 

The sanctioned research scheme must commence 
within 3 months from the date of receipt of the sanction 
letter, unless otherwise authorised by CSIR, failing which 
the scheme will be treated as withdrawn. 

Submission of renewal applicatiorvprogress report 
(in Forms-El & E2) to CSIR by 1st of October each year, 
indicating the progress of research work upto 31st of 
August. 

Acknowledgement of the support given by CSIR in 
all the publications arising from the work done under the 
scheme. 

Submission of the final technical report (in Form-F) 
within 3 months of completion of the scheme, describing 
original objectives, how far these objectives have been 
achieved and how the result have benefitted the tech-
nological development or enriched the existing knowledge 
on the subject and enclosing manuscripts, preprints and 
reprints of the papers arising from the scheme. 

14 
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FORMS 

Given below is the list of forms included in this book. 
It may be noted that these forms are not being maintained 
separately, therefore these may b? copied and used when- 
ever required. 

Form-A 	: Undertaking; 

Form-C 	: Grant application; 

Form-El 	: Renewal application; 

Form-E2 	: Summary statement for renewal; 

Form-F 	: Final technical report; 

Form-G 	: Application for appointment of 
JRF/SRF/RA; 

Form-H Application for continuance of 
fellowship to JRF-NET (CSIR) Fellow 
appointed in a scheme; 

Form-I 	: Proforma for submission of annual 
report by direct (non-schemes) 
Fellow. 

ANNEXURES 

Annexure-I 	: Powers to be exercised by P1; 

Annexure-Il 	: Ledger for receipt and expendure; 

Annexure-Ill 	: CSIR laboratories and their 
programmes. 

FORM-A 

(For the undertaking to be given by Principal 
Investigator)" 

*(ro  be exeôuted on a Non-Judicial Stamp Paper of the 
value of approximately Rs.2/-) 

CSIR Sanction letter No............................ 

dated.................... 

Title of the scheme.............................. 

In consideration of financial and other assistance and 
facilities received or to be received by me, from the Council 
of Scientific and Industrial Research (hereinafter called the 
Council), 

sorVdaughter 
of Shri .................................residing at 

as one of the terms on which I received or am about to 
receive such financial and other assistance and facilities 
agree and declare as follows:- 

I shall from time to time disclose fully to the Council 
or as the Council may direct, the progress of any investiga-
tions undertaken by me while in receipt of such assistance 
as aforesaid (hereinafter referred to as the said Investiga-
tion). 

And if at any time during the course of such assis-
tance or within a period of three years after the termination 
of receipt of such assistance as aforesaid, I shallrnako any 
invention arising out of or in connection with the said 
Investigation, I shall hold the same in trust on behalf of the 
Council and I shall forthwith disclose to the said Council or 
as the Council may direct a full and complete description 
of the nature of the said invention and the mode of perform-
ingthe same. 

The said investigation and all improvements thereon 
discovered or invented by me during the course of receipt 
of such assistance or within a period of three years after 
the termination of such assistance as aforesaid shall sub-
ject to such reservations (if any) in respect of said invention 
of the proceeds thereof for my benefit as the council may 
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FORM-C 

COUNCIL OF SCIENTiFIC & INDUSTF,IAL RESEARCH 
Human Resource Development Group 

(Extra Mural Research.Divisiofl) 
CSIR COmplex, 

Pusa, New Delhi-i 10012 

Application For Grant For A Research 
Scheme: Format 

(30 Copies of the Project Proposal should be submitted 
to CSIR) 

in absolute discretion permit, be the sole and iofute 
property of the Council. 

I shall if and whenever required by the Council at its 	I 
expense join the Council and render all assistance and do 
other necessary acts for taking Patents in India and other 
countries for said invention or any such improvement 
thereon. The patent rights and its exploitation shall rest 
exclusively with the Council. 

And I shall on request by and at the cost of the 
Council, execute and do all such instruments and things 
necessary to vest the said inventions and improvements 
and any letters/Patents that may be obtained in respect 
thereof in the Council or any person appointed by the 
Council in that behalf. 

I hereby undertake to, abide by the current Terms 	SECTION A General 
and Conditions for CSIR Research Fellowships and 
Schemes. 	 1. Name(s) of applicant(s), departmental affiliation(s) 

and full address(es); 

Title of research proposal; 

Area of proposed research (give flame of general 
area here); 

Name of the sponsoring CSIR Laboratory (if ap-
plicable); 

Names and addresses of 5 recognIsed rosearch 
scientists actively engaged in research in the 
general area of your proposed research and located 
in other universities/research institutions in India, to 
whom reference could be made 

6, Declaration and Attestation: I/We have read the 
terms and conditions for CSIR Research Grant. 
Necessary institutional facilities are available and 
will be provided if this research proposal is ap-
proved for financial assistance. Full account of ex-
penditure will also be rendered by the institution. 

(a) Principal investigator 

Name and Designation; 

Signature with date. 

(b) Co-investigator(s) 

1. Name and Designation; 

19 
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Date ............... 
Signature of the 

Principal Investigator 

CSIR Sanction Reference ....................... 



2. Signature with date. 	 Q 	Title of Thesis 

(c) Had of Department-Head 
	

Year 

Name and Designation; 	 PhD 

Signature with date. 	 U niversity/I nstitut ion 

(d) Institute-Head 
	

Field(s) 

Name and Designation; 	 Title of Thesis 
Signature with date. 	 Year 

4. Post-doctoral ResearciVTraining Experience: 

Duration 
Seal of the Head of the Institute 

Note: 

Details of collaborating scientists, if any, should be 
included. 

If the Project is being sponsored by a CSIR 
laboratory, the letter from the Director of that laboratory 
offering sponsorship should be enclosed. 

HRD Group should be informed if application is not 
acknowledged within one month from the date of applica-
tion. 

SECTION B :Biodata of Principal Investigator(Pl) and 
Co-investigator(s)(Cl) 

Name, designation, department, institution and ad-
dress; 

Date of birth; 

Educational qualifications; 

BSc 

University/Institution 

Subject(s) 

Year 

MSc 

University/I nstitut ion 

Field(s) 

Institution(s) 

Designation(s) 

Nature of work 

Awards and prize(s) won: 

Research specialization (major scientific field(s) of 
interest): 

A brief outline of research work done by the Inves-
tigator (in 200 words): 

List of publications for the past ten years (Please 
tick mark those falling in the area of the proposed 
researôh ; give for each paper published name(s) of 
author(s), title, journal, volume and page numbers 
and year of publication and attach reprints): 

Available institutional facilities(a list of facilities in 
equipment etc. available at the sponsoring univer-
sity/institute for the proposed investigation may be 
given here): 

Research support that has been available to the P1 
& CIs from various sources, including CSIR, during 
the last ten years (full details in terms of sponsoring 
or granting agency, title and duration of project and 
amount of grant, for the past and present grant(s) 
and those under consideration must be provided; 
for the completed schemes tinal technical reports 
should be attached; and if no scheme has been 
completed or is in progress or is pending. 'nil' should 
be stated against this para). 
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SECTION C: Detailed Research Proposal 	Q. 
lnforination given below must illuminate the research 

ground to be covered through this project. The research 
objectives and the scientific perspective against which the 
project has been conceived should be clearly exposed to 
enable the Referees to arrive at a scientific judgement 
regarding it. In particular, the following information must be 
furnished: 

1 Title of the project: 

Five key words (for indexing purpose): 

Review of literature (the most recent references 
pertaining to the area of the project proposal may 
also be given here in terms of author(s), title, jour-
nal, volume and page number and year): 

Brief outline of objectives (in terms of the lacunae 
existing in the understanding of the subject of re-
search presently and the questions you would like 
to probe/answer): 

Significance of the project: 

Whether the project has any industrial application, 
Yes/No (if Yes, give names and addresses of 3 
industries with which the project is related and could 
be linked up). 

7, Relationship with the ongoing projects in the spon-
soring CSIR laboratory (if applicable): 

8. Planof work: 

Background: 

Methodology: 

Phasing of project: 

9. Funds (give here the detailed yearwise breakup for 
staff, equipment and contingency requirements, 
with justification): 

(A) 	 Staff 	Contingencies 
(JRF/SRF/RA) 

1st year 

2nd year 

3rd year 

Total 

22 

ECtJIPMENT* (Please specify here the major equip-
ment required and give its cost; actual price quoted by the 
dealers may be mentioned and supporting documents, 
such as list price, quotation etc. may be enclosed, failing 
which it may not be possible to process the proposal): 

Justification for Staff, Contingencies and Equipment 
(give here the justification in the context of the proposed 
project; mention also whether or not each of the item of 
equipment justified is available for use in any nearby 
institution): 

In case infrastructural facilities of CSIR labratory(ies) 
are to be used, the names of these and collaborating 
scientists may be mentioned here. 

.1 

I 	 . 
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FORME1 	 Sanctioned Expenditure 
amount 

iii) 	Equipment 

COUNCIL OF SCIEN11FIC & INDUSTRIAL RESEARCH 	 Amount 	Expenditure 
Human Resource Development Group 	- 	iv) Total 

(Extra Mural Research Division) 

Pusa, New DeIh-1 10012 	 j 	(b) 2nd year: from 1st Mar 199- to 28th Feb 199- 

i) 	Staff 	No of 	Amount 	Expenditure 
Proforma for yearly renewal of an ongoing 	i 	 sanctioned received 

• research scheme\ 	- 	 positions 
(Twenty five copies must be submitted to CSIR) 	I 	JRF 

Financial year for which renewal is'  requested: 	 SRF 

Scheme number: 	 RA 

(a) Date of the original sanction letter: 	
Sanctioned Amount 	Expenditure
Amount 	received 

(b) Date of start proposed in the sanction letter: 	
per year 

ii) 	Contingency Title of the scheme: 

Name and address of Principal Investigator (P1): 	1 	- 	 Sanctioned Expenditure 

Name(s) and 	
amount 

address(es) of Co-investigator(s) 	iii) 	Equipment 
I 	

Amount 	Expenditure 
Name(s) of JRF/SRF/RA associated with the 	iv) Total project, along with their dates of joining and of 
relieving, as applicable: 

Date on which the project commenced 	
(c) 3rd year: from 1St Mar 199- to 28th Feb 199- 

i) 	Staff 	No of 	Amount 	Expenditure 
Grant sanctioned amount received and expendi- 	 sanctioned received 
ture made in As 	

I 	 positions 

(a) 1st year: from .......to 28th Feb 199- 	
JRF

SRF i) 	Staff 	No. of 	Amount 	Expenditure 	j sanctioned Received 	 RA 
positions 	 Sanctioned Amount 	Expenditure 

JRF 	 amount per received 
SRF 	 I 	 year 

RA 	 ii) 	Contingency 

Sanctioned Amount 	Expenditure 	 Sanctioned Expenditure amount per received 	 amount year 

tingency 	 iii) 	Equipment 
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Amount 	Exper 	ure ietailed annual progress report should be given 
iv) 	Total here (about 5 pages mdmum). 

14 Summary(giveinabOüt200WordS) 
(if applicable) from 1St Mar 1 99- to 199- 

15 Any deviation from thoriginal plan may be pointed 
0 Staff 	No of 	Amount 	Expenditure out here alongwith its nature and cause: 

sanctioned 	received 
positions 16 Constraints (if any) faced In the progress of work  

JRF and suggestions to overcome them should be men
- 

SRF  
tioned here: 

RA 	 : 17 List of research paper(s) published/communicated 

Sanctioned 	Amount 	Expenditure 
should be given here in terms of name(s) of 
author(s), title, journal, volume and page numbers amount per 	received 

ye r and year and copies of the paper(s) should be 

Ii) 	Contingency enclosed: 

18 Proposed programme of work for the next year 

Sanctioned 	Expenditure . 	 should be described here in about 1000 words. 
Amount 

Equipment 

Amount 	Expenditure 
Signatureof P1. 

Total Date:  

Details of equipment purchased (information should 
be given in terms of (a) Name, (b) Cost, (c) Supplier, 
and (d) Date of purchase/placing order for each item 
of equipment. It may be noted that the equipment 
grant once fixed cannät be enhanced. Pls are ad- 
vised to give authenticated estimates of the cost of 
equipment. Equipment should invariably be pur- 
chased within 3 month's from the date of receipt of 
the grant) and/or sanction letter: 

Amount saved (if any) from the last 	 for year's grant 
staff, contingency and 	quipment: 

(a) Date on which scheme will complete 3 years: 

Whether extension teyond three years has been 
requested. Yes/No 

If yes, give the duration of requested extension 
in months along with jutification for extension and 
programme of work to 14e completed. Also mention 
as to why the work could not be completed as per 
the original plan: 
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FORM-E2 
(2 copies are to accompany Form-El) 

TO BE FILLED IN BY THE P1 	 FOR OFFICE 
USE ONLY 

Project No/Sanction No: 

Name & address of P1: 

3: Title of the scheme:. 

4. Date of conithenement: 

5. Grants recommended for current financial year: 

(a)Staff: JRF/SRF/RA 
(b)Contingency 
(c)Equipment (1) Name (2) Cost 
(d)Any other 

6. Number of months for which extension granted 
beyond 3 years: 

7. Details of each fellow/associate: 

Name 
NET examination roll no 
Dateof joining 
Date of leaving (if applicable) 
Date of birth 
Total number of man months of employment from 

the date of joining: 

8. Number of PhD students being guided under the 
project: 

9. Number of papers published/accepted for publica-
tion during current year: 

In Indian Journals 
In International Journals 
In SymposifSeminars 

10. Number of books published: 

11. Whether support of CSIR has been acknowledged 
in all the above publications: Yes/No 

12. Number of patents filed. 

Signature of P1 

Date: 
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41 	 FORM-F 

COUNCIL OF SCIENT1FIC.& INDUSTRIAL RESEARCH 
Human Resource Development Group 

(Extra Mural Research Division) 
CSIR Complex, 

Pusa, New Delhi-110012 

Proforiiia for Preparing Final Technical Report 
(Ten copies of the report must be submitted immediately 

after completion of the research scheme) 

Title of the Scheme: 

Name, designation,departrneflt and institution çf 
the Principal Investigator*: 

Name of the sponsoring laboratory of CSIR (if ap-
plicable) 

Number and date of CSIR sanction letter: 

Duration of the scheme: 

Date of commencement of the scheme: 

Date of completiorvterminatiofl of the scheme: 

Total grant sanctioned and expenditure during the 
entire tenure. 	 - 

	

Amount Sanctioned 	Expenditure 
• 	Equipment: 	 - 

Contingencies: 
Staff: 
Total: 

In case of collaborative projects, give details of the 
co-Investigators also. 

Name and cost of equipment(s) purchased out of 
CSIR grant: 

Names of the Research Fellows/Associates who 
were associated with the Scheme alongwith dates 
of their joining and leaving: 
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Name(s) of the Feliow(s) who received -iD by 
working in the Scheme, alongwith the Title(s)of their 
thesis: 

List of research papers published/communjcatj 
based on the research.work done under the 
scheme(Name(s) of author(s), title, journal, volume 
number, year and pagesshould be given for each 
paper published and a coy of each of them should 
be enclosed; repr1nt/copies of papers appearing 
after submission of FIR should also be sent to 
CSI R): 

Give details of new apparatus or equipment 
designed or Constructed during the investigation: 

Give here the likely impact of the completed work 
on the scientific/technological potential of the 
country (this may be attached as Enclosure-I): 

Is the research work done of some industrial or 
agricultural importance and whether patent(s) 
should be taken? Yes/No; if yes, what action has 
beerVshould be taken: 

How has the research work complemented the work 
of CSIR laboratory that sponsored your scheme? 

Give detailed account of the work carried out in 
terms of the objective() achieved;' results and dis-
cussion should be presented in the manner of a 
scientific paper/project report in about 5000 
words;and this should be submitted as Enclosure-Il 
to this report: 

Give here an abstract Of research achievement in 
about 200-500 words (it should be suitable for pub-
lication in the Journal Of Scientific and Industrial 
Research, JSIR). 

Mention here whether or not the unspent grant has 
been refunded to CSIR 

Sig. of Principal Investigator 
Note: Final Technical Report s expected to be self-contained com-
plete report of the work done. Please do (lot leave any Column 
unanswered Tho rn,q(er,,ql will bo used to prepare a brief for pub!ica-
lion in JSIR. 
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FORM-G 

COUNCIL OF SCIEN11FIC & INDUSTRIAL RESEARCH 
Human Resource Development Group 

(Extra Mural Reseprch Division) 	- 
CSIR Complex 

Pusa, New Delhi-110012 

Application Form for Junior/Senior Research Fellow- 
ship/Associateship under CS1R Resear.h Scheme 

1. Title of the scheme: 

2. Principal Investigator's name, designation and 
place of work: 

3. Sanction number of the scheme and duration: 

4. Full name of Applicant in block letters (surname is 
to be underlined): 

5. Present address: 

6. Permanent address: 

7. Whether belonging to SC/ST, Yes/No (If yes, the 
name of Cast WTribe may be mentioned and certifi-
cate enclosed): 

8. Date of birth: 

9. Nationality: 

10. Father's/Husband's name: 

11. Educational qualifications 
(bachelor degree onwards): 

Degree/Diploma 

University/Institute 

Subject(s) 

Year of passing 

DivisiorVGrade 

Percent marks 

12. Are you registered for a higher degree? Yes/No 

a) If 'yes' please indicate 
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(I) Title of the degree 

/ 	 (ii) University 

(iii) Date of registration 

(b) If no' please indicate whether you propose to 
register for a higher degree? Yes/No 

Have you any research/teaching experience? 
Yes/No 

If yes, gieetails about the institution, duration of 
work, emoluments and work done 

Have you been a recipient of a research fellowship 
before? Yes/No 

If 'yes', please give details of the dates, and amount 
of award, duration and names of the concerned 
Scheme, Principal Investigator, Institution and Sup-
porting Agency. 

15, Publications (attach reprints of published work and 
copies of papers communicated and give list of 
papers in terms of name(s) of author(s), title, jour-
nal, year and volume and page numbers): 

16. DECLARATION 

I am willing to work as a Junior/Senior/Reseatch Fel-
low/Associate in the research scheme entitled ......... 

If the Fellowship/Associateship is awarded to me, lunder-
take to engage myself whole time for research under the 
guidance of the Principal Investigator of the schomo, I have 
road 'Terms and Conditions of CSIR Research Grants' and 
accept and agree to abide by these. I have noted that the 
Fellowship/Associateship is co-terminus with the Scheme. 

I certify that, to the best of my knowledge and belief, 
the particulars given in this application are correct. 

1 6. 7  TTESTATI ONS (by the P1 and Head of the I nstitu-
tion): 

I certify that the information given by the applicant, 
including that in Columns 8 and 11 is correct. On the advice 
of the duly apppointed Selection Committee the candidate 
is recommended for the award of aJunior/Senior Research 
Fellowship/Research Associateship for the duration of the 
Scheme from ......................... 

Signature, Name and Designation 
Principal Investigator 

Date: 

Necessary facilities will be provided to the Research 
Fellow for work on the above problem for the duration of 
the Scheme. 

- 	 Signature and Name of the 
Head of thelnstitution with seal 

Date: 

Signature of the Candidate 
Date: 
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FORM - H 

For JRF-NET (CSIR) qualified candidates only 

....... ........................ have qualified 
the NET CSIR. examination as shown in the letter No 

..........dated ...... ........ ..(copy 
enclosed). I had joined as Junior Research Fellow in the 
CSIR Scheme No ...................under the 
Supervision of ................................... on 

I Understand that my Fellowship (JRF + SRF) is to 
continue for a total of 5 Years. It is requested that this 
application may be kept in your record so that I can 
continue to get Fellowshipiwjthout break after the Scheme 
of Dr ................................. has completed 
its tenure. I shall request CSIR through my supervisor 
/guide for the continuance of Fellowship as soon as 
scheme comes, to close. My fellowship shall be then 
governed by rules and regulations as applicable to the 
direct (non-scheme) Fellows and I shall submit my report 
in the Form-I. 

Date: 	 (Signature of Candidate) 

FORWARDED BY 

Date: 

(Signature of Prinicipal 
lnvestigator/Gjde) 
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- Z-0 	FORMIa 

Proforma for Annual Progress Report of NET Qualified 
Research Fellow to be used after teflure of the Research 
Scheme in which he/she had been working has completed: 

1. Name of the fellow: 

2,. Nature of fellowship (JAF(NET)/SRF(NE1)): 

CSlRAwardNö: 

CSIR scheme no in which he/she was working: 

Date on which the tenure of the scheme was over: 

Name, designation and address of Guide: 

Place of work (Name of the Department/Institute. 
/University/College, etc.): 

Date of Joining: 

Period upto which fellowship is tenable: 

Date of' registration for higher degree(MPhiI, PhD, 
ME, etc.): 

(a) Topic of research: 

(b)Broad Subject area: 

1 ,2. Objective in undertaking work: 

Period of report: from 	to 

Attendence: 

Total No of working days during the period under 
report: 

Out of these, total No of days in which the fellow/ 
associate was present and worked: 

Number of daysforwhich leavewas sanctioned: 

15 Detailed report about the research work done 
during the abovementioned period. This should in 
dude quantitative results of research presented in 
Table(s)/Figure(s), discussion and conclusions 
drawn (separate sheets should be attached): 

16. Summary of research work done during this period 
(in not more than 500 words;a separate sheet may 
be attached):' 
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Plan of work for the next year (separate sht may 
be attached): 

Research papers published/accepted for publica-
tion/communicated for publication (Detail of 
authors, title, journal, volume, page number and 
reprints of published papers/ preprints of accepted 
papers/and manuscripts of communicated papers 
must be sent): 

li (a) (For the fellows who are not holding regular 
employment with a University/Laboratory! Institute 
etc.): 

It is affirmed that I have devoted my full time to 
research and that I did not take up any other paid 
or unpaid work without taking written permission 
from CSIR. 

Date: 	 Signature of Fellow/Associate 

ment with a University/Laboratory! Institute etc.): 
(b) (For the fellows who are holding regular employ-

It is affirmed that I have devoted my full time to 
research and that! did not take up any other paid 
or unpaid work without taking written permission 
from CSIR and am on study leave and have claimed 
only my regular salary/leave salary or only the fel-
lowship stipend and no salary as provided in para 
26 of terms and conditions prescribed for Fel-
lows/Associates in the concerned booklet (strike out 
whichever is not applicable). 

Da te: 	 Signature of Fellow/Associate 

20 Overall assessment and comments of the Guide: 

It is certified that the information provided above 
• and in separate pages enclosed with this report by 
the Fellow/Associate is correct to the best of my 
knowledge and belief. 

My Specific comments about the performances 
of above Fellow/Associate are; 

Dat e: 	 Signature of, Guide/Head: 
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FORM-lb 

Proforma for Progress Report of Research Fellow for 
the entire duration of fellowship to be submitted on corn-
pletiorVtermination of fellowship: 

1. Name of Fellow: 

2 Nnli,jici of Flkwnlrl!, (J11I(NIT)/1r4F(Nli)): 

CSIR Awards No: 

Name, designation and address of Guide: 

Place of work (Names of the Department and of the 
Institute/University or College): 

Date of joining: 

Date of relinquishing the Fellowship! Associateship: 

Date of registration for higher degree, if any: 

(a) Topic of research: 

(b) Broad subject/area: 

Objective in undertaking research: 

11, Total period of Fellowship/Associateship availed in 
years and months: 

Attendence records: 

Summary of work done. Actual research achieve-
ment may be summarised in about 500 to 1000 
words: 

(a) Consolidated report of work done during the 
entire period of fellowship/associateship. This 
should bring out clearly the original objectives and 
how far these have been achieved, emphasising the 
salient features of the work done by giving quantita-
tive data and its interpretation. 

(b) Research papers published/accepted for publi-
cation / communicated for publication (full details of 
authors, title, journal, volume, year and page num-
ber may be given and reprints/preprints/ 
manuscripts of research papers must be enclosed. 
If some papers are submitted for publication or are 
published after submission of this proforma, their 
copies may be sent to EMR Division as soon as 
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RhSEAIICII FJLLOWSHJPS 

I The CSIR Research Fellowships 
provide opportunities to bright young 
men and women with irst class academic 
record, for research f ,trainihg under ex -
perienced researchers/investigators of 
repute in the fields f natural sciences, 
engineering and technology, and medical 
science's.  

Under this' scheme, holdëré of 
M Sc or equivalent degree arc consider-
ed for the award of Junior Research 
Fellowships (JRF) The intention  i . s to 
provide training in meods of research 
Senior Research Fellowships (SRF) are 
awarded to those who have had Iraining 
in methods of research and proved their 
'iptitude for rcserch The qualifications 
for. the SRF arc generally M. Sc or 
equivalent degree withtw yeats, research 
expericiice after M.SC.. and ''published 
woik of high stapdar!d;  or'M.E./M. Tech. 
or equivalent degree iii Engineering/Tech-
nology or MB.B.S. 

Fellowships may be held in Uxii- 
i versities/IITs/Post-graduàte Colleges, 

Government Research" Establishnients 
including those of CSIR, R & D establish- 

I.  
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ments of recogniscd public or l)rvate 
sector industrial firms and other institU 
tions approved by the Council. However, 
the Council reserves the rjiht to deter-
mine the place which is best suited to 
provide the necessary facilities in the 

branch of science in which an awardee is 
to speciulise. 

An applicant who has held a CSIR 
Junior/Senior Research Fellowship or an 
equivalent fellowship from any other 
grant givingagecy for a full tenure can-
not be considered for fresh award for 
the same or lower category of fellowship. 

Only Indian citizens normally. 
resident of India are eligible for research 
fellowship. The fellowship is tenable in 
India only. No fellow is given any 
assistance for foreign tour or studies. 

The award of a fellowship does not 

imply any assurance or guarantee for 
subsequent employment by CSI R to the 

beneficiary. 

The fello\vship stipends are exempt 

from income tax. 

Application : Applications for re-

search fellowship are invited through 
advertisement annually. The application 

forins may be obtained from Uder 
•Sccrctary, Extramural Research Djviion, 
CSIR, Rail Marg, New Delhi-I idooi, 
after the advertisement appears. The 
completed application form may be sub-
mitted within the date specified giving 

the subject and topic of research along 

with recommendation from the rcserch 
guide, certifying eligibility and capnlility 
of the applicant for carrying out the 
proposed work. The applicants will be 
entitled to second class return rail fire if 

called for interview. 

Subject of Research : Prefeence 
would be given to subjects/topics of re-
search relevant to the research pro-
grammes of CSIR laboratories and 

national needs. 

Announcement of fellowship and 
payment of fund : The award of fellow- 

ship may be announced in a formal offer 
to the applicant giving details of grant 
and the conditions governing it, iinder 
intimation to the university/institution. 

The grant money is payable in one or 

two instalments during a financial year. 
The first payment will be made after 

receipt of the joining report of the fellow 
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with other necessary documents th ouh 
the guide duly forwarded by the execu-
tive authérit)' mentioning the date of the 
commerl cemcnt of work. Subsequent 
payment will be made after (a) the 
supervisor forwards the progress report 
in the pescribed prolorma duly certi-
fying that the work of the fellow during 
this period has been satisfactory and 
b) receipt in CSER of a statement of 

accountsof the expenditure incurred 
during the period by the institution. The 
unspent amount of earlier payments will 
be adjustd in making the fresh payment. 
The accounts should be maintained on a 
ledger type system by the grantee instf-
tution fpr the research fellows (ref. 
Annexure H). The university/institution 
shall he lesponsiblo for proper ut ilii.at ion 
Of grant and for rendition of accounts 
to CS1R 

11. Coittingent Grant : The contingent 
grant is ls. 3000 p.a. for Junior Research 
Fellows land Rs. 4000 pa. for Senior 
ResearcI Fellows. Part of this grant may 
be utilized by the Research Fellows for 
tours ii,ndertaken in the interest of 
research work, Purchase of books, etc. 

Dkailcd rules for utilization of the con-

tingent grant are given in Anncxurc 

12.- Progress 'report : The preparation 
of a report on research work done during 
the year ending 31st August shall be an 
essential part of the fellow's work. 
Fellows shall submit their reports in the 
prescribed proforma (Annexure 111) to 
CSIR through their guide)head of the 
department at the time of demanding 
grant for 2nd half of the linancial year. 
The guide/head of the department shall 
bring out in his assessment report the 
share of originality and initiative of the 
fellow in the research work. if thesis 
is submitted for a higher degree, this 
may be reported by the guide/head of 
the departments to the CSIR and also the 
result when announced. 

13. Publications/Patents : The results 
of a fellow's work may be published in 
standard refereed journals at the discre-
tion of the guide duly acknowledging the 
assistance provided by CSIR. Two 

copies of each of the published research 
papers should be sent to CSIR. 
Commercial exploitation of results and 
patent rights arising out of the investi- 

e 
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'V 
gation wifl, however, rest cxclusivjy 
with CSIR. 

14. Obligations of Research Fellows 
The following are the obligations that a 
research fellow is expected to meet under 
the fellowship grant 

( i) 	He must be a full time researcher 
and submit himself to the discipli-
nary regulations of the university/ 
institute/laboratory in which he is 
working. Regular attendance of the 
fellow may be ensured by the guide 
by keeping an attendance register. 

Each research fellow shall be 
required to submit to CSIR an 
annual report on the progress of 
his work through his guide in I he 
prescribed proforma (Annexure 111). 

Once a research lellow accepts the 
fellowship and joins, it is incum-
bent on his part to continue the 
fellowship for the normal tenure or 
for such lesser duration when the 
original objectives of the research 
problem have been achieved 

No fellow shall discontinue his 
fellowship without the prior appro- 

6  

val of CSI R. In case he wants to 
(liSCOntinue his fellowship prior to 
the completion of the tenure or I lie 
attainment of original objectives of 
research, he must submit his rcsigna-
tion to CSIR through the guide at 
least one month in advance, indica-
ting specific reasons for not 
continuing the fellowship. The 
fellowship shall cease from the date 
stipulated in the CS[R letter 
approving the resignation. 

(v) Before termination of or resignation 
from the fellowship, a fellow must 
send two copies of a detailed final 
consolidated report of the.rescarch 
work done during the entire tenure 
through the supervisor to the 
CSIR. in the prescribed proformtL 
(Annexure IV). 

15. Teaching and Demonstration Work: 
A fellow may, if recommended by his 
guide and approved by the Council, 
undertake honorary demonstration and 
teaching work, subject to the siipuldtion 
that the total demand made on the 
fellows' time shall not exceed six hours 
in a week and it would not binder the 
progress of research. 

7 

U 



• 	 - 	 - 	 - 

A Senior Research Fellow on the 
recoinmendittion 6f the •uidc inny h' 
permitted by CSJ,R to take temporary 
paid lecturership pkbvided the university 
where he' is rcgi4crcd for Ph.D. has no 
objection, for a total period not exceed-
ing 6 months duriigthe entire tenure of 
the fellowship. The Senior Research 
Fellow will not be e1ntiiled to any extension 
of his fellowship fr such periods. This 
is not permissibl in case of Junior 
Research Fellows. 

Persons who are already in.service 
and are selected for the award of fellow-
ship, may be, allowed to draw leave 
salary, if admissible, in addition to the 
fellowship stipcnd. All such cases will, 
however, be considered by CSIR on 
merit. 

Leave 	A fellow will devote the 
whole of his time to research during the 
period of his fel1wship, except to the 
extent provided in paras 15 and 16. 
However, leave not exceeding 45 days in 
a completed year Imay be allowed by the 
guide and this will be treated as part of 
the fellow's tenur. The leave due can 
.be carried over to next year; however, 

8  

not more than 90 days' leave can he accu-
ntt'ntcd at any time during the tenure. 
Of 'this alloôa'tion, not more than 30 days 
can be availed of at the end, prior to the 
Completion of the tenure of the Iellowship. 
During the first year of fellowship or any 
uncompleted year, leave may be granted 
on a pro-raa basis. 

The guide can grant leave to a fellow 
in his charge with .the concurrence of the 
Head of the institution/department if the 
leave is due, as prescribed in para 18. 
If the leave is not due, such cases will be 
decided b1y CSIR only.  The fellow 
should' not be allowed to proceed on 
leave ssithout prior approval of the 
Council,. 

For married women fellows half the 
fellowship amount may be paid per 
month for abscncc up to 3 months on 
ground of maternity. Leave shall be 
sanctioned by the guide under intimation 
to CSIR. The fellowship amount for 
leave pericd mill be paid' after the fellow 
resumes duty and submits a medical 
ceitificate in support of actual confine-
ment. It is expectcd -that the fellow will 
make up the deficiency during the 
remaining tenure. 

9 
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Transfer of Fellowship The fellow 
will not be allowed transfer Iron, ne 
institUtion to another, except in special 
circumstances with the prior approval of 
CSIR. No T.A. will be permissible as a 
result of such a transfer. 

Termination of Fellowship :.,. An 
award shall ordinarily terminate on the 
date the normal tdnure of the fellowship 
expires. A fellowship may also be termi-
nated from the date a fellow resigns and 
the resignation is accepted by CSIR. 

If a felloy is found to be lacking in 
research aptitude or negligent in his 
research assignment his fellowship will be 
terminated. In such cases prior intima-
tion to CSIR and its approval is 
necessary. 

ii a fellow leaves \vi hon t perni is-
sion, Stipend due at any time shall not be 

paid to him by the institution, till all 
university and other dues are cleared and 
certifIed by the universjty/jnstjtutjon 
Responsibility in such a case shall be that 
of the university/institution concerned. 

Unspent balance of grants due to 
termination/resignation of fellowships 

10 

.ust be rcfuflde(j to the CSIR imme-
diately by 'Beans of Deniand Draft in 
favour of Chief (Administration), CSIR. 

Research fellows must s1tic their 
claims within one year of Idaving the 
fellowship. No claim will be admitted 
by the CSJR after one year of leaving the 
fellowship 

Junior Research Fellowship 

Junior Research Fellowship (JRF) 
may be awarded to holders of M Sc., 
M. Pharm. or its equivalent degree. 

High academic attainments with first 
class in graduate and post_gradua exam 1-
nations, the opinion of the univesity or 
College authorities on the applicant's 
promise as a rcscarch Worker and topic 
of rcsei reli "retile tim in crj te tin lr I lie award. 

The upper age limit for a Junior 
Research Fellowship shall be 25 ycaron 
1st of April of the year in which the 
application is niade. A relaxation "in 
which, the age limit upto 3 years will be 
considered" in the case of applicants who 
are suitably qualified and have research/ 
training/teaching experience. 
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An 	awArdcc 	should 	normaL' 

rcgistcr 	himsc!Ll for 	it 	higher 	research. 

' 

degree within 6 months of the date of 

'. joining as a J1F. 	In 	universities where 

tj M. Phil. is 	a pre-rcquisite for Ph D., the 
tpplicaiit shotd normally 	be a 	student 

ofM Phil. 

A Junior Research Fellow is entitled 
to a stipend of Rs. 600 per month. 	A 

contingent grant of Rs. 3000 per annum 

per fellow v'ould 	be 	provided 	to 	the 

univetsity institutiOn. 

The tenute of Junior Research FellowS 
ship is 2 yeas. After a period of 2 years, 

the 	progLess report or Junior 	Research 

.: Fellows 	wi(l 	be 	assessed 	along 	with 

published/aCCePtCd research paper 	in 	it 

standard 	journal, 	rccarcll report, 	etc., 
' ~hl 	.J and 	if fourd satisfactory, the fellowship 

amount willbe enhanced to Rs 700 p.m. 
with contingency grant ot' Rs. 4000 per 

annum for d further period of three years 

subject to 	nnual 	review 	of 	progress 

I o rts 	heegOjj 	be  

modified toSenior Research Fellow. The 

Senior 	Research FèoWflli1St invariably 

be registered for P1I'D. 
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&' If, howeverte progress of work at. 
the end of 2 years does tot justify 
upgradation of reseaich fellowship, the 
fdlowship will be terminated. The total 
tenure of junior and senior research 
f 1 lowslt I p will be limited \o .5 yc:i r, 

Senior Research 1'c1Jowshi 

34. A certain number offel1owships at 
senior level will be awardcd 1e,ach year by 
CSIR directly 	those pôscssing the - 

following qua1ifications. 

M.Sc., M Pharm., oi equivalent 
degcc -with at least )two years' 
research experience alEc1 M.Sc., etc. 
as cvidencccl from pubhcd papers 
in the stnhldnr(l 	 rnal sl  
in addition should be 4itercd for, 
Ph D. degree. Iii calic applying 
from a university wherc, M. Phil. is 
a pre-rcquisite for frb. D., they 
should be. M. Phil. .nd\registered 
for Ph.D.. .... .) 
M.E., M. Tech. or envatent degree 
in Engine.erin/Te91OlOgY. 

M.B.B.S. ' 

35. 'Research . worker1 , who 	have 	
11 

completed. the iior;ii.l Fose  of training 
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ction) doctorate degree during their 
tenure, the research stipend will be en-
hanced to Rs. 900 p.m. for a fresh tenure. 
of 1 year from the date of university 
notification, with change in designation 
to Post-Doctoral Fellow. 

Post- Doctoral Resea r cli Fellowship 
A certain number of fellowship at 

Postdoctoral level will he awarded each 
year by CSIR directly to those possessing 
Ph.D. or equivalent degree for a period of 
one year. The incumbents may in 
due course apply for research associate-
ship and if selccted will ContinuC their 
research work as research associates. 

A post-doctoral fellow will be 
eat itic(l to 	H 	s1Jpcn(l of Rn. 900 p. in 
A contingent grant of Rs. 4000 per 
annum per fellow will be provided to the 
university/institution. 	Other terms and 
conditions applicable to JRF/SRF will 
be applicable in case of PDFs. The 
upper age limit will be 30 years on the 
1st of April of the year in which the 
application is made. 

Research Associatesbip 

The lesearch Associateships (ItA) 
are awarded to encourage young research 
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in methods of research and who hae 
proved their aptitude for original research 
are eligible for this fellowship. 

The upper age limit for SRF shall 
be 30 years on the 1st of April of the year 
in which the application is made. Only 
in cccptioi1al casais where a candidate 
is judged to have oJ1standing ability, the 
age limit may be relaxed marginally at 
the discretion of the Council. 

A senior rsearch fellow is entitled 
to a stipend of Rs. 700 per month. A 
contingent grant of Rs. 4000 per annum. 
per fellow wou\d be provided to univer-

sity/iflStitUtiofl. The 	stipend will be 
enhanced to Rs.\800 p.m. on submission 

of 1 1 11,13, the 	with no clante 	in 

designation. 
The tenurt of senior research 

fellowship is 311\years. The work of 
senior research Tel'ows in medicine and 
engineering scienC will . be assessed at 
the end of 2 ye4 and if found satis-
factory they can\be given enhanced 
fellowship at the ratf800 p.m. for 

	

a 
c'— 	L.
further period .QK ecr. 

C  in the Ivellt of e fellows obtainiAg 
(as evidenced froJ university notifi- 

i-Q-•-i 	) 
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workers wh0 1  have shown proll'%iSC 

original reseach and propose to pursue 
research worlf in science. enginCeiing 

or chnolog oil  specific projeCtS. 

43. Under thiS scheme, persons possess-

ing rninirnUfl Ph D. or equivalent degree 
or 3 years' research, design and develop -

ment experit1ce after M. Tech., in Engi- 

ering/TeC1010gY, will be eligible for 

appoifltmeflti as Research Associates.. in 
the event f any applicant with Ph.D. 
qualification being awarded post.doctoral 
fellowship his stipend will be Rs. 900

11 

p.m. with usual contingent grant and 
the tenure ill be only one year. 1-Ic mtst 

iateShiP during 'applY for research assoc  

this period for any further scholarshiP 

44. The 
research associatCshiP5 arc 

tenable 	in UniVctSit/1 ITs/Colleges! 

GovcrnmCt ' researCh 	cstabliSh!1efltS 

jncluding those of CSIR laboratories! 

R&D estalIisl1fl%CfltS of recognized public 

or priva9 sector industrial firms and 

other iflStjtUtj0fl5 approved by the 

Council.The tenure of associatCsliP is 

for a ina 
. 

X~
Illunl period of 3 years.. 

45. The consolidated emoluments of a 

research asSociate will be in the range 

of Rs 1100/- Rs. '1500 p. m. with a •  

16 

cottingeflt grant of Rs 4000 per annum 

based on the 'recommendation of the 
Selection Committee and subsequent 
appfov81 by DGSIR. Emoluments more 
than the minimum prescribed can be 

given if there is ample justification and 
such recommendation is made by the 
Selection Committee. 

The upper age lijilit for appoint-
nient of a research associate will normally 
be 35 years. The associate will do 

whole time research work on the problem 

stated in his application and approved by 

CSIR. 

ApplicatiOn : , Applications 	for 

research assOciateship will he invited 
through advertisement The application 

forms may be obtained from Under 

Secretary, Extramural Research Division, 
'CSIR, Rafi Marg, New Dclhl-1I0001 

after the advertisement ippears. The 

completed application frrns must be 
submitted to CSIR within the prescribed 

date. Second class train fare is admis 

sible to those applicatS who are called 

for interview. 

48 The Associate shall present yearly 
reports on the progress of his work 

17 



through his senior faculty member tpd 
	H 

t
rtment in the uniVer he head of the depa  

sity. 	He shall, at the expiry of the - 

associateshiP, submit a comprehelve 

report of the work donc to CSIR along 

with any published work. 

If an associate\vjss to leave the 
associateshiP before the end of the 
tenure, it should be done with the prior 

approval of the Council. 
The asociateShiP can be terminated 

if at any time the Council is not satisfied 

vith the progress or conduct of the 

associate. 
For rules regarding payment of 

ncY, sub- 
funds, utiliZati01 	of continge 

missiOn of progress report, publication 
and pateni, lcavc, etc. the general rules 
applicable to Junior/Senior Research 

Fellows will applY to Research Associates 
except that the senior facultY member 

will sign in place of the guide. 
The Research AssOciateuP is 

exempt from income tax. 

RESEARCH ASSOCIATES IN 
CSIR LABORATORIES 

Research AssociateshiP may be 
created in a laboratory when the Director 

18 	- 

considers it necessary to have services of 
i-senior research worker of a speciahiZa 	- - 

tiofl for a specific project for short dura-

tion. An associate, during his tenure, 
will work in the specifc project and 
depending upon his performance, and 
potentialities, may be later considered - 
for permanent absorption in the labora-
tory in accordance with the prescribed 

procedutes. 

Director of a CSLR laboratory may 
judge the suitability of a candidate for ,a 
specific project either by interiew/di5 
cussion or any other mode of assessment. 
Having satisfied himself, the Dirctor may 
send his recommendation to the Executive 
Committee for approval. In case there 
is a deviation in the minimum qualifica-
tion specified, the Director may send his 

- 
recommendation with appropriate justi-
fication along with the bio-data of the 
incumbent to the Director General, 
Scientific and Industrial Research for 

his consideration and approval. 

The qualifications, emoluments, age 
and general conditiofls of, tenure and 
leave will remain the same as in paras 

43, 44, 45 and 46. 
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The Research AssOciate would not 
be treated as a regular employee of tl 
CSIR, nor his tenure would be added 

towards serviCe if be is subsequentlY 
employed in CSIR as a scientist on any 

regular pot. 
In a jarticular laboratory normally 

not more than 5 Research Associates 
may be in position at a given point of 

time. 

• 1 	'S  

H 
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ANNEXURE.I 

' To facilit ite speedy day to-day work- 

p ing of the Junior/Senior Research 
Fellowships and Associateships of CSIR, 

V the following powers can be exercised by 
11"the supervisors of research fello ws* in  

concurrence with the Head of the 
Department Dean of the Faculty. 

I. Sanctioning leave when it is due 

2 Approving tours of research 
• fellows'assocjates for : 

Attending Symposium/seminar/con-
ference, - provided the fel1ow/.. 
associate is presenting a paper, , 
which has been accepted , 	 I 

Field work connected with the: 
research ; 

	

• (iii) Computation work; 	T. 
(iv) çonsultinare- reference volumes 

in the nearest Uniyersity/Research 
, 	Institution library 

1. Utilization of Contingent Grant: : 
Contingent grant can be utilized. 

for the following : 	 S  

• (i) Purchaseof books of relevance to 
the research topic provided these are 

*Senior.  - faculty member for tesearch 
associates 

• 	 21 
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41, 

not avai1nb1 	in 	the 	library of the 
I. I 	.\ ) I hotographic 	materials 	for 	the 

university, 
t 	fare research or - thesis work.  

Towards meeting actualran 
dtuin9 	tours 	of 	the (vi) Computation charges 

and D A 
research fellpw, 	'ihe 	daily 	allow prints of papers o( the 

should 	not 	exceed Rs 
20 

fellowlassociate 	published 	while 
ance 

day for a maximum period of per 
working on the fellowship/associate- 

50 days in a year and the traVel ship 

ling allowance will be for the class viii) Stationery and postal charges  

entitled 	to 	as 	per 	rules 	of 	the 
the (ix) Typing of research papers/thesis 

Univcrsity/ll'stJtutiowhere 
is workingt 

Fellow/ A ssociate 

(iii) 	ChemiCalSlconsumable 	items 	re- 

for the research work. quired 
exclUiVClY for . 	 I .. 

(IV) 	Equipment required 
the research. 

'The requiSitiOfi 	recommended by the
to 

supervisor. a d  certified by th librarian 5 

be approved by the Dean/Head of the Depart-
.  

meat/FacultY of the 	
The 

boOkS will become the property of the Uni-
versitY/InstitUt j0n'5 Library after the research 
fellôWShiP/as50ciateshP is - Over. Not more 

 - 

than 25% of the total annual 
0 tingent grant 

can be utilized for this purpose. 	. 	 . 

The calculation of the daily allowance will 

be made from the date of 
co

mflen ment of 'Not to exceed 20 0/ 

the journey to the date he returns to the grant. 
	

- 	0 o the usual contingent 

N.B. No expenditure can 	 for : 

22 	

purchasing furniture and 	equipment eadqUarts. 

- 	23 
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1 	 ... 	AN.NEXURE III 
• 

	

2. 	
. Proforma for Progress Report of Re- 

search Fellows/Associates for the period 

	

• 	
ending 31st August to be submitted each 
year in duplicate 

- 	 rh 

-h--- 	

l Name of the FellowlAsSociate 

2. •Nature of Fellowship : 

- 	 ,;• 

	

c 	
O1D 

	

conungen 	 3. Name, designation and address of 
­77

D  
Guide: 	 . 

• 	 . 	 . •rn o 
10 4. Place of work (name of the depart-

-q1 -', 	,, 	
nient and of the Institute/Univer- 

.L •sity, College, etc.): 

 5 i Date  of joining. 
0 r •6. Period up to which fellowship is '. 

tenable: 

	

- 	 7. Date of registration for higher 
degree* (Ph.D., etc.): 

	

- - 	 r o (a) Topic of research : 

I__--- 	• 	(b).. Broad subject/area 
- 	 • Objective in undertaking work and 

year-wise phased programme: 

Period of Report: 
• 	 .•. 	From 	to 

: 

* fl t applicable in case of Res Associates 

ci 	 0 25 

• 	 9 	.' 
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ANNEXtJREIV 

Proforma 	for 	Progress 	Report 	of 
Research 	Fellows/Associates 	for 	the 
entire duration of fellowship to be sub- 
mitted 	on 	completion/termination 	of 
fellowship in duplicate. 

I. 	Name of the Fellow/Associate 

Nature of Fellowship : 

Name, designation and address of 
Guide: 

Place of wdrk (name of the Depart- 
ment and of the Institute/University/ 
College) 

Date of joining: 

Date of relinquishing the fellowship 

Date of registration for higher degrco 
if any 

(a) Topic of research 

(b) Broad subject/area 

Objective in undertaking research 

Total period of fellowship availed, in 
years and months 

Summary 	of work 	done: 	Actual 
research achievement may be sum- 
marised in about 300 words : 

27 

Report of work done during this 
period (not more than 100 words) 
(A separate sheet may be attached) 

Plan of work for the next year 

(not more than 100 words) 

(4 separate s/wet may be att(iched) 

Research papers published/accePted 

for publication: 
(Details of authors, title, journal, 
voluflie, page, year may be given 
and papers be sent on receipt.) 

Signature of the Fellow/Associate 
Date 

Overall assessment and comments 

of the Guide. 

Signature of the Guide/Senior 
FacultY Member 

Date 

26 
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doc 

. Overall 	assessment and comments 

12. 	Consolidatd 
duing the 

report of 
entire felloWshiP period. 5. 

of 	e Guide. 

Whether the work is of any applied 
The 	report 	should bring out th 	.. 

how far this 
importance 	and if so whether patent 

origiial 	bjective and 
has been' chived, emphasising 

has been/can be 	taken? 	Yes/No. 
If Yes, whether 	CSIR 	has 	been 

Salien 	features 	of 	the 	work .• approached'?. 
done I N 
ReseJCb papers published/aCceP 

ted for p ublication: 

(Full detilS of authors, title, journal 
be given and Signat9re of the Guide/Senior 

volume, 	
'ear and pages 

eah of the available 	reprinS 	. 

Faculty Member 
a copy 

be eicloed.) 	. 

Date  
may 

.Wheter higher degree obtained/ 

thesis submitted 

Yes/NO. If Yes, the name of degree 
and the title of thesis be mentioned: 

1 13. 	In 	case 	the 	fellowship 	is 	not 

availed 	or full tenure, the reasons 
be given, such for discontinuing. may 

a jobs going abroad, lack 
as 	gcttig 

facilities, 	guidance, 	personal 

factOtS,et 	. . 

Signature of the F e1lOW!ASs0te 	- -' 	 ----- ----•- ---- -- 	 . 

,. Date . 

29 
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH 	LJ ( 

TI 	TT 	11 	T9 tii 	 , 

311T9 	'flTT 	2 	l 	P1 	T? 	 110001 

Aiiusandhafl Bhawafl, 2, RaIl Marg, New Delhi-i 10 001 

No. 21(58)2001-Law) 	 10th December2001 
Dated 

No 

From 	 ANNEXURE - R4 
T TTT (T) 

Joint Societary (Adriin.) 

The Director 
Regional Research Laboratory 
P.O. Jorhat 785 006 (Assam) 

Sub: Implementation of the Order of Hon'ble CAT, Guwahati Bench dated 
1:8.9.2001 in OA No. 54 of 2001 filed by Dr. (Ms.) Binapani Saikia for 
absorption as Scientist 'C' in RRL, Jorhat/CSIR 

Sir, 

I am directed to refer to the Order of Hon'ble CAT, Guwahati Bench, in the 
above cited case. To comply with the directions of the Hon'ble CAT, DC, CSIR 
has considered the case of Dr. (Ms.) Binapani Saikia carefully and has passed the 

following order: 

"I have looked into the case of Dr. (Ms.) Binapani Saikia for .her ,  

absorptofl as Scientist 'C' in CSIR service as per directions of the Hon'hle 
CAT, Guwahati Bench and found that Dr. (Ms.) Saikia was JRF, SRF and 

RA in CSIR from 1986 to 1995. 

As per directions of the Hon'ble Supreme Court, CSIR, with the 
approval of Governing Body, formulated a scheme called "Scheme for 
Absorption of Researchers in CSIR LaboratprieS/lflStitutes, 1997". The 
Scheme was a one-time measure and was applicable to those eligible 
Researchers engaged on full time basis in CSIR Laboratories/Institutes and 
had put in fifteen years of continuous research as Fellow/Associate/Project 
Associate on monthly payment basis and were in position on 2.5.1997. 
Since Dr. (Ms.) Saikia had neither put in fifteen years of continuous service 
as Fellow/Associate/Project Associate nor was she in position as on 
2.5.1997, her case was not covered under the aforesaid Scheme. 

/ 

Asregards the contention of Dr. (Ms.) Saikia for considering her 
absorption under CSIR circular letter No. 16(150)768-E11 Part-Il dated 
1 3 1. 1981, it inay be noted that the Sclienie contained under the said 

circular was  as a one-time measure under which only the personnel who 
were working on anyscheme/project funded by non-CSIR agencies and 
were in position as on 13.1.1981 were eligible for cdnsideratiofl for 
absorptofl in C SIR. This has been uph.eld by the CAT, Mumbai Bench, in a 

CooId2 
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similar case (O.A.s No. 03/96 and 04/96 dated 7.5,1999), that the Scheme 
notified vide letter dated 13.1.1981 was a one-time measure and applicable 
to only those personnel who were in position as on .111.1981 1981 and were 

working in any of the sponsored schemes / projects funded by non OSIR 
agencies Since Dr. (Ms) Saikia was not working on any such scheme and 
joined CSIR as JRF only in the year 1986, her case is also not covered 
under the provisions of the Scheme notified vide CSIR letter No. 

16(1 50)/68-E.lI Part-Il dated 13.1.1981. 

I, therefore, do iot find any merit in her cae for absorption in CSIR 

service." 

You are requested to apprise Dr. (Ms.) Binapani Saikia of the decision of the 

DG, CSIR suitably. 	 . 

Yours faithfully, 

B.S. Gaira) 
Sr.Deputy Secretary 
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drrljt @ csir.res.in  

/D /C0uRIER SERVICE 	inform @ csir.resin 
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FAX 0376-370011, 1­6e.N37012 1 3370086 , 
3 370115,337,0012 
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REGIONAL RESEARCH LABORATORY 
(A CONSTITUENT ESTABLISHMENT OF CSIR) 

JORHAT 765 006 (AS SAM) 

DECEMBEIk 12, 2001 
1.14 

From 	The Director, 
RRL, 3orhat-6. 

To 	: Dr. (Ms) Binapani Saikia 
D/o Late K.C. Saika 
Resident of Tarajan Phukan Road'. 	 - 

qpposite to Bharati Press 
9.o.-Jorhat-78S 001 
Jorhat. 	 . 

sub 	Implementation of the order dated 18.09.2001 
passed by the Hon'ble CAT, Guwahati Bench, Guwa-

hati in O.A.No. 54 of 2001 (Dr. (Ms.) 	Binapani 

saikia Vs. the Union of india& others) for 
absorption of the applicant as Scientist C in 

RRL-Jorhat/CSIR. 

Madam, 

dn the subject cited above and with reference to your 
letter dated 07.10.2001 enclosing therewIth an order of the,Hon'ble 
CAT, Guwähati Bench, Guwahati, I am directed'to inform you that in 
order to;comply with the directions of the Hon'ble CAT, Guwahati 
Bench, Guwahati , the matter was placed befOre the Director General, 

CSIR and Itke Hon'ble DG has considered your case carefully and has 

passed the following order. 

Ell haue looked into the case of Dr(Ms) ilinapani Saikia for her 

absorptior as Scientist ICU in CSIR seruice as per directions oFthe 

Hon'ble CAT,: Guwatlati Bench and found that Dr.(Ms) Saiki.a was JRF, ShE 

and hA inCSIR from 1986 to 1995. 

s per directions of the Hon'ble Supreme Court, CSIR, with the 

approual of the Go.uerning Rod, Formulated a scheme called Schene for 

flbsorptior of Researchers in CSIR LaboratorIes! Institutes, 19979. The 

Scheme wa a one time measure and was applicable to those eligible Research-

ers engagd on full time basis in CSIR Laboratories! Institutes and had put 

contd. . . . 2 
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in 15 (Fifteen)pf continuous research as Fellow/Associate/Project Associ-
ate on monthly payment basis and were in position on 02.05.1997. Since Dr. 
(Ms.) Saikia had neither put in 15 (fifteen) years of continuous service as 
Fellow/ Associate/Project Associate nor was she in position as on 02.05.1997, 
her case was not cuered under the aforesaid Scheme. 

As regards the contention of Dr.(Ms) Saikia for considering her 
' absorption under GSIR circular letter No. 16(150)/68-E.II Part-Il dated 

13.1.1981, it may be noted that the Scheme contained under the said circular 
was as a oie-time measure under which only the personnel who were working on 
any scheme/project funded by non-CSJR agencies and were in position as on 
13.1 .1981 were eligible for consideration for absorption in CSIH. This has 
been upheld by the ICAT, Humbai Bench, in a similar case (0.A.s Ho.. 03/96 and 
014/96 dated 7.5.199), that the Scheme notified ulde letter dated 13.1.1981 
was a one-time neaure and applicable to only those personnel who were in 
position as on 13.1.1981 and were working in any of the sponsored schemes/ 
projects funded. bynon-CSIR agencies. Since Dr.(tls..) Saikia was not work-
ing on any such schme and joined CSIR as JRF only in the year 1986, tier case 
is also not covered under the provisions of the Scheme notified vide CSIH 
letter Mo.16(150)/68-E.II Part-Il dated 13.01.1981. 

I. therefore, do not find any merit in her case for absorption in 
•.CS'LRseruice.fl 

Please acknow1edge receipt of this communication imple -

Inenti ng the Order of the Hon'ble CAT, Guwahati Bench, Guwahati 

Yours faithfully, 

cc 
1 1'/ 17-fl 

( N. K. Barbaruah ) 
ADMINISTRATIVE OFFICER 
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